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 The  Lok  Sabha  met  at  Lleven  of  the  Clack.

 {Mr.  Spraker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Inercase  in  Retail  Priccs  of  Building  Materials
 in  By  Cities

 *22t  SHRt  JYOTIRMOY  BOSU
 Will  the  Minster  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state  :

 (a)  the  retail  price  of  each  of  the  princi-
 pal  building  mateiials  m  Greater  Calcutta,
 Bombay,  Madras  and  Delhi  in  I560-6l,  1965-
 66  and  1970-71,  year-wise  ;

 (b)  whether  the  high  and  ristng  prices  of
 building  materials  in  Greater  Calcutta  have
 Made  it  impossible  for  persons  im  the  low
 income  groups  to  build  houses  for  their
 living  ;  and

 (c)  if  so,  whether  Government  have
 under  contemplation  any  steps  for  bringing
 down  the  prices  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 {SHRI  I,K.  GUJRAL)  :  (a)  The  informa-
 tion  (as  far  as  it  is  available)  is  laid  on  the
 Table  of  the  Sabha.  [Place  in  Library  See
 No.  LT—~62/72}.

 (b)  We  have  no  information.  The  risc
 in  prices  of  building  materials  has  followed
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 the  general  trend  of price  rise  of  other  com-
 modities.  The  rise  in  prices  of  building  mate-
 rials  in  Greater  Calcutta  is  not  the  only  factor
 which  inhibits  the  building  construction  acti-
 vity  there  by  the  low  income  group.  Other
 factors  like  availability  of  land,  financial  resour-
 ces  and  building  labour  etc.  are  also  important.

 (c)  The  Government  of  India  continue  to
 take  necessary  steps  to  augment  the  supply  of
 essential  building  materials.  Besides  cement
 and  steel  which  controlled  commodities,  other
 Steps  taken  are  the  setting  up  of  mechanised
 brick  plants  and  cellular  concrete  plants  in  the
 country.  The  use  of  secondary  species  of
 timber  is  also  being  advocated

 SHRI  JYOTIRMOY  BOSU  :  In  the
 matter  of  growth  of  rural  and  urban  housing,
 we  have  not  made  much  progress,  West  Ben-
 gal  is  one  of  the  backward  states.  From  the
 statement,  it  will  be  seen  that  there  has  been  a
 price  rise  in  essential  items  like  cement,  stecl,
 bricks,  sand  and  sand  chips  of  about  80-100
 per  cent  In  view  of  the  fact  that  the  price  of
 steel,  which  is  one  of  the  most  essential  items,
 is  one  of  the  highest  when  compared  to  world
 prices  prevailing  in  countries  like  West  Ger-
 many,  Belgium  and  Japan,  will  Government
 be  willing  to  set  up  a  national  retail  distribu-
 tion  organisation  so  that  those  who  go  for
 house-building  for  their  own  purpose  could
 benefit  from  that  ?

 SHRII  K.GUJRAL:  As  the  Minister
 of  Housing,  I  have  simply  to  note  what  Shri
 Jyotirmoy  Bosu  has  stated.  I  am_  conscious
 that  the  small  house-builders  particularly  face
 great  difficulty  for  all  essential  items  including
 steel  have  been  trying  to  bring  this  to  the
 notice  of  the  Ministry  of  Steel  from  time  to
 time  and  ask  them  to  do  something  to  meet
 this  difficulty.  But  I  think  it  will  be  better  if
 my  hon  friend  address-s  this  question  to  the
 Ministry  of  Steel

 SHRI  JYOTIRMOY  BOSU  :  This  is  the
 fourth  time  that  Government  have  set  up  the
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 Tariff  Commission  to  go  into  the  matter  of
 pricing  of  cement  etc.  etc.  In  the  terms  of  refe-
 rence,  I  was  disappointed  to  see  that  there  is
 not  much  of  a  mention  abobt  reduction  in
 price  because  the  price  of  cement  in  India  is
 one  of  the  highest  in  the  world.  We  have
 grave  doubts  about  the  Tariff  Commission
 because  it  is  more  interested  in  protecting  the
 interests  of  the  producers  than  anybody  else.
 To  make  sure  that  the  price  of  cement  becomes
 reasonable  and  is  based  on  trust  first  of  cost  of
 production,  will  the  Minister  take  the  neccs-
 sary  steps  through  the  Commission  ?

 SHRI  EL.  K.  GUIRAL  :  Again,  it  is  very
 difficult  for  me  to  discuss  the  price  structure
 of  cement  and  J  have  to  repeat  the  same  thing
 because  I  do  feel  that  the  price  of  not  only
 cement  but  of  all  the  other  commodities  which
 go  towards  making  a  building  should  come
 down.  The  misfortune  has  been  that  whereas
 more  houses  are  needed,  the  cost  of  construc-
 tion  is  going  up.  It  has  not  only  affected  the
 private  builders  ;  it  is  alsoa  fact  that  the
 cost  of  our  social  housing  schemes  has  gone
 up  with  the  result  that  whatever  plan  alloca-
 tions  we  make,  the  physical  results  of  that  are
 coming  down.  That  is  why  we  are  concerned
 at  this  and  want  to  see  that  not  only  the  mate-
 rial  cost  should  go  down  and  prices  should  be
 controiied,  but  we  are  also  trying  to  evolve  new
 materials

 SHRI  JYOTIRMOY  BOSU  :  Contribu-
 tions  to  election  funds  should  also  be  control-
 led.  Due  to  cement  decontrol,  you  got  money
 from  CACO  to  the  tune  of  Rs.  25  crores.
 Shri  ह  A.  Ahmad  had  confessed  that  in  the
 House.  On  the  one  hand,  you  go  on  collec-
 ting  money  from  these  capitalists  ;  on  the  other,
 you  expect  them  to  reduce  prices.  Shri  Dixit
 knows  it  better  than  I  do.  In  ten  years,
 there  has  been  a  hundred  per  ccnt  rise  in

 prices.  Yet  you  arc  behaving  like  an  ostrich,

 SHRI  I.K.  GUJRAL  :  Shri  Jyotirmoy
 Bosu  is  a  master  of  irrelevancy...

 JHE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRE  RAJ  BAHADUR)  :  And  con-
 coctions.

 SHRI  I  K.  GUJKAL  :  ...and  concoctions.

 SHRI  JYOTIRMOY  BOSU  :  Hypocrisy
 is  your  monopoly.  (interruption)
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 MR.  SPEAKER  :  Please  confine  to  the
 question.  Order  please.

 SHRII.  K.  GUIRAL:  He  will  abo  help
 us  on  the  issue  if  he  confines  himself  to  the
 question,—

 MR.  SPEAKER:  If  he  were  to  mention
 only  this,  namely,  ‘‘only  this  was  the  object  of
 this  question,”  then,  there  is  no  need  to  put
 supplementaries,  and  in  bi»  reply  he  can  safely
 get  up  and  say  it  in  one  word.

 SHRII.  K  GUJRAL:  I  bow  to  your
 rujing.

 SHRI  7,  VENKATASUBBAIAH  Sir,
 arising  out  of  the  reply  given  by  the  hon,
 Minister,  namely,  with  regard  to  the  massive
 Programme  of  construction  of  houses  for  the
 weaker  sections,  which  the  Government  hase
 undertaken,  even  the  small  target  will  go  down,
 in  view  of  this  fact  and  that  there  is  an  ab-
 normal  rise  in  the  cost  of  building  materials
 and  also  the  ingredients,  will  the  Government
 reconsider  the  desirability  of  allocating  more
 funds  for  the  scheme  ?

 SHRITI.  K.  GUJRAL  :  We  have  been
 keen  On  giving  more  funds.  As  a  matter  of
 fact,  in  the  fourth.  Plan  allocation,  comparati-
 vely  speaking,  the  allocation  is  more  then  or
 equal  to  what  had  been  made  in  al)  the  three
 previous  plans  put  together.  (Jaterruption)
 As  a  matter  of  fact,  the  rcal  difficulty  is,  in  the
 Plan  allocation  even  when  we  allocate  the
 money,  it  is  block-grants  and  block  aid  to  the
 State  sector  and  the  States  generally  allocate
 a  lower  priority  to  housing  than  they  should.
 Even  if  the  money  allocated  is  used  for  hous-
 ing  to  an  extent,  I  would  be  Satisfied.

 SHRI  R.  द  SWAMINATHAN  :  May  I
 know  whether  the  Minister  is  aware  of  the  fact
 that  steel  is  freely  available  in  the  open  mar-
 ket  at  double  the  price  that  is  being  mentioned
 here,  and  how  is  it  that  it  is  freely  available  in
 open  market  if  only  one  can  pay  double  the
 price  ?

 SHRI  I.  K.  GUJRAL:  I  am  aware  of
 this.  Not  only  that  I  am  aware  that  it  is
 available  for  the  private  consumer,  but  even  for
 the  Government  construction,  from  time  to
 time,  we  have  to  go  and  buy  from  the  open
 market.  Therefore,  we  have  been  bringing  it
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 to  the  notice  of  the  Ministry  of  Stcel  to  do
 something  about  it,  because  we  feel  that  the
 middlemen  should  not  be  making  profit  only
 in  distribution,

 SHRI  INDRAJIT  GUPTA  _  I  would  like
 to  know  whether,  m  view  of  the  fact  that  the
 prices  of  building  materials  seems  to  be  out-
 side  the  control  of  Government  and  the  sup-
 ples  are  also  most  erratic,  and  it  ts-not  possible
 to  get  these  buildmg  materials—the  ordinary
 peop'e  cannot  get  them  anyway—m  view  of
 this  situation,  how  does  the  Minister  relate  the
 housing  target  of  the  Plan  to  this  position  re-
 garding  building  materials  9  What  is  the  re-
 levance  of  the  targets,  if  they  are  to  be  unre-
 lated  to  the  actual  position  as  regards  the
 prices  on  the  supply  of  building  materials  in
 terms  of  costs  ?

 SHRI}  K  GUJRAL  As!  have  =  said
 just  mow,  the  cost  of  construction  has  been
 going  up  According  to  the  data  available
 with  us,  from  1966-67  to  the  current  year,  the
 cost  of  construction  has  gone  up  by  about  or
 approximately  4i  6  per  cent,  although  गा  cer-
 faim  areas  uf  may  be  still  higher  The  difficulty
 we  are  facing  now  i»  that  cven  when  the  allo-
 cation  is  made  m  terms  of  money,  the  social
 target  and  the  performance  target  are  fallimg.

 Central  Schvols

 #224  SHRIR  S  PANDEY  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  present  number  of  Central
 Schools  is  insufficient  to  meet  the  rush  of
 students  to  these  institutions  ;

 (9)  whether  Government  is  contemplating
 to  open  more  Central  Schools  ,  and

 (c)  af  so,  whether  any  scheme  for  the  ex-
 pansion  of  these  institutions  has  been  worked
 out  by  the  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D  P  YADAY).  (a)
 Yes,  Sir.

 (b)  and  (c)  While  demand  for  opening
 of  new  Kendriya  Vidyalayas  x6  growing  stea-
 diy,  has  not  been  possible  for  Government
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 to  meet  it  m  full  mainly  due  to  fhe  financial
 stringency.  However,  Kendriya  Vidyalaya
 Sangathan  has  a  programme  to  open  about  six
 schools  every  year.  During  1971-72,  the  Sanga-
 than  opened  cight  additional  schools  to  meet
 exclusively  the  requirements  of  the  Defence
 personnel.  During  1972-73,  the  Sangathan
 has  a  proposal  to  start  ten  new  Kendriya
 Vidyalayas,  including  four  to  meet  the  requtre-
 ments  of  the  Defence  personne].  Besides,  the
 Sangathan  has  decided  to  take  over  schools
 run  by  the  Public  Sector  Undertakings  provided
 the  cost  of  running  the  schools  is  borne  entt-
 rely  by  the  Project  authorities

 eft  राम  सहाय  पांडे  :  केन्द्रीय  कर्मचारियों  के

 एक  जगह  से  दूसरी  जगह  ट्रास्फज़ों  होने,  कारण

 जो  विद्यार्थी  होते  है,  उनको  बडी  असुविधा  होती
 है  a  असुविधा  इसलिए  होती  है  कि  इन  '  स्कूलो
 में  रश  बहुत  होता  है  या  जहाँ  re  जाते  है,  बहा

 स्कूल  नही  होते  है।  मैं  जानना  चाहता  हूँ  कि

 क्या  कोई  ऐसी  योजना  बनाई  जा  रही  है  ताकि

 यह  असुविधा  उनको  न  हो  ?  क्‍या  यह  सच  है
 कि  चूकि  पैसे  की  कमी  है  इसलिए  आप  और
 अधिक  रूठ  नही  खोल  पा  रहे  है  ?

 भी  डी०  पो०  यादव :  जब  कोई  आदमी

 ट्रांस्फर  पर  जाता  है  तो  वह  अपने  बच्चो  का  सलाम
 केन्द्रीय  विद्यालय  मे  लिखा  सकता  है  और  अगर

 जहाँ  वह  जाता  है  वहा  केन्द्रीय  विद्यालय  न  हो  तो
 हमारे  यहा  होस्टल  की  सुविधा  भी  है  और  वह
 अपने  बच्चों  को  होस्टल  में  भी  छोड़  सकता  है

 sit  राम  सहाय  पांडे  -  क्‍या  पैसे  को  कमी
 के  कारण  आप  और  स्कूल  खोल  नहीं  पा  रहे
 है?

 शमी  डी०  पी०  या वय  पैसे  की  कमी  जरूर
 है  और  उसकी  वजह  से  हम  सब  जगह  ये  स्थल
 नहीं  खोल  पा  रहे  हैं  ।  जे़रे-जैसे  पैसा  आता
 जायगा  हम  लोग  कोशिश  करेगे  कि  और  स्कूल
 खोलें  और  जहा  केन्द्रीय  कार्यालयों  मे  काम  करने
 वाले  व्यक्ति  है  वहा  हमारी  कोशिश  होगी  ह
 उनकी  सुविधा  के  11...  कुछ  न  कुछ  स्कूल  वहां
 खोले  जाएं  |

 शमी  रामावतार  शास्त्री  :  क्या  यह  सच  है
 कि  बहुत  से  ऐसे  केन्द्रीय  विद्यालय  भी  हैं  जैसे
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 पटना  के  अनीसाबाद  जिनके  पास  अपने  कोई

 मकान  नहीं  हैं,  और  इस  कारण  से  उनमें  ज्यादा

 संख्या  में  छात्र  भरती  नही  किए  जा  सकते  हैं?
 क्या  इस  तरह  के  जो  स्कूल  हैं  और  जिनके  पास  अपने

 मकान  नहीं  हैं,  उन  स्कूलों  क ेलिए  मकान  बनवाने

 की  सरकार  ने  कोई  योजना  बनाई  है  और  अगर

 बनाई  है  तो  वह  क्‍या  हैं  ?

 कभी  डी०  थी०  यादव  :  केन्द्रीय  विद्यालय

 संगठन  के  पास  पटना  में  मकान  बनाने  के  लिए

 पैसा  पड़ा  हुआ  है।  लेकिन  दुर्भाग्य  यह  है  कि

 अभी  तक  हमें  ज़मीन  उपलब्ध  नहीं  हो  पार्क  है  1

 ज्यों  ही  जमीन  उपलब्ध  हो  जाएगी  हम  कोशिश

 करेंगे  कि  जल्दी  से  जल्दी  बह  बन  जाए

 अध्यक्ष  महोदय  :  शास्त्री  जी  से  ले  लें।

 श्री  रामावतार  शास्त्री  :  मेरे  पास  तो  घर

 भी  नहीं  है  t

 Checking  of  Air  Pollution  in  Big  Cities

 #225,  SHRIB.  K.  DASCHOWDHURY  :
 Will  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  27  on  the  24th
 May,  I97!  regarding  air  pollution  and  state  :

 (a)  whether  Government  have  since  taken
 any  steps  to.  check  air  pollution  in  the  big
 cities  of  the  country  ;  and

 (b)  if  so,  the  progress  achieved
 regard  ?

 in  this

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTOPADH-
 YAYA):  (a)  and  (b).  हर  statement  is  laid  on
 the  Table  of  the  Sabha.

 Statement

 (a)  and  (b)  The  Expert  Committee  on
 Air  Pollution  Control  set  up  by  Government
 of  India  has  submitted  a  draft  legislation  which
 is  being  processed.  The  proposed  legislation
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 would  be  introduced  in  Parliament  at  the  ecar-
 liest  opportunity,  It  would  provide  adequate
 powers  to  the  Central  and  State  Governments
 for  taking  effective  steps  to  control  air  pollu-
 tion.

 Government  have  also  appointed  a  Com-
 mittee  to  study  the  problem  of  air  pollution  in
 Delhi  caused  by  the  smoke  emitted  by  the
 Delhi  Transport  Corporation  buses  and  by  the
 emissions  from  Thermal  Power  Stations  of  the
 Dethi  Electricity  Supply  Undertaking.  The
 Committee  has  suggested  certaln  remedial
 measures  and  the  follow  up  action  is  being
 taken.

 SHRI  B.  K.  DASCHOWDHURY  :  From
 the  statement  tt  seems  that  until  now  the  Cen-
 tre  and  the  State  Governments  have  been  very
 slow  and  indecisive  in  the  matter  of  contro!-
 ing  this  air  pollution  and  to  take  effective
 measures  as  has  been  donc  by  varimous  other
 countries  of  the  world.  I  would  ॥६८  to  know
 whether,  in  view  of  the  serious  problem  creatcd
 by  this  pollution,  whether  air  pollution  or
 water  pollution,  the  Government  of  India
 would  cons:der  setting  up  a  specia)  agency  con-
 cerned  with  ecological  and  environmental
 affairs  and  to  suggest  to  the  Government  frora
 time  to  time  as  to  whut  measures  should  be
 taken  May  I  also  know  whether  this  Ministry
 would  recommend  to  the  Cabinet  to  have  a
 separate  Minister  of  Environment  as  they  have
 in  Engtand  today  ?

 PROF,  D.  ्,  CHATTOPADHYAYA
 Some  progress  has  becn  made,  and  it  is  being
 accelerated.  In  fact,  the  committee  which  was
 constituted  for  studying  the  problem  has  al-
 ready  submitted  its  draft  legislation  report,
 and  appropriate  legislation  is  being  brough-
 forward  soon.  About  the  suggestion  for  secttt
 ing  up  a  separate  Ministry,  we  are  not  think-
 ing  along  these  lines  as  yet.

 SHRI  B  K.  DASCHOWDHURY  :  I  also
 asked  whether  the  Ministry  will  set  up  a  spe-
 cial  agency  to  deal  with  ecological  and  environ+
 mental  affairs.

 MR,  SPEAKER  :
 an  agency.

 The  Ministry  is  also

 SHRI  B.  K.  DASCHOWDHURY  :  tn
 the  statement  it  has  been  said  that  the  Govern-
 ment  has  also  appointed  a  Committee  to  study
 the  problem  of  air  pollution  in  Dethi  caused  by
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 the  smoke  emitted  by  the  Dethi  Transport  Cor-
 poration  buses.  I  would  like  to  know  whether
 this  committee  has  also  been  instructed  to
 study  the  problem  of  air  pollution  in  Calcutta,
 Nagpur  and  Bombay  and  to  submit  a  report.

 PROF.  D.  P.  CHATTOPADHYAYA  :
 The  Central  Public  Health  Engineering  Rese-
 arch  Institute,  Nagpur  published  its  research
 report  earlier,  nearly  two  years  back,  and  it
 was  found  that  Calcutta  has  the  dubious  dis-
 tinction  of  being  the  most  polluted  city  in  the
 country.  In  Delhi,  one  of  the  main  sources
 of  pollution  was  the  emission  of  DTU  buses,
 and  it  was  pointed  out  to  the  Corporation,  and
 they  have  taken  approprivate  measures,  as  a
 result  Of  which  the  pollution  has  now  consi-
 derably  gone  down.

 श्री  हुकमचंद  कछवाय  :  अभी  मंत्री  जी

 ने  बताया  है  कि  समिति  ने  दो  साल  पहने  अपनी

 रिपोर्ट  दी  थी।  मैं  जानना  चाहता  हुँ  कि इस  समिति

 का  निर्माण  कब  हुआ  था  ?  रिपोर्ट  प्राप्त  हुए  दो

 साल  हो  गए  है  और  स्त्री  जी  ने  अपने  उत्तर  में

 कहा  है  कि  कानून  बनाना  है।  मैं  जानना  चाहता

 हैं  कि  पूरा  कानून  बनाने  के  लिए  अभी  आपको

 कितना  और  समय  लगेगा  ?

 PROF.  D.  P.  CHATTOPADHYAYA  :
 The  law  that  35  being  brought  forward  is  in
 pursuance  of  the  report  by  ditferent  commit-
 tees.  The  report  relerred  to  was  submitted
 only  last  year,  in  August  1971.  The  final
 report  has  not  yet  been  received.  But  it  is
 understood  that  it  has  been  finalised  and  we
 shail  be  getting  it  soon.  As  soon  as  we  get  it  we
 shall  circulate  it  to  the  concerned  State  Govern-
 ments  so  that  they  could  authorise  that  because
 it  3  a  State  subject.

 SHRI  RANABHADUR  SINGH  :  Pollution
 is  not  only  in  big  cities  ;  it  is  also  possible  in
 the  country  side,  as  is  happening  in  my  region
 where  a  big  plant  is  sending  its  effuvium  into
 the  Sone  river,  polluting  the  river  for  50  miles
 downstream.  Is  it  the  idsa  of  the  Govern-
 ment  to  frame  a  law  in  view  of  the  fact  that
 pollution  is  possible  in  the  countryside  also.

 PROF.  D.  P.  CHATTOPADHYAYA  :
 Air  pollution  is  a  town  problem  and  the  acu-
 tely  affected  areas  are  the  cities  and  towns.
 We  are  concentrating  now  on  city  or  air  pollu-
 tion.  We  are  not  unaware  of  the  pollution
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 problem  in  the  rural  areas.  Butas  a  matter
 of  priority,  we  are  thinking  in  terms  of  air
 pollution’  in  town  areas.

 Nationalisation  of  Sugar  Industry  in  U  P,

 *227.  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  the  Central  Government  have
 since  taken  any  decision  to  nationalise  Sugar
 Industry  in  Uttar  Pradesh  ;

 (b)

 (c)  the  total  amount  of  compensation  to
 be  paid  as  a  result  of  the  nationalisation  of
 the  sugar  industry  ?

 if  so,  the  main  features  thereof  ;  and

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  (a)  No,  Sir.  The  matter  is
 primarily  for  decision  by  the  State  Govern-
 ment  after  consideration  of  all  relevant  factors.
 So  far  as  the  Central  Government  is  concer-
 ned,  a  Sugar  Industry  Enquiry  Commission
 has  already  been  set  up  to  undertake  a  com-
 prehensive  examination  of  the  working  of  the
 sugar  industry  and  various  problems  relating
 thereto,  especialiy  in  the  conteat  of  the  demand
 for  its  nationalisation.  The  Government  of
 India  will  examine  the  matter  further  on  re-
 ceipt  of  the  report  of  the  Commission.

 (b)  and  (c).  Do  not  arise.

 SHRI  CHINTAMANI  PANIGRAHI  :  In
 view  of  the  present  position  in  the  country
 where  the  sugar  prices  are  rising  like  anything
 there  are  a  lot  of  difficulties  for  the  consumers,
 The  hon.  Minister  has  made  statements  in
 this  House  as  well  as  outside  that  the  sugar
 industry  is  making  huge  profits  but  they  are
 not  selling  it  at  the  Government-fixed  rates.
 The  country  is  facing  an  acute  crisis  in  res~-
 pect  of  sugar  and  the  consumers  sre  put  toa
 lot  of  suffering,  In  view  of  the  fact  that  the
 Government  and  the  ruling  party  are  both
 committed  to  the  basic  national  policy  of
 nationatising  the  sugar  industry,  ]  would  like
 to  know  when  they  are  going  to  do  it.  The
 Bangla  Desh  Government  within  months  of  its
 assuming  office,  has  done  this  and  many  other
 things,  Here,  like  the  smail  car  manufactore
 it  goes  oh  बाएं  जा,  We  hearin  the  House
 that  it  should  be  nationalised.  We  should
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 know  definitely  from  the  Government  when
 they  will  take  a  decision  on  this  matter.  A
 Commisston  was  appointed  and  it  was  expected
 to  submit  its  report  in  January  this  year.  The
 Chairman  died  and  somebody  else  has  come.
 How  many  more  months  will  the  Government
 take  on  this  basic  question  of  nationalising  the
 sugar  industry  in  (४  P.,  Bihar  or  elsc  where  in
 the  country.  When  is  the  Comnission  going
 to  submit  its  report  and  how  long  is  the
 Government  going  to  wa:t  for  the  report  ?

 PROF.  SHER  SINGH:  [he  Commission
 has  been  asked  to  submit  its  report  by  the  3fst
 August  1972  The  Commission  met  7  times,
 issued  questionnaires,  received  replies  and  the
 whole  thing  is  being  considered  It  is  expected
 that  it  will  submit  its  report  by  the  3ist  August
 1972.  Itts  only  after  that  that  the  govern-
 ment  can  take  a  decision  on  the  nationalisation
 of  the  sugar  industry.

 SHRI  CHINTAMANI  PANIGRAH!  :
 After  the  amendment  of  the  Constitution  if
 the  Central  Government  allows  that,  what
 prevents  the  State  Government  from  doing  it  ?
 Is  there  any  difficulty,  so  far  as  the  Constitu-
 tion  is  concerned,  so  that  they  cannot  nationa-
 lise  the  sugar  industry  or  any  other  industry  ?

 MR.  SPEAKER:  What  the  Munister
 said  was  that  the  Commission  is  preventing
 it!

 SHRI  CHINTAMANI  PANIGRAHI:  The
 Commission  cannot  prevent  it.  I  want  to  know
 whether  the  Commission  is  preventing  It.

 THE  MINISTER  OF  AGRICULTURE
 (SHRI  F,  A.  AHMED)  So  far  as  the  compe-
 tence  of  the  legislature  is  concerned,  we  have
 made  the  position  very  clear.  They  have  com-
 petence  to  natrionalise  the  sugar  industry  and
 they  have  taken  steps,  so  far  as  12  industries
 are  concerned.  With  regard  to  the  other
 industries,  they  have  written  to  us  and  the
 whole  matter  is  under  consideration.

 st  अटलबिहारी  वाजपेयी  :  अध्यक्ष  जी,
 क्‍या  यह  सच  है  कि  उत्तर  प्रदेश  की  सरकार  ने

 जिन  चीनी  मिलों  को  अपने  प्रबन्ध  सें  लिया  है,
 वहां  किसानों  का  गन्ने  का  बकाया  अभी  तक  उन्हें

 चुकाया  नहीं  गया  है  ?  क्या  सरकार  समझती  है
 कि  राष्ट्रीयकरण  करने  मात्र  से  चीनी  उद्योग  की

 सारी  समस्‍यायें  हल  हो  जायगी  ।
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 थी  फजरुद्दीन  अली  अहमद  :  जहां  तक

 बकाया  का  सवाल  है,  पिछले  सालों  की  पोजीशन

 कहीं  बेहतर  है  ।  हमने  एक  कानून  बनाया  है  कि  जो

 रूपया  बैकों  की  तरफ  से  एडवांस  दिया  जायगा,
 उसमें  से  सर्जन-पोर्शन  केन-प्रमोटर्स  को  बकाया  देने

 के  लिये  रिजर्व  रखा  जायेगा  और  वह  दिया  जा

 रहा  है  और  पहले  का  काफी  एरियर  11:18  जा

 चुका  है  और  उम्मीद  करते  हैं  कि  जल्दी  ही  हालत
 और  भी  अच्छी  होगी  ।

 श्री  नर सिह नारायण  पडे  :  आपने  एक
 लाख  टन  चीनी  फिरन-एक्सपोर्ट  के  लिये  मिल-

 मालिकों  से  मांगी  थी  और  मिल  मालिकों  ने  आप

 को  जवाब  दे  दिया  कि  जिस  भाव  पर  चीनी

 चाहते  है,  उस  पर  नही  देंगे,  इस  तरह  से  9  करोड

 रुपये  का  फिरन-एक्सचेन्ज  का  घाटा  हुआ--  इस

 बात  को  देखते  हुए  तथा  यू ०  पी०  सरकार  के

 एडवोकेट  जनरल  और  आप  के  हटानी  जनरल  ने

 जो  रिपोर्ट  दी  थी,  जिसमे  आपस  में  भिन्नता  थी,

 जिसके  कारण  यू०  पी०  सरकार  ने  आपसे  कहा

 है  कि  चूकि  इस  रिपोर्ट  के  मुताबिक  हम  नेशन-

 लाइन  करने  के  लिये  काम्पीटेन्ज  नहीं  है--क्या
 आप  इस  कान्त  में  ऐसा  संशोधन  करने  जा  रहे  हैं

 जिससे  कि  यू०  पी०  गवर्नमेंट  नैशनल छा इज  करने

 के  लिये  काम्पीटेंट  हो  सके  ?

 प्रो०  शेरसिंह  :  यह  ठीक  है  कि  एडवोकेट

 जनरल  और  एटार्नी  जनरल  की  रायें  मुख़तलिफ़
 थी,  लेकिन  भारत  सरकार  ने  एटार्नी  जेनरल  की

 राय  को  माना  है  और  स्टेट  गवर्नमेंट  को  कहा  है
 कि  वे  चाहें  तो  नैशनलाइज्ञ  कर  सकते  हैं  ।

 SHRI  M.  RAM  GOPAL  REDDY  :  I  want
 to  know  from  the  hon.  Minister  whether  this
 policy  of  nationalisation  is  limited  to  UP  or  it
 applies  to  the  entire  country.

 PROF.  SHER  SINGH:  The  Commission
 is  enquiring  into  the  poshion  for  the  whole
 country  and  not  for  UP  aione.

 SHRI  JYOTIRMOY  BDSU  :  Will  the
 hon.  Minisier  kindly  tell  us  whether  it  is  a
 fact  or  not  that  the  sugar  industry  has  so  far
 been  given  institutional  finance  exceeding  Rs.
 360  crores  7  If  that  is  not  so,  how  much  is  it  7
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 PROF.  SHER
 that  off  hand.

 SINGH  :
 I  require  notice.

 I  cannot  say

 SHR]  JYOTIRMOY  BOSU  :
 Government  been  insisting

 Has  the

 MR  SPEAKER  :  The  Minister  said  that
 he  requires  notice.

 SHRI  JYOTIRMOY  BOSU  So,  we
 should  not  ask  questions  which  will  embarass
 the  government  ?

 MR  SPEAKER:  He  wants  notice,

 SHRL  IYOTIRMOY  BOSU  *  Part  (c)  of
 question  No.  227  asks  about  the  total  amount
 of  compensation  to  be  paid  as  a  result  of  the
 nationalisation  of  the  sugar  industry.  They
 have  already  paid  Rs  362  crores  by  way  of
 institutional  finance.

 MR.  SPCAKER
 notice,

 He  said  he  wants

 et  सरजू  पाण्डे  :  अभी  उत्तर  प्रदेश  के  मुख्य
 मंत्री  न ेगवर्नर  के  एड्रेस  पर  जवाब  देते  हुए

 कहा  है  कि  हमने  केन्द्रीय  सरकार  से  प्रार्थना  की

 है  कि  वह  उत्तर  प्रदेश  में  शुगर  उद्योग  को

 नैशनलाइज़  करे  ।  मैं  जानना  चाहता  हूं  कि  क्‍या

 ऐसा  प्रतिवेदन  मुख्य  मंत्री  ने  आपके  पास  भेजा

 है  ?  यदि  भेजा  है  तो  आप  की  क्या  प्रतिक्रिया  है  ?

 क्रो  फखरुद्दीन  अली  अहमद  :  मुख्य  स्त्री,

 उत्तर  प्रदेश  ने  चाहा  है  कि  सब  मिलो  को  छेल,

 जैसे  2  मिलों  को  लिया  है।  इस  पर  विचार  हो

 रहा  है  (व्यवधान)
 -

 बनी  अमल  बिहारी  वाजपेयी

 जवाब  दिया  है  ?

 अटक4

 यह  नया

 SHRI  NARSINGH  NARAIN  PANDEY  :
 Earlier  he  has  said  that  the  UP  Government
 rave  competence.  Now  he  says  that  the  matter
 ig  under  consideration,  He  is  contradicting
 himself.

 SHRI  JYOTIRMOY  BOSU:  Sir,  if  you
 want  the  co-operation  of  the  apposition,  bow-
 ever  small  it  may  be,  you  must  make  the
 Ministers  give  correct  and  specific  replies.
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 Otherwise,  we  shall  also  behave  the  way  they
 are  behaving.

 PROF.  SHER  SINGH  I  have  given  a
 very  specific  reply.  UP  Government  have
 competence  to  legislate.  But,  then,  they  have
 to  satisfy  the  requirement  of  article  31(2)  and
 (3).  They  have  to  send  the  proposal  for  the
 assent  of  the  President.  UP  Government  have
 approached  the  Central  Government  for  this
 purpose

 SHRI  F.  A  AHMED:  May  I  clarify  the
 whole  position  ?  Formerly,  the  question  was
 whether  the  State  legislature  was  competent  to
 legislate  for  the  nationalisation  of  the  sugar
 industry  There  was  difference  of  opinion
 between  the  Centre  and  the  State  and,  on  the
 advice  of  the  Attorney-General,  we  gave  them
 the  advice  that  they  were  competent  to  legis-
 late.  On  the  basis  of  this  opinion,  the  UP
 Government  have  nationalised  twelve  indus-
 tries.  After  that,  they  have  sent  us  proposals
 for  nationalising  many  other  industries.  The
 matter  is  being  examined  under  article  31(2)
 and  (3)  and  a  reply  would  be  given  to  them.

 SHRI  S.  M.  BANERJEE  There  seems  to
 be  some  delicacy  on  the  part  of  the  government
 in  the  matter  of  nationalisation  The  Consti-
 tution  has  been  amended  urgrudgingly  and  the
 people  of  this  country  hive  given  the  legislators
 the  power  to  do  it  Now  that  the  Central
 Government’  as  well  as  the  State  Government
 have  the  power  to  do  it,  what  ts  holding  it
 up  ?  Why  its  it  being  delayed  ?

 SHRIF.  A  AHMED:  As  f  have  already
 pointed  out,  they  have  to  get  the  assent  of  the
 President  under  aiticle  3I(2)  The  matter  is
 under  consideration.

 SHRI  AMRIT  NAHATA  :  Nationalisa-
 tion  of  sugar  industry  is  not  a  very  technical
 or  legal  matter  ;  it  is  a  matter  of  policy  decided
 by  the  AICC  at  Bombay,  after  examination  by
 experts  and  economists  In  the  context  of  this,
 what  are  the  terms  of  reference  of  the  Enquiry
 Commission  ?  Is  the  Commission  going  into
 the  desirability  or  otherwise  of  nationalisation,
 or  is  it  going  to  tell  the  government  the  proce-
 dure  and  method  of  nationalisation  ?  When  the
 policy  has  been  decided  and  there  is  Congress
 Government  at  both  the  Centre  and  the  State,
 what  is  the  difficulty  ?  Will  the  Minister  take
 us  into  confidence  and  confirm  that  they  stand
 committed  to  natlonallse  the  sugar  industry  ?
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 SHRI  F.A.  AHMED:  So  far  as  the
 concerned,

 government  stand  committed  to  it  as  a  matter
 question  of  nationalisation  is

 of  policy.

 Standard  of  National  Health  in  the  Country

 न

 +228  SHRI  NAWAL  KISHORE
 SHARMA  :

 SHRIMATISAVIFRI  SHYAM  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to  state  :

 (a)  whether  the  standard  of  National
 Health  in  the  country  has  gone  down  conside-
 rably  ;

 (b)  if  so,  whether  Government  have
 appointed  a  Committee  to  go  into  the  causes
 of  fail  in  standard  of  National  Health  ;  and

 (c)  the  main  findings  of  the  Committec  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTOPA-
 DHYAYA)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 श्री  नियम  किशोर  शर्मा  :  अध्यक्ष  जी,  मुझे

 यह  जानकर  प्रसन्नता  हुई  कि  राष्ट्रीय  स्वास्थ्य  के

 स्तर  में  कोई  गिरावट  नहीं  आई

 अध्यक्ष  महोदय  :

 आप  प्रदान  करेंगे  ।

 थ्री  नवल रु  किशोर  शर्मा  :  लेकिन  देश  में

 बढ़ती  हुई  आवादी  की  समस्या  और  उसके  साथ

 औद्योगीकरण  के  सम्बन्ध  में  विस्तार  से  जुड़ा

 हुआ  एयर  पो ल्यू शव  और  वाटर  पाल्यूशन  का

 जो  खतरा  है  उसके  बारे  में  मैं  पूछना  चाहूंगा
 क्या  वाटर  पॉल्यूशन  को  रोकने  के  लिए  कोई

 कानून  बनाने  का  इरादा  सरकार  का  है  ?

 मुझे  प्रसन्नता  होगी  अगर

 दूसरी  बात  मैं  जानना  चाहता  हूं  कि  वाटर

 पो ल्यू थन  के  एक्सचेंज  के  बारे  में,  क्रिस  तरह  से

 बहुत  बड़ी  नदियों  का  जो  बाटर  पॉल्यूशन  हो

 रहा  है  उसके  बारे  में  सरकार  ने  क्‍या  सर्वे  किया
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 है?  यदि  सर्वे  किया  है  तो  उसके  सम्बन्ध  में

 सरकार  का  कोई  कानून  बनाने  का  इरादा  है  ?

 अध्यक्ष  महोदय  :  आपने  वाटर  पॉल्यूशन
 का  पूछना  है  तो  पूछ  सकते  हैं  लेकिन  जो  सवाल

 है  उसमें  कुछ  रेलिवेन्सी  भी  होनी  चाहिए  t

 eft  नवल  किशोर  शर्मा  :  रेलिवेन्सी  है।

 यह  सवाल  जनस्वास्थ्य  से  ताल्लुक  रखता  है।

 SHRI  PILOO  MODY  :  That  is  because
 the  Minister  did  not  reply  to  part  {c).

 PROF.  D.  P.  CHATTOPADIIYAYA  :
 About  the  situation  of  the  nation  as  a  whole
 we  may  point  out  that  the  expectation  of  life
 at  birth  has  gone  up  fiom  32  years  in  L9£0-S3
 to  47  5  (1966-71).

 SHRI  PILOO  MODY  :  Thanks  to  DDT.

 PROF,  D  P.  CHATTOPADHYAYA
 The  death  rate  fell  from  27  per  thousand  of
 population  in  946  to  228  per  thousand  of
 population  in  1956  and  it  is  expected  that  it
 will  have  gone  down  further  to  17  per  thousand
 during  the  last  five  years.  The  infant  morta-
 lity  rate  has  come  down  from  183  per  thousand
 live  births  in  4946  to  46  in  956  and  will  be
 3]3  ((966-7I)  or  something  like  that  next  year,
 Fortunately,  for  us  the  death  rate  has  gone
 down  but  consequently  the  rate  of  population
 is  expanding  ;  some  people  say,  exploding.
 But  as  a  whole,  it  shows,  that  the  statistical
 indicators  of  national  health  are  very  encourag~-
 ing.

 MR.  SPEAKER
 very  specific.

 His  question  was

 निर्माण  और  आवास  तथा  स्वास्थ्य  और

 परिवार  नियोजन  मंत्री  (थी  उमाशंकर  दीक्षित)  :

 अध्यक्ष  महोदय,  माननीय  सदस्य  के  प्रश्न  का

 विस्तार  बहुत  व्यापक  है  और  जगत  के  सभी

 प्रश्न  उसके  अन्दर  किए  जा  सकते  हैं।  मेरा

 निवेदन  है  कि  प्रश्न  वास्तव  में  आवश्यक  ही

 नहीं  था  लेकिन  जो  भी  हो,  एयर  पॉल्यूशन  और

 वाटर  पॉल्यूशन  का  अलग  प्रश्न  है  और  वह  प्रधान

 आज  भी  है।  वाटर  पो ल्यू सन  पर  बिल  े  चुका
 है  तथा  एयर  पॉल्यूशन  पर  बिल  आने  वाला  हैं।
 माननीय  सदस्य  सभी  कार्यवाही  से  अरिजित  हैं
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 मैं  और  कौन  सी  नवीन  सूचना  उनको  दे  सकता

 हे  1

 श्री  पोल  मोदी  पोलिटिकल  पॉल्यूशन  के

 लिए  बिल  कमी  नहीं  आयेगा  ।

 SHRI  DINESH  CHANDRA  GOSWAMI  :
 Without  questioning  the  statistical  data  that
 have  been  given,  may  I  know  from  the  hon
 Minister  whether  any  study  has  been  made
 about  the  extent  of  mualnutiition  in  this
 country  and  the  ways  and  means  to  combat
 malnutrition  in  the  context  of  national  health
 in  the  country  7

 CHATTOPADHYAYA  :
 Yes,  Stee,  the  malnatinion  problom  ३५  been
 engaging  our  attention  for  quite  some  time
 Recentiy,  we  had  maiugurated  some  new
 schenies  to  feed  the  school-going  =  children
 and  also  some  proiects  to  give  special  foods
 to  children  and  schvool-gung  boys  who  are
 suffering  from)  malautition

 PROF  D  P

 श्री  महादिक  सिह  झक्क  अध्यक्ष

 महोदय,  में  आपके  द्वारा  मंत्री  महोदय  से  जानना

 पबा हगा  वि  पोषक  तत्वों  की  जो  कमी  है  बह

 कब  तक  प्रा  हो  जागेगी  ?

 PROF.  9  7  CHATIOPHDHYAYA  :
 The  scheme  16  already  in  operation,  With
 the  passage  of  time,  its  scape  will  be  extended

 Legislation  for  Uoif  orm  Land  Reforms

 *23l.  SHRI  HUKAM  CHAND  KACH-
 WAI

 SHRI  SUBODITHANSDA  :

 will  the  Minister
 be  pleased  to  stale

 of  AGRICULTURE

 (a)  whether  Government
 bring  Land  Reforms
 basis  ;

 (b)  if  not,
 therein  ;  and

 propose  to
 Bills  on  an  All-India

 the  difficulties  involved

 qc)  the  steps  taken  to  remove  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
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 ANNASAHESB  P.  SHINDE)  :  (a)  to  (c).  Land
 Reform  is  a  subject  in  the  State  List  and,
 therefore,  it  is  not  possib'e  for  Parliament  to
 pass  any  law  for  the  whole  country  regarding
 land  reform.  The  national  policy  on  tand
 teform  has,  however,  been  laid  in  the  Five
 Year  Plans  and  steps  have  been  taken  from
 time  (o  time  to  persuade  the  State  Governments
 to  follow  the  policy  laid  down  by  the  Govern-
 ment  of  India.

 श्री  हुश्मचन्द  कछवाय  :  मची  महोदय  ने

 कहा  है  कि  समय  समय  पर  राज्य  सरकारों  को

 प्रोत्साहित  करने  के  लिए  कदम  उठाए  गर  हैं

 तो  मैं  जानना  चाहता  हू  वे  कौर-कौन  से  कदम

 है  जिनके  द्वारा  आपने  राज्य  सरकारों  को  प्रोत्साहन
 दिया  है  और  राज्य  सरकारों  ने  कोई  काम  किया

 है  या  नहीं  किया  है  ?  राज्य  सरकारों  से  कितना

 प्रतिशत  काम  कया  है  इस  सम्बन्ध  में

 आपकी  क्या  जानकारी  है  ?

 SHRI  ANNASAHEB  P.  SILINDE  :  A
 number  of  steps  have  been  taken  towards
 land  reform-.  The  hon  Member  himself
 may  be  aware  that  when  the  country  became
 independent,  the  whole  agricultural  scenc  was
 dominated  by  fuedal  interests,  intermediaries,
 etc  Of  course,  there  has  been  progress  but
 not  to  our  satisfaction.  Therefore,  this
 problem  was  taken  up  in  the  Chief  Ministers’
 Conference  The  Central  Land  Reforms
 Committee  which  was  constituted  went  into
 this  problem.  The  recommendations  of  that
 Committee  have  been  made  available  to  the
 State  Governments  The  Prime  Minister  as
 well  as  the  Minister  of  Agriculture  addressed
 communications  to  the  State  Governments.
 After  elections,  again  a  fresh  communication
 has  been  addressed  to  them.  I  quite  see  the
 possibility  of  a  number  of  State  Legislatures,
 asscen  from  Governors’  Speeches,  thinking
 of  taken  up  in  the  immediate  future  new  land
 reforms  tegislation,  lowering  the  land  ceiling,
 giving  security  of  tenuic,  particularly,  to
 share-croppers,  etc.

 of  हुकमचंद  कल्याण  :  अध्यक्ष  महोदय,
 अभी  मंत्री  जी  ने  कट्टा है  कि  राज्य  सरकारें  जो

 कार्य  कर  रही  हैं  उसपर  उन्हें  संतोष  नहीं  है  यानी

 भूमि  सुधार  का  कार्य  जिस  गति  से  पालता

 हिए  उस  गति  से  नहीं  चर  रहा  है।  ऐसी
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 परिस्थिति  में  आप  अपना  यह  कत्तव्य  नहीं  समझते

 हैं  कि  यदि  राज्य  सरकारें  कोई  काम  नहीं  करतीं

 हैं  तो  केन्द्रीय  सरकार  इस  कार्य  को  अपने  हाथ
 में  लेकर  कोई  कानून  या  व्यापक  योजना  बनाए
 जिसके  माध्यम  से  अधिक  से  अधिक  भूमि  लेकर,

 जो  भूमिहीन  है  उसको  भूमि  दी  जाये  ?

 SHRI  ANNASAHEB  P.  SHINDE:  I
 have  already  submitted  that  the  new  approach
 is  that  ‘‘family"’  should  93  madzthe  unit  for
 ceiling,  All  these  recommendations  were
 placed  on  the  Table  the  House.  The  State
 Governments  are  expected  to  enact  Icgislation,
 lowering  the  land  ceiling  Actually,  in  West
 Bengal,  under  the  President's  Rule,  a  new
 law  has  been  enacted.  We  expect  that  West
 Bengal  Government  will  implement
 it.  In  Kerala,  a  new  law  has  already  been
 enacted  and  it  is  under  implementation.  In
 Assam,  the  ceiling  has  been  fowercd  from  50
 to  25  acres  A  number  of  State  Governments
 are  taking  stcps.

 श्री  हुकमचंद  कछवाय  :  मेरे  प्रश्न  का

 उत्तर  नहीं  आया  ye  (व्यवधान)'''  मैने

 जो  पूछा  था  उसका  उत्तर  नहीं  आया  |  सदन  मे

 उत्तेजना  फैलती  है  जब  उत्तर  ठीक  नही  मिलता

 है  press  (व्यवधान  )
 semen  °

 अध्यक्ष  महोदय  :  ऐसा  करने  से  तो  मैं  भी

 मानने  वाला  नही  हूं  1

 श्री  शम्भूनाथ  :  अध्यक्ष  महोदय,  लैड

 रिफार्म  के  अन्दर  लैड लेस  की  बात  कही  जाती

 है,  लैड लेस  को  जमीन  देने  की  बात  कही  गई  है
 और  यहां  से  डायरेक्शन  भी  गया  है।  जहां  तक

 मुझे  मालूम  है  लैड लेस  की  डेफनीशन  जो  है,  उदाहरण
 के  लिए  मैं  कहना  चाहता  हूं,  लैड लेस  में  बार्ड,

 हस् बैड  और  उसके  बच्चे  को  माना  हैं।  परिणाम

 यह  हुआ  कि  उसके  बच्चे  मेजर  हैं  या  माइनर

 हैं
 eae

 क्योंकि  ट्रांजैक्शन  जमीन  का  एक्चुअली  कही

 हुआ  नहीं  है  तो  ऐसी  हालत  में  क्‍या  मंत्री

 महोदय
 eid

 SHRI  PILLO  MODY:  It  is  irrelevant  oe
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 MR.  SPEAKER  :  You  don't  go  on
 speaking  all  the  time.  You  are  the  only
 Member  who  has  got  this  monopoly,

 SHRI  PILOO  MODY:  It  is  completely
 irrelevant.  When  a  relevant  question  is
 asked  you  don’t  insist  on  a  reply,  and  when
 an  irrelevant  question  is  asked  you  allow  it
 This  assembly  is  not  a  jok?  to  fool  the  people
 that  you  have  a  Parliament  in  this  country.

 श्री  शम्भूनाथ  श्री  पीलू  मोदी  जरा  अपने
 दिमाग  को  शान्त  बनाये  रख  कर  बैठे  रहे  ।  मेँ

 आपसे  अने  कर  रहा  था  कि  लैड लैस  की  डे-
 नीशन  में  वाइफ  हस्वैड  और  उनके  लड़कों  को
 लिया  गया  है  जिसका  परिणाम  यह  हुआ  है  फि
 हमारे  उत्तर  प्रदेश  मे

 SHRI  JYOTIRMOY  BOSU  Are  you
 allowing  a  discourse  here  on  land  :eforms  ?
 Just  I  want  to  know  that,

 SHRI  PILOO  MODY  :  Why  should  he
 not  take  this  up  in  his  Party?  He  cannot
 raise  his  voice  in  his  Party  We  can  discuss
 this  in  his  home  with  him,  not  here

 अध्यक्ष  महोदय  :  माननीय  सदस्य  को

 मुझे  समझने  मे  मुश्किल  आ  रही  है  ।  आखिर

 वह  चाहते  क्‍या  है  ?

 SHRI  ANNASAHEB  P,  SHINDE:  |  am
 sorry  the  hon.  Member  is  unnecessarily
 confusing  the  definition  of  landless  {fabour
 with  land-holders.  In  fact,  for  ceiling
 purposes,  |  have  submitted  that  the  family
 should  be  treated  as  a  unit  and  the  ceiling
 imposed  with  reference  to  the  family.  He  is
 referring  to  the  landless.  As  I  said,  husband,
 wife  and  minor  children  are  to  be  treated  as
 a  family.

 श्री  शम्भूनाथ  :  अब  हमारे  उत्तर  प्रदेश  में
 लैनेस  के  नाम  पर  बाप  के  नाम  30  एकड़  ज़मीन

 है  लेकिन  चूकि  लड़का  है  उसके  नाम  पर  रहती
 है  और  समाज  की  सारी  सम्पत्ति  चली  जा  रही
 है  तो  मैं  मंत्री  महोदय  से  कहना  चाहूँगा  कि  क्‍या
 गाइडलाइन  देते  समय  स्टेट  गवर्नसेट  को  क्या  इसके
 लिए  कोई  डायरेक्शन  देंगे  कि  लैड लस  की  क्‍या

 डे  फनी शन  होती  चाहिए  ताकि  जो  कानून  बनाने
 जा  रहे  हैं  उसमें  कहीं  ऐसा  न  हो

 hu
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 'अध्ययन  महोदय :  बार्डर,  आमेर  ।  यह

 स्पीच  देने  का  समय  नहीं  हैं।  माननीय  सदस्य

 को  अगर  कोई  सवार  पूछना  है  तो  उसको  सही
 शक्ल  में  पूछ  लें  वरना  वह  बैठ  जायं

 श्री  शम्भूनाथ  :  अध्यक्ष  महोदय,  मेरा  तो

 मंत्री  महोदय  से  एक  बहुत  छोटा  सा  सवाल  है
 और  वह  यह  कि  क्‍या  स्टेट्स  को  इसके  लिए

 डाइरेक्शन  देंगे  कि  लेड लैस  की  जो  डैफनीशन  है
 उसको  ठीक  कर  लें  ?

 अध्यक्ष  महोदय  :  मंत्री  महोदय  चाहें  तो

 इसका  जवाब  दे  सकते  हैं  ।

 SHRI  5.  M.  BANERJEE  :  This  Govern-
 ment,  in  this  House  and  outside,  promises
 to  distribute  Jand  to  the  landless  labour.  I
 would  like  to  know  from  the  hon.  Minister
 whether  it  is  a  fact  that  the  majority  of  the
 landless  belong  to  the  Scheduled  Castes  and
 Scheduled  Tribes  and  other  Backward  Classes
 and  if  so,  whether  concrete  steps  have  been
 taken  either  by  the  Centre  or  by  the  States,
 to  distribute  Jand  to  the  Jandless,  specially
 to  Harijans  ?

 MR.  SPEAKER  :  This  is  a  simple  ques-
 tion  as  to  whether  the  Government  contemp-
 late  bringing  forward  any  land  reforms  Bill
 and  you  are  going  into  details.

 SHRI  5,  M.  BANERJEE:  I  hope  in  the
 Land  Reforms  Bill,  the  Landless  Bill  also
 will  be  covered.  That  is  why  I  put  this
 question,

 MR.  SPEAKER  :  There  is  no  limit  to
 the  flight  of  your  imagination.

 SHRI  PILOO  MODI  :  Actually,  the  only
 relevant  question  is  that  of  Mr.  Kachwai.

 SHRI  ANNASAHEB  P.  SHINDE:  As
 regards  distribution  of  fand  to  Scheduled
 Castes  and  Scheduled  Tribes,  I  think  the
 major  portion  of  the  benefits  of  the  Jand
 zform  legislation  has  gone  to  Scheduled

 Castes  and  Scheduled  Tribes,  which  is  also  our
 policy.

 श्री,  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  सरकार  द्वारा
 जो  आंकड़े  प्रकाशित  किये
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 गये  हैं  उनको  देखने  से  पता  छलकता  है  कि  देश  में

 भूमिहीनों  की  तादात  बढ़  रही  है  अर्थात्  जितने

 भूमिहीन  पहले  थे  अब  उससे  अधिक  भूमिहीन  हो

 चुके  हैं।  क्या  इसका  अर्थ  यह  है  कि  अभी  बेदखलियां

 जारी  हैं  और  जो  लोग  पहले  जमीन  पर  खेती

 करते  थे  अब  उन्हें  उस  जमीन  से  हटाया  जा  रहा

 है  ?  क्‍या  भूमि  सुधार  का  कानून.  बेदखलियों  को

 बिल्कुल  बंद  करने  के  बारे  में  स्पष्ट  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:  The
 number  of  the  landless  is  increasing.  Even
 population  is  increasing.  I  don’t  say  propor-
 tionately.  But  the  point  is,  there  is  relevance
 in  the  point  raised  by  the  hon  Member.  Many
 uneconomic  holders  find  it  difficult,  parti-
 cularly  the  small  holders.  Therefore,  there
 is  some  case  for  studying  the  point  rafsed  by
 the  hon.  Member,  but  by  and  large,  20  to  22
 per  cent  of  the  population  is  landless.

 Facilities  for  Fishing  Vessels  at  Major  Harbours

 #232,  SHRID.P.  JADEJA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  that
 landing  and  berthing  facilities  for  fishing
 vessels  at  major  harbours  are  not  adequate  ;
 and

 (b)  If  so,  the  steps  being  taken  to
 improve  the  harbours  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,  sir.

 (b)  Asum  of  Rs.  3.50  crores  has  been
 provided  during  the  Fourth  Plan  for  construc-
 tion  of  fishing  harbour,  at  major  ports.
 Administrative  sanction  have  already  been
 issued  for  Rs  2.86  crores  in  respect  of
 Cochin,  Bombay,  Madras  and  Roychowk.
 The  harbours  under  consideratjon  are  Paradeep
 and  Visakhapatnam.

 SHRI  D.  P.  JADEJA  :  I  would  like  to
 know  whether  Government  is  aware  of  the
 fact  that  there  are  international  fishing  vessels
 off  the  coast  of  Saurashtra-Gujarat.  Is  the
 Government  considering  setting  up  a  major
 fishing  harbour  anywhere  on  the  coast  of
 Gujarat  ?  a
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 SHRI  ANNASAHEB  P.  SHINDE:
 Kandla  is  already  there.  But  if  any  such
 proposal  is  submitted  by  the  Gujarat  Govern-
 ment,  we  will  sympathetically  consider  :t.

 SHRI  R  ४.  SWAMINATHAN  :  May  I
 know  whether  Government  has  got  any  scheme
 to  have  such  fishing  harbour  at  Dhanushkodi
 in  South  India  ?

 SHRI  ANNASAHFB  P.  SHINDE  :  The
 hon.  Member  is  aware  of  the  facts.  I  cannot
 say  about  this  specific  area  as  such,  but  so
 far  as  deep  sea  fishing  is  concerned,  it  is
 coming  up  in  the  Madras  coast  as  the  hon,
 Member  knows.

 Pricing  Policy  for  Milk

 +
 SHRI  VEKARIA  :
 SARI  AMAR  NATH  CHAWLA  :

 #236,

 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  is  looking  into
 the  question  of  evolving  a  pricing  policy  for
 milk  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  Yes,  Sir.  A  Committee
 is  looking  into  the  various  aspects  of  Pricing
 of  milk.

 (b)  A  statement  giving  the  main  features
 being  looked  into  is  laid  on  the  table  of  the
 Sabha.

 Statement

 The  terms  of  reference  of  the  Committee
 on  pricing  of  milk  are  :

 (4)  To  examine  the  trends  in  milk  and
 milk  products  prices  vis-a-vis  the
 change  incost  of  living  index  and
 cost  of  importa:.  food  crops/cattle
 feed,  dusing  the  sast  five  years  in
 different  regions  of  the  country
 typifying  special  conditions.
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 (2)  To  examine  the  price  of  milk  as
 related  to  the  price  of  important
 milk  products  like  ghee  and  khoa.

 (3)  To  examine  the  returns  derived  by
 producers  from  different  systems  of
 procurement  of  milk,  and  from  sale
 as  milk  and  as  milk  products.

 (4)  To  suggest  method  for  fixing  the
 purchase  price  of  milk  in  relation
 to  its  quality  in  different  regions.

 (5)  To  suggest  methods  of  pricing  milk
 to  be  used  for  fiquid  milk
 market,  and  for  manufacture  of  milk
 products.

 (6)  To  suggest  methods  for  fixing  pro-
 jecting  in  advance  purchase  price  of
 milk.

 qq)  ‘To  suggest  rauonale  of  fixing  selling
 price  for  different  categories  of  miutk

 and  important  milk  products  handled
 by  organised  sector,

 SHRI  VLKARIA  :  Looking  at  the  state-
 ment  and  terms  of  teference  guen  in  the
 statement,  I  would  Ike  to  Know  about  this.
 in  the  milk  business  the  middlemen,  the
 businessmen,  purchase  milk  at  a  jower  tate
 with  high  fat  centent  and  at  the  same  time
 these  salesmen  and  businessmen  sell  it  at  a
 higher  price  and  also  with  less  fat  content.
 4  would  like  to  know  whether  Government
 is  going  to  take  any  action  to  stop  this  tvoe
 of  exploitation.

 SHRI  SHER  SINGH  :  We  arte  encoura-
 ging  the  formation  of  co-operative  societies
 for  this  purpose  so  that  the  farmers  themselves
 could  staff  these  societies  and  sell  milk  directly
 to  the  milk  plants  and  other  milk  schemes.

 ससबस्दी  आपरेशनों  के  कारण  मृत्यु

 “b

 *240.  श्री  अटल  बिहारी  बाजपेयी  :
 श्री  शिवकुमार  शास्त्री  :

 क्या  स्वास्थ्य  और  परिवार  नियोजन
 मंत्री  यह  बताने  की  ा  करेंगे  कि  :

 (क)  क्या  गत  फरवरी  में  नसबन्दी  के

 आपरेशन  के  कारण  महाराजगंज  (गोरखपुर)  में
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 $  व्यक्तियों  की  मृत्यु  हो  गई  थी  ;  यदि  हां,  तो

 घटना  का  ब्यौरा  तथा  दोषी  व्यक्तियों  के  नाम

 क्‍या  हैं;

 (ख)  क्या  सरकार  का  ध्यान  इन  समाचारों

 की  ओर  दिलाया  गया  है  कि  अनेक  व्यक्तियों  को

 रुपयों  का  रालूूच  देकर  अथवा  अन्य  दबावों  के

 अन्तर्गत  आपरेशन  के  लिए  तैयार  किया  गया  था;

 ै और

 (ग)  यदि  हां,  तो  इसके  तथ्य  क्‍या  हैं,  तथा

 पिछले  एक  वर्ष  में  इस  पर  तथा  इनाम  आदि  पर

 व्यय  होने  बाले  धन  की  राशि  कितनी  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF,  D.  P.  CHATTOPA-
 DHYAYA)  (a)  Five  deaths  occurred  in
 Maharajganj  following  vasectomy  operations
 during  the  mass  vasectomy  campaign  =  in
 January—  February,  1972,  A  stafement  con-
 taining  the  relevant  information  is  placed  on
 the  Table  of  the  Sabha.

 (b)  Yes,  Sir.

 {c)  According  to  the  report  received  from
 the  Government  of  Uttar  Pradesty  no
 pressure  Was  exerted  on  any  person  to
 undergo  vasectomy  operation.  The  service
 camps  were  preceded  by  an  intensive  campaign
 to  inform  and  motivate  cases  through  group
 and  individual  contacts.  A  sum  of  Rs.  80
 was  offered  as  assistance  to  every  person
 operated  during  the  compaign

 The  Government  of  Uttar  Pradesh  have
 been  requested  to  furnish  information  §  regar-
 ding  the  actual  expenditure  incurred.  The
 Centra!  Government  sanctioned  assistance  at
 the  rate  of  Rs.  4  per  case  of  vasectomy.

 Statement
 4

 A  month  long  mass  vasectomy  campaign
 was  Organised  in  Gorakhpur  Division  from
 January  27,  1972,  Among  other  places,
 service  .facilities  for  vasectomy  operations
 were  provided  at  Maharajganj  in  Gorakhpur
 District.  The  Government  of  Uttar  Pradesh
 have  reported  that  2,520  vasectomy  operations
 were  performed  during  the  period  of  the
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 campaign  at  Maharajganj.  Six  cases  deve-
 loped  tetanus  of  which  5  proved  fatal.

 Immediately  on  receipt  of  information
 about  the  occurrence  of  the  first  death,
 Government  of  Uttar  Pradesh  deputed  the
 Director  of  Medical  and  Health  Services  and
 the  Principal  of  Medical  College,  Allahadad,
 to  hold  a  preliminary  coquiry.  Tuis  team
 observed  that  the  deaths  were  due  to  tetanus.
 The  Director  of  Medical  and  Health  Services
 deputed  a  Jaboratory  team  of  the  Medical
 College,  Allahabad  to  investigate  the  cause  of
 infection.  A  team  from  the  National  Institute
 of  Communicable  Discases  (NICD),  Delhi,  was
 also  deputed  by  the  Government  of  India  to
 make  investigations  into  the  causes  of  death.

 The  findings  of  thesc  two  teams  are  as
 under  :—

 dd  Laboratory  Team  from  Medical
 College,  Allahabad

 This  team  collected  samples  of  surgical
 materials,  dressing,  cotton,  gloves,  dusting
 powder  at  Maharajganj,  Bansgaon  camps  and
 mini-camps,  for  anaerobic  culture.  The
 report  of  the  laboratory  team  indicates  that
 while  other  materials  were  negative  for  tetanus
 germs,  culture  examination  revealed  presence
 of  this  organism  in  the  dusting  powder  used
 for  gloves.  The  team  has  concluded  that
 cause  of  tetanus  in  the  vasectomy  camp  in
 Gorakpur  district  was  due  to  contamination
 of  dusting  powder  used  for  gloves  with  tetanus
 germs.

 (2)  Team  from  the  Na‘ional  Insti-
 tule  of  Communicable  Diseases,  Delhi

 (i)  The  data  collected  during  the  investi-
 gation  suggest  that  the  cases  were
 infected  during  the  operation.  This
 might  have  been  as  a  result  of  failure
 in  aseptic  procedure  during  operation.

 (ii)  The  dust  from  roads  |  agricultural
 lands  is  a  potential  source  of  Cl.
 tetani  spores.  This  dust  was  carried
 into  operation  theatres

 (iii)  However,  the  exact  mode  of  contami-
 nation  of  the  operation  could  not
 be  determined.

 The  Government  of  Uttar  Pradesh
 Propose  to  order  a  further  enquiry  to  investi-
 gate  the  exact  reasons  for  the  infection.
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 श्री  अटल  बिहारी  वाजपेयी  .  अध्यक्ष

 महोदय,  मन्नी  महोदय  ने  यह  स्वीकार  किया  है
 कि  महाराजगज  के  सिविल  में  6  टिटनेस  के

 मामले  हुए  जिनसे  से  5  व्यक्तियों  की  मृत्यु  हो

 गई  |  लेकिन  मृत्यु  का  कारण  क्‍या  था  इसकी

 जाच  के  लिए  जो  दो  कमेटियां  बनाई  गईं  उन्होने
 अलग-अलग  रिपोर्ट  दी  है।  अब  एक  तीसरी

 जाच  कराई  जा  रही  है  &  यह  जानता

 चाहता  हक  यह  जाय  कब  तक  समाप्त  हो
 जायगी  और  ऐसे  कौन  से  कदम  उठाए  जा  रहे  है

 कि  इस  तरह  से  भविष्य  में  परिवार  नियोजन

 के  बजाय  लोग  मृत्यु  को  अपना  कर  जनसख्या  को

 कम  करने  में  योग  दे,  यह  तरीका  बन्द  हो
 जाय  ?

 PROF  DP  CHATIOPADHYAYA  The
 deaths  were  extremely  unfortunate  The
 Causes  of  the  deaths  have  been  snquircd  into
 by  two  sets  of  agencies.  The  Director  of
 Medical  and  Health  Services  deputed  a
 laboratory  team  of  the  Medical  College,
 Allahabad  to  investigate  into  the  causes,
 and  we  had  also  an  investigation  instituted  at
 our  own  instance  The  reports  are  different
 but  not  incompatible  The  common  denomi-
 nator  35  that  there  had  been  tetanus  infection
 and  the  deaths  were  due  to  the  infection  of
 the  gloves  of  the  surgeon»  vr  persons  who
 performed  the  operations  That  was  unfortu-
 nate

 In  the  light  of  what  we  have  received
 from  the  inquirmg  bodies,  we  will  see  that
 in  future  this  does  not  recur,  and  every  care
 will  be  taken  to  sec  that  2t  does  not  occur
 again  But  as  you  would  understand,  in
 these  big  camps  there  3s  possibility,  but  I  can
 assure  the  House  that  every  attempt  will  be
 made  to  see  that  it  does  not  happen  in  the
 future.

 of  अटल  बिसारो  वाजपेयी  क्‍या  मंत्री

 महोदय  इस  बात  को  स्वीकार  करते  है  कि  इस

 तरह  के  आपरेशन  के  बारे  में  टार्गेट  तथ  करना

 कौर  फिर  उनको  पूरा  करने  के  लिए  लोगो  को

 पकड -पकड  कर  लाना,  उनको  लार कूच  देना,  यह

 क्या  फेमिली  प्लानिंग  का  तरीका  है  ?  क्‍या  और

 क्षेत्रो  म जिस  तरह  से  फिजिकल  टार्गेट  फिल्म

 करके  उसको  पूरा  करना  चाहते  हैं  क्‍या  मानो
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 से  सम्बन्धित  मामलो  में  भी  इसी  तरह  से  लक्ष्य

 निर्धारित  करके  उन्हे  पूरा  करने  की  कोशिश
 की  जायगी  ?

 निर्माण  ओर  आवास  तथा  स्वास्थ्य  और
 परिवार  नियोजन  मंत्री  (शो  उमाशंकर  दीक्षित)
 अध्यक्ष  महोदय,  इसमे  माननीय  सदस्य  अन्याय
 कर  रहे  है  प्रकाशन  के  कार्यो  के  सम्बन्ध  से  ।  यह
 सर्वथा  असत्य  है  कि  किसी  को  दबाव  डाला  गया

 या  किसी  तरह  की  बेजा  कोई  चीज  की  गई  ।

 (व्यवधान )  लालच  की  बात  भी  इस  तरह
 की  कोई  नहीं  है।  एक  सामान्य  परिस्थिति  उनको

 बताई  गई  है  |  यह  एक  गम्भीर  विषय  है  -  हम  लोग

 स्वय  दुखी  है  ।  उसकी  जाच  कर  रहे  है  और  जाच
 मे  यह  निकला  है  कि  जो  पाऊडर  ग्लाइज  में

 डालते  है  वह  कटेमिनेटड  था  जिस  वी  वजह  से

 टिटनेस  हुआ  ।  टिटनेस  के  बारे  में  सब  जानते

 है  कि  वह  मिट्टी  घूल  किसी  चीज  के  साथ  आकर

 हो  सकता  है  परन्तु  यह  नही  है  फि  हम  उस
 से  चिन्तायुक्त  हो  रहे  है  ।  इसके  ऊपर  हम
 अत्यन्त  गम्भीर  रतापूर्वक  विचार  कर  रहे  है  ।  लेकिन

 कोई  सूचना  ऐसी  हमारे  पास  नही  है  जिससे  हम
 अप्रत्यक्ष  रात  से  भी  यह  अनुमान  लगा  सके  कि

 कोई  अनुचित  कार्य  किया  गया  है  उनको  बहा
 लाकर  आपरेशन  कराने  के  लिए  |

 श्री  अटल  बिहारी  बाजपेयी  :  अध्यक्ष

 महोदय,  मानवी पर  जीवन  से  संबधित  प्रश्न  है  क्‍या

 दस  मामले  मे  भौतिक  लक्ष्य  जैसे  निर्धारित  करते

 है  वैसे  ही  लक्ष्य  निर्धारित  करके  उन्हें  पूरा  कराने

 का  जो  सरकार  का  तरीका  है  वह  ठीक  है  ?

 शनी  उमा शकर  दीक्षित  :  अध्यक्ष  महोदय,

 एक  गम्भीर  विषय  पर  अनुचित  व्यंग्य  और  विनोद

 क्रिया  जा  रहा  है।  मेरा  निवेदन  है  कि

 माननीय  सदस्य  अत्यन्त  योग्य  व्यक्ति  है,  उन्हे  इस

 सब्र  मे  कोई  हास्य  और  विनोद  नहीं  करना

 चाहिए  ।

 कभी  अमल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  अगर  हास्य  और  बिनोद  की  बात  हो
 तो  मैं  उसके  लिए  तैयार  हु।  मैं  प्रश्न  पूछ  रहा  हूँ
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 कि  क्या  फिज़ा रू  टार्गेट  तय  करके  और  फिर

 अफसरो  को  कहना  कि  उन्हें  पूरा  करो  इस  मामले

 में  कया  यह  ठीक  है?

 श्री  उमाशंकर  दीक्षित  यह  बिलकुल  नही

 है  कि  मनुष्य  जीवन  का  हम  विचार  न  करें  और

 कोई  मर  जाय,  इसका  कोई  ध्यान  न  करें,  ऐसी

 कोई  बात  नही  है  ।

 श्री  शिव  कुमार  हैरी  :  अध्यक्ष  महोदय,

 मै  माननीय  मुन्नी  जी  से  जानना  चाहना  हु  कि  यह

 जो  विशेष  राशि  नियत  की  गई  है  आपरेशन  के

 दिए  क्या  यह  लान्च  नही  है  ?
 दूसरे,  जो  आपके

 विभाग  के  कंपनी  इस  बाम  पर  लगे  हुए  हैं

 क्या  उनके  लिए  यह  सख्या  निर्धारित  है  कि  इतने

 आपरेशन  जरूर  हाने  चाहिए  ?  तीसरे  आपरेशन

 का  त्ग्थ्य  सकती  निरोध  होता  है।  क्‍या  इस

 तरह  वी  घटनाए  नहीं  है  कि  आपरेशन  के  बाद

 भी  समान  हो  गर्द  है  और  हो  गई  हैँ  तो  उसके

 लिए  सरकार  को  कोई  अनाथालय  खोलना

 चाहिए  उनको  पालत  के  लिए  |

 श्री  उमाशंकर  दीक्षित  जो  तीसरा  प्रश्न

 है  अन्तिम  उसका  उत्तर  में  पहले  दे  दूँ।  आपरेशन

 के  बाद  भी  परिणाम  होते  है  इसके  बारे  मे

 माननीय  सदस्य  को  अधिक  सूचना  हो  सकती  है
 या  अनुभव  हो  सकता  है  हमारे  पास  इस  तरह
 की  कोई  सूचना  नही  है  t

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  यह  मामला  बड़ा  गम्भीर  है  लेकिन

 दीक्षित  जी  व्यय  कर  रहे  है  ।

 शी  उम्ताशंकर  दीक्षित  :  यह  जो  थोडा  सा

 धन  दिया  जा  रहा  है  वह  इसलिए  है  कि  आपरेशन

 के  लिए  आदमी  दूर  से  आता  है  उसको  आपरेशन

 के  बाद  पृष्ट  भोजन  मिलना  चाहिए,  आने  जाने

 का  खच  सिलता  चाहिए,  और  यह  इतना  कम  है
 कि  कोई  इसी  से  आपरेशन  कराने  के  लिए  आएगा

 ऐसी  बात  नही  है  a

 SHRI  K  NARAYANA  RAO  :  While
 deaths  and  also  certain  disabilities  are  being
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 reported  all  over  the  country  in  this  particular
 operation,  I  do  not  think  tt  is  due  to  negli-
 gence  or  other  extraneous  factors  But  I
 would  like  to  know  whether  Government  have
 been  contemplating  providing  compensation
 to  the  aggrieved  families  because  of  death  or
 other  disabilities  ?

 SHRI  UMA  SHANKAR  DIKSHIT  :  This
 is  a  question  which  has  arisen  for  the  first
 time.  There  has  been  a  large  number  of
 camps  held  in  different  places  The  total  so
 far  was  about  6  or  so.  This  is  an  accident
 which  has  occurred  The  questi+n  of  compen-
 sation  will  be  considered

 sit  दस  कम  बैनरों  :  अध्यक्ष  महोदय,

 यह  ठीक  है  कि  स्त्री  महोदय  ने  यह  कहा  है  कि

 इसकी  पूरी  जाच  वह  करवा  रहे  है  t  क्या  उनके

 ध्यान  मे  यह  बात  भी  आई  है  कि  उन  क्षेत्रों  मे जहा
 पर  परिवार  नियोजन  की  योजना  है  कुछ  लोगो

 को  पैसा  भी  मिल  जाता  है  और  यह  भी  सिद्ध  हो
 जाता  है  कि  उनका  आपरेशन  हुआ  है।  पैसे  वे

 ले  लेते  है  लेनी  आपरेशन  नहीं  होते  है।
 इस  तरह  से  कुछ  लोगो  ने  इसको  एक  व्यवसाय

 पैसा  इकट्ठा  करने  का  बना  लिया  है।  उनको

 रोकने  लिए  क्या  आप  कुछ  कर  रहे  है  ?

 थी  उमाशंकर  दीक्षित  :  माननीय  सदस्य

 बुरा  न  माने  तो  मैं  उन  से  निवेदन  क्रू गा  कि  ऐसी

 कोई  सूचना  उनके  पास  हो  तो  कृपा  करके  हमे
 दे  हमारे  पास  ऐसी  कोई  सूचना  नही  है  ।  अगर  वह
 इसके  बारे  में  अधिक  जानकारी  देंगे  तो  हम
 अवश्य  उस  पर  उचित  कार्यवाई  करेगे  |

 WRITTEN  ANSWERS  TO  QUESTIONS

 Private  and  Mini  Bus  Services  in  Dethi

 *222,  SHRI  SARJOO  PANDEY:  Will
 the  Minster  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state

 (a)  the  number  of  private  buses  and  Mini
 buses  in  service  in  Delhi  ;

 (b)  whether  there  is  any  fixed  fare  from
 point  to  point  and  the  basis  for  fixing  this
 amoun’  ;  and
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 (c)  whether  Government  are  aware  that
 many  times  mini  buses  are  overloaded  ?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  SHIPPING
 AND  TRANSPORT  (SHR!  RAI
 BAHADUR  (a)  57  private  buses  and  7!  mint
 buses  are  plying  in  Dcthi  at  present  m  addition
 to  the  Delhi  Transport  Corporation  buses  and
 private  buses  under  DIC  operation

 (b)  Yes  The  approved  fare  for  private
 buses  of  normal  size  ts  5  parse  for  every  2
 kuUometres  and  that  for  ह111001 ल  buses  is  5  passe
 per  Km  subject  to  a  mnimum  of  35  paise
 and  a  maximum  of  Re  J/-  The  fare  steucture
 for  mint  buses  has  been  fixed  tuking  into
 consideration  their  smaller  carrvine  cipr  ty,
 provision  for  carriage  of  Juggage  in  them  and
 the  fact  that  no  standing  passengers  are
 altowed  in  them

 (c)  Yes  Instances  of  overload  ng  in  mini
 buses  have  come  to  the  notice  of  the  Delhi
 Administration,  Special  checkings  and  raids
 are  conducted  to  prosecute  the  owners  of  such
 buses.  Action  under  section  60  of  the  Motor
 Vehicles  Act  ts  also  taken  against  the  erring
 bus  owners  by  suspending  cancelling  their
 permits

 Loan  Sanctioned  to  Ratnakar  Shipping  Company

 *22%  SHRI  AJIT  KUMAR  SAHA  :
 SHRI  DINEN  BHAITACHARYA

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  the  loan
 sanctioned  to  the  Birla’s  Ratnakar  Shipping
 Company  recently  °

 THE  MINISTER  OF  PARI  IAMPFNTARY
 AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHIRT  RAJ  BAHADUR)
 The  Government  have  not  sanctioned  any  loan
 to  the  Ratnakar  Shipping  Company  recently

 Three-Year  Degrec  Course

 #226  SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleascd  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  change  over
 to  a  three-year  degr  c  course  after  2  years’
 schooling  ;  and
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 (b)  if  so,  the  decision  taken  in  the
 matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DFPARTMANTI
 OF  CULTURE  (SHRI  D,P  YADAY)  (a)  and
 (b),  The  Nation!  Policy  on  Education  issued
 in  968  by  the  Government  of  India  has  laid
 down  that  the  ultrmate  objective  should  be  to
 adopt  the  10  +243  years  pattern”  of
 educational  structure  in  the  country  As
 Education  sa  State  subject  the  adoption  of
 the  structure  hes  within  the  purview  of  the
 State  Governments  As  far  as  the  schools
 under  the  control  of  Central  Government  are
 concerned,  the  question  of  adopting  a  I0  year
 Primary  Secondary  course  followed  by  83
 2-year  higher  secondary  course  instead  of
 the  existing  [Hl-year  higher  secondary  course
 द  under  consideration  1  3s  the  constdercd
 view  of  the  Central  Government  that  the
 course  for  the  tirst  degree  should  be  of  three
 years’  duration

 Oilcake  Freight  Rates  From  India  to  the  Unitcd
 Kingdom  and  €  ontincatal  Ports

 #929  SHRI  BAKSI  NAYAK  :  Will  the
 Minister  of  SHIPPING  AND  TRANSPORI
 be  pleas<cd  to  state  .

 (a)  whether  a  Conference  was  recently
 heldin  London  to  examine  the  issue  of  oil-
 cake  freight  rates  from  India  to  the  United
 Kingdom  and  Continental  ports  ,

 (b)  if  so,  the  main  decisions  taken  at  the
 Conference  and

 (c)  the  extent  to  which  India  s  likely  to
 be  affected  consequently  7

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAIIADUR)  *

 (a)  Yes,  Sir  India/UK/Continent  Conference
 held  a  meeting  in  London  on  the  7th  March,
 972  to  decide,  among  other  things,  the  freight
 rate  of  oil  cakes  from  India  to  the  United
 Kingdom  and  other  Continental  ports.

 (b)  The  Conference  has  decided  to  fix  a
 lower  special  rate  of  2250  US  dollars  per
 000  kilograms  plus  5  5%  currency  adjustment
 surcharge  plus  13 5%  Suez  Canal  surcharge
 for  the  shipment  of  all  kinds  of  olicakes  from
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 India  to  UK/Continent  with  effect  from
 13.3,72  valid  $up  to  the  end  of
 May  ‘1972,  For  parcels  above  5000
 tonnes  the  Conference  has  expressed
 its  willingness  to  negotiate  a  rate  with  the
 shippers  for  which  it  has  formed  a  Committee.

 (c)  Freight  rate  being  only  one  of  the
 factors  affecting  competitiveness  of  a  product,
 the  extent  to  which  our  oilcake  exports  are
 likely  to  be  affected  is  not  known.

 Request  from  Punjab  Government  to  Increase
 the  Floor  Price  of  Wheat

 *230.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  Punjab  Government  have
 urged  the  Agricultural  Prices  Commission  to
 increase  the  iloor  price  of  wheat  ;

 (b)  if  so,  the  reasons  for  this  demand  ;
 and

 (c)  the  reaction  of  Central  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes  Sir.

 (b)  Cost  of  production  has  increased  on
 account  of  increase  in  various  input  costs
 during  the  recent  years.

 (c)  The  Punjab  Government  had  given
 their  views  to  the  Agricultural  Prices
 Commission.  The  Agricultural  Prices
 Commission  have  submitted  their  report  only
 recently.  Their  report  will  be  considered  at  a
 conference  of  Chief  Ministers  to  be  held
 shortly,  Prices  of  wheat  will  be  announced
 after  considering  the  views  of  the  Chief
 Ministers.

 खाद्यान्नों,  कपास,  सरसों,  मूंगफली,  सोयाबीन  आदि

 के  उत्पादन  सें  ऋद्धि

 *233  1... 4 ह  रास रत्न  शर्मा  :

 थी  गेर  सिह  :

 क्‍या  कृषि  मंत्नी  यह  बताने  की  कृपा  करेंगे
 कतई  oo.  ४  oe
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 (#)  क्या  गेहूँ  और  ज्वार  की  सुधरी
 किस्मों  के  प्रयोग  से  खाद्यान्नों  का  उत्पादन  बढ़ाने

 की  एक  योजना  बनाई  गई  है;

 (ख)  कया  कपास,  सरसों,  मूंगफली  और

 सोयाबीन  का  उत्पादन  बढ़ाने  के  लिए  भी  ऐसी

 ही  योजना  बनाई  गई  है  ;  और

 (ग)  यदि  हाँ,  तो  उसकी  मुख्य  बातें  क्‍या

 हैं  और  इस  बारे  में  अब  तक  क्या  प्रगति  हुई  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (भी  अण्णा-

 साहेब  पी०  शिन्दे:  (क)  कृषि  विकास  के

 लिए  966-67  से  एक  नई  नीति  लागू  की  गई

 है।  इसमें  कृषि  उत्पादन,  विशेषकर  खाद्यान्न

 उत्पादन,  बढ़ाने  के  लिए  अधिक  उत्पादन शीर लू

 किस्मों  और  बहु  फसलछीय  कार्यक्रम  शामिल  है।

 गेहूँ  और  ज्वार  की  लघु  अवधि  की  अधिक  उत्पन-

 शील  किस्मों  की  कान्त  इन  दोनों  कार्यक्रमों  का

 एक  भाग  हैं  ।

 (ख)  जी  हां।  केन्द्रीय  आयोजित  रोज-

 लाएँ  चल  रही  हैं  जिनमें  गहन  रुई  विकास  कार्य-

 क्रम,  मूंगफली  और  अरंडी  का  सर्वाधिक  उत्पादन,

 सोयाबीन  विकास  और  अलसी---सरसों  के  लिए

 बड़े  पैमाने  पर  वनस्पति,  रक्षण  उपाय,  शामिल

 है  i

 (ग)  इन  योजनाओं  की  मुख्य  बातें  'पैकेज

 पद्धतियों'  को,  जिनमें  सुथरे  बीजों,  बैरकों,

 वनस्पति  रक्षण  उपायों  आदि  का  प्रयोग  शामिल

 है,  अपना  कर  इन  फसलों  का  उत़्पादन  बढ़ाना

 है  t  प्रद दोनों  और  वनस्पति  रक्षण  औषधियों  के.

 लिए  सरकारी  सहायता  प्रदान  की  गई  है  1

 -  1971-72  मेंशन  योजनाओं  में  अभी  तक

 बताई  गई  प्रगति  जिस्नल्िखित  है.  ;०--
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 केन्द्रीय  आयोजित  योजनायें

 eee

 l.  गहन  रुई  जिला  कार्यक्रम

 2.  मूंगफली  का  सर्वाधिक

 उत्पादन

 3.  अरंडी  विकास

 4  सोयाबीन  विकास  *

 5.  तोरिया  सरसों
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 लक्ष्य  (क्षेत्र  सेक्टरों  में)  परिस्थितियां

 520,000  सुथरे  बीज  :  232,000

 उर बं रक  :  389,000

 वनस्पति  रक्षण  (कुल)  1153,000

 (क)  2,002,050  1,583,695

 वी  269,708  299,151

 पैकेज

 (ख)  16,000  16,200

 रवि  6,000  1,900

 22,000  18,100

 पदर्शन

 (ख)  480  480

 रबी  60  45

 540  525

 45,000  33,384

 (विशुद्ध  19,  49

 (मिश्रित  :  14,235)

 पदर्शन

 ,2l0  640

 बडे  पैमाने  पर  पौद  रक्षण

 उपाय  :

 142,400  61,993
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 Flactuations  in  Sugar  Production  and  Price

 9234,  SHRI  FATEH  SINGH  RAO
 GAEKWAD  :
 DR.  KARNI  SINGH  :

 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  progress  of  the  country’s
 sugar  industry  over  the  years  has  been  erratic  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  reasons  for  the  sharp  fluctuations
 in  sugar  production  and  price  in  the  open
 market  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  (a)  Yes,  Sir.  Viewed  in
 terms  of  the  production  of  sugar.

 (0)  and  (०),  The  reason  for  sharp  fluctua-
 tions  sm  production  of  sugar  is  mainly  fluctua-
 tions  in  sugarcane  supplies  to  the  sugar  industry
 due  to.

 (a)  fluctuations  in  sugarcane  production  ;

 (b)  diversion  of  sugarcane  in  years  of
 short  production  of  sugarcane  pro-
 duction  of  gur  and  khandsari  and
 in  years  of  excess  production  to
 production  of  sugar.

 A  statement  showing  the  main  reasons
 for  the  recent  increase  in  the  sugar  price  in
 the  open  market  is  Jaid  on  the  Table  of  the
 Sabha,

 Statement

 The  Main  Reasons  for  Increase  in
 Sugar  Price  Are  :—

 i}  Expectation  of  substantial  fall  in
 production  of  sugar  as  a  result  of
 fall  in  area  under  sugarcane  and
 damage  to  the  crop  by  excessive
 rains  and  floods  in  the  north  and
 drought  in  some  area  in  the  South  ;

 ii)  Sympathetic  effect  of  rise  in  prices
 of  gur  and  khandsari  ;
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 fil)  fnerease  in  cost  of  production  as  a
 result  of  payment  of  higher  price
 for  sugarcane  by  factories  and  other
 factors  :

 iv)  Speculation  about  substantial  increase,
 followed  by  the  actual  increase,  in
 the  tariff  value  of  sugar  from  Rs.
 I50j-  to  Rs.  165/-  per  quintal  from
 ist  February  and  from  Rs.  165)-  to
 Rs.  190/-  per  quintal  from  ist  of
 March,  972  for  purposes  of  levy
 of  excise  duty  which  is  30  per  cent
 ad  valorem  ;  and

 v)  Speculation  about  increase  in  the
 rate  of  excise  duty  on  sugar  in  the
 recent  budget  for  1972-73.

 Scheme  for  Employment  of  Teachers

 #235,  SHRI  H.  M  PATEL:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  attention  of  Government
 has  been  invited  to  a  report  in  the  Times  of
 India  dated  the  2th  February,  972  stating
 that  Government  of  India  has  prepared  a
 scheme  for  the  employment  of  45  thousand
 teachers  in  1972-73  ;

 (०)

 (०)

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  ANDIN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAV):  (a)
 Yes,  Sir.

 if  so,  its  salient  features  ;  and

 the  financia]  implications  ?

 (b)  and  (c).  The  scheme  fornmlatedd  by
 Government  of  India  in  1971-72  for  providing
 employment  to  the  educated  unemployed  will
 continue  to  operate  during  the  remaining  part
 of  Fourth  Five  Year  Plan  Under  that
 scheme  Central  assistance  has  been  provided
 to  the  States  and  Union  Territories  for
 appointing  30,060  primary  school  teachers,
 240  assistant  inspectors  of  schools,  £000
 instructors  of  ‘work  experience’,  distribution
 of  free  textbooks  and  stationery  to  about  9
 laks  children  and  supply  of  midday  meals  to
 about  8.6  lakh  additional  children.  An
 amount  of  Rs.  4.46  crores  was  provided  for
 this  scheme  for  a  period  of  foyr  months
 during  1971-72,



 39  Written  Answers

 The  above  scheme  will  be  continued  in
 1972-73  and  the  anticipated  outlay  during  the
 full  year  is  Rs,  72  crores.  An  additional
 allocation  of  Rs.  8  crores  is  being  provided
 in  1972-73.  Details  of  the  scheme  to  be
 implemented  under  the  additional  allocation
 are  being  worked  out.

 Deaf  and  Dumb  Schools

 *237.  SHRI  M.  M.  JOSEPH:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  he  pleased  to  state  :

 (a)  whether  Government  have  taken
 decision  for  opening  more  Deaf  and  Dumb
 Schools  in  the  country  :  and

 (b)

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  &  SOCIAL
 WELFARE  (SHRI  K.  s.  RAMASWAMY)  :
 (a)  No,  Sir.

 if  so,  the  locations  thereof  ?

 (b)  Does  not  arise.

 Modification  of  Medical  Education

 *238.  SHRI  MUHAMMED  SHERIFF  :
 WIll  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  the  Indian  Association  for
 advancement  of  Medical  Education  had
 stressed  the  need  for  modifying  the  present
 medical  education  to  provide  comprehensive
 health  care  to  the  community  ;

 (a)  if  so,  main  features  thereof  ;  and

 (b)  the  steps  taken  by  Government  in
 this  regard  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  &  HEALTH  AND  FAMILY
 PLANNING  (SHRI  UMA  SHANKAR
 DIKSHIT)  :  (a)  and  (6b)  The  theme  of  the
 lith  Conference  of  the  Indian  Association  for
 Advancement  of  Medical  Education  held
 recently  was  “The  concept  of  Health  Team
 in  Medical  Education’.  The  main  features
 of  the  recommendations  made  at  the  Con-
 ference  are  given  in  the  statement  placed  on
 the  Table  of  the  Sabha,

 (s)  No  formal  reference  has  been  received
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 from  the  Associations.  However,  the  reco-
 mmendations  will  be  considered,

 Statement

 The  main  features  of  the  recommendations
 made  at  the  l!th  Conference  of  the  Indian
 Association  for  advancement  of  Medical
 Education  are—

 (i)  To  prepare  the  needed  health  man-
 power  (which  includes  Physicians,
 Nurses,  Technicians,  WHcalth  Visi-
 tors,  Sanitary  Workers,  Auxiliary
 Nurse  Midwives  and  similar  other
 categories  of  technical  and  para-
 medical  personnel)  both  in  quantity
 and  quality  ;  medical  education  has
 to  change  with  the  needs  of  the
 Society  and  social  objectives.

 दा)  करा  the  education  and  training  of
 health  staff  and  other  para-medical
 personnel,  the  social  objectives,  the
 aims  of  medical  education  to  achieve
 the  objectives,  the  curricula,  methods
 of  teaching,  assessment  ard  evalu-
 ation  should  be  interrelated  so  that
 the  educational  outcomes  are  in
 confirmity  with  the  objectives.

 (in)  The  pattern  of  educational  and
 learning  eaperiences  should  be
 realistic  and  relevant  to  the  necds  of
 the  people.

 (iv)  Close  cooperation  between  National
 Health  Services  and  ihose  respon-
 sible  for  education  of  health  per-
 sonnel  is  needed  for  the  society.

 (v)  Integration  of  medical  care,  public
 health,  maternal  and  child  health
 and  family  planning  and  health
 education  services  to  achieve  training
 in  comprehensive  health  care  to  the
 people.

 (vi)  Orientation  of  the  existing  teachers
 in  comprehensive  health  care  and
 educational  technology  and  training
 of  future  teachers  for  the  new  need
 based  medical  education,

 (vii)  Pertodical  refresher  courses  for  ail
 personne),
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 Steps  taken  by  FCI  to
 stop

 Pre-Flarvest
 rice  in  Price  of  Foodgrains

 *239.  SHRI  RAMKANWAR  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  certain  steps  have  been  taken
 by  the  Food  Corporation  of  India  to  arrest
 the  pre-harvest  rise  in  prices  of  foodgrains  ;

 (b)  if  so,  the  main  features  thereof  ;  are

 (०)  the  extent  to  which  producers  are
 likely  {o  gain  as  a  result  of  the
 mitiative  of  the  Food  Corporation
 of  India  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SIIINDE)  (a)  Yes,  Sir.

 (b)  and  (c).  Wheat  and  coarse  grains  are
 being  sold  by  the  Food  Corporation  of  India
 in  the  open  market  in  order  to  arrest  the
 upward  trend  in  the  open  market  prices  of
 foodgrains  and  to  bring  down  their  priccs.
 The  producers  have  no  direct  gain  as  a  result
 of  these  open  market  sales  ;  they  are,  how-
 ever,  assured  of  a  fai:  return  for  their  produce
 because  of  the  price  support  policy  pursued
 by  the  Government.

 Establishment  of  Cashew  Research  Institute

 1607,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  Government  received  a
 scheme  prepared  by  the  Kerala  Cashew
 Development  Corporation  0०  establish  a
 Ceshew  Research  Institute  in  Kerala  ;  and

 (b)

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGNNATH  PAHADIA)  :  (a)  Yes,  Sir.

 if  so,  the  action  taken  thereon  ?

 (b}  <A  proposal  to  establish  a  Research
 Institute  in  Kerala  exclusively  for  Cashew
 was  received  in  the  Ministry  of  Foreign  Trade.
 They  have  intimated  that  it  :s  not  feasible  to
 agree  to  the  proposal  at  present.  Indian
 Council  of  Agricultural  Research  has,  however,
 taken  steps  to  strengthen  the  research  pro-
 gramme  in  respect  of  this  crop.
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 Shortage  of  Trained
 sere

 in  Laboratories
 conaccted  with  Public  Health

 1608.  SHRI  VAYALAR  RAVI  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whethcr  there  is  any  shortage  of
 trained  personnel  in  Laboratories  connected
 with  Public  Health  ;  and

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  make  up  this  shortage.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTO-
 PADHYAYA)  :  (a)  Yes.

 (b)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  Satha.

 Use  of  Bridge  Near  Income  Tax  Office,
 New  Defhi

 i609.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 6382  dated  30th  Juiy,  1971  and  unstarred
 Question  No  507  the  !5th  November,  97]
 and  state  :

 (a)  whether  the  ban  prohibiting  the
 plying  of  Heavy  Transport  Vehicles  over  the
 Bridge  near  Income  Tax  Office,  New  Delhi
 was  lifted  on  3ist  December,  97I  ;

 (b)  if  not,  the  reasons  thereof  ;  and

 (c)  ifthe  reply  to  part  (a)  be  in  the
 affirmative,  the  details  of  the  D.T.C.  buses
 re-routed  so  far  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  No,
 Sir.

 (b)  A  portion  cf  Eastern  Approach
 Road  of  the  Yamuna  Bridge  near  the  Income
 Tax  Office  at  Indraprastha  Estate  connecting
 the  same  with  Patpar  Ganj  Road  has  not
 been  completed  so  far  on  account  of  delay
 caused  duc  to  some  Court  injunction  orders
 concerning  acquisition  of  land  and  some  built
 up  structures  which  remain  to  be  vacated  in
 the  case  of  4  houses.  The  construction  of
 this  missing  link  is  in  progress  but  shall  get
 completed  aftersaid  stay  orders  for  these
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 remaining  4  houses  are  vacatel  and  clear
 possession  becom:s  available.  Further,  part
 length  of  the  road  running  along  the  Bund
 between  eastera  approach  of  the  above  bridge
 and  the  oid  rail-cum-road  Yamuna  Bridge
 in  the  portion  between  Shanshan  Ghat  and
 the  rail-cum-road  bridge  also  remuins  to  be
 strengthened  and  the  work  is  likely  to  be
 completed  by  about  the  middle  of  this  year.
 On  the  completion  of  the  work  on  the  streng-
 thening  of  the  Buni  Road  buses  are  likely
 to  be  allowed  to  use  the  bridge  near  Income
 Tax  Office  ani  this  road  with  certain  traffic
 reguiatory  m:asures  imposed  as  considered
 necessary.  Further  on  the  completion  of  the
 remaining  missing  link  of  the  Eastern
 Approach  to  the  bridge  connecting  with
 Patpar  Ganj  Road  the  biidg:  is  similarty
 likely  to  b2  throwa  o  za  to  all  types  of  heavy
 transpor!  vehicles  with  imposition  of  traffic
 regulatory  measures  as  fuund  necessary.

 (c)  Does  not  arise.

 Develoameat  of  Land  Allotted  to  Dera  Ismail
 Khan  House  Building  Society,  Delhi

 1610.  SHRIMATI  GANGA  DEVI:  Will
 the  Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state  :

 (a)  the  steps  being  taken  by  Government
 to  watch  the  interests  of  the  shareholders,  in
 view  of  the  activities  of  rival  groups  administ-
 rating  the  affairs  of  the  Dera  Ismail  Khan
 House  Building  Society,  Delhi;  and

 fb)  the  stage  at  which  the  development
 of  land  presently  rests  and  the  date  by  which
 the  Society  has  been  asked  to  develop  the
 land  and  hand  over  the  develop:d  plots  to
 its  shareholders  ?

 THE  MINISTER  OF  STATE  IN  TUE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  हू,  GUJRAL)  :  (a)  The  General
 body  of  the  society  elected  the  Managing
 Committee  on  19-9-71  and  as  such  the
 question  of  administering  the  affairs  by  the
 rival  groups,  does  not  arise.

 (b)  The  land  been  levelled  and  the  Delhi
 Development  Authority  had  constructed  a  80
 feet  wide  Zonal  Road.  For  the  rest  of  the
 work,  the  society  are  negotiating  with  a
 contractor,  Originally,  the  Society  was  required
 to  develop  the  land  by  I3th  March,  1970.  The
 lay-out  plan  was  however  sanctioned  by  the
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 Delhi  Dsveloynent  Authority  on  2!-4-7t.
 Cunsequently,  the  Dethi  Administration  would
 extend  the  date  by  which  the  land  jis  to  be
 developed  by  the  Society.

 Report  from  Madhya  Pradesh  Regarding
 Scarcity  Hit  Areas

 46Ll  SHRI  MARTAND  SINGH  :  Will
 the  Minister  Of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  Government  of  Madhya
 Pradesh  has  submitted  any  report  to  the
 Government  of  India  regarding  the  scarcity
 hit  areas  of  the  eastern  region  of  Madhya
 Pradesh  specially  Rewa  Region  during  the
 last  three  years  ;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  meet  the  situation  afterwards  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,  Sir.
 In  1969-70,  and  1970-71,  the  State  Government
 reported  the  continuation  of  scarcity  conditions
 due  to  drought  in  some  parts  of  the  State.

 (b)  Central  Team  visited  the  State  in
 May  1969  as  well  as  in  August,  1970,  to  make
 an  assessment  of  the  situation  and  the
 requirements  of  financial  assistance.  During
 1969-70  and  970-7i,  a  sum  of  Rs.  117  lakhs
 was  released  to  the  State  Government  as  loan
 towards  the  drought  relief  expenditure  in
 the  State.

 Short  term  loans  for  agricultural  inputs
 amounting  to  Rs  367  88  lakhs  were  also
 teleased  during  the  last  three  years  by  the
 Government  of  India  to  the  State  Govern-
 ment,

 Scarcity  Conditions  in  Rewa  Region,
 Madhya  Pradesh

 i2.  SHRI  MARTAND  SINGH  ;  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  O19  on  the  5  August,  497
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 regarding  scarcity  and  famine  conditions  in
 Rewa  Region,  Madhya  Pradesh  and  state  :

 (a)  whether  the
 been  collected  ;  and

 said  information  has

 (b)  if  so,  the  main  features  thercof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH)-:  (a)  and  (b)  The  information
 has  been  collected  and  the  main  features
 thereof  are  as  below  :

 (i)  Scarcity  conditions  prevail  generally
 in  Sidhi  and  Shahdo!  Districts  of  the
 Region  of  Madhya  Pradesh,  how-
 ever  Rewa  District  is  also  hit  by
 scarcity  at  times.

 ro)  The  State  Government  have  formu-
 lated  and  undertaken  a  number
 of  coordimated  irrigation  projects
 in  this  area  to  ease  the  scarcity
 conditions.  During  the  4th  Plan
 period,  soil  and  water  conservation
 m  10,800  hectares  and  irrigation  in
 32,000  hectares  from  the  minor
 irrigation  schemes  under  construction
 and  proposed  to  be  taken  up  from
 the  State  Plan  as  well  as  from  the
 Rural  Works  Programme  financed
 by  the  Government  of  India  have
 been  proposed  to  ameliorate  the
 problem.  In  addition  4,000  hectares
 in  Shahdol  District  and  34,000  in
 hectares  in  Sidhi  Distt.  will  be  irriga-
 ted  on  completion  of  a  major  project,
 namely,  Bansagar  Project,  which  is
 also  under  consideration,

 (iii)  A  Pilot  project  for  improved  dry
 farming  practices  has  been  sanctioned
 in  Rewa  District  as  a  Centrally
 Sponsored  Scheme.

 Steps  to  bring  Standards  of  Purity  of  Milk  up
 to  the  Mark  in  Catering  Establishment

 iu  Parliament  House

 6l3.  SHRI  K.SURYANARANA:  Will
 the  Minister  of  HBALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  any  check  about  the  sfan-
 dadra  of  purity  milk  obtained  by  the  various
 catering  establishments  in  Parliament  House
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 viz.,  Railway  Refreshment  Room,  Tea  and
 Coffee  Board's  Buffets  is  being  carried  out  ;

 {b)  if  so,  at  what  intervals  and  through
 which  agency  ;

 (c)  the  deficiencies  if  any,  found  during
 such  checks  ;  and

 (d)  the  action  which  Government  propose
 to  bring  the  standards  of  purity  of  milk  upto
 the  mark  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D,  P.  CHATTOPA-
 DHYAYA)  :  (a)  and  (b).  The  Food  Inspectors
 appointed  by  the  Government  visit  these
 establishments  periodically.  .

 (c)  No  instance  of  adulteration  has  come
 to  their  notice.

 (d)  Does  not  arise.

 Realising  of  Amount  by  the  Gujranwala  House
 Building  Co-operative  Society,  Dethi

 1614.  PROF.  NARAIN  CHAND  PARA-
 SHAR  :  Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  :

 (a)  whether  full  amount  was  realised  by
 the  Gujranwala  House  Building  Co-operative
 Society,  Delhi  from  the  members  and  many
 of  them  have  not  yet  been  given  plots  ;  and

 (b)  if  so,  the  reasons  thereof  and  the
 reasons  for  realising  the  full  amount  from
 the  members  when  in  the  layout  plan  as
 approved  by  Government  there  were  no  plots
 for  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I  K.  GUJRAL)  :  (a)  As  intimated
 by  the  society,  full  amount  has  not  been
 realised  from  those  members  who  have  not
 yet  been  allotted  plots.

 (b)  Does  not  arise.

 Plots  Carved  Oat  by  the  Gujranwala  House
 Building  Cooperative  Society,  Dethi

 1615.  PROF.  NARAIN  CHAND  PARA-
 SHAR  :  Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  :



 बा  Written  Answers

 (a)  the  number  of  plots  carved  out  by
 the  Gujranwala  House  Building  Co-operative
 Society,  Delhi  as  approved  by  Government
 and  the  number  of  plots  and  their  measure-
 ment  as  shown  in  the  first  original  plan  of
 the  Society  ;

 (b)  the  reasons  for  revising  the  original
 plan  ;  and

 (c)  whether  all  the  members  of  the
 Society  registered  during  the  period  1957-59
 have  been  given  plots  and  those  who  were

 registered  afterwards  were  either  offered
 smaller  plots  or  were  not  considered  for
 allotment  and  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I,  K,  GUJRAL)  :  (a)  @  620  plots

 it)  Originally  the  society  suggested
 carving  of  598  plots  The  sizes  and
 number  of  plots  were  as  under  :—
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 Area  of  plots  in  No.  of  plots.
 Square  Yards.

 Size  of  plots

 PART  (A)

 (a)  39'x90’  390.00  400

 (७)  29’x75'  (241.67  88

 (०)  25’x60'  66  67  203

 (9)  39’x75’  325  00  5

 396

 PART  (B)

 (a)  25’x60’  66.67  86

 (b)  29'x75'  241.67  0

 (०)  33’x8’  297.00  6

 02

 Grand  total  598
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 (b)  To  accommodate  the  maximum
 number  of  members  and  to  achieve  the  density
 population  according  to  Master  Plan  require-
 ments,

 (c)  As  informed  by  the  society,  members
 registered  upto  4959  were  given  plots  except
 5  who  did  not  opt  for  allotment  of  smaller
 plots  and  preferred  to  wait  for  allotment  of
 bigger  size  plots  out  of  the  additional  land
 likely  to  be  allotted  to  the  society.  Eligible
 members  registered  after  959  were  offered
 plots  of  the  sizes  available  and  those  who
 gave  consent  for  smaller  size  plots  were
 allotted  those  plots

 Misuse  of  Garages  in  Ssctor  ‘D’  of  DIZ  Area  in
 New  Delhi

 1616.  SHRI  MUHAMMED  SHERIFF  :
 Will  the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  whether  the  garages  provided  to  the
 allottees  of  Type-II  and  वा  Quarters  of  Sector
 ‘D’  in  DIZ  Area,  New  Delhi  are  being
 misused  by  some  of  the  allottees  ;

 (b)  whether  Government  have  enquired
 nto  the  matter  ,  and

 (c)  f  so,  the  outcome  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  No  such  case
 has  come  to  notice.

 (b)  and  (c).  Do  not  arise.

 Sub  Station  Under  all  India  Coordinated
 Project  for  Citrus  Die  Back

 6l7.  SHRI  RAMCHANDRAN  KADA-
 NNAPPALLI  :  Wilt  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  the  progress
 in  establishing  a  Sub-Station  under  All  India
 Co-ordinated  Project  for  tackling  the  serious
 disease  of  citrus  die-back  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  The  indian
 Council  of  Agricultural  Research  is  already
 operating  the  All  India  Coordinated  Fruits
 Improvement  Project  under  which  investi-
 sations  have  been  undermken  to  tackle  the
 serious  problem  of  Citrus  Die  Back  at  उठान
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 coppal  (Mysore  State),  Shrirampur  (Maha-
 rasthra)  and  Bhatinda  (Punjab)

 A  separate  Research  Project  on  Citrus
 Decline  is  also  under  consideration.

 Puise  Rescarch  in  Kerala

 1618.  SHRI  RAMACHANDRAN
 KADANNAPPALLI  :  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state  the  pro-
 gress  in  strengthening  pulse  research  in  Kerala  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHIB  P  SHINDE).  There  ts  no
 centre  in  Kerala  State  under  the  All  India
 Coordinated  Pulses  Improvement  Project
 However,  the  centre  at  Bangalore  caters  to  the
 necds  of  Ketala  State  also

 A  scheme  for  strengthening  research  on
 Pulses  in  Kerala  to  be  financed  from  cess
 funds  has  been  received  recently  from  the
 Government  of  Kerala,  which  ts  under  consi-
 deration

 Miik  Conservation  Project  in  Kerala

 1619.  SHRI  RAMACHANDRAN  KA-
 DANNAPPALLI:  Will  the  Minister  of  AGRI-
 CULTURE  bh:  pleased  to  state  the  present
 position  in  establishment  of  a  milk  conser-
 vation  project  to  stabilise  and  augment  milk
 production  in  Kerala  ?

 THE  MINISTER  OF  STATE  IN  THR
 MINISTRY  OF  AGRICULTURE  (PROF,
 SHER  SINGH)  This  is  not  included  in  the
 State  Plan.  Possibilitits  are  being  explored
 to  find  financial  resources  for  the  establish-
 ment  of  this  project.

 Oil  Palm  Rescarch  Stution  in  Palode,  Kerala

 620  SHRI  RAMACHANDRAN
 KADANNAPPALLI  .  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state  the  pre-
 sent  position  in  establishing  O:l  Palm  Research
 Station  at  Palode,  Kerala  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  6  scheme  for
 the  strengthening  of  the  Central  Plantation
 Crops  Research  Institute  at  Kasargod  has  been
 Clearance  by  the  Planning  Commission  and  is
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 now  awaiting  clearance  from  the  Ministry  of
 Finance,  The  scheme  is  estimated  to  cost
 Rs.  40.00  lakhs  and  includes  research  on  oil
 palm  at  Palode.

 Land  allotted  for  Central  Research  Institute
 in  Kerala

 i62f.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  a  land  measuring  57  14  acres
 was  made  available  for  starting  a  Central
 Research  Institute  in  Kerala  as  per  the  enquiry
 made  by  the  Indian  Council  of  Agricultural
 Research  ;  and

 (b)  af  ७४०,  at  what  stage  the  matter  stands
 now  ?  .

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,  Sir.

 (b)  The  establishment  of  a  separate  Spices
 Research  Institute  in  Kerala  has  not  been
 agreed  to  by  the  Planning  Commission.  A
 Research  Station  on  spices  with  location  at
 Calicut  and  affilrated  to  the  Central  Plantation
 Crops  Research  Institute,  Kasargod  has  been
 agceed  to  and  further  details  thereof  arc  being
 worked  out.

 Demonstration  by  Junior  Engineers  in
 New  Delhi

 1622.  SHRI  5.  D  SOMASUNDARAM  :
 Will  the  Minister  of  WORKS  AND  HOUS-
 ING  be  picased  to  state  :

 (a)  whether  Junior  Engineers  working  in
 the  C.P.W  D  demonstrated  in  front  of  his
 residence  on  the  !9th  March,  1972;

 (b)  if  so,  the  nature  of  their  demands
 and  action  proposed  to  be  taken  in  the  matter  ;
 and

 (c)  the  total  number  of  Junior  Engineers
 working  in  CP  WD.  and  the  approximate
 number  of  them  who  participated  in  the  de-
 monstration  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  ४,  GUSRAL)  ;  (a)  Yes,  Sir.



 3  Written  Answers

 (b)  The  demonstrators  included  both
 graduate  and  non-graduate  Junior  Engineers
 working  in  the  C.P.W  D.  The  graduate  Junior
 Engineeers  demanded  that  50%  of  the  posts  in
 the  grade  of  Assistant  Engineer  should  be  filled
 by  promotion  of  eligible  graduate  Junior  Engi-
 neers  as  heretofore,  and  till  this  was  agreed  to,
 meeting  of  the  D.P.C  which  was  scheduled  to
 be  held  on  20th  March  1972,  should  not  take
 place.  The  non-graduate  Junior  Engineers
 demanded  that  promotions  should  be  made
 strictly  on  the  basis  of  merit-cum-seniority  in
 view  of  the  decision  of  the  Delhi  High  Court
 that  the  quotas  for  appointment  to  the  grade
 of  Assistant  Engineer  in  the  C.P.W  D.  had  not
 been  correctly  determined,  and  that  the  meeting
 of  the  D  P.C.  should  be  held  as  scheduled.

 It  was  decided  to  convene  the  meeting  of
 the  D.P.C.  as  scheduled  but  the  points  made
 by  the  graduate  Junior  Engineers  should  also
 be  examined  expeditiously.

 (c)  The  total  number  of  Junior  Engineers
 (Civil)  working  in  the  C.P.W.D.  is  2755.  The
 approximate  number  of  those  who  participated
 in  the  demonstration  would  roughly  be  bet-
 tween  75  to  400

 Promotion  of  Junter  Engineers  in  C.P.W.D.

 1623.  SHRI  S  7  SOMASUNDARAM  :
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  :

 (a)  the  number  of  A.M.I.E.  and  equiva-
 lent  part-time  graduates  available  in  the
 C.P.W.D.  who  are  eligible  for  promotion  ;
 and

 (b)  the  eligibility  period  considered  so  far
 for  promotion  of  Junior  Engineers  who  were
 possessing  Diploma,  Degree  and  part  time
 Degree  in  Engineering  as  per  rules  either  auth-
 enticated  or  unauthenticated  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL)  :  (a)  £35  Junior
 Engineers.

 (b)  A  statement  showing  the  eligibility
 criteria  adopted  since  !96I  in  regard  to  Gra-
 duate  including  A.M.LE.  Junior  Engiacers,
 and  non-Graduates  is  enclosed,
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 Satement

 Eligibility  Criteria  for  Promotion  of  Junior
 Eng.  neers

 A—Graduate  Including  A  M.LE.

 (a)  1961-64  —3  years  service  in  the  grade
 with  AMIE  Junior  Engineers  coun-
 ting  the  eligibility  period  from  the
 date  of  passing  AMIE  or  from  the
 date  of  reaching  the  stage  of  Rs
 160/-  in  the  scale  of  Rs.  04-8-40-I0-
 300  or  Rs  240/-  in  the  revised  scale
 of  Rs.  180-10-2+  0/-15-380  whichever
 was  more  beneficial.

 (b)  J964-66—3  years  servicc  in  the  grade
 The  AMIE  Junior  Engineers’  counting
 this  period  from  the  date  of  passing
 AMIE  or  from  the  date  of  completion
 Of  six  years  service  in  the  grade,
 whichever  is  more  beneficial.

 (c)  1967—5  years  service  in  the  grade.
 The  AMIE  Junior  Engineers  counting
 this  period  from  the  date  of  passing
 AMIE  or  from  the  date  of  comple-
 tion  of  six  years  service  in  the  grade,
 whichever  is  more  beneficial.

 (d)  1968-70  5  years  service  in  the  grade
 for  direct  graduates  ;  and  5  ycars
 service  from  the  date  of  passing
 AMIE  or  6  years  service  in  the  grade
 whichever  was  more  beneficial  in
 respect  of  those  who  passed  AMIE
 while  in  service.

 (ec)  Af  present—5  years  service  in  the
 grade.  The  AMIE  Junior  Engincers
 counting  this  period  from  the  date  of
 passiug  AMIE  or  from  the  date  of
 completion  of  six  years  service  in  the
 grade,  whichever  is  more  bencficial.

 B—Permanent  Diploma  Holders

 (a)  1961-66—8  years  service
 grade.

 in  the

 (b)  967-onwards—0  years  service  in
 the  grade.

 C—Permanent  Unqualified

 (a)  (1961-66-12  years  service  in  the
 grade.
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 (b)  I967-onwards—i5  years  service  in
 the  grade.

 Reduction  in  Price  of  Tobacco  by  Monopoly
 Purchasers  in  Andhra

 1624.  SHRI  JYOTIRMOY  BOSU  :  Wilt
 the  Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  four  companies  are  the  mono-
 poly  purchasers  of  tobacco  in  Andhra  ;

 (b)  whether  these  four  companies  have
 recently,  through  agreements  among  themselves
 reduced  the  price  of  tobacco  from  Rs.  500  to
 Rs.  250  per  quintal  ;

 (c)  whether  following  this  action,  there
 was  8  stitke  by  the  tobacco  growers  in  three
 Districts  of  Andhra  ;  and

 (d)  if  so,  what  steps  Government  propose
 to  take  to  ensure  fai:  9703  to  the  growers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  :  (a)  Major
 quantity  of  tobacco  in  Andhra  Pradesh  is
 purchased  by  {five  firms.

 (b)  The  Government  is  not  aware  of  the
 same,

 (c)  According  to  the  reports  received
 there  was  some  disturbance  created  by  cultiva-
 tors  at  oneor  two  centres  resulting  from  the
 heavy  rejections  of  the  tobacco.

 (d)  The  State  Trading  Corporation  has
 staried  purchases  of  tobacco  from  the  growers
 in  Andhra  Pradesh  and  there  has  been  some
 improvement  in  the  prices.

 Programme  of  integrated  Services  for  Children
 and  youth  in  Urban  Areas

 ‘1625.  SHRI  ८,  CHITTIBABU  :  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  bs  pleased  to  state  :

 (a)  whether  project  report  of  cities,  bar-
 ring  Baroda,  have  been  prepared  under  the
 Progtatnme  of  Integrated  Services  for  Children
 and  Youth  in  Urban  Areas  ;
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 (b)  whether  the  assistance  of  100,000
 offered  by  the  UNICEF  has  been  availed  of;
 and

 (c)  the  details  of  projects  on  which  this
 amount  has  been  spent  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.  S.  RAMA-
 SWAMY)  :  (a)  Drafts  of  the  Project  Reports
 on  Integrated  Services  for  Children  in  selected
 urban  areas  of  Bombay,  Baroda  and  Lucknow
 have  been  prepared  by  the  Centre  for  Training
 and  research  in  Municipal  Administration  of
 the  Indian  Institute  of  Pubiic  Administration
 and  submitted  to  the  Department  of  Social
 Welfare.

 (b)  and  (०),  Yes,  Sir.  The  UNICEF
 assistance  of  $100,000  in  1970-71  was  for  under-
 taking  the  studies  and  preparing  these  project
 reports.

 Maximum  Income  of  Agriculturists

 626  SHRI  B.V.  NAIK:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  recorded  maximum  agricultural
 income  earned  by  an  individual  agriculturist
 in  the  States  of  Mysore,  Maharashtra  and
 Andhra  during  97]  ;  and

 (b)  the  names  of  those  agriculturists  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 The  information  is  being  collected  from  the
 State  Governments  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  available.  In-
 formation  of  this  nature  may  not  be  easily  avail-
 able  even  with  the  State  Governments.

 Appointments  in  Paradip  Port  Trust  by
 Orissa  Government

 1627.  SHRI  DEVENDRA  SATPATHY  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  the  Government  of  Orissa
 by  their  Notification  issued  on  !5th  November,
 i974  made  direct  appointments  of  two  Revenue
 Officers  in  the  Paradip  Port  Trust  in  the  Posts
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 of  Assistant  Secretary  and  Estate  Officer  with-
 out  prior  consultation  with  the  Paradip  port
 Trust  ;

 (b)  whether  the  Paradip  Port  Trust  had

 made  any  request  to  Government  of  Orissa  to
 depute  two  officers  for  manning  those  posts  ;
 and

 (c)  whether  the  Assistant  Secretary  who
 had  been  already  holding  that  Office  was  man-
 handled  by  some  of  the  members  of  the  Port
 Shramik  Congress  (led  by  Utkal  Congress  of
 Orissa),  as  he  was  unable  to  hand  over  charge
 to  the  newly  appointed  Assistant  Secretary  be-
 cause  he  was  not  given  orders  to  that  effect  by
 the  Chairman  of  the  Paradip  Port  Trust  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  Yes,
 but  they  Jater  cancelled  the  order  regarding
 Assistant  Secretary.

 (b)  The  Government  of  Orissa  had  been
 requested  to  send  a  panel  of  names  Of  stuitable
 officers  for  making  a  selection  for  appointment,
 on  deputation,  to  the  post  of  Assistant  Secre-
 tary  as  the  term  of  the  incumbent  at  that  time
 was  due  to  expire  shortly.  The  State  Govern-
 ment  had  also  been  requested  to  agree  to  the
 extension  of  the  term  of  deputation  of  the
 incumbent  of  the  post  of  Estate  Officer  for  a
 farther  period  of  two  years.

 (८)  No.
 *

 Absorption  of  Sub-Assistant  Engineers  in
 Paradip  Port  Trust

 1628.  SHRI  DEVENDRA  SATPATHY  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  in  spite  of  clear  decision  of
 the  Paradip  Port  Trust  Board  at  its  meeting
 held  on  2ist  June,  97l  to  revert  two  sub-
 Assistant  Engineers  to.  the  Government  of
 Orissa,  the  Port  Trust  has  agreed  to  absorb
 them  in  the  Port  Trust  services  ;  and

 (b)}  if  so,  the  action  contemplated  for
 flouting  the  decision  of  the  Port  Trust  Board  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR)  :  (a)  and
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 (b).  Though  he  Port  Trust  Board  had  deci-
 ded  to  revert  two  Sub-Assistant  Engineers  on
 deputation  from  the  Government  of  Orissa,  to
 the  Paradip  Port  Trust,  at  its  meeting  held  on
 the  2lst  June,  1971,  the  matter  was  reconsi-
 dered  by  the  Board  at  its  meeting  held  on  17th
 March,  ‘1972.  A  Sub-Committee  has  been  set
 up  by  the  Board  to  consider  the  general  ques-
 tion  of  absorption  of  deputationists  and  the
 Board  will  consider  its  recommendations  on
 their  receipt.  Thereafter,  the  Chairman  of
 the  Port  Trust  Board  will  decide  individual
 cases  of  deputationists  on  merits.  The  case  of
 of  the  two  Sub-Assistant  Engineers  would,
 therefore,  be  decided  accordingly.

 Distress  Sale  of  Tobacco  In  Andhra  Pradesh

 1626,  SHRIN.  K.  SANGHI:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  tobacco  producers  in  Andhra
 Pradesh  are  being  compelled  to  distress  sale
 and  that  the  prevailing  prices  have  reached  on
 all-time  low  ;  and

 (b)  whether  Government  propose
 troduce  any  permanent  machinery
 watchon  the  price  behaviour  and
 suitable  remedial  measures  7?

 to  in-
 to  keep  a

 to  take

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  The  prices
 of  tobacco  showed  downward  trend  this  year
 on  account  of  higher  production  and  reported
 low  quality  of  tobacco  incertain  areas  of
 Andhra  Pradesh.  As  a  remedial  measure,  the
 State  Trading  Corporation  has  entered  the
 market  and  according  to  the  reports  received
 there  has  been  improvernent  in  prices  now.

 (b)  The  Government  of  India  have  under
 consideration  a  proposal  to  set  up  a  Tobacco
 Marketing  Board  dealing  with  marketing  of
 Virginia  Flue-Cured  Tobacco.

 Visit  of  a  single  Officer  to  U.S.A.
 ofa  Delegation

 instead

 1630.  SHRI  SAT.  PAL  KAPUR  |  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 .  fa)  whether  a  single  officer  of  his  Minis-.
 try  visited  U.S.A.  instead  of a  delegation,  as
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 mutually  agreed  between  the  Government  and
 the  USAID.  last  year  ;

 (b)  whether  the  USAID  have  expressed
 dissatisfaction  at  the  behaviour  of  the  Indian
 Officer  ;  and

 (c)  if  so,  whether  Government  propose
 to  take  any  action  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE):  (a)  Under  the
 USAID  Technical  Assistance  Programme  for
 FY  7  and  the  years  earlier  to  that  study  Teams
 as  well  as  individuals  trainees  were  sent  to
 U  SA.  on  short  observation-cum-study  tours

 as  well  as  for  practical  training  The  program-
 mes  for  the  study  teams  ts  prepared  by  the
 USAID  who  keep  m  view  the  specific  require-
 ments  and  area  of  interest  of  individual  mem-
 bers  of  the  team  There  have  been  more  than
 one  instance  of  individual  members  proceeding
 separately  It  is  not  known  therefore  which
 case  the  Hon'ble  Member  was  referring  to

 (b)  No  reports  are  sent  by  the  USAID
 regarding  the  officers  visiting  the  US.  under
 this  programme,  nor  have  Government  any
 independant  information  to  this  effect

 ({c)  Government  take  greal  care  in  selec-
 ting  candidates  for  such  deputation  and  =  only
 officers  of  very  high  calibre  ate  chosen  for
 observation  tours  or  training  No  further
 action  seems  called  for.

 Effect  on  Marine  Drive  Project  by  change
 of  location  of  Oil  Dock  in  Cochin

 1631,  SHRI  M.K  KRISHNAN  .  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state

 (a)  whether  the  Marine  Drive  Project  is
 to  be  affected  in  any  way  by  a  change  of  loca-
 tion  of  proposed  Oil  Dock  in  Cochin  ;  and

 (b)  if  so,  the  remedial  measures  proposed
 by  the  Central  Government  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR)  :  (a)  No.  Sir.
 The  Cochin  Town  Planning  Trust,  who  35  in
 charge  of  Marine  Drive  Project  (also  called
 the  Lrnakulam  Foreshore  Reclamation  Scheme)
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 has  new  decided  to  carry  out  the  Project  inde-
 pendent  of  the  Oil  Dock  Project.

 (b)  Does  not  arise.

 Noreutilisation  of  Funds  for  Drinking  Water
 Scheme  in  Scarcity  Areas

 1632.  SHRI  RAJDEO  SINGH.  Will  the
 Minister  of  HEALTH  AND  FAMILY  PLAN-
 NING  be  pleased  to  state  :

 (a)  whether  the  major  portion  of  Rs  425
 crores  earmarked  for  ensuring  perennial  supply
 of  drinking  water  m  scarcity  areas  could  not
 be  utilised  because  of  the  failure  by  Government
 to  work  out  a  detailed  scheme  for  distributing
 it,  and

 (b)  if  so,
 negligence  7?

 the  steps  taken  to  locate  the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF  D  P  CHATTOPADH-
 YAYA)  (a)  Asum  of  Rs  423  5  crores  which
 represents  the  sum  total  of  the  provisions  made
 inthe  plans  of  various  States  and  Unton
 Territories  has  becn  earmarked  for  rural  water
 supply  in  the  Fourth  Five  Year  Plan  The
 actual  expenditure  on  rural  water  supply  in
 1969-70  and  1970-71  was  Rs  8  27  crores  and
 18.19  crores  respectively  During  1971-72  the
 anticipated  expenditure  is  about  Rs.  29  crores
 The  Plan  provision  for  1972-73  is  Rs.  376
 crores  and  a  sum  of  Rs.  40  crores  is  likely  to
 be  spent  during  the  last  year  of  the  Plan.
 Thus  the  total  expenditure  during  the  Fourth
 Five  Year  Plan  period  is  expected  to  be  of
 the  order  of  about  Rs  140  crores,  which  is
 much  above  the  plan  provision,  In  addition
 to  the  Plan  funds  some  States  like  Maharash-
 tra,  Gujarat  and  Kerala  have  sought  financial
 assistance  from  the  Life  Insurance  Corporation
 of  India  for  their  rural  water  supply  schemes.

 (b)  Does  not  arise.

 Alternative  Site  for  Oil  Dock  in  Cochin

 633  SHRI  A  K  GOPALAN  :  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  whether  the  Central  Water  and  Power
 Research  Station,  Poona  had  been  asked  to
 undertake  a  model  study  of  the  feasibility  of
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 an  alternative  site  for  the  proposed  Oil  Dock
 in  Cochin  ;  and

 (b)  when  the  model  study  is  likely  to  be
 completed  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  Yes.

 (b)  The  report  has  been  received  recently
 and  is  under  examination

 इग811  in  the  Production  of  Jute

 1634,  SHRI  9.  P.  JADEJA  :  Wil)  the
 Minister  of  AGRICULTURE  bc  pleased  to
 state  :

 {a)  whether  production  of  Jute  is  lagging
 far  behind  the  Annual  Plan  target  ;  and

 (b)  if  so,  the  reasons  therefor  and  mea-
 sures  taken  to  increase  its  production  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  and  (0).  It
 has  not  been  possible  so  far  to  achieve  the
 targets  fixed  for  jute  production.  The  reason
 for  this  is  that  95%  of  the  area  under  jute  is
 rainfed  and  variations  in  the  rain-fall  cause
 serious  fiuctuations  in  the  acreage  and  yield

 For  increasing  the  production  of  jute  the
 following  Centrally  sponsored  schemes  were
 taken  up  in  the  Fourth  Pian  with  an  outlay  of
 Rs,  372  lakhs  :—

 di)  Special  Package  Programme  on  jute
 and  me3ta  which  envisages  adoption
 of  package  of  practices  including  use
 of  improved  seeds,  line  sowing,  foliar
 application  of  urea  and  plant  of  urea
 and  plant  protection  measures  ;

 Distribution  of  improved  seeds  at
 subsidised  rates  ;  and

 (ii)

 Aerial  spraying  of  ureas  in  area  not
 covered  under  (i).

 (iii)

 The  position  regarding  the  shortfall  in  pro-
 duction  was  reviewed  in  the  mid-term  appraisal
 of  the  Fourth  Plan  and  it  has  been  decided  to
 take  up  a  new  scheme  from  1972-73  at  a  total
 outlay  of  Rs  5.95  crores.  This  new  scheme
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 known  as  the  Intensive  Jute  District  Pro-
 gramme  has  been  drawn  up  for  getting  imme-
 diate  results  in  increasing  the  production  of  jute
 fibre  in  the  country  by  adopting  a  concentrated
 area  approach  in  the  selected  districts.  The
 Strategy  for  securing  additional  production  will
 be  as  under  :

 (i)  To  convince  the  growers  about  the
 maximum  production  potential  of  jute
 and  mesta  demonstrations  on  full
 package  of  practices  would  be  taken
 up.

 To  popularise  the  jute  growing  under
 irrigated  conditions,  demonstration
 on  irrigated  jute  would  be  conducted
 in  selected  blocks.

 (ii)

 Launching  motivational  campaign  to
 saturate  the  entire  arca  with  recom-
 mended  doses  of  inputs  and  to  adopt
 improved  cultural  practices  including
 any  new  technology  that  might  be
 evolved  in  future  and  for  this  put  pose
 subsidies  will  be  provided  on  critical
 inputs.

 (iis)

 To  stimulate  the  flow  of  credit  from
 the  various  institutional  agencies,
 particularly  the  cooperatives,  for  ena-
 bling  the  growers  to  apply  recommen-
 ded  dose  of  inputs.  For  this  purpose
 the  Central  Cooperative  Banks  in  the
 districts  will  be  strengthened.

 (iv)

 (२)  Initiation  of  a  drive  to  regain  the  jute
 area  lost  to  paddy  in  the  recent  past
 through  adoption  of  jute-paddy  crop-
 ping  sequence.

 Interim  Jute  Growing  Plan

 1635.  SHRI  8.  K.  DASCHOWDHURY  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  have  considered
 any  interm  jute  growing  plan  in  the  country
 recently  ;  and

 (b)  if  so,  the  main  features  thereof  and
 the  steps  taken  by  Government  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDB)  :  (a)  A  scheme
 on  intensive  jute  district  programme  has  been
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 formulated  by  the  Government  of  India  to  be
 implemented  as  a  Centrally  Sponsored  Scheme
 from  1972-73,

 (b)  The  relevant  information  is  given  in
 the  enclosed  statement.

 Sta'ement

 The  Intensive  Jute  District  Programme  has
 been  drawn  up  for  gctt.ng  immediate  results  in
 increasing  the  production  of  jute  fibre  in  the
 country  by  adopting  a  concentrated  area  app-
 roach  m  the  selected  districts  of  Murshidabad,
 Nadia,  Cooch  Behar,  Purnea,  Cuttack,  Now-
 gong  and  Srikakulam  which  account  for  about
 AMM  of  the  country’s  total  jute  crop  The
 strategy  for  sccuring  additional  production
 will  be  as  under

 (i)  To  convince  the  growers  about  the
 maximum  production  potential  of  jute
 and  mesta,  dzmonstrations  on  full
 Pachage  of  practices  would  be  taken
 up  ;

 (ny  To  populartse  jute  growimg  under
 irrigated  conditions,  demonstration
 on  irrigated  jute  would  be  conducted
 in  selected  blocks  ;

 (iii)  Launching  motivational  campaign  to
 saturate  the  entire  area  with  recom-
 mendéd  dose  of  inputs  and  to  adopt
 improved  cultural  practices  iucluding
 any  new  tcchnology  that  might  be
 evolved  in  future  and  for  this  pur-
 pose  subsidies  will  be  provided  on
 critical  inputs

 To  stimulate  the  flow  of  credit  from
 the  various  institutional  agencies,
 particularly  cooperatives  for  enabling
 the  growers  to  apply  recommended
 dose  of  inputs.  For  this  purpose
 the  Central  Cooperative  Banks  in
 these  districts  will  be  strengthened.

 (iv)

 (v)  Initia  ion  ofa  drive  to  regain  the
 jute  area  lost  to  paddy  in  the  recent
 past  through  adoption  of  jute-paddy
 cropping  sequence.

 The  total  expenditure  involved  in  this
 scheme  will  be  of  the  order  of  Rs,  5.95  lakhs.
 Against  this  the  project  is  expected  to  yield  an
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 additional  production  of  3  8  lakh  bales  of  fibre
 in  1972-73  and  8.80  lakh  bales  in  1973-74,

 Facilities  Extended  to  Adivasis
 conversion  to  Christianity

 after  their

 636  SHRI  RANABAHADUR  SINGH:
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WEIFARE  be  pleased  to  state  :

 (a)  whether  there  is  a  strong  feeling
 regarduig  the  facilities  extended  to  the  Adivasis
 after  their  conversion  into  Christianity  ;  and

 (b)  if  so,  the  reasc  3  therefor  and  the
 reaction  of  Government  thercto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.S.  RAMASWAMY)  :
 (a)  Some  Members  of  Parliament  and
 others  took  strong  objection  to  the  facilities
 being  given  to  the  members  of  the  Scheduled
 Tribes  who  profess  the  Christian  faith.

 (b)  The  teasons  given  by  them  were  that
 the  Scheduled  Tribes  professing  Christianity
 are  socially  and  economically  advanced  and
 may  get  an  unduly  large  share  of  the  benefits
 to  the  detriment  of  the  others.

 The  Government  have  taken  into  account
 these  views  and  the  reactions  of  the  Govern-
 ment  will  be  indicated  when  the  Bill  is
 introduced  afresh.

 Geo-Hydrological  data  collected  by  ex  3  ratory
 Tubewell  Organisation  in  Rajasthan  under  U.N.

 Development  Programme

 1637.  DR  KARNI  SINGH  :
 SHRIMATI  KRISHNA

 KUMARI:

 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  systematic  geo-hydrological
 data  were  collected  for  certain  areas  in
 Rajasthan  by  the  Exploratory  Tube-well
 Organisation  under  United  Nations  Develop-
 ment  (Social  Fund)  Programme  some  time
 back  ;

 (b)  ifso,  the  names  of  the  respective
 areas  ;  and
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 (c)  the  number  of  exploratory  bore  holes
 sunk  by  the  Exploratory  Tube-well  Organisation
 in  Rajasthan  and  how  many  of  them  were
 successful  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH)  (a):  Yes.

 Systematic  geo-hydrological  data  collection
 has  been  made  in  different  areas  of  Rajasthan
 by  the  Central  Ground  Water  Board  under
 the  UNDP  (SF)  assisted  Project  during  the
 years  1967-71.

 One  more  UNDP  (SF)  assisted  Project
 has  now  been  taken  up  w.ef  April,  7!
 covering  Nagpur,  Bikaner,  Churu,  Jhunjhuna
 and  Sikar  districts  and  the  data  collection  is
 in  progress.

 (b)  The  programme  covered  an  area  of
 60,000  sq.  kms.  in  the  distric‘s  of  Jalore,
 Jaisalmer,  partly  Barmer  and  Jodhpur.  The
 entire  area  was  covered  by  _  general
 reconnaissar:ce  and  then  four  key  areas  selected
 for  detailed  studies.  The  areas  were  :

 L  Jalore  area.  (2)  Barunda  area.
 (3)  Jaisalmer  (Lath:)  area.  (4)  Doli  Jhanwar-
 Pal  sub  area.

 (c)  Till  the  end  of  March  1971,  the
 Central  Ground  Water  Board  drilled  192
 exploratory  boreholes  in  Rajasthan  out  of
 which  44  proved  successful.  Out  of  192,  98
 boreholes  were  drilled  under  the  UNDP  (SF)
 Project  and  94  under  normal  exploration,

 ग्रामीण  रोजगार  योजना  पर  विचार  गोष्ठी

 1638.  श्री  म्लूचन्द  डाया  :  क्‍या  कृषि  मंत्री

 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  फरवरी,  972  में  दिल्ली  में

 ग्रामीण  रोजगार  योजना  पर  एक  विचार  गोष्ठी

 हुई  थी  ;

 (ख)  यदि  हाँ,  तो  इसकी  मुख्य  सिफारिशों
 क्या  थीं;  और

 (ग)  उन्हें  लागू  करने  के  लिए  सरकार  ने
 क्या  कदम  उठाए  हैं  ?
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 कृषि  मंत्रालय  में  राज्य  मंत्री  (प्रो ०  शेर

 लिंह) :  (क)  जहाँ।  77  से  19  फरवरी,
 972  तक  नई  दिल्‍ली  में  ग्राम  रोजगार  की

 त्वरित  योजना  सम्बन्धी  एक  सैमीनार-कम-वर्क-

 शाप  हुई  थी  ।

 (ख)  सैमीनार-कम-वर्कशाप  के  मुख्य
 निष्कर्ष  तथा  टिप्पणियाँ  सभा  पटल  पर  रखी  जाती

 हैं।  [  ग्र न्या लय  में  रखा  गया  देखिये  संख्या

 LT  1612/72]

 (ग)  सैमीनार-कम-वर्कशाप  की  टिप्पणियां

 नथा  निष्कर्षों  को  ध्यान  मे  रखते  हुए  बर्ष  =  1972-

 73  के  लिए  ग्राम  रोजवार  की  त्वरित  योजना  के

 सागंदर्शक  सिद्धान्तों  में  उपयुक्त  रूप  से  सशोघध्रन

 किया  गया  है

 Payment  of  Electricity  Bills  in  respect  of
 Central  Ministers

 1639.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  :

 (a)  the  total  amount  of  electricity  bills
 paid  by  Government  for  the  bungalows  of
 Central  Ministers  for  1971-72  ;  and

 (b)  the  amount  spent  on  each  Minister
 separately  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  The  total
 amount  of  electricity  bills  paid  by  Government
 in  respect  of  residential  portions  of  bungalows
 of  Central  Ministers  for  1971-72  for  the  period
 ending  January,  1972,  upto  which  bills  have
 been  received,  is  Rs.  87,  922.16,

 The  Ministers  have  volunta:ily  agreed  to
 amone‘ary  ceiling  of  Rs.  2400/-  per  annum
 for  free  supply  of  water  and  electricily  in  the
 private  portions  of  their  residences.  They  re-
 imburse  to  Government  any  expenditure  in
 excess  of  this  ceiling.  The  annual  ceiling  of
 Rs.  2400/-  is  applicable  for  the  financial  year
 commencing  from  the  Ist  April  to  the  3ist
 March  of  the  succceding  year  and  the  amount
 recoverable  from  the  Ministers  concerned  is
 billed  for  at  the  end  of  each  financial  year.
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 (b)  A  statement  showing  the  amount
 spent  on  electricity  bills  on  each  Minister's
 residence  separately  for  1971-72  for  the  period
 ending  January,  972  upto  which  bills  have
 been  received,  is  laid  on  the  Table  of  the
 House.  [Placed  in  Liusrary.  See  No.  LT—
 1613/72].

 छोटे  और  सीमान्त  (साहिल)  किसानों  की

 परिभाषा

 श्री  अटल  बिहारी  वाजपेयी  :

 श्री  जगन्नाथ  राव  जोशी

 1640

 क्या  कृषि  पत्नी  यह  बताने  की  कपा  करेगे

 कि:

 (क)  क्या  सरकार  विकास  योजनाएँ

 क्रियान्वित  करने  के  लिए  छोटे  और  सीमान्त

 किसानो  की  परिभाषा  तैयार  कर  चुकी  है  ;

 (ख)  यदि  हाँ,  तो  इन  वर्गों  के  किसानो

 सम्बन्धी  योजनाएँ  कब  तक  क्रियान्वित  कर  दी

 जायेगी  ,  और

 (ग)  इन  योजनाओं  की  मुख्य  रूपरेखा

 क्या  है?

 कृषि  संत्रालप्र  सें  उप-मंत्री  (श्री  जगन्नाथ

 पहाड़ियाँ)  :  (क)  34  जनवरी,  972  के

 अन्त  तक  1213  राख  छोटे  कृषकों  तथा  6  45

 लाख  सीमान्त  कृषकों  तथा  कृषि  श्रमिको  को

 छाँटा  जा  चुका  है

 (ख)  योजनाएँ  पहले  से  ही  कार्यान्वित

 की  जा  रही  है।

 (ग)  लघु  कुर्क  विकास  एजेन्सी  और

 सीमान्त  कृषक  तथा  कृषि  श्रमिकों  विषयक

 विवरण  पहले  ही  सभा  पटल  पर  रख  दिये  गये  है,
 जिनमें  इनकी  रूप  रेखा  का  उल्लेख  कर  दया

 गया  है।

 Importance  of  Urea  as  a  Fertiliser

 1641,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  rotation  of  crops  and  mixture
 of  organic  manure  with  chemical  fertilisers  are
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 a  must  for  a  country  that  is  embarking  on
 large-scale  uses  of  fertilisers  ;

 (b)  whether  Government  is  aware  that
 our  fertiliser  planners  have  lately  shown  a
 tendency  to  belittle  the  importance  of  urea,
 which  comes  nearest  to  organic  manure  because
 of  its  high  carbon  content  ;  and

 (c)  if  so,  the  reaction  of  the  Government
 to  it  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Either
 organic  manures  or  crop  rotation  is  not  a
 must  for  use  of  chemical  fertilisers.  However,
 use  of  organic  manures  and  the  adoption  of
 crop  rotations  may  improve  the  fertility  and
 physical  properties  of  the  soil  and  through
 such  improved  soils,  the  effectiveness  of
 fertiliser  use  may  increase  Proper  use  of
 fertiliser  contributes  to  the  build  up  of  soil
 Organic  matter  by  producing  bigger  crop  with
 a  large  amount  of  residue  which  are  returned
 to  the  soil.

 (b)  No,  Sir.  Almost  all  new  approved
 nitrogenous  fertiliser  plants  to  be  set  up  are
 going  to  produce  urea.

 (c)  Does  not  arise,

 Effect  of  Chemical  Fertilisers  on  the
 Productivity  of  Sofl

 1642,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  soil  is  likely  to  suffer  as
 aresult  of  intensive  farming  based  on  the
 smecreasing  use  of  chemical  fertilisers  ;  and

 (b)  if  so,  the  measures  taken  to  check
 this  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The  soil
 is  not  likely  to  suffer  by  intensive  cropping
 when  judicious  use  of  fertilisers  is  made  At
 Rothamsted  in  the  United  Kingdom,  soits
 receiving  heavy  applications  of  fertilisers  for
 400  years  are  sti  in  excellent  conditien  and
 high  yields  have  been  maintained  m  these
 soils.  la  the  permanent  manurial  experiments
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 at  Pusa  (Bihar)  during  the  period  1908-30,  it
 was  found  that  the  complete  fertiliser
 treatment  gave  yields  which  were  equal  to
 those  obtained  by  applying  farm  yard  manure
 or  gteen  manure.  The  results  of  permanent
 manurial  experiments  conducted  at  Coimbatore
 also  have  clearly  shown  that  no  deleterious
 effects  were  observed  with  the  continued  use
 of  chemical  fertilisers.

 (b)  Does  not  arise

 Rules  fer  Recruitment  and  Promotion  of  Janior
 Engineers  in  Central  Public  Works  Department

 1643,  SHRI  S.  D.  SOMASUNDARAM  :
 Will  the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  whether  the  Central  Public  Woks
 Department  did  not  have  any  authenticated
 regular  rulesfor  recruitment  and  promotion
 of  Junior  Engineers  since  4935  till  date,  if
 so,  the  reasons  therefor  ;

 (b)  whether  old  recruitment  rules  will
 continue  to  be  followed  without  any  change  ;
 and

 (c)  whether  the  promotion  pohcy  regar-
 ding  Junior  Engineers  is  being  changed  ;  if
 not,  the  reasons  therefote  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL)  :  (a)  No  Sir.  The
 Recruitment  Rules  for  Junior  Engineers  were
 notified  in  February,  1958.  These  rules  have
 since  been  revised  and  the  revised  rules  have
 been  notified  in  February,  1972.  The  Recruit-
 ment  Rules  for  Asstt.  Engineers  which,  inter
 alia,  provide  for  promotion  of  Junior
 Engineers  to  the  post  of  Asstt.  Engineers
 were  notified  in  May,  1954,

 (b)  No  Sir,  The  recruitment  at  the  level
 of  Junior  Engineers  which  was  hitherto  made
 through  Employment  Exchanges,  witl,  here-
 after,  be  made  on  the  basis  of  an  all  India
 competitive  examination  in  accordance  with
 revised  Recruitment  Rulcs  notified  in  Feb-
 ruary,  1972.

 (c)  Yes  Sir,  The  promotion  policy  in
 segard  to  the  Junior  Engincers  is  being  reviewed
 and  certtin  changes  in  the  existing  policy  are
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 contemplated  keeping  in  view  the  decision  of
 the  De'hi  High  Court  in  the  writ  petition  filed
 by  some  Asstt.  Engineers  of  the  C.P.W.D.,
 recommendations  of  the  Administrative
 Reforms  Commission  and  the  demands  of
 the  various  categories  of  Junior  Engineers
 working  in  the  Department

 Master  Plans  for  Deep  Tube  Wells  in  States

 1644,  SHRER,P  YADAV.  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 State  ,

 (a)  whether  Government  have  formulated
 Master  Plans  to  instal  deep  tubc-wells  in  all
 the  States  or  in  cooperation  with  the  states;

 (b)  if  so,  the  specti!t  features  in  this
 regard  State-wise  ;  and

 (c)  the  average  of  irrigation  of  fallow
 land  under  this  Plan  and  the  cost  involved
 and  whether  the  same  has  been  incorporated
 in  the  current  Five-  Year  Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH).  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 बर्फ  समितियों  के  प्रशासन  के  पहलुओं
 पर  विचार  करने  के  लिए  समिति

 की  नियुक्ति

 1645,  श्री  मूल  चन्द  हगा :

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 कपा  कृषि

 (क)  क्या  सरकार  ने  देश  में  बेक्फ  सम्पत्तियों

 के  प्रशासन  के  सभी  पहलुओं  पर  विचार  करने  के

 लिए  एक  समिति  नियुक्त  की  है;

 (ख)  यदि  हां,  तो  उसके  सदस्य  कांत-कौन

 है  और  चह  किन-किन  मुद्दों  पर  विचार  करेगी;

 और

 (ग)  क्या  समिति  ने  अपनी  रिपोर्ट  दे  दी  है
 और  यदि  हां,  ia  उसकी  मुख्य  सिफारिशी  क्‍या

 हैं?
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 fe  मंत्रो  (थी  कल्दददीन  बली.  अहमद)  :

 (क)  जी  हाँ  ।

 (ख)  समिति  के  सदस्यों  के  नाम  इस  प्रकार

 है

 (l)  श्री  सैयद  अहमद,  सदस्य  राज्य

 सभा--अध्यक्ष

 (2)  श्री  इशाक  सम्भाली,  सदस्य,  लोक

 सभा--सदस्य

 (3)  श्री  जुल्फिकार  अली  खान,  सदस्य,

 लोक  सभा---सदस्य  |

 समिति  के  निर्देश-पदो  की  प्रति  सभा  पटल

 पर  रखी  जाती  है  |  भग्रन्थालय  च्े  रखा  गया।

 देखिए  संख्या  LT-I6!4/72|

 (ग)  वक्‍फ  जाच  समिति  ने  अभी  तक  कोई

 #सिफारिश  नहों  दी  है।  इसके  रिपोर्ट  की  प्रतीक्षा

 की  जा  रही  है।

 Weighment  and  Measurement  of  Goods  for
 Export  Prior  to  Shipment

 1646.  SHRI  PRIYA  RANJAN  DAS
 MUNSHI  :  Will  the  Minster  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 {a)  whether  the  weighment  and  measure-
 ment  of  all  goods  for  exports  prior  to  ship-
 ment  is  essential  ;

 (b)  if  so,  whether  the  practice  is  bemg
 followed  strictly  in  the  port  of  Calcutta  ;  and

 (c)  if  not,  the  reasons  for  some  exports
 requiring  weighment  and  measurement  and
 some  being  exempted  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  No.

 (6)  Does  not  arise.

 {c)  Particulars  of  weight  or  measurement
 are  required  for  assessment  of  port  charges
 only  in  cases  where  the  charges  are  based
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 on  weight  or  measurement  and  not  on  unit
 basis  such  as  per  bale,  per  bag,  per  chest  etc.

 Cut  down  in  Production  by  Vaunaspati  Factories

 1648.  SHRI  PAMPAN  GOWDA:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  some  the  Vanaspati  factories
 had  cut  down  their  production  affecting  the
 total  availability  of  vanaspati  in  the  market
 and  encouraging  its  unauthorised  sale  at
 prices  higher  than  the  controlled  rate  ;  and

 {b)  if  so,  the  steps  taken  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH)  :  (a)  There  has  been  no

 significant  fall  in  the  production  of  vanaspati.
 either  by  individual  factories  or  by  the
 industry  as  a  whole.  In  fact,  the  progressive
 total  production  in  972  upto  the  22nd  March
 is  slightly  larger  than  that  for  the  corres-
 ponding  period  of  1971  and  vanaspati  conti-
 nues  to  be  available  throughout  the  country
 at  or  below  the  controlled  prices.

 (b)  Does  not  arise.

 ‘Namsudras’  Tribe  of  East  Bcngal  Refugees
 fin  Dandakaranya

 1650.  SHRE  RANABAHADUR  SINGH:
 Will  the  Minster  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  East  Bengal  refugees  settled
 in  Dandakarnya  have  amongst  thema  class
 by  the  name  of  ‘Namsudras’  which  are  Sche-
 duled  Tribes  ;  and

 (b)  the  steps  Government  propose  to
 take  to  give  due  recognition  and  facilities
 to  them  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K  S.  RAMASWAMY):
 (a)  and  (b).  A  number  of  displaced  persons
 from  the  area  comprising  the  People’s  Repabtic
 of  Bangladesh  belong  to  communities  like,
 the  Namasudra  community,  which  are  specified
 as  Scheduled  Castes  in  West  Bengal.  The
 question  whether  members  of  these  comp#tiu-
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 nities  should  be  deemed  to  be  Scheduled
 Castes  in  the  States  where  they  are  rescttied
 (including  the  Dandykaranya  area)  will  be
 teken  into  account  while  finalising  the  Sche-
 duled  Castes  and  Scheduled  Tribes  Orders
 (amendment)  Bills.

 IGSN  Compansp  Employees

 i65l.  SHRI  DINEN  BHATTACHARY-
 YA  :  Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  the  IGSN  Company  Calcutta
 had  been  taken  over  by  the  Government  but
 all  the  employees  have  not  been  taken  back  ;
 and

 (b)  if  so,  the  reasons  therefor  and  the
 action  taken  by  Government  to  take  all  the
 employees  back  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR)  :  (a)  and  (b).
 There  was  no  such  Company  known  as
 “1,  .G.S.N.  Company,  Calcutta’.  Presumably
 the  reference  isto  the  India  branch  of  Indian
 General  Navigation  and  Railway  Company
 Ltd.  which  was  merged  in  the  Rivers  Steam
 Navigation  Co.  Ltd.  in  1962,  The  Govern-
 ment  of  India  acquired  a  controlling  interest
 in  the  equity  capital  of  the  RS.N.  Co.  in
 February,  1965.  The  Calcutta-Assam  river
 service  was,  however,  closed  in  September,
 965  on  the  outbreak  of  hostilities  with
 Pakistan,  and  the  main  business  of  this
 Company  came  to  a  stand  stili  A  Govern-
 ment  of  India  undertaking  known  as  Central
 Inland  Water  Transport  Corporation  Ltd.
 took  over  all  the  assets  and  some  of  the
 liabilities  of  this  Company  in  May,  967  under
 a  Scheme  of  Arrangements  approved  by  the
 Calcutta  High  Court.  In  accordance  with
 the  Scheme  of  Arrangements,  the  CIWTC
 absorbed  such  of  the  employees  of  the  R  S.N.
 Co.  as  were  necessary  and  suitable  for  its
 turncated  business,  The  remaining  employees
 of  the  R.  S.  N.  Co  are  being  given  preference,
 other  things  being  equal,  whenever  any
 employment  opportunity  arises  in  CIWTC.

 Transfer  of  Crash  Programme  for  Rural
 Employment  Under  Plan  Sector  for  1972-73

 I652.  SHRI  P.  M.  MEATA:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  whether  Planning  Commission  has
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 decided  to  transfer  the  crash  programme  for
 rural  employment  to  the  plan  sector  to  be
 taken  up  as  a  central  scheme  for  1972-73,  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  Yes,  Sir.

 Setting  up  of  Corporation  for  Insurance  of  Crops

 1653.  SHRI  BIBHUTI  MISHRA  :  Will
 the  Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  Government  have  decided
 to  set  up  a  corporation  for  insurance  of  crops  ;

 (b)  if  so,  the  time  by  which  the  aforesaia
 Corporation  is  likely  to  be  set  up  ;  and

 (c)  the  crops  likely  to  be  insured  in
 the  beginning  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  No,  Sir  ;

 (b)  and  (c).  Do  not  arise.

 समय  प्रदेश  को  बीजों  की  सप्लाई  में

 विलम्ब

 1654,  श्री  गंगाचरण  दीक्षित  :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कपा  97I-72  में  भारतीय  बीज

 निगम  ने  मध्य  प्रदेश  को,  राज्य  सरकार  के  अनेक

 बार  अनुरोध  करने  पर  भी,  बीजों  की  सप्लाई
 समय  पर  नही  की  ;

 (ख)  मध्य  प्रदेश  को  गत  वर्ष  में  कितनी
 मात्रा  मे  बीज  दिए  गए;  और

 (ग)  गत  मास  मध्य  प्रदेश  सरकार  को

 कितने  मीट्रिक  टन  और  कौन  कौन  सी  किस्म  के

 बीज  दिए  गए  ?

 कृषि  मंत्रालय  में  राज्य  शंती  (जी  अण्णा

 साहिब  पी०  शिकवे)  :  (क)  जी  नहीं  |  राज्य
 सरकार  ने  बताया  है  कि  राष्ट्रीय  बीज  निगम  द्वारा
 बीज  सप्लाई  करने  के  बारे  में  उन्हें  कोई  शिकायत

 नहीं  है
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 (ख)  राज्य  सरकार  से  केवल  एक  ही  पक्की

 मांग  प्राप्त  होने  पर  80  बिंदल  बाजरे  का  बीज

 सप्लाई  किया  गया  |  निगम  ने  राज्य  में  अपने

 व्यापारियों  द्वारा  बीजों  की  सीधी  बिक्री  के  भी

 प्रबन्ध  किये  थे  ।

 (ख)  राज्य  सरकार  को  किसी  बीज  की

 आवश्यकता  नहीं  थी  इसलिये  राष्ट्रीय  बीज

 निगम  ने  फरवरी  972  में  कोई  बीज  नहीं
 सप्लाई  किया  t

 Allotment  of  Plots  to  Bal  Vikas  Samiti.
 New  Delhi

 1655.  SHRI  SARJOO  PANDEY  :  Will
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  whether  the  plot  on  Ashoka  Road
 behind  Janpath  Hotel,  New  Delhi  has  been
 allotted  to  Bal  Vikas  Samiti  for  its  activities  :

 (b)  if  so,  whether  Government  have
 given  up  the  plan  of  constructing  a  Hotel,
 for  which  the  plot  was  reserved  ;  and

 (c)  the  terms  on  which  Bal  Vikas  has
 been  permitted  to  run  its  activities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  हू,  GUJRAL):  (a)  Yes,  temporarily.

 (b)  and  (&).  A  portion  only  of  the  plot
 was  allotted  to  the  Bal  Vikas  temporarily  from
 15th  May,  1971,  for  conducting  their  summer
 holidays  project  on  payment  of  ,ground  rent
 of  Rs.  4.67  per  acre  per  mensem.  The  land
 has  since  been  allotted  to  the  Indian  Airlines
 Corporation  for  their  City  Terminal  Office
 and  the  Bal  Vikas  authorities  have  vacated
 the  major  portion  of  the  land  except  an  area
 of  about  3396  square  yards  In  view  of  the
 useful  work  being  done  by  the  Bal  Vikas  and
 the  non-commercial  nature  of  its  activities,
 the  institution  has  heen  allowed  to  continue
 its  work  on  the  Jand  in  question  for  some  time
 more.

 World  Bank  Aid  for  Agricultural  Research
 Programme

 1656.  SHRI  SARJOO  PANDEY  :  Will

 the  Minister  of  AGRICULTURE  be  pleased
 to  atate  :
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 (a)  whether  the  World  Bank  has
 approved  grants  for  an  agricultural  research
 programme  to  increase  the  quantity  and
 improve  the  quality  of  food  production  ;  and

 (b)  if  so,  the  broad  outlines  of  the
 scheme  and  the  amount  of  grants  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINDE)  :  (a)  The  World
 Bank  (International  Bank  for  Reconstruction
 and  Development)  has  pledged  financial  support
 for  the  establishment  of  International  Crops
 Research  Institute  for  the  Semi-Arid  Tropics
 in  India.

 (b)  The  Institute  shall  be  established  in
 India  as  an  autonomous,  international,  philan-
 thropic  non-profit,  research,  educational  and
 training  organisation.

 The  Institute  will  serve  as  (a)  a  world
 centre  for  the  improvement  of  Jowar,  Miliets,
 Benga!  Gram  (Chana)  and  Red  Gram  (Arhar)  ;
 (b)  a  centre  to  promote  the  development  and
 demonstration  of  improved  cropping  patterns
 and  systems  of  farming  which  optimise  the
 use  of  human  and  natural  resources  in  the
 low  rainfall,  un-irrigated  seasonally  dry  and
 semi-arid  tropics.  It  will  have  a  Governing
 Board  which  will  be  responsible  for
 carrying  out  the  programme  for
 the  achievement  of  the  objectives  of  the
 Institute  as  stated  above.  The  day-to-day
 administration  of  the  Institute  shall  be  the
 responsibility  of  the  Director  who  will  be
 answerable  to  the  Governing  Board.

 Qut  of  an  initial  estimated  expenditure
 of  5  lakh  dollars  for  the  establishment  of  the
 Institute,  the  World  Bank  has  pledged  !  lakh
 dollars  for  the  present.

 Sinking  of  D.D.A.  Plots  in  Janakpuri,  Delhi

 1657,  SHRI  SARJOO  PANDEY  :  Will
 the  Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state  :

 (a)  whether  some  flats  of  Delhi  Develop-
 ment  Authority  in  Janakpuri,  Delhi  are
 sinking  ;

 (b)  whether  the  flat-owners  have  comp-
 lained  to  the  authorities  concerned  ;
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 {c)  .  if  so,  the  steps  being  taken  in  the
 matter  ;  and

 (d)  whether  the  colony  was  constructed
 over  a  pond  of  water  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  to  (c).  Some
 complaints  Of  this  nature  were  received.  On
 examination  it  was  found  that  the  complaints
 were  largely  of  settlement  of  floors.  In  all
 these  cases,  the  floors  were  relaid.

 (d)  No,  Sir.

 Prohibition  Policy

 ‘1658,  SHRIR.S.  PANDEY:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  a  large  number  of  State
 Governments  are  in  favour  of  relaxing  the

 prohibition  rules,  as  the  present  prohibition
 policy  ig  not  proving  successful  ;

 (b)  whether  the  Central  Government  has
 taken  inte  consideration  the  views  of  the
 State  Government  in  this  regard  and  under-
 taken  review  of  the  present  policy  ;  and

 (c)  if  so,  whether  relaxation  of  the
 present  ‘prohibition  rules  is  contemplated  in
 the  near  future  and  if  so,  on  what  lines  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.  5.  RAMASWAM)])  :  (a)
 to{c).  The  Central  Prohibition  Committee  cons-
 tituted  by  the  Department  of  Social  Welfare,
 had  reviewed  the  position  relating  to  Prohibition
 at  its  iast  meeting  held  in  December,  1970.
 It  was  noted  that  some  of  the  State  Govern-
 ments  had  relaxed  measures  of  enforcement
 of  Prohibition  during  the  last  few  years.  At
 present  complete  Prohibition  exist  only  in
 Gujarat.

 The  Government  of  India  continue  to
 support  Prohibition  and  ace  not  in  favour  of
 its  relaxation.  However,  Prohibition  being  a
 State  subject,  the  framing  of  rules  on  Prohi-
 bition  rest  with  the  State  Governments.
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 Checking  of  Water  Pallution  in  Big  Cizies

 1659.  SHRI  8.  K.  DASCHOWDHURY:
 Will  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  63  on  the
 24th  May,  97l  regarding  prevention  of
 pollution  of  water  and  state  :

 (a)  whether  Government  have  taken
 any  steps  to  check  water  pollution  in  the  big
 cities  of  the  country  ;  and

 (b)  if'so,  the  progress  achieved  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTO-
 PADHYAYA)  :  (a)  and  (b).  The  Prevention
 of  Water  Pollution  Bill,  1969,  which  was
 introduced  m  Rajya  Sabha  in  December,  1969,
 is  stdl  under  consideration  of  the  Joint
 Committee  of  both  the  Houses  of  Parliament.
 The  Central  Government  as  well  as  the
 concerned  State  Governments  will  have  powers
 to  take  steps  to  check  the  pollution  of  water
 resources  in  the  country  after  enactment  of
 the  said  Bill.

 THE

 The  States  of  Maharashtra  and  Orissa
 have  already  enacted  ‘Water  Pollution  Control
 Acts’,  The  Government  of  Gujarat  have
 appointed  an  expert  Commiitee  to  suggest
 executive  action  for  controlling  water  pollu-
 tion  in  the  State.

 Roads  Declared  as  National  Highways

 1660,  SHRI  8,  K.  DASCHOWDHURY  :
 SHRIMATI  BHARGAVI
 THANKAPPAN  :

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  the  roads  recently  declared  National
 Highways  and  earmarked  for  improvement  by
 the  Central  Government  ;  and

 (b)  the  approximate  amount  to  be  spent
 over  these  National  Highways  during  1972-73  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR)  :  (७)  A
 statement  giving  the  names  of  roads  declared
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 as  National
 attached.

 Highways  during  1971-72  1s

 (b)  A  sum  of  Rs.  $0.00  lakhs  is  Ikely
 to  be  available  for  expenditure  during  1972" 3
 on  these  roads  for  undertaking  their  develop-
 ment  to  single  lane  national  highway  standard.

 Statement

 The  Highway  connecting  Belgaum,
 Anmod,  Ponda  and  Panaji.

 2  The  hghway  starting  from  its  junction
 near  Haridaspur  with  N.H.  No  5  and
 terminating  at  the  Paradip  Port.

 3.  The  highway  starting  from  its  junction
 near  Chandigarh  with  the  N.H.  No.
 22  and  connecting  Rupar,  Bilaspur,
 Mand,  Kulu  and  Manali.

 4.  The  highway  connecting  Nowgong
 Dabaka  and  Dimapur  =  (Manipur
 Road).

 5  The  highway  connecting  Shillong,
 Passi,  Badarpur  and  Agartala.

 6.  The  hignway  connecting  Palayam-
 kottaion  1 ॥  7  with  the  Tuticorin
 Port.

 7.  The  highway  connecting  Pathankot-
 .  Amritsar,  Bhatinda,  Ganganagar,

 Bikaner,  Jaisalmer,  Barmer  to  its
 junction  with  NH.  No.  8A_  near
 Samakhiali  (near  Kandla).

 8.  The  highway  connecting  Panvel  on
 N.H.  No.  4  with  Mahad,  Panaji,
 Karwar,  Mangalore,  Cannanore,
 Calicut  (Kozhikode)  and  Trichur.

 9,  The  highway  starting  from  its  junction
 near  Cortalim  with  NH.  ॥7  and
 terminating  at  the  Mormugao  Port.

 0  The  highway  connecting  Chas,  Ranchi,
 Rourkela,  Taicher  and  terminating  at
 N.H  No.  42.

 _  iL..  The  highway  connecting  Bangalore,
 Hassan  and  Mangalore.
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 C.B.I.  Euquiry  into  Import  of  Tractors  from
 t  Germany

 i66!.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleas:d  to  state  :

 (a)  whether  the  inquiry  by  the  C.B.I.
 into  the  import  of  tractors  from  East  Germany
 has  since  been  compieted  ;

 (b)  if  so,  the  main  findings  thereof  ;  and

 (c)  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE):  (a)  It  is  not
 known  whether  the  CBI.  have  completed
 their  inquiry  or  not  No  report  has  been
 furnished  by  them.

 (b)  and  (c).  Do  not  arise.

 Closure  of  Sugar  Factories  due  to  non-
 availability  of  Sugarcane

 1662.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  many  sugar  factories  have
 closed  down  recently  in  Uttar  Pradesh  and
 other  States  for  non-availability  of  sugarcane  ;

 (b)  if  so,  the  sumber  of  such  closed
 mills  State  wise  ;  and

 (c)  the  steps  being  taken  to  increase
 sugarcane  production  in  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  (a)  and  (b)  Yes,  Sir.
 According  to  information  received  from  sugar
 factories  upto  the  30th  March,  1972,  436
 sugar  factories,  as  per  Statewise  details  given
 in  the  attached  statement,  have  stopped  crush-
 ing  operations  for  the  season  1971-72.

 (c)  Besides  the  sugarcane  development
 schemes  in  force  in  the  various  sugar  producing
 States  covering  compaction  of  cane  areas
 around  sugar  factories,  raising  and  distribution
 of  healthy  seeds,  provision  of  inpus,  कप्राइएफलाान
 tation  of  minor  irrigation  facilities,  plant  pro-
 tection  measures  etc.,  with  a  view  to  incrceas-
 ing  the  yield,  and  improving  the  quality  of
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 sugarcane,  the  higher  price  for  sugarcane  paid
 by  sugar  factories  this  year  is  expected  to
 increase  sugarcane  production  in  the  country.
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 Statement

 State  No.  of  factories
 closed  during

 1971-72

 Utter  Pradesh  6

 Bihar  23

 West  Benga)

 Assam

 Haryana  ]

 Punjab  6

 Rajasthan  3

 Madhya  Pradesh  5

 Orissa

 Andhra  Pradesh  ]

 Gujarat  2

 Maharashtra  2

 Mysore  6

 Kerala  3

 Tamil  Nadu  I

 Pondicherry  —_

 Grand  Total  =  36

 Shortage  of  Drinking  Water  in  the  Cities
 of  U.P.

 i663.  SHRIMATI  SAVITRI  SHYAM  :
 Wl  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  the  attention  of  Government
 nas.  beer  drawn  towards  a  news  item  appearing
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 in  the  “Indian  Express”  dated  the  8th  March,
 972  regarding  the  shortage  of  drinking  water
 in  the  cities  of  Uttar  Pradesh  ;

 (b)  whether  the  State  Government  has
 approached  the  Central  Government  to  help  in
 fighting  water  famine  ;  and

 (c)  ॥  so,  the  steps  being  taken  by  the
 Government  to  save  the  population  from  water
 famine  in  the  State  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTOPADH-
 YAYA):  (a)  Yes.

 (b)  A  request  was  received  from  the  State
 Government  for  altiocation  of  funds  outside
 the  Plan  for  the  general  development  of
 KAVAL  towns—Kanpur,  Agra,  Varanasi,
 Allahabad,  and  Lucknow.  The  matter  is  being
 examined.

 (c)  Water  Supply  Programme  is  in  the
 State  Sector  and  Central  assistance  to  the  Sta-
 tes  for  this  programme  is  given  on  the  pattern
 of  block  loans  and  block  grants  of  70%  and
 30%  respectively.  The  responsibility  for  selec-
 ting  schemes,  appropriating  funds  for  them  and
 their  implementation  entirely  rests  with  the
 State  Government.

 Shortage  of  drinking  water  supply  is  a
 general  problem  all  over  the  country  and  with
 a  view  to  assist  the  State  Governments  for
 improving  the  supply  of  water  specially  in  rural
 scarcity  areas,  the  following  schemes  in  Central
 centrally  sponsored  sector  have  been  operated  :

 (i)  Public  Health  Engineering  Training
 Programme  to  provide  training  to
 technical  personnel,

 (ii)  UNICEF  assisted  Rural  Water  Supply
 Programme  under  which  fast  drilling
 rigs  are  being  provided  to  States  to
 tackle  the  problem  in  hard  rock/soil
 formations.

 (iii)  Special  Investigation  Divisions  for
 identifying  the  rural  areas  exposed  to
 water  scarcity  and  determining  the
 source  of  supply  of  water  for  such
 areas.

 (iv)  Planning  and  Design  Units  for  rural
 areas  for  drawing  of  detailed  projects
 for  water  supply  schemes  for  such
 scarcity  areas.
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 Cultural  Agreement  between  India  and
 Soviet-Russia

 SHRIMATI  SAVITRI  SHYAM
 SHRIS  C  SAMANTA  :

 1664.

 Will  the  Minister  of  CULTURE  be  pleased
 to  state  :

 (a)  whether  the  Indo  Sovict  Cultural
 Committees  have  finalised  their  cultural  pro-
 gramme  for  the  two  countries  for  the  years
 1972-74  ,  and

 (b)  if  so,  the  gist  of  the  cultural
 grammes  ?

 pro-

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  I  DUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DLPARTMENT
 Or  CULTURE  (SHRI  D  P  YADAY)  (a)
 Yes  Sir

 (b)  The  programme  finalised  for  4972  74
 envisages  cooperation  between  the  two  coun-
 trics  in  the  ficlds  of  Science  and  Technology
 Fducation,  Culture  and  Art,  Cinema,  Radio,
 Ir  दिन  and  Press,  Health  and  Sports  It  pio-
 vides  for  the  exchange  of  scientists,  educationi-
 sts,  writers  journalists,  artists,  and  spoitmen
 besides  the  exchange  of  dance  and  music  en-
 sembles,  art  exhibitions,  books,  radio  and
 T  दर  broadcasts  and  films  etc.

 The  programme  provides  tor  the  visit  of
 more  than  350  persons  on  either  side,  besides,
 long-term  visits  of  teachers  and  scholars.

 समय  प्रदेश  से  दूध  के  पाउडर  की  सांग

 1666.  श्री  अरविन्द  नेता  :  क्‍या  कृषि

 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  मध्य  प्रदेश  में  दूध  के  पाउडर  की

 क्विनी  मांग  है  और  मंत्रालय  में  इसकी  सूचना
 कब  प्राप्त  हुई  थी  ,

 (ख)  हस  मांग  भें  से  कितनी  पूरी  की  गई  है
 और  यदि  यह  पूर्ण  रूप  से  पूरी  नही  की  गई  है  तो

 इसके  क्‍या  कारण  है,  और

 (ग)  शेष  मायके  कब  तंक  पूरी  होने  की

 सम्भावना  है  ?
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 कृषि  मंत्रालय  सें  राज्य  मंत्री  प्रो०  शेर  सिंह)  :

 (क)  नवम्बर,  3970  में  पशु-चिकित्सा
 सेवा  निदेशालय,  मध्य  प्रदेश  से  वर्ष  i97!-72  के

 दौरान  आयातित  क्रीम  उतरे  दुग्ध  चूर्ण  की

 55.45  मीटरी  टन  की  आबंटन  की  मांग  प्राप्त

 हई  थी

 (ख)  तदबीर  पशु-चिकित्सा  सेवा  निदेशालय,
 मध्य  प्रदेश  द्वारा  यह  माग  बाद  से  कम  करके  I20

 मीटरी  टन  कर  दी  गई  1  00  मीटरी  टन  आया-

 तीन  क्रीम  उतरा  दुग्ध  चूर्ण  पहले  ही  सप्लाई  किया

 जा  चुका  है  ।

 (ग)  बा  मात्रा  20  मीटरी  टन,  मार्चे,
 972  के  अत  तक  जहाज  द्वारा  आने  वाली

 सामग्री  मे  से  सप्लाई  किया  जाना  है।

 Uultsation  of  funds  for  Tribal  Development
 Blochs  in  Madhya  Pradesh

 SHRI  ARVIND  NEIAM
 SHRI  HUKUM

 KACHWAI

 667
 CHAND

 Will  the  Minister  of  EDUCATION  AND
 SO  “IAL  WELFARE  be  pleased  to  state  .

 (a)  whether  in  the  Tribal  Development
 Blocks  in  Madhya  Pradesh,  there  was  a  short-
 fall  of  allotment  and  under-utilisation  of  funds
 to  the  extent  of  Rs  उ8  favs  during  the  period
 of  1957-58  to  1969-70  ,

 (b)  whether  the  Ministry  have  refused  to
 allow  carry-over  of  funds  for  expenditure  in
 these  Blocks  to  this  extent,  if  so,  whether  in
 the  past  cairy-over  has  been  allowed  for  the
 Community  Development  Blocks  specially  in
 vizw  of  the  special  responsibilities  of  the  Union
 Government  towards  the  tribal  people  ,  and

 (c)  whether  the  Union  Government  are
 now  taking  steps  to  allot  funds  to  the  extent
 of  the  shortfall  during  the  Fourth  Plan
 period  ?

 WHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELI  ARE  (SHRI  K  S.  RAMA-
 SWAMY)  :  (a)  The  funds  were  allocated  for
 Tribal  Development  Blocks  to  the  Government
 of  Madhya  Pradesh  on  the  approved  pattern
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 every  year.  But  during  the  two  years,  1967-
 68  and  1968-69,  the  actual  allocation  was  655
 than  the  Plan  outlay  by  Rs.  152.10  lakhs  due
 to  the  cut  imposed  on  all  sectors  of  develop-
 ment  on  account  of  the  financial  constraints
 in  the  country.  These  shortfalls  have  not
 been  restored  to  any  of  the  State  Governments
 for  any  of  such  schemes.

 (b)  and  (c).  To  enable  the  State  Govern-
 ments  to  utilise  the  unspent  grant  for  the  Tri-
 bal  Development  Blocks,  the  extensions  of  the
 operasional  period  of  Tribal  Development
 Blocks  were  given  freely  upto  the  year  1970,
 The  position  was,  however,  reviewed  and  in
 view  of  the  present  financial  constraints  and
 the  Plan  ceilings,  it  was  decided  in  January,
 497]  not  to  give  such  extensions  of  the  opera-
 tional  period  any  more.

 Benefits  of  controlicd  hunting  on  Wild  Life

 1668.  SHRI  NIHAR  LASKAR  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  international  specialists  con-
 tend  that  hunting,  undcr  careful  controls  is
 beneficial  to  certain  wild  species,  as  a  whole,
 including  elephants  ;

 (b)  if  so,  the
 thereto  ;  and

 teaction  of  Government

 (c)  whether  the  same  method  of  hunting
 is  applied  in  India  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH)  (a)  Yes,  Sir.  This  isa
 recognised  principle  of  wild  life  management

 THE

 (b)  and(c).  The  Government  of  India
 accepts  this  principle  of  scientific  exploitation
 of  wild  life.  However,  such  “culling”  or  har-
 vesting  can  only  be  implemented  if  it  is  found
 that  the  wild  life  is  surplus  in  relation  to  its
 habitat,  and  that  the  habitat  itself  is  ecologi-
 cally  viable  and  safe.  In  India  wild  life  is  not
 in  surplus  and  hence  such  culling  is  not  carried
 out,  However,  where  deemed  necessary,  elc-
 phant  population  is  controlled  through  trap-
 ping,  Or  even  through  hunting  in  certain
 instances.
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 Legal  Education

 1669.  SHRI  NIHAR  LASKAR  :  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  the  steps  taken  to  make  legal  educa-
 tion  more  meaningful  in  the  present  context
 and  to  mould  it  into  an  effective  instrument  of
 national  development  in  accordance  with  the
 constitutional  ideals  ;  and

 (b)  the  ways  and  means  adopted  in
 reshaping  legal  education  ?

 THE  DEPUTY  MINISTER  IN)  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAV):  (a)
 and  (b).  The  University  Grants  Commission
 had  set  up  a  Committee  on  Isgal  Education
 and  Research  to  advice  the  Commission  on
 the  development  of  teaching  and  research  in
 Law.  The  Commiitec  made  certain  important
 recommendations  relating  to  the  qualifications
 of  full-time  teachers.  improvement  of  their  pay
 scales,  conversion  of  Law  Departments  into
 independent  Institutions,  number  of  subjects
 to  be  taught,  emphasis  on  case  method  of
 teaching,  student  teacher  ratio,  provision  of
 Library  facilitics  and  inter-disciplinary  appto-
 ach,  etc.  These  have  been  circulated  to  the
 Universities  for  their  views.  In  the  meantime,
 the  Commission  has  agreed  in  principle  to
 provide  grants  to  the  Law  Colleges  (Rs.  10,000
 to  Rs.  20,000)  and  the  Universities  (Rs.  20,000
 to  Rs.  50,000)  on  the  basis  of  their  enrolments
 for  the  purchase  of  law  books/journals  for
 strengthening  their  libraries.  The  recommen-
 dation  regarding  revision  of  pay  scales  has
 also  bcen  implemented.

 2.  On  the  recommendation  of  the  Com-
 mittee,  the  Commission  supported  an  all-India
 Seminar  on  Legal  Education  organised  by
 Poona  University.  The  recommendations  of
 the  Seminar  will  be  placed  for  consideration
 of  the  Committee  and  the  Commission.

 3.  The  question  of  adopting  a  new  pattern
 of  lega]  Education  to  suit  the  requirements  of
 the  students  and  reshaping  it  to  the  extent  to
 which  it  is  possible,  has  also  been  engaging  the
 attention  of  the  Bar  Council  of  India  and  its
 Legal  Education  Committee.  With  this  end
 in  view,  recommendations  regarding  subjects
 have  been  perscribed  and  suggested  to  the
 Universities  for  the  Law  courses  as  would  be
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 Necessary  atid  useful  to  the  students  who  take
 up  law  course  and  who  may  enter  into  pro-
 fession

 Funds  for  Adult  Lducation

 670  SHRI  NIHAR  LASKAR-  Will
 the  Minister  ०  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (¢)  whether  attention  of  Governments
 has  been  invited  to  the  statument  made  by
 ShitC  D  Deshmukh  at  the  Astan-South
 Pacific  Semimar  on  ‘  Training  of  Adult  Fdu-
 cation”  appearmg  m  the  Hindustan  Times
 dated  the  6th  March,  972  under  the  caption
 ‘More  funds  sought  for  adult  education’  ,  and

 (b)  Woo,  the  reaction  of  Government
 thereto  ?

 rit  DLPULY  MINISIER  IN  THE
 MINISIRY  OF  LDUCATION  AND  SOCIAI
 WELIARI  AND  IN)  THL  DLPARTMENT
 OF  CULTURE  (SHRID  9  YADAY)  (७)
 Yes,  Sir

 (b)  The  Ministry  of  Fducation  is  already
 seized  of  the  matter  The  State  Governments,
 who  are  mainly  concerned,  have  been  requested
 to  give  adequate  priotty  to  adult  education
 Programmes,  T!e  Planning  Commission  and
 the  Ministry  of  Il  mance  have  also  becn  s:eques-
 ted  to  allocate  more  funds  for  Adult  Educa-
 cation.  Within  the  overall  plan  budget,  the
 Ministry  of  Education  2s  also  providing  funds
 to  State  Governments  and  voluntary  organisa-
 tions  for  some  important  projects

 Punishment  for  Offenccs  under  Unteuchability
 (Offence)  Act

 67]  SHRI  NIHAR  LASKAR  :  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a}  whether  Government  propose  to  en-
 hance  the  punishment  for  offenecs  under  the
 Untouchability  (Offences)  Act  ,  and

 (b)  af  so,  the  broad  outlines  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.S,  RAMASWAMY)  :
 (a)  Yes,  Sir,

 tb)  The  amending  Bil  is  ready  for  intro-
 duction  in  the  House  soon.
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 Work  done  under  Programme  of  Research
 Training  and  Administration  ian  Social

 Welfare

 1672.  SHRI  C  CHITTIBABU  :  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  the  work  done
 science  969  under  the  Programme  of  Research
 Training  and  Administration  in  Social  We  lfar
 formulated  as  a  result  of  the  recommendatiose
 made  by  the  Standing  Committee  on  Socnd
 Welfare  Research  and  the  Standing  Advisoial
 Committee  on  Social  Work,  Fducation  anry
 Training  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  EDUCATION  AND  SOCIAL
 WLLEARI  (SHRI  K  S  RAMASWAMY):
 Ihe  Department  of  Social  Welfare  constituted

 a  Standing  advisor  Committee  on  Social  Wel-
 fare  Research  in  July  970  The  Committee
 has  cxamined  in  detail  the  priorities  and  the
 procedure  required  fur  promoting  social  welfare
 research  A  list  of  priorities  on  the  subject
 has  becn  worked  out  In  addition  guideline
 for  research  in  social  welfare  have  been  prepa-
 red  It  was  tor  the  first  time  that  a  frovision
 of  Rs  550  lakhs  was  made  in  the  budget  of
 the  Department  in  [97I-72  for  the  programme
 of  Social  Welfare  Research  However  as  the
 Fxpenditure  Finance  Committee  has  still  fo
 consider  the  Memorandum  on  Social  Welfare
 Research,  the  programme  could  not  be  initia-
 red

 The  Standing  Advisory  Committee  on
 Soctal  Work  Education  and  Training  has  been
 constituted  by  the  University  Grants  Commis-
 ston  The  report  on  the  progress  of  the  work
 done  by  the  Commiuttec  is  awaited  from  the
 University  Grants  Commission

 Assistance  to  Cooperatives  in  Tribal  Deve-
 lopment  Blocks  during  Fourth  Plan

 673  SHRI  C  CHITTIBABU  :  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  the  amount  spent  so  far  during
 Fourth  Plan  on  the  assistance  given  to  Service
 Co-operatives,  Ptimary  Marketing  Co-operati-
 ves,  Forest  Labour  Co-operatives,  Labour  Con-
 tract  and  Construction  Co-operatives  im  the
 Tribal  Development  Blocks  ;  and

 (b)  the  number  of  such  Societies  established
 so  far  under  each  category  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.  5.  RAMASWAMY)
 (a)  and  (b).  The  information  is  being  collec-
 ted  from  the  State  Governments  and  will  be
 laid  on  Table  of  the  Sabha  when  =  reccived.

 Progicss  of  Rural  Works  Programme

 674  SHRI  SUBODH  HANSDA.  Will
 the  Minister  of  AGRICULTURE  be  pleased
 State  :

 (a)  the  number  of  people  employed  under
 Rural  Works  Programme  in  the  States,  State-
 wise  ;  and

 (b)
 against  the  allotment  for
 States,  State-wise  ?

 THE  MINISTER  OF
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH):  (a)  Ihe  State  Governments
 have  not  furnished  the  full  details  regarding
 the  employment  gencrated  through  the  schemes
 taken  up  under  the  Rural  Works  Programme
 (now  called  the  Drought  Prone  Areas  Program-
 me).  However,  on  the  basis  of  the  available
 information,  employment  generated  through  the
 implementation  of  Drought  Prone  Arcas  pro-
 gramme  is  shown  in  the  statements  Jaid  on  the
 Table  of  the  House.  |Placed  in  Library.
 See  No.  LT—6i5;72]}

 the  amount  actually  spent  so  far
 the  year  1971-72  in

 STATE  IN  THE

 {b)  An  amount  of  Rs.  48.50  croies  has
 been  released  to  the  States  during  1971-72.
 The  state-wise  break-up  and  the  overall  expen-
 diture  reported  so  far  by  each  state  are  shown
 in  the  statement  laid  onthe  Table  of  the
 House.  [Placed  in  Library,  See  No.  LT—
 1615/72},  It  may  be  noted  that  the  expendi-
 ture  figures  are  for  varying  periods.

 Work  on  Pathankot-Kandla  Port  Highway

 1675,  SHRID  P.  JADEJA:
 SHRI  VEKARIA  :

 Will  the  Minister.  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  the  work  on  the
 bebinna 3. Kandia  Port  Highway  has  been  started  >  4.

 (b)  if  so,  the  time  by  which  it  Tis  uKGIy
 to  be  completed  ?
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 THE  MINISTER  OF  PARLIAMENTARY
 AIFEAIRS  AND  SHIPPING  AND  TRANS-
 TORT  (SHRI  RAJ  BAHADUR)  :  (a)  and
 (b).  This  Highway,  which  has  vesy  tccently
 been  ceclared  as  a  National  Highway  has  ail-
 ready  a  black  topped  surface  with  two  lanes  in
 some  lengths.  Improvement  to  deficient
 sections  to  bring  the  entire  road  to  single  lane
 National  Highway  standard  in  all  respects  will
 be  taken  up  as  soon  as  projects  are  prepared
 and  sanctioned.  The  work  is  expected  to  be
 completed  during  the  Pifth  Five-Year  Plan.

 Cigarette  Advertisements  on  D.T.C.  Buses

 1676.  SHRI  D  ए  JADEJA
 Minuter  of  SHIPPING
 be  pleased  to  state:

 :  Will  the
 AND  TRANSPORT

 (a)  whether  Government  are  awate  of  the
 ill-cffect  of  smoking  ;  and

 (b)  if  so.  the  reasons  why  Delhi  Trans-
 port  Corporation  are  allowing  cigaratte  adver-
 tiscments  on  thei:  buses  in  Delhi  ?

 THE  MINISTER  OF  PARLIAMFNTARY
 AFPFAIRS  AND  STUPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHA-
 DUR)  (a)  The  Government  of  India
 are  aware  of  the  harmful  eflects  of  smoking
 and  have  been  cducating  the  public  in  this
 regard,  as  a  part  of  their  general  health  edu-
 cation  activities.

 (b)  The  Delhi  Transpoit  Corporation  is
 being  run  6n  commercial  lines.  Advertise-
 ments,  including  those  about  cigarettes,  are
 being  accepted  for  display  on  the  buses  to
 augment  the  revenucs  of  the  Corporation.

 Damage  to  Foodgrains  during  1971

 1677.  SHRI  D.  P.  JADEJA  :
 SHRI  VEKARIA  :

 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  ;

 (a)  the  quantity  of  foodgrains  damaged
 during  97i  State-wise  ;

 *?(b)  the  reasons  therefor  and  the  preven-
 *ive  steps  taken  in  the  matter  ;  and
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 {c)  the  quantity  of  demaged  foodgrains
 disposed  of  and  the  way  in  which  it  was  dis-
 posed  of  ?

 THE  MINISIER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE):  (a)  to  (c).  The
 required  information  is  being  collected  from
 the  State  Governments  and  other  agencies
 piocuring  and  storing  foodgrains  and  will  be
 Jaid  on  the  table  of  the  of  Sabha  on  receipt  of
 complete  infoimation.

 भारतीय  कृषि  अनुसंधान  परिषद्  हारा  कृषि  कार्य-

 कर्म  के  लिए  नई  योजनाएँ

 678  श्री  राम  रतन  शर्मा :  क्‍या  कृषि

 मस्ती  यह  बताने  की  कपा  करेंगे  किः

 (2)  क्या  भारतीय  कृषि  अनुसंधान  परिषद
 के  अस्थाना  ने  कपि  कार्यक्रम  के  लिए  कोई  नई

 योजना  बनाई  है,

 (ख)  उस  योजना  के  अनर्गल  किन  फसलों

 वी  लिया  गया  है,  और

 (ग)  उस  योजना  की  मुख्य  बाते  क्या  है  और

 अब  तक  इस  सम्बन्ध  में  कितनी  प्रगति  हुई  है?

 कृषि  भनन्‍त्रालय  में  राज्य  मिस्री  (श्री  अण्णा

 साहिब  पी०  शिन्दे)  :  (+)  जी,  हाँ।

 (ख)  नई  योजनाओ  के  अन्तर्गत  आने  बाली

 फैसला  मे  आम  एवं  मसाले  होगे  ।

 (ग)  (\)  आम

 योजना  में  आम  से  सम्बन्धित  प्रमुख  समस्याओं

 जैसे  कुरूपता,  अनियमित  चलन,  दीर्घ  फलन  पूर्व
 अवधि,  तथा  निर्यात  मे  बाधक  समस्याओं  का

 अन्वेषण  करना  है  t  योजना  आयोग  ने  बागवानी

 अनुसंधान  संस्थान,  बंगलौर  की  योजना  में  45

 राख  रु०  का  अतिरिक्त  सबक  नियतन  आम  पर

 भी  अनुसंधान  कार्य  गहन  करने  के  लिए,  अनुमोदित
 किया  है  ।

 (2)  मसाले

 मसाले  की  फैसला  में  इलायची,  मोज्ञेक,  काली

 मिर्च,  मुरझाना,  अदरक  सौफठ  रोट,  कम  उपज  आदि
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 की  कई  समस्‍यायें  हैं  । इन  समस्याओं  की  जांच  पेड़-

 ताल  उनके  निर्मित  तथा  देशीय  आवश्यकताओं  के

 आधार  पर  करने  का  प्रस्ताव  है।  हाल  में  ही

 योजना  आयोग  ने  केन्द्रीय  पौद  फसल  अनुसंधान
 संस्थान  के  कार्यकलापो  को  बढ़ाने  के  लिए,  मसाला

 पर  अनुसंधान  करने  के  विचार  से  40  लाख  रुपये

 का  परिव्यय  अनुमोदित  किया  है।  केन्द्रीय  पौद

 फसल  अनुसंधान  ध्यान  से  सम्बद्ध  करते  हुए  एक

 मसाला  अनुसंधान  केन्द्र  स्थापित  करना  है

 वित्त  मन्त्रालय  से  रबी कृति  प्राप्त  करने  के

 लिए  इन  उपरोक्त  योजनाओं  के  लिए  आगे  बय

 किया  जा  रहा  है  t

 Drinking  Water  Tactlity  in  Villages

 1679.  SHRIR  R  SHARMA:
 SHRI  R  S  PANDEY  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to  state  :

 (a)  the  time  by  which  the  drinking  water
 facilities  will  be  provided  in  villages,  where
 it  has  not  been  provided  so  far  ;

 (b)  whether  Government  have  formulated
 a  scheme  in  this  regard  ;  and

 (c)  हल  so,  the  main  features  thercof  ?

 THE  MINISTER  OF  SIATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D  ए  CHATTOPADH-
 YAYA)  (a)  According  to  a  recent  assessment
 made  by  the  Ministry  of  Health  and  Family
 Planning  there  were  about  90,000  villages  in
 the  country  where  dimking  water  was  not
 available  within  a  depth  of  50°  or  a_  distance
 of  one  mile  and  62,000  villages  exposed  to
 various  health  problems  as  at  the  beginning  of
 year  I969.  To  cover  all  these  villages  with
 safe  water  supply  will  require  huge  resources
 both  financial  and  material  and  it  ts  not  possi-
 ble  to  state  any  definite  time  by  which  all  such
 villages  in  the  country  would  be  provided  with
 safe  water  supply.

 {b)  and  (c).  In  the  Fourth  Five  Year  Plan,
 out  of  an  allocation  of  Rs.  404.5  crores  for
 Water  Supply  and  Sanitation  Programme,  an
 allocation  of  Rs.  23.5  crores  has  been  ear-
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 marked  for  Rural  Water  Supply  Schemes.
 Water  supply  is  a  state  sector  scheme  and  the
 responsibility  for  selecting  schemes,  appropria-
 ting  funds  for  them  and  their  execution  enti-
 rely  rests  with  the  State  Governments.  Cen-
 tral  assistance  for  Water  Supply  Scheme  is
 being  given  on  the  pattern  of  block  loans  and
 block  grants  of  0%.  and  30%  respectively.

 To  accelerate  the  programme  for  Rural
 water  supply,  the  Central  Government  have
 been  operating  the  following  schemes  in  the
 Central  and  Centrally  Sponsored  sectois  to  heip
 the  State  Governments  in  achieving  quicker
 progress  for  supplying  dtinking  water  in  rural
 areas  :~—

 13  Public  Health  Lngineering  Training
 -«Progiamme  to  provide  training  to
 technical  personnel

 Qi)  UNICEF  Assisted  Rural  Water
 Supply  Programme  under  which  fast
 drilling  rigs  are  being  provided  to
 States  to  tackle  the  problem  in  hard

 rock  /soil  formations.

 (iti)  Special  Investigation  Divisions  for
 identifying  the  rural  areas  exposed  to
 water  searcity  and  determining  the
 source  of  supply  of  water  for  such
 areas.

 (iv)  Planning  and  Design  Units  for  rural
 areas  for  drawing  of  detailed  projects
 for  wate:  supyly  schemcs  for  such
 scarcity  areas,

 प्राथमिक  स्कूलों  के  शिक्षकों  के  बे तम भान

 1980,  श्री  राम  रतन  शर्मा  :

 श्री  फूलअम्व  वर्मा  :

 क्या  शिक्षा  और  समाज  कल्याण  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :
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 (क)  संघ  राज्य-क्षेत्रों  में  प्राथमिक  स्कूलों  के

 शिक्षकों  का  वेतनमान  कितना  है  और  उन्हें  अन्य

 क्या  सुविधाएं  उपलब्ध  है  ;

 (ख)  क्या  उनमें  परिवर्तन  लाने  का  प्रश्न

 बिचाराधोत  है  ;  और

 (ग)  क्‍या  समुद्र  देश  में  प्राथमिक  स्कूलों  की

 शिक्षकों  के  लिए  रामान  वेतनमान  और  सुविधाओं

 की  व्यवस्था  करने  की  योजना  है,  और  यदि  हां,

 तो  उसकी  मुख्य  रूपरेखा  क्या  है  ?

 शिक्षा  और  समाज  कल्याण  संभाल  तथा

 संस्कृति  विभाग  में  उपमंत्री  (श्री  डी०  पी०  यादव)  :

 (क)  बंघ  क्षेत्रों  के  प्राथमिक  स्कूल-अध्यापकों
 के  वेतनमानों  का  विवरण  संलग्न  है।  अन्य  सूची-

 धाओ  के  बारे  में  सूचना  एकत्न  वी  जा  रही  है

 और  यथा  शीघ्र  सभा  पटल  पर  रख  दी  जाएगी  t

 (a)  संघ  क्षेत्रों  और  संगठनों  में  प्राथमिक

 स्कूलों  के  अध्यापकों  के  वेतनमानों  को  केन्द्रीय

 वेतनमानों  पर  सितम्बर,  (97]  में  संशोधित  किया

 गया  था  और  इस  समय  आगे  संशोधन  करने  का

 कोई  प्रस्ताव  नही  है  ।

 (ग)  जी,  नहीं  यह  सम्भव  नही  है  किनारे

 देश  में  समान  वेतन  तथा  अन्य  सुविधाओं  की  व्य-

 प्रथा  की  जाये  क्योकि  वें  निम्नलिखित  विभिन्‍न

 तथ्यों  पर  निर्भर  करते  है

 ()  कार्मिकों  की  उपलब्धि  ।

 (2)  राज्य  सेवाओं  में  अनुरूप  पदों  के  बोतल-

 मानों  तथा  सेवा  की  शर्तें  और  इससे  बढ़कर,

 (3)  राज्य  के  वित्तीय  साधन  |
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 विवरण

 ea  क्षेत्र  को  नाम  वेतनमान

 धक  दिल्‍ली

 2.  पांडिचेरी

 3.  गोवा  दमन  तथा  दीव

 4  अंडमान  तथा  निकोबार  द्वीप  समूह

 5  लका दी तव,  मिनिकाय  तथा  अमीनदीब

 द्वीप  समूह

 6.  चण्डीगढ़

 7  दादर  तथा  नागर  हवेली

 8.  अरुणाचल  प्रदेश

 9.  मिजोरम

 छोटे  किसानों  ओर  क्ष  सज  दरों  के  लिये

 संगठन

 1681.  थ्री  रास  रतन  शर्मा  :

 श्री  प्रभु दास  पटेल

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (=)  क्‍या  यह  सच  है  कि  बंधि  संबंधी

 राष्ट्रीय  आयोग  ने  सिफ  राशि  की  है  कि  छोटे

 किसानों  तथा  कृषि  मजदूरों  की  ऋण  लेने  तथा

 उपज  बेचने  आदि  सभी  आवश्यकताओं  की  पति
 के  लिये  एक  व्यापक  संगठन  बनाया  जाये;

 (@)  यदि  हां,  तो  इस  पर  सरकार  की

 क्या  प्रतिक्रिया  है  और  दस  बारे  में  क्‍या  कार्यवाही
 की  गई  है  ;  और

 र०  65-0-25-]5-275-zerarzye-  5.350

 रु०  325-5-250-%o  Zto-]0-300

 फ  118-4-150-5-  60-8  200-द ०  रो  ०8-240-

 10-270,

 रू०  140-6-1  70-goryo-7-205-go  वो ०-7-

 275

 रु०  125-4-1  45-70  To-4-65-Too-5-200

 (7)  आयोग  के  अन्तरिम  प्रतिवेदन  में  अन्य

 क्या  सिफारिशें  की  गई  है  तथा  उन  पर  सरकार  ने

 क्या  कार्यवाही  की  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (ी

 “अण्णा साहिब  पौ०  शिन्दे)
 '

 (क)  राष्ट्रीय  कृषि
 आयोग  ने  लघु  और  सीमान्त  करको  तथा  कृषि

 श्रमिकों  के  लिये  ऋण  रोज़ा  विषयक  अपनी

 अन्तरिम  रिपोर्ट  में,  लघ/सीमान्त  कृषकों  तथा

 कृषि  श्रमिकों  को  एकीकृत  कृषि  ऋण  सेवा  प्रदान

 करने  के  लिये,  कृषक  सेवा  सोसायटियों  की  नयी

 पंजीकृत  सहकारी  निकाय  की  स्थापना  का  सुझाव
 दिया  है

 (ख)  और  (7).  आयोग  ने  जिला  स्तर

 पर  ऐसी  सोसायटियों  के  संघों  ौर  जिला  स्तर

 पर  विशिष्ट  जिन्हों  के  लिये  कार्यशील  जिल
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 संगठनों  की  स्थापना  की  भी  सिफारिश  की  है

 जिले  के  लीड  बैक  की  आदानों  और  सेवाओं  की

 आपूर्ति  सहित,  फार्म  ऋण  की  एकीकृत  व्यवस्था

 का  समस्त  उत्तरदायित्व  सम्भालती  है।  आयोग

 की  ये  सिफारिशें  सरकार  के  विचाराधीन  है  t

 Views  of  U.S  Expertson  Measures  to
 improve  the  tot  of  Farmers  of

 Gujarat

 1682.  SHRI  PRABHUDAS  PATEL  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Gujarat  farmers  have  accep-
 ted  the  new  high-yiclding  grain  crop  varieties
 and  they  are  not  averse  to  use  fertilisers,  as
 has  been  observed  by  the  UA  Aid  Team
 Leader,  Dr.  Donald  R.  Cornelfus,  who  visited
 Gnjarat  in  April,  I97]  ;  and

 (b)  if  so,  whether  he  has  also  pointed  out
 certain  measures  which  the  Gujarat  farmer
 should  take  to  improve  his  Jot  ?

 THE  MINISTER  OF  STATE  कच  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDF):  (a)  Both  area
 under  high-yielding  varieties  of  food  crops  and
 the  consumption  of  fertilisers  are  imecreasing
 year  by  year  in  Gujarat  State.  The  Report
 on  the  US  Aid  Team  Leader  on  his  visit  to
 Gujarat  in  April  97)  has  not  been  submitted
 to  the  Government

 (b)  Does  not  arise

 Loan  to  Gujarat  Housing  Board

 1693.  SHRE  PRABHUDAS  PATEL
 Wilt  the  Miatster  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 {a)  whether  the  Central  Housing  an
 Urban  Development  Corporation  has  given
 a  loan  of  Rupses  2  crores  to  Gujarat  Housing
 Board  ;

 (b)  if  so,  the  total  loan  50  far  given  by
 the  Centre  to  the  Gujarat  Housing  Board  ;

 (c)  the  schemes  on  which  Gujarat  Hous-
 ing  Board  has  utilized  this  loan  ;  and
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 (d)  what  are  the  schemes  that  will  be
 undertaken  by  the  Board  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I  K.  GUIJRAL):  (a)  Yes,  The
 amount  of  the  loan  is  Rs  25  crores.

 (b)  In  addition  to  the  above  loan  from
 the  Housing  and  Urban  Development  Corpo-
 ration,  this  Board  has  also  been  allocated  a
 loan  of  Rs.  t  §  crores  from  the  Life  Insurance
 Corporation.

 (c)  This  loan  of  Rs.  2.5.  crores  is  being
 utilised  by  the  Gujarat  Housing  Board  on  their
 Wadaj-Ahmedabad  Land  Acquisition  and  deve-
 Jopment  Scheme.  The  Schem:  envisages  acquis:
 tion  and  develop.nent  of  land  and  construc-
 tion  of  flats.  Construction  of  7625  houses  of
 L  I  G.and  M.I  0.  categories  and  desclop-
 ment  of  152  plots  is  envisaged.

 (b)  Government  is  not  aware  of  the  de-
 tails  of  the  other  schemes  thit  will  be  under-
 taken  by  the  Board.

 Corrupt  Practices  ia  Traming  and  Recruitment
 of  Conductors

 684  SHRI  BHOLA  MANSJHL  :
 SHRI  M  M  JOSFPH  :

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  p'eased  to  state  :

 (a)  whether  there  have  been  corrupt
 practices  in  the  training  and  recruitment  of
 Conductors  for  buses  in  Delhi  under  Delhi
 Trapsport  Corporation  ;  and

 (b)  whether  any  action  has  been  taken
 against  those  indulging  in  corrupt  practices  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  and  ,b)
 An  anonymous  complaint  was  received  in  the
 first  week  of  August,  97f  by  the  Delhi
 Transport  Undertaking  (now  Delhi  Transport
 Corporation)  alleging  that  a  group  of  employecs
 of  the  Undertaking  had  accepted  illegal  grati-
 fication  from  the  candidates  for  the  post  of
 conductors  who  had  appeared  in  a  test  held
 on  9,5.I97!  before  the  change  in  fhe  manage-
 ment  of  the  Transport  Undertaking.  An
 enquiry  was  conducied  in  the  matter,  which
 revealed  that  there  was  some  truth  in  the
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 allegations.  As,  however,  the  evidence
 collected  was  not  adequate  and  the  matter
 required  a  more  thorough  probe,  the  case  was
 referred  to  the  Delhi  Police  for  investigations.
 The  case  was  subsquently  transferred  to  the
 Anti-Corruption  Department  of  the  Delhi
 Administration  who  are  now  conducting
 investigations  in  the  matter.

 Health  Scheme  of  N.D.M.C  for  expectant
 Mothers  and  Children

 1685.  SHRI  BHOLA  MANJHI.  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  ;

 {a)  whether  New  Delhi  Municipal
 Committee  has  decided  to  introduce  a  health
 scheme  to  cater  to  the  needs  of  pregnant
 mothers  and  children  ;  and

 (b)  if  so,  tha  matin  features  thereof  ?

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  IAMILY
 PLANNING  (PROF.  छ  P.  CHATTO-
 PADHYAYA)  fa)  Yes

 (b)  GQ)  It  as  proposed  to  give  integrated
 lealth  care  to  all  mothers  and  children

 In  addition,  all  children  from  tf  to
 5  vears  of  age  and  expectant  and
 lactating  mothers  will  be  provided
 nutritious  meals,  6  pilot  project
 for  the  nutrition  programme  de  10  be
 started  near  Gole  Market  where
 survey  for  the  total  need  1s,  being
 carried  out.

 (ty

 Workers  Unions  in  F.C  in

 1687,  SHRI  VAYALAR  RAVI  :  Will
 the  Minister  AGRICULIURE  be  picased  to
 state  H

 (a)  the  total  number  of  Workers  Unions
 in  the  Food  Corporation  of  India  ;  and

 (b)  how  many  of  them  are  recognised
 Unions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEBB  है  SHINDE):  (a)  According
 to  the  information  available  with  the  Food
 Corporation  of  India,  twentyfive  Unions/
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 Associations  are  functioning  in  the  Corpo-
 ration.

 the  Transport  and  Dock
 Workers  Union,  Bombay,  which  represents
 departmentalised  and  other  labour,  whose
 terms  of  service  conditions  are  covered  under
 the  Memorandum  of  Agreement,  entered
 into  between  the  management  of  the  Food
 Corporation  of  India  and  the  Union  has  been
 given  de-jure  recognition,  In  addition,  four
 other  Unrons/Associations  have  bean  accorded
 de-facto  recogaitton,  for  the  purpose  of
 Negotiations  on  service  matters.

 (b)  Only

 Centra]  aid  to  Orissa  for  Deep  Tubewells
 and  Agriculture  Purposes

 1689,  SHRT  ARJUN  SETHI:  Will  the
 Minister  of  AGRICULUIUE  be  pleaced  to
 state  ;  the  amount  advanced  to  Orissa’s  fleod
 affected  area  for  sinking  Deep-tube-wells,  for
 Irrigation  and  a,ricultural  advances  during
 l97  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHFB  P.  SHINDE)  :  No  amount
 has  been  advanced  to  the  Government  of
 Ortssa  Specifically  for  sinking  deep  tube-wells
 for  urigation  during  1971-72  for  the  flood
 affected  areas  The  Ministry  has,  however,
 drilled  6  deep  bores  for  construction  of  tube-
 welly  in  the  cyclone  affected  areas  of  Orissa
 on  deposit  work  bass.  Out  of  these  4
 successful  ones  were  fully  developed  as  tubc-
 wells,  remaining  two  borcs  being  unsuccessful
 hive  been  abandoned  Enough  sites  for  further
 drilling  have  since  been  indicated  by  the
 State  Government  and  drilling  work  ts  now
 in  full  swing.

 The  State  Government  has  been  sanctioned
 short-term  loan  as  under  :

 For  fertilizer  marketing  Rs.  82.02  lacks

 For  fertilizer  taccavi  Rs.  280,66  "

 For  seeds

 Rs.  487,68  rid

 Out  of  which  Rs.  300  lakhs  was  speci-
 fically  for  flood  affected  areas,
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 In  addition  Rs.  700  lakhs  of  loans  were
 sanctioned  by  the  Ministry  of  Finance  for
 other  relief  measures.

 Recovery  of  Sugar  from  Sugarcane

 1690.  SHRI  HARI  KISHORE  SINGH  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  sugar  content  in  the
 sugar-cane  grown  in  Uttar  Pradesh  and  Bihar
 is  considerably  lower  to  that  of  Maharashtra
 and  Mysore  ;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  improve  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes.

 (b)  The  All  India  Coordinated  Project
 for  the  improvement  of  Sugarcane  has  been
 intensifying  its  efforts  to  improve  not  only
 the  yield  levels  but  also  the  recovery  percen-
 tage  of  sugar  However,  a  revision  of  payment
 procedu‘es  will  also  be  needed  for  stimu-
 lating  farmers  to  adopt  management  practices
 which  will  promote  sugar  recovery.

 Setting  up  of  Water  Commission  to  Explore
 Vater  Resources  in  Bihar

 1691.  SHRI  HARI  KISHORE  SINGH  :
 Will  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  the  Central  Government
 have  any  proposal  to  set  up  a  permanent
 Water  Commission  for  the  exploration  and
 development  of  water  resources  in  Bihar  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTO-
 PADHYAYA):  (a)  and  (b).  Information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Allegations  Against  Vice-Chancellor,  Agra
 University

 i692.  SHRI  HARI  KISHORE  SINGH  :
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :
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 (a)  whether  the  Central  Government
 have  received  representations  containing
 allegations  against  the  Vice-Chancellor  of  Agra
 University  ;

 (b)  if  so,  the  allegetions  made  in  the
 representation  ;

 (c)  whether  Government  heve  decided
 to  appoint  any  Commission  to  enquire  into
 the  allegations  ;  and

 (dif  so,  the  terms  of  reference  of  the
 Commission,  and  the  time  by  which  the
 report  will  be  submitted  to  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D  P.  YADAV)  :  (a)
 No,  Sir.

 (b)  Does  not  arise

 (c)  No,  Sir,  The  matter  falls  entirely
 within  the  jurisdiction  of  State  Government.

 (d)  Does  not  arise,

 Government  Servants  Owning  Houses  in
 Occupation  of  Government  Quarters

 1693.  SHRI  BANAMALI  PATNAIK  :
 Will  the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  a  large  number  of  Govern-
 ment  servants  owning  houses  continue  to
 occupy  Government  Quarters  ;

 (b)  whether  they  also  enjoy  the  benefit
 of  house  rent  ;  and

 (c)  if  so,  whether  Government  propose
 to  review  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL)  :  (a)  As  on  3i-7-97],
 539  out  of  2,938  Government  employees
 owning  houses  are  in  occupation  of  Govern-
 ment  accommodation  in  the  general  pool
 in  Delhi.

 (b)  Government  employees  who  occupy
 accommodation  provided  by  Government  are
 not  entitled  to  draw  house  rent  allowance.
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 But  other3  get  the  allowance  even  if  they  own
 houses.

 (c)  No  such  proposal  is  under  consi-
 deration.

 Seminar  of  University  Grants  Commission
 Held  ot  Poona

 1694,  SHRI  N.  SHIVAPPA  :
 SHRI  K.  MALLAANNA  ;

 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  a  Seminar  of  the  University
 Grants  Commission  was  held  at  Poona  during
 the  3rd  week  of  February,  1972;

 (b)  if  so,  the  names  of  delegates  who
 participated  in  the  Seminar  ;  and

 (c)  the  discussions  held  and  recommen-
 dations  made  to  Government  by  the  Seminar  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S,  NURUL  HASAN)  :  (a)  A
 Seminar  on  Legal  Education  was  organised
 by  the  University  of  Poona  in  the  3rd  week
 of  February  1972  with  support  from  the
 University  Grants  Commission.

 (b)  A  list  of  Participants  is  laid  on  the
 Table  of  the  House.  (Placed  in  Library,
 See  No.  LT—6!6/72)

 (c)  The  Seminar  discussed  various  aspects
 of  Legal  Education.  The  final  recommen-
 dations,  as  adupted  at  the  Plenary  Session.
 are  still  awaited  by  the  Commission.

 Part  Time  Professional  Courses  in  Agriculturc.
 Medicine,  Technology,  Management,  Etc.

 1695,  SHRI  MUKHTIAR  SINGH  MALIK  ;
 Will  the.  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state:

 (a)  whcther  Government’s  attention  has
 been  drawn  to  reports  in  the  Hindustan  Times
 dated  the  29th  February,  4972  wherein  it  has
 been  stated  by  the  Chairman,  University
 Grants.  Commission,  Shri  D.  S.  Kothari,  that
 there  was  need  for  extending  part  time  degree
 Courses  to  the  whole  range  of  professional
 course  in  Agriculture,  Medicine,  Technology,
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 Management  and  University  Administration
 for  which  no  formal  entry  qualification  should
 be  insisted  upon  ;  and

 (b)  whether  Government  have  since
 examined  the  suggestion  and  if  so,  with  what
 result  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAY)  :  (a)
 Extracts  from  the  Motilal  Nehru  Memorial
 Lecture  on  “Some  Aspects  of  Education”
 delivered  by  the  Chairman,  University  Grants
 Commission,  at  Hyderabad  on  February  28,
 i972,  relating  to  in-service  training  and
 part-time  education  are  reproduced  below  :

 “Nothing  perhaps  is  likely  .to  help
 development  more  than  well-organized
 and  liberally  supported  scheme  of
 in-service  education  and  training  Trai
 ning  of  school,  and  also  college,  teachers
 would  occupy  an  important  place  in  the
 programme,  but  it  should  extend  over  the
 whole  range  of  professions  —agriculture,
 technology,  medicine,  management,  and
 university  administration.  What  is
 envigased  is  in-service  training  given
 periodically  (say,  every  5  to  0  years)  as
 an  integral  part  of  professional  work  and
 employment,

 “The  facilities  for  part-time  education
 are  often  far  too  inadequate,  In  fact  it
 would  be  a  more  productive  use  of
 resources  to  have  a  larger  enrolment  in
 part-time  than  full  time  éducation.  Part-
 time  students  are  generally  more  mature
 and  better  motivated.

 “Entry  to  full-time  courses  would
 need  to  be,  and  ought  to  be,  selective  ;
 but  part-time  education  could  be  open  to
 everyone  willing  to  join  provided  he  is
 gainfully  employed  and  has  put  in  a
 certain  minimum  years  of  employment.
 In.  part-time  education  a  deversity  of
 media  and  techniques  should  be  used  to
 suit  different  interests  and  conditions  of
 work  and  equipment.  There  should  be
 some  part-time  degree  courses.  for’  which
 no  formal  entry  qualification  is  insisted
 upon.  Opportunities.  for  productive
 higher  education  should  be  available  to:
 those  who  for  one  reason  or  the  other
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 failed  to  get  it  in  their  early  years.  It
 would  be  desirabic  that  for  at  feast  tull-
 time  degree  courses  an  experience  of  2  or
 3  years  of  ‘productive  work’  Is  made  an
 entry  requirement.”

 (b)  The  Government  gencraily  agree  with
 the  suggestions  made  by  Dr.  Kothari  in  so
 far  as  they  relate  to  Enginecring,  Technology
 and  Business  Management.  As_  regards
 Medical  Education  and  Agricultural  Education,
 these  suggestions  will  be  forwarded  to  the
 concerned  Ministries  of  the  Government  of
 India  for  consideration,

 Seminar  on  Traffic  Enforcement  and  I  nviron-
 ment  in  Metroy  olitan  Cities  held  in  Madras

 during  kebruary  4972

 1696,  SHRI  MUKHTIAR  SINGH
 MALIK  :  Will  the  Munster  of  SHIPPING
 AND  TRANSPORT  be  picased  to  state

 (a)  whethe:  a  national  seminar  on  traffic
 enforcement  and  environment  in  Metropolitan
 cities  in  the  country  was  held  in  Madras,  dur-
 ing  the  last  week  of  February,  972  ;

 (b)  the  recommendations
 seminar  ;  and

 made  in  the

 (c)  the  reaction  of  Government  thercto  ?

 THE  MINISTLR  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)
 (a)  Yes,  Sir.  The  seminar  Was  organised  by
 the  College  of  Engineering,  Gumdy  with  sup-
 port  and  collaboration  from  the  School  of
 Planning  and  Architecture  New  Delhi  and
 the  Metropolitan  Transport  Team  of  the  Plan-
 ning  Commission  ;

 (b)  <A  Statement  containing  the  recom-
 mendations  of  the  Seminar  is  Jaid  on  the
 Table  of  the  House.  (Placed  in  library
 See  No.  LT  —6!7/72].

 (c)  the  seminar  authorities  have  not  so
 far  sent  their  recommendations  to  the  Govern-
 ment  formally.  In  view  of  this  the  question
 of  having  any  reaction  to  the  recommendations
 of  the  Seminar  does  not  arise  at  present.

 Utilisation  of  Services  of  Surplus  Doctors
 in  Orissa

 1697.  SHRI  R.R.  SINGH  DEO  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :
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 (a)  whether  there  are  number  of  surplus
 doctors  in  Orissa  ;

 (b)  whether  the  State  Government  has
 requested  the  Cential  Government  to  utilise
 the  services  of  these  doctors  im  othe:  parts  of
 the  country  and  also  offzr  their  services  to  the
 Government  o!  Bangladesh  ;  and

 {c)  reaction  of  Government  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D  ह्,  CHATTOPA-
 DIIYAYA)  (a)  Yes

 (b)  No  request  has  been  received  fram
 the  State  Government  for  the  uulisation  of  the
 services  of  the  surplus  doctors  in  other
 parts  Ol  the  country  as  well  as  in  Bangla  Desh
 but  applications  were  received  from  some  of
 the  doctors  directly  ;  and

 (c)  The  appheants  were  intervicwed  in
 Bhubane.war  by  a  Central  Selection  Committee
 and  those  found  suitable  were  olfered  appoint-
 ments  within  the  country.  The  Government
 of  Bangla  Desh  has  not  asked  for  the  services
 of  doctors  from  this  coun/ry,

 Side  effects  of  Oral  Pill

 1698,  SHRIL.  R  KRISHNA  :  Will  the
 Minister  of  HEALTH  AND  FAMILY  PLAN-
 NING  be  pleased  to  state  :

 (a)  the  results  of  the  evaluation  study
 conducted  by  the  National  Institute  of  Family
 Planning  on  the  side  cffects  of  the  oral  pill  m
 view  of  the  high  percentage  of  the  drop-outs
 from  original  acceptors  :  and

 (b)  the  reasons  for  trying  to  popularise
 some  other  pills  evolved  by  the  Lucknow  Drug
 Research  Institute  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D  P.  CHATTOPADH-
 YAYA):  (a)  The  results  of  the  study  con-
 ducted  by  the  National  Institute  of  Family
 Planning  show  that  73  %  of  acceptors  discon-
 tinued  the  use  of  oral  pills  at  the  end  of  I8
 months.  Out  of  these  40.54%  discontinued
 for  medical  reasons  and  32.56%  for  personal
 reasons.  A  summary  of  a  Report  is  taid  on
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 the  Table  of  the  House.  [Placed  in  Library
 See  No.  LT—6i8/7Ij

 (b)..  The  new  drug  evolved  by  the  Central
 Drug  Research  Institute,  Lucknow,  is  still
 under  trial  and  the  question  of  popularising
 it  does  not  arise  as  yet.

 Aduilteration  of  Food  Colouring  Materials

 1699,  SHRI  C.K.  CHANDRAPPAN  :
 Will  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  food  colouring  materials  are  highly  adul-
 terated  :  and

 (b)  if  so,  the  steps  Government  intend  to
 take  to  curb  this  ?

 STATE  IN  THE
 AND  FAMILY

 CHATTOPADH-
 information  is

 the  Table

 THE  MINISTER  OF
 MINISTRY  OF  HEALTH
 PLANNING  (PROF.  D.  P.
 YAYA)  :  (a)  and  (b).  The
 being  collected  and  will  be  laid  on
 of  the  Sabha.

 Inadequate  Amount  for  Development  of
 Cochin  Port

 1700,  SHRI  C.K.  CHANDRAPPAN
 Will  the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 Centre  has  _  allotted
 for  the  develop-

 if  so,  the  reasons

 {a)  whether  the
 only  an  inadequate  amount.
 ment  of  Cochin  Port  and
 therefor  ;

 (b)  whether  the  attention  of  Government
 has  been  invited  toa  resolution  adopted  by
 the  Ernakulam  District  Development  Council
 accusing  the  Centre  for  its  unhelpful  attitude
 on  this  matter  ;  and

 (c)  if  so,  the  steps  Government  ‘propose
 to  take  in  the  matter  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-

 ‘PORT  (SHRI  RAJ)  BAHADUR)  {a)  No,
 Sir,  As  a  result  of  mid-term.  Plan  .  appraisal
 made  in  January  1972  the  Government  .  have
 allocated  a  sun  of  Rs.  48  crores  for  the  devel-
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 opment  of  Cochin  Port  during  the  Fourth
 Five  Year  Plan  period  as  against  an  amount
 of  Rs.  47.89  crores  approved.earlier  at  the
 time  of  formulating  the  Fourth  Plan  pro-
 grammes.  Government  are  faced  with  the
 constraint  of  resources  ;  the  bulk  of  the  re-
 sources  for  port  development  schemes  would
 have  to  provided  by  the  Central  Government.
 It  has,  therefore,  been  found  necessary  to  make
 a  close  scrutiny  of  the  revised  requirements  of
 the  ports  including  Cochin  Port.  In  view
 of  the  delay  in  the  approval  of  the  detailed
 Project  Report  for  the  Oil  Dock  necessitated
 by  the  second  Jook  into  the  location  of  the
 Oil  Dock  and  the  fact  that  an  expenditure  of
 only  Rs.  2.35  crores  has  been  increased  in  the
 first  two  years  of  the  Fourth  Plan,  the  revised
 Plan  programme  for  the  development  of  Cochin
 Port  was  fixed  at  Rs.  I8  crores,  which  is  al-
 most  the  same  as  in  the  original  Fourth  Plan
 document.  However,  if  an  carly  decision  is
 possible  on  the  question  of  the  Oil  Dock,  it  is
 proposed  to  allow  the  limit  to  be  exceeded  to
 the  extent  necessary.

 (b)  No,  Sir.

 Does  not  arise. (c)

 Contracts  for  Whitc  Washing  of  Minister’s
 and  M.Ps*  Houses

 1701  SHRI  Y.  ESWARA  REDDY
 Will  the  Minister  of  WORKS  AND  HOUS.
 ING  be  pleased  to  state

 (a)  the  terms  On  which  contracts  are  given
 for  annual  white-washing  of  Minister’s  and
 M.Ps’  houses  ;  and

 (b)  whether  the  materia  is  supplied  to
 the  contractors  by  the  Central  Public  Works
 Department  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  .K.  GUJRAL)  :  (a)  and  (b).  Con-
 tracts  for  annual  white-washing  of  residences
 of  Ministers  and  M.Ps.  are  generally  given
 either  on  item-rate  basis  or  on  percentage-rate
 basis,  In  both  cases,  cement  required  for
 carring.out  petty  repairs  is  issued  by  the
 C  P.W.D.  and  its  cost  is  recovered’  from:  ‘the.
 ‘contractors  at  specified  rates
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 Caretakers  for  Government  Buildings  in
 New  Delhi

 i702,  SHRI  Y  ESWARA  REDDY  :
 Will  the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state  :

 (a)  whether  there  are  Caretakers  to  look
 after  Government  buildings  in  New  Delhi  itke
 Nirman  Bhawan,  Udyog  Bhawan,  Krishi  Bha-
 wan,  Rail  Bhawan,  etc,  and
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 (b)  if  so,  the  number  of  persons  for  each
 of  the  Bhawans  and  their  grade  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I  K  GUJRAL):  (a)  Yes,  Sir.

 (b)  A  statement  showing  the  number  of
 persons  for  eachof  the  Bhawans  and  ther
 grades  ts  enclosed.

 Statement

 SI.  Name  of  the  Nn  of
 No.  Bhawan  Caretakers  Grade

 i,  North  &  South  Blocks  i  Rs,  I50-0-250-EB-!0-2  )0-15-335-15-380

 2.  Nirman  Bhawan  I  do—

 3.  Udyog  Bhawan  1  Rs  370  I5  475  (estate  Supervisor)

 4.  Krishi  Bhawan  3  a)  Rs.  240-425—Orderly  Officer

 (uw)  Rs  210-530  —Maintenance  Officer,

 Qu)  Rs  168-8  256-FB  8-280  10-200  Care-
 taker.

 3  Shastri  Bhawan  !  Rs.  £30-300

 6.  Rail  Bhawan  Rs  370-475  (Estate  Supervisor)

 7.  Transport  Bhawan  |  Rs  210-10  290  5-320  ELB-I5-425  (Or-
 derly  Officer)

 8.  Yojana  Bhawan  |  Rs,  250-19-290-15-380.
 के

 9,  Sardar  Patel  Bhawan  l  Rs,  130-280

 10.  Sha:am  Shakti  Bhawan  2  Rs,  2i0-{0-290-5-320-F  B-  ‘5-425,

 Extra  Sugar  for  Ration  Card-holders  on
 Festivals  in  Delbi

 1703.  SHRI  Y.  FSWARA  REDDY  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  previously  extia  sugar  was
 given  to  Ration  Card-holders  in  Delhi  during
 the  various  festivals  ,

 {b)  if  so,  whether  in  February  this  year
 extra  sugar  Was  not  givento  Ration  Card-
 holders  on  Holi  and  Muharram  days,  if  so,  the
 reasons  therefor  ,  and

 (c)  whether  Government  propose
 extra  sugar  in  future  on  all  festivals  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (PROF,
 SHER  SINGH):  (a)  Yes,  Sir,

 to  give
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 (b)  Yes,  Sir.  In  view  of  the  limited  avail-
 ability  of  fair  price  sugar,  the  Delhi  Adminis-
 tration  considered  it  essential  to  watch  the
 supply  and  off-take  position  for  some  time  be-
 fore  deciding  whether  any  extra  sugar  could  be
 given  to  Ration  Card-holders  for  festivals.

 (c)  There  is  no  such  proposal  before  the
 Government  at  present.

 Progress  of  Rural  Housing  Scheme  in
 States

 1704,  DR  SARADISHI  ROY  :  Will
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  the  progress  made  in  the  rural  hous-
 ing  scheme  propoxd  by  the  Centre  to  the
 State  Governments  ;  and

 (b)  respon  eof  individual  States  to  the
 scl  eme  ?

 THE  MINISTLR  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I  K  GUJRAI)  (a)  and  (b)  A  new
 Scheme  fot  provision  of  House-sites  to  I  and-
 less  Workers  in  Rural  Arcas  was  introduced
 in  the  Central  sector  in  October,  974  Some
 projects  under  the  Scheme  have  been  received
 from  the  Governmenis  of  Andhra  Pradesh,
 Kerala,  Mysore,  Tanul  Nadu  and  Uttar  Pra-
 desh  for  approval  and  they  are  being  scruti-
 nised.

 Survey  of  Gujarat  Coast  by  U.N  D.P.
 Harbour  Pre-i.vestment  Survey

 Project

 1705,  SHRI  VEKARIA  :  Will  the  Mints-
 ter  of  AGRICULTURE  be  pleased  to  state  :

 (a)  whether  the  UN.DP.  Fishing  Har-
 bour  Pre-investment  Survey  Project  have  con-
 ducted  survey  of  any  sites  in  Gujarat  ;  and

 (b)  if  so,  which  are  those  sites  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.SHINDE)  :  (a)  and  (9).
 Preliminary  surveys  have  been  conducted  by
 the  U.N.D  P.  Project  for  Pre-investment  Sur-
 very  of  Fishing  Harbours  at  Umbergaon,
 Umersadi  and  Kolak.
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 Asian  Wrestling  Championship

 1706.  SHRI  VEKARIA  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  there  is  a  proposal  to  hold
 Asian  Wrestling  Championship  tn  India  this
 year,  Which  was  earlier  fixed  for  December,
 97!  but  could  not  be  held  due  to  Indo-Pak
 war  ;  and

 (b)  if  so,  when  and  where  it  is  proposed
 to  be  held  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K  S  RAMASWAMY)  :
 (a)  No  proposal  for  holding  the  Asian  Cham-
 pionship  this  year  has  been  received.

 (b)  Does  not  arise.

 World  Bank  Aid  for  International  Crops
 Research  Institute  for  Semi-atid

 Tropics

 1707  SURI  P  M.  MEHTA  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  the  Woild  Bank  has  appro-
 ved  a  grant  of  Rs.  723  lakhs  for  an  Inter-
 national  Crops  Research  Institute  for  the  semi-
 arid  tropics  in  India  ;

 (b)  if  so,  the  major  object  of  the  Insti-
 tute  ;  and

 (c)  how  far  this  Institute  will  help  the
 development  of  farming  system  to  benefit  far-
 mers  in  the  non-irrigated  areas  ?

 THE  MINISTER  OF  SFATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P,  SHINDE)  :  (a)  Yes  ;  it
 is  a  fact  that  the  World  Bank  (International
 Rank  for  Reconstruction  and  Development)
 has  pledged  one  lakh  dollars  (Rs,  7.279  lakhs)
 for  the  present  Establishment  of  International
 Crops  Research  Institute  for  semi-arid  tropics
 in  India,

 (b)  The  Institute  will  serve  as  (a)  a  world
 centre  for  the  improvement  of  Jowar,  Millets,
 Bengal  Gram  (Chana)  and  Red  Gram  (Arha)
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 (b)  a  centre  to  promote  the  development  and
 demonstration  of  improved  cropping  patterns
 and  systems  of  farming  which  optimise  the  use
 of  buman  and  natural  resources  in  the  low
 rainfall,  un-irrigated,  seasonally  dry  and  semi-
 arid  tropics  ;

 (c)  In  carrying  forward  its  programme,
 the  Institute  will  develop  close  linkages  and
 cooperation  with  regional  and  national  research
 and  action  programmes  for  these  same  crops
 and  farming  systems  in  similar  ecological  and
 cropping  areas  in  other  parts  of  the  world

 The  Institute  will  supplement  national  pro-
 gramme  on  Dryland  farming  and  wil!  step  up
 agricultural  production  in  non-rrigated  areas
 by  improved  seeds  cropping  patterns,  farming
 practices  and  optrmum  use  of  human  and
 natural  resources.

 Metal  Bins  for  Storing  Grains

 t709.  SHRI  M.M  JOSEPH  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  ali  the  States  in  the  country
 have  taken  steps  to  have  metal  bins  for  storing
 grains  ;  and

 (b)  it,  so,  the  min  features  thereof  and
 the  facilities  provided  to  the  farmers  im  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  (a)  and  (b).
 The  required  imformation  is  being  collected
 from  the  State  Governments/Union  Territories
 and  will  be  laid  on  the  Table  of  the  Sabha
 On  receipt.  However,  under  a  Central  Scheme,
 a  sum  of  Rs.  40  lakhs  is  to  be  given  to  five
 States,  namely,  Punjab  Haryana,  U.  P,
 Bihar  and  Madhya  Pradesh  for  the  purpose
 of  supply  to  farmers  in  each  of  these  States—

 i)  400  bins  of  I.4  tonnes  capacity  each  ;

 ii)  400  bins  of  2  5  tonnes  capacity  each  ;
 and

 iit)  200  bins  of  5.5  tonnes  capacity  each
 by  giving  the  the  farmers  interest-free  loans
 under  which  they  will  pay  40%  of  the  cost
 of  the  bins  at  time  of  purchase  and  balance
 60%  in  three  equal  yearly  instalments.
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 A  sum  of  Rs.  20  lakhs  has  already  been
 made  available  to  the  concerned  State  Govern-
 ments  and  the  remaining  20  lakhs  is  proposed
 to  be  given  during  the  next  financial  year.  A
 proposal  for  extending  the  faciltiy  to  other
 States  is  also  under  active  consideration  of
 the  Government.

 Drug  Pilferage  in  Government  H  spitals

 SHRI  AMAR  NATH  CHAWLA  :
 SHRIN  K.  SANGHI:

 1710.

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  invited  to  the  news  appearing
 in  the  ‘Hindustan  Times’  dated  the  th
 March,  397२2  under  the  heading  ‘DRUG
 PILFERAGE  IN  HOSPITALS’  ;

 (b)  whether  the  Committee  appointed
 by  Government  has  reported  that  some
 Government  hospital  authorities  are  in  league
 with  drug  suppliers  and  by  munipulating
 records  and  accounts,  retuin  part  ot  stocks  to
 suppliers  for  financial  consideration  or  sell
 them  to  chemists  at  roch  bottom  prices  ;  and

 (e)  the  reaction  of  Govetnment  thereto
 and  the  step»  Government  propose  to  take  in
 this  connection

 THE  MINISTCR  OF  STATE  IN  THR
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P  CHATTO-
 PADHYAYA):  (a)  Yes.

 (b)  The  Sub-Committee  which  was  sct-up
 by  the  Informal  Drugs  Committee  to  consider
 the  steps  to  be  taken  to  check  pilferage  of  drugs
 from  Government  Hospitals  has  commented
 on  these  lines.

 (0)  In  order  to  prevent  pilferage  of
 drugs  from  Government  hospitals,  a  provision
 has  been  made  in  the  Drugs  and  Cosmetics
 Act  and  Rules  (Rule  65  (18)  ),  prohibiting
 dealers  of  drugs  from  stocktag  drugs  meant
 for  consumption  by  the  Employees  State
 Insurance  Corporation,  the  Central  Govern.
 ment  Health  Scheme,  the  Government  Medi-
 cal  Store  Depots,  the  Armed  Forces  Medical
 Stores  or  other  Government  Institutions  which
 bear  a  distinguishing  mark  or  any  inscription
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 onthe  drugs  or  on  the  label  affixed  to  the
 container  thereof.  Contravention  of  the
 Rule  is  a  punishable  offence  under  Section
 8(a)  (vi)  of  the  Drugs  and  Cosmetics  Act.

 Supply  of  Drinking  Water  in  Sector  ‘D’  of
 D.I.Z.  Area  in  Delhi

 i
 7i!,  SHRI  AMAR  NATH  CHAWLA

 Will  the  Minister  of  WORKS  AND  FIOUSING
 be  pleased  to  state

 (a)  whether  drinking  water  to  the  resi-
 dents  of  newly  built  sector  ‘D’  tn  D  I  Z
 Arca  ty  supplied  during  restricted  hours,  if
 so,  the  period  for  which  the  drinking  water
 8  supphed  to  them  ,

 (b)  whether  on  many  occasions,  even
 this  restricted  supply  ts  also  curtatled  and  the
 residents  have  to  face  great  imconvenience
 and

 (c)  the  steps  taken  by  Government  to
 cnsure  regulir  supp'y  of  drinking  water  round
 the  clock  to  the  residents  of  the  atea  and  =  the
 time  by  which  it  would  be  possible  to  make
 such  arrangements  ?

 THE  MINISTFR  OF  STATL  IN  THF
 MINISERY  OF  WORKS  AND  HOUSING
 (HRE  I  K  GUSJRAL)  (a)  Yes,  Sir
 Drinking  water  is  supphed  for  about  9  hours
 every  day,  subject  to  availability  from  the
 water  mains  of  the  ND  MC

 (b)  No,  Sir

 (c)  Supply  of  water  by  the  NDMC  is
 restricted  and  therefore,  it  w  not  possible  to
 ensure  24  hour  water-supply  However,  steps
 are  being  taken  to  tmprove  the  existing  water-
 supply

 केन्द्रीय  मतभेदों  रोज ना

 I7i?,  डा०  संकटा  प्रसाद  :  क्‍या  स्वास्थ्य

 और  परिवार  नियोजन  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्या  केन्द्रीय  नसबन्दी  योजना  देश  से

 चालू  हो  गई  है।  और
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 (a)  यदि  हा,  तो  कित-किन  राज्यों  मे  यह
 योजना  लागू  की  गई  है  और  राज्यवार  अब  तक

 कितने  लोगो  की  नसबन्दी  की  जा  चुकी  है  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय  में

 राज्यमंत्री  (sto  की०  पी०  चट्टोपाध्याय)  :

 (क)  और  (ख)  परिवार  के  आकार  को  सीमित

 रखने  के  एक  साधन  के  रूप  में  नसबन्दी  का

 प्रचार  1956  से  सरकारी  परिवार  नियोजन

 कार्यक्रम  के  एक  अग  के  रूप  में  किया  जा  रहा
 है।  इसमे  नसबन्दी  और  बंध्यकरण  दोनो

 सम्मिलित  है  नशाबन्दी  कार्यक्रम  सभी  राज्यों

 और  सच  शासित  क्षेत्रो  मे  क्रियान्वित  किया  गया

 है  ।  956  से  फरवरी  972  तक  जिन  पुरुषों
 और  स्त्रियों  ने नसबन्दी  करवाई  है  उनके  राज्य-

 बार  आकडो  का  एक  विवरण  सभा  पटल  पर  रखा

 जाता  है।  |  ग्रन्यालछ्य  में  रखा  गया  ।  देखिए
 संख्या  Lt-6!9/72]

 दिल्ली  दुग्ध  योजना  हारा  ह  की

 अपर्याप्त  सप्लाई

 73  डा०  सकदा  प्रसाद  क्या  कृषि  मंत्री

 यह  बताने  की  कृपा  करेगे  कि.

 (क)  कपा  दिली  दुग्ध  योजना  दिल्ली  के

 नागरिकों  की  दूध  की  आवश्यकता  को

 पूर्ण  करने  में  असमर्थ  है,  और

 (ख)  यदि  हा,  तो  उसके  कपा  कारण  है  और

 दूध  की  इस  कमी  को  समाप्त  करने  के  खि

 सरकार  का  क्या  कार्यवाही  करने  का  विचार  है  ?

 कृषि  मतवाला  में  राज्य  मंत्री  (करो
 शेर  सिंह :  (कि)  दिल्‍ली  में  दूध  की  प्रतिदिन

 7,900,000.  लिटर  की  कुछ  अनुमानित  माग  की

 तुलना  में  दिल्‍ली  दुग्ध  योजना  प्रतिदिन  2,80,000
 से  2,90,000  लिटर  के  बीच  दूध  की  सप्लाई  कर

 ग्हीहै।

 (@)  इस  समय  डेरी  संयत्र  की  सचान

 क्षमता  प्रतिदिन  रुगना  3,00,000  लिटर  दूध
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 है।  दूध  की  प्रतिदिन  3,75,000  लिटर  संचालन

 क्षमता  बढ़ाने  के  लिये  व्यवस्था  की  जा  रही  है।

 इसके  चालू  वर्ष  1972  के  अंत  से  पहले  पूरा  होने  की

 आशा  है।  प्रतिदिन  लगभग  4,00,000  लिटर  दूध
 संचालन  करने  के  लिये  दूसरा  संयंत्र  स्थापित  करने

 का  भी  विचार  है।  जब  ये  विस्तार  कार्यक्रम  पूरे

 हो  जायेंगे,  तो  दिल्‍ली  दुग्ध  योजना  दिल्‍ली  के

 नागरिकों  की  मांग  पर्याप्त  रूप  से  पूरा  करने  में

 समर्थ  हो  सकेगी  ।

 Assistance  to  States  for  Plans  and  Estimates
 for  Drinking  Water  Schemes  in  Scarcity  Areas

 7i4.  SHRI  NARENDRA  SINGH  :
 SHRI  VISHWANATH  JHUN-
 SHUNWALA  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to  state  :

 (a)  whether  the  Central  Government
 has  offered  cent  per  cent  assistance  to  the
 States  for  plans  and  estimates  for  drinking
 water  schemes  in  difficult  and  scarcity  areas  ;
 if  so,  the  main  features  of  the  scheme  ;

 (b)  the  States  which  have  already  sub-
 mitted  plans  under  the  scheme  ;  and

 (c)  the  reaction  of  the  Central  Govern-
 ment  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  9.  P.  CHATTO-
 PADHAYAYA):  (a)  To  accelerate  the  Rural
 Water  Supply  Programme  and  to  provide
 employment  opportunities  to  the  educated
 employed,  the  Central  Government  §sancti-
 oned  in  December,  97]  a  new  scheme  of
 Planning  and  Design  Units  for  Rural  Water
 Supply  with  100%  central  assistance  to  prepare
 detailed  estimates  and  plans  for  execution  of
 piped  water  supply  scheme  in  difficult  and
 scarcity  areas  which  have  alrcady  been  investi-
 gated  by  the  Special  Investigation  Divisions
 for  Rural  Water  Supply.  The  main  features
 of  the  scheme  are  as  follows  :

 (i)  The  units  will  be  required  to  draw
 up  the  detailed  projects  for  rural
 water  supply  schemes  which  can  be

 taken  up  for  implementation  durin
 the  remaining  period  of  the  Fourthg
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 Plan  and  the  Fifth  Five  Year  period.
 The  Units  will  be  in  two  categories,
 A  and  B.  Category-A  unit  will  be
 composed  of  one  Executive  Engineer,
 one  Personal  Assistant,  four  Assis-
 tant  Engineers,  6  Overseers  /Compu-
 tors/Section  Officers,  four  Draftsmen,
 four  Tracers  and  14  other  posts

 cluding  clerical  staff,  jeep  driver
 and  class  IV  staff.  The  composition
 of  category  82  unit  will  be  one
 Executive  Engineer,  two  Assistant
 Engineers,  eight  Overseers/Compu-
 tors/Sectional  Officers,  two  Drafts-
 men,  two  Tracersand  eight  other
 posts  including  clerical  staff,  jeep
 driver  and  class  IV  staff.

 (ii)  The  number  of  schemes  which  will
 be  prepared  by  the  units  would  be
 abeut  00  regional  piped  water
 supply  and  many  individual  schemes
 covering  approximately  1,000  villages
 during  the  Fourth  Plan.

 (iii)  The  scheme  envisages  creation  of  job
 Opportunities  for  407  engineers  and
 420  other  categories  of  educated
 persons,

 (8)  and  (०),  The  States  are  not  required
 to  submit  plans  to  the  Central  Government
 under  this  scheme.  The  work  done  by  these
 Units  in  various  States  has  not  been  reported
 by  the  States  so  far.

 Conference  of  Laboratory  Services

 1715,  SHRI  MOHAMMED  SHERIFF  ;
 SHRI  VAYALAR  RAVI  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleasad  to  state  :

 (a)  whether  Government  have  considered
 the  question  of  rise  in  salaries  for  doctors  and
 technicians  working  in  Laboratories  ;  as
 recommended  by  the  Conference  of  Labora-
 tory  Services  recently  held  in  New  Delhi  ;

 (b)  if  so,  the  outcome  thereof  ;  and

 (c)  the  other  recommendations  made  by
 the  Conference  and  reaction  of  Government
 thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTO-
 PADHYAYA)  :  (a)  No  formal  recommen-
 dations  have  so  far  been  received  by  the
 Government.  It  is  understood  that  a  Seminar
 Committee  of  this  Conference  is  engaged  in
 finalising  the  draft  recommendations.

 (9)  and  (c).  Do  not  arise.

 Housing  Problem  in  big  Cities

 1716,  SHRI  MUHAMMED  SHERIFF;
 Will  the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  Government  considered  any
 measure  to  case  the  housing  problem  in  the
 big  citics  ;  and

 (b)  if  ५०,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISIRY  OF  WORKS  AND  HOUSING
 (SHRE  TILK.  GUJRAL):  (a)  and  (b).  Since
 1952,  this  Munistry  have  introduccd  and
 operated  through  the  State  Governments  six
 social  housing  schemes  which  aim,  primarily,
 at  relieving  the  housing  shortage  in  urban
 areas  including  the  big  citics.

 In  Delhi  which  is  in  the  Union  Territory,
 the  Delhi  Development  Authority  was  estabii-
 shed  in  957  and  Rs.  5  crores  revolving  fund
 were  made  available  for  undertaking  large-
 stale  acquisition  and  development  of  Jand  for
 housing  as  also  for  construction  of  houses  for
 the  genera)  public.  Similarly,  the  Calcutta
 Metropolitan  Development  Authority  has  been
 established  in  970  to  undertake  various  urban
 development  and  housing  programmes  in  the
 Calcuita  Metropolitan  area.  A  provision  of
 Rs.  50  crores  has  been  made  by  the  Central
 Government  for  execution  of  these  programmes
 in  Calcutta  during  the  Fourth  Plan  period.

 Further  to  give  a  fillip  to  various  housing
 and  urban  development  programmes  in  the
 country,  a  Central  Government  undertaking
 cailed  the  Housing  and  Urban  Development
 Corporation  was  established  in  April,  1970.
 A  provision  of  Rs.  i0  crores  has  been  made
 in  the  Fourth  Plan  for  contribution  towards
 the  equity  capital  of  the  Corporation.
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 The  Government  have  also  decided  to
 introduce  a  new  scheme  in  the  Central  sector
 in  1972-73  for  providing  100%  Central  assis-
 tance  to  the  State  Governments  for  improve-
 ment  of  slums  in  Metropolitan  cities.

 Disposal  of  Sewage

 SHRI  ह.  GANGADEB:
 SHRI  C.  T.  DHANDAPANI  :

 7I7.

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  bce  pleased  to  state  :

 (a)  whether  his  Ministry  is  exploring
 possibiliucs  of  alternative  methods  of  disposing
 of  sewage  now  being  diained  into  rivers  ;  ahd

 (b)  if  so,  whether  his  ministry  has*  asked
 the  Agricultural  Commission  to  go  into  the
 feasibility  of  converting  sewage  into  fertiliser  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  ह  CHATTO-
 PADHYAYA)  :  (a)  The  Ministry  of  Health
 and  Family  Planning  have  decided  to  set  up
 a  Committee  to  study  the  problem  of  disposal
 of  city  refuse  and  night  soil  and  its  use  for
 agricultural  purposes  under  the  Chairmanship
 of  Shri  B.  Sivaraman,  Vice-Chairman,  National
 Commission  on  Agriculture.

 (b)  No.

 Additional  Buffer  Stock  of  Foodgrains

 i7!8.  SHRI  RAMKANWAR  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :  *

 (a)  whether  Government  are  planning
 to  increase  the  buffer  stock  of  foodgrains  ;

 (b)  if  so,  the  main  features  thereof  ;  and

 (c)  wherefrom  the  additional  money  is
 likely  to  be  provided  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The  ques-
 tion  of  upward  revision  of  the  target  for
 buffer  stock  is  under  consideration  of  the
 Goverament,
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 (b)  and  (०),  Do  not  arise  at  this  stage

 Sale  of  Sugar  ia  Free  Market

 7I9,  SHRI  RAMKANWAR:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  total  percentage  of  sugar  pro-
 duction  in  the  country  which  is  allowed  to
 be  sold  in  the  free  market  and  whether
 Government  arc  taking  initiative  to  bring  this
 quantity  also  under  the  category  of  sale  with
 Government’s  permission  ;

 (b)  whether  the  sugir  industry
 sharply  reacted  to  this  proposal  ;  and

 has

 (c)  whether  attention  of  Government  has
 been  invited  in  this  regard  to  a  report  in  the
 Economic  Times  of  the  [5th  January,  1972,
 and  if  so,  reaction  of  Government  thercto  ?

 THE  MINISTER  OF  STATE  IN  THL
 MINISTRY  OF  AGRICULTURE  (PROT.
 SHER  SINGH):  (a)  and  (b)  There  is  no
 statutory  control  on  price  or  di,tribution  of
 sugar.  However,  the  sugar  industry,  both  in
 the  joint  stock  and  cvoperative  sectors,  has
 agreed  on  an  informal  basis  ६9  make  available
 sixty  per  cent  of  sugar  released  every  month,
 at  a  fixed  price  to  meet  emergent  requirements
 and  for  distribution  to  domestic  consumers
 through  faic  price  shops.  They  have  also
 agreed  to  earmark  35  per  cent  of  the  quote
 at  the  same  price  for  export.  The  quantity
 available  to  them  for  sale  in  the  open  market
 is  36  5  per  cent  of  the  monthly  released  quota
 Early  in  January,  1972,  when  the  prices  of
 free  sale  quota  of  sugar  rose  steeply,  the
 Government  suggested  to  the  industry  that
 the  ex-factory  prices  of  fiee  sale  sugar  should
 not  go  beyond  a  reasonable  limit.  The
 industry  replied  that  on  account  of  the  diffe-
 rences  in  the  cost  of  production  of  sugar  in
 different  parts  of  the  country,  it  had  not
 been  possible  for  them  to  arrive  at  an  agreed
 decision  among  themselves  in  regard  to  a
 uniform  ceiling  price  for  free  sale  sugar
 applicable  all  over  India.

 {c)  The  Government  have  seen  the  report
 in  “The  Economic  Times’?  of  {Sth  January,
 1972.  Subsequent  to  this,  the  prices  of  fre
 sale  sugar  showed  a  downward  trend.  How-
 ever,  the  prices  have  again  recorded  a  steep
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 rise  since  the  beginning  of  March  1972.  The
 matter  is  again  under  consideration.

 Coaching-Cum-Guidance  Centres  for  S.  C.
 and  S,  T.  Candidates

 1720.  SHRI  V.  MAYAVAN  :  Will  the
 Minster  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  survey  of  coaching-cum-
 guidance  centres  for  assisting  Scheduled
 Castes  and  Scheduled  Tribes  candidates  has
 been  completed  as  antiutpated  by  the  end
 of  i97{-72  ;  and

 (b)  if  so,  the  results  of  the  survey  and
 the  number  of  Scheduled  Castes  and  Scheduted
 Tribes  cundidates  who  were  given  guidance
 and  coaching  ?

 THE  DLPUITY  MINISTFR  IN  THE
 MINISTRY  OF  LDUCATION  AND  SOCIAL
 WLLEARE  (SHRI  K  S  RAMASWAM)).
 (a)  and  (b)  No  Survey  in  regard  to  Coaching-
 cum-Guidance  Centres  has  been  made

 A  Survey  was,  however,  conducted  through
 the  Duectorate  Gencral  of  Linployment  and
 Trataing  of  the  Ministry  of  Labour  and
 Rehabilitation  to  investigate  the  policy  of
 reserving  vacancies  for  Scheduled  Castes/
 Scheduled  Tribes  applicants  to  the  vacancics
 in  the  Central  Ministries  and  their  Depart-
 ments  with  the  objective  to  find  out  infer  alia
 the  reasons  for  vacancies  remaining  unfilled
 and  evolving  measures  for  filling  up  all  the
 reserved  posts.

 The  Survey  work  has  since  been  comp-
 leted  and  the  report  is  still  under  finalrsation.

 Office  Accommodation  for  Unrcognised  Labour
 Unions  in  Paradip  Port  Trust  Area

 1721.  SIIRI  DEVENDRA  SATPATHY  :
 Will  the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  in  spite  of  clear  orders  of
 Government  of  India  that  unrecognised
 Labour  Unions  will  be  given  office  accommo-
 dation  in  the  Port  Trust  Area,  the  Chairman,
 Paradip  Port  Trust  has  recommended  tao  the
 eParadip  Port  Trust  Board  to  give  office
 accommodation  to  some  of  the  unrecognised
 Labour  Unions  in  Paradip  Port  area;  and
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 (b)  if  so,  what  action  has  been  taken  or  3.  Diploma  in  Child  Health.
 is  proposed  to  be  taken  to  stop  the  Paradip
 Port  Trust  from  making  such  inappropriate  4.  Diploma  in  Ophthalmology.
 recommendations  ?

 5.  M.  D.  (Forensic  Medicine)
 THE  MINISTER  OF  PARLIAMENTARY

 AFFAIRS  AND  SHIPPING  AND  TRANS-  6.  M.S.  (Anatomy) PORT  (SHRI  RAJ  BAHADUR)  :  (a)
 and (b).  Government  have  not  issued  any  specific  7.  M.D.  (Pharmacol order  that  unrecognised  Labour  Unions  should  (  ogy)

 not  be  allotted  office  accommodation  in  the  The  Government  of  India,  who  were Port  Trust  Area.  Accommodation  has  already
 been  provided  to  Paradip  Port  Workers
 Union  the  Only  recognised  Union  functioning
 in  Paradip  Port.  However,  in  view  of  the
 non-avavlabihty  of  suitable  hired  accon’mo-
 dation  at  Paradsp,  the  Por  administration
 are  reviewing  the  position  regarding  the
 allotment  of  accommodation  to  labour  unioas,
 and  in  accordance  with  the  Board's  decision,
 the  matter  has  now  been  referred  to  Govern-
 ment  for  advice,  which  is  under  consideration,

 Post-Graduate  Course  in  Medical
 Cullege,  Calicut

 1722.  SHRI  A.  K.  GOPALAN  Will
 the  Minister  of  HEALTI]T  AND  FAMILY
 PI  ANNING  be  pleased  to  state  :

 (a)  whether  the  Kerala  Government
 have  requested  permission  to  start  Post-
 Gradute  Courses  in  somz  subjects  in  the
 Medical  College,  Calicut  ;

 (b)  if'so,  the  reaction  of  Government
 thereto  ;  and

 (c}  whether  Government  will  consider
 giving  sanction  for  starting  these  courses  this
 year  onwards  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  9.  CHATTO-
 PADHYAYA)  :  (a)  Yes.

 (b)  and  ©.  The  Medical  Council  of
 India  has  accorded  necessary  permission  to
 the  Calicut  University  to  start  the  following
 post-graduate  courses  at  Medical  College,
 Calicut  :-—

 1  M.  Se  (Biochemistry)

 2.  Diploma  in  Dermatology  and  Venerology

 approached  by  the  State  Government  for
 their  approval  to  the  Starling  of  the  post-
 Braduate  couzscs  at  the  Medical  College,
 Calicut,  have  informed  the  State  Government
 that  there  is  no  objecttun  to  the  Starting  of
 the  post-graduate  cours:s  at  the  Medical
 College,  Calicut.  as  already  approved  by  the
 Medical  Council  of  India,  provided  ng  expen-
 diture  5  claimed  from  the  Central  Government.

 Estimates  of  All  India  Coordinated  Fruit
 Improvement  Project  from  Kerala

 1723,  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  the  Kerala  Government  have
 sent  detailed  estimates  of  All  India  Co-
 ordinated  Fruits  Improvement  Project  for
 administrative  approval  ;

 (b)  if  so,  whether  the  approval  has  been
 given  ;  and

 (c)  if  not,  the  reasons  for  the  delay  ?

 THE  DEPUTY  MINISIER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  Yes.

 (b)  Yes,  approval  of  the  detailed  esti-
 mates  received  from  Government  of  Kerala
 has  been  communicated,

 (c)  Does  not  arise.

 Crisis  in  Kerala’s  Economy  due  to  Fafi  in  Prices
 of  Agricultural  Products

 1724.  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  Government  are  aware  of
 the  crisis  in  Kerala’s  economy  as  a  result  of
 the  steep  fall  in  prices  of  agricultural  products
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 including  cash  crops  like  pepper  and  rubber  ;
 and

 (b)  if  so,  the  steps  taken  by  the  Central
 Government  to  meet  the  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  and  (b).
 Reports  of  a  fall  in  prices  of  various  agricultural
 products  in  Kerala  have  been  received.  Watch
 is  being  kept  on  the  behaviour  of  prices  of
 various  products.  To  study  the  position  in
 regard  to  prices  of  coconuts  and  its  products
 and  related  issucs  a  team  of  officcrs  has  been
 sent  to  the  State.  Suitable  corrective  measures
 will  be  taken  as  soon  as  the  report  is
 available.

 Sefting  up  of  Regional  Canccr  Centres

 1725.  SERRE  DASARATHA  DEB:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  Government  are  considering
 the  question  of  setting  up  Regional  Canccr
 Centres  ;  and

 (b)  if  so,  the  broad  outlines  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF  D  P.  CHATIO-
 PADHYAYA):  (a)  Yes

 (b)  One  of  the  main  rccommendations
 of  the  Cancer  Committce  set  up  by  the
 Government  of  India  in  965  was  the
 establishment  of  Regional  Canccr  Centres  in
 the  country  According  to  the  Committee,  the
 following  should  be  the  functions  of  the
 Regional  Cancer  Centres  :

 (i)  to  act  as  centres  for  diagnosis,
 treatment  and  follow-up  of  cancer
 patients  ;

 (ii)  to  act  as  centres  for  teaching  and
 training  in  cancer  for  the  different
 professional  levels  ;

 (iii)  to  carry  out  research  work  in  cancer
 in  the  region  ;
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 (iv)  to  act  as  Cancer  Registry  Centres  for
 the  region  where  all  cancer  records
 are  collected  ;  and

 (v)  to  coordinate  and  lead  the  fight
 against  cancer  in  the  region  through
 its  perpheral  cancer  clinics,  its  cancer
 control  and  educational  programme.

 It  is  proposed  to  develop  some  of  the
 existing  cancer  institutions  in  the  country  into
 Regional  Cancer  Centres  For  this  purpose,
 the  Government  of  India  have  constituted  a
 Sub-Committee  on  the  {Sth  Deccmber,  397]
 to  go  round  the  country  to  assess  the  reoutre-
 ments  in  regard  to  stall  and  equipment  ete.
 of  these  institutions.

 Government’s  Views  Regarding  Storage
 of  Fvodgrains

 4726  SHRIG.  Y  KRISHNAN:  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  Government  have  expressed
 its  doubt  regarding  storage  in  view  of  the
 possibility  of  bumper  foodgrains  production
 this  year  ;  and

 (b)  if  so,  the  reasons  thereof  ?

 THE  MINISFER  OF
 MINISIRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The
 massive  increase  in  the  production  and  procure-
 ment  of  foodgrains  especially  in  the  heavy
 rabi  surplus  States  of  Punjab,  Haryana  and
 U.P,  has  necessitated  vast  expansion  of  the
 storage  capacity.  Considering  the  magnitude
 of  the  storage  requirements,  Government  has
 pressed  ali  available  storage  accommodation
 into  service,  and  undertaken  a  ‘'Crash
 Programme”  of  construction  of  godowns  and
 has  made  arrangements  to  ensure  thet  procured
 stocks  are  adequately  protected  by  hiring
 additional  godowns,  creating  cover  and  plinth
 storage  On  a  massive  stale,  expediting  the
 completion  of  regular  godown  construction
 programmes,  and  stepping  up  of  movement
 from  the  said  States.

 STATE  IN  THE

 (b)  Does  not  arise.
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 Cominittee  on  Working  of  Centrally
 Assisted  Hospitals

 1727.  SHRIG,  Y.  KRISHNAN  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  a  Committee  to  go  into  the
 working  of  Centrally  assisted  hospitals  was
 appointed  by  Government  ;  and

 (b)  ifso,  the  recommendations  of  this
 Committee,  which  have  been  accepted  by
 Government  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING.  (PROF.  D.  PL  CHATTO-
 PADHYAYA)  :  (४)  The  Government  of
 Indias  constituted  a  Working  Group  for
 caamining  the  administrative  and  engineering
 set  up  in  Safdarjing  and  Willingdon  Hospitals,
 New  Delhi,  All  India  Institute  of  Medical
 Scicnees,  New  Delhi  and  Post-graduate  Institute
 of  Medical  Education  and  Research,
 Chandigarh.

 (b)  The  Working  Group  submitted  its
 report  in  two  parts.  The  two  Post-graduate
 Institules  have  been  advised  to  examine  the
 recommendations  in  this  report  and  take
 action  after  obtaining  approval  of  the
 appropriate  bodies  of  the  Institutes,  As  regards
 the  two  Central  Hospitals,  the  part  J  of  the
 report  relating  ‘o  Engineering  set  up  and
 maintenance  of  Hospitals,  is  under
 examination.  A  statement’  indicating  the
 Position  with  regard  to  accepted  rccom-
 mendations  of  Part  है है  of  the  report  relating
 to  administrative  set  up  is  laid  on  the  Table
 of  the  House  [Placed  in  Library.  See  No.
 LT—620/72}

 Free  House  Sites  to  Harljans  and  Adivasis

 1728,  SHRI  0  Y.  KRISHNAN:  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 the  study  of  Government  to  distribute  free
 house  sites  to  Harljans  and  Adivasis  in  rural
 areas  ;  and

 (b)  if  so,  the  main  features  thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.S.  RAMASWAMY)  :
 (a)  There  is  no  proposal  to  distribute  free
 house-sites  to  Harijans  and  Adivasis  in  rural
 areas  under  the  Backward  Classes  sector.
 However,  the  Ministry  of  Works  and  Housing
 have  recently  formulated  a  scheme  for  provision
 Of  free-house-sites  to  families  of  landless
 workers  in  rural  areas.

 (b)  The  main  features  of  the  scheme  arc
 in  the  attached  statement.

 Statcment

 This  seheme  will  be  under  Central  Sector
 and  00°4  grant  assistance  will  be  made
 available  to  the  State  Governments  etc.,  outside
 their  Plan  ceilings  for  its  implementation.

 (b)  The  main  features  of  the  scheme  are
 as  follows  :—

 (l)  Financial  assistance  under  the
 Scheme  will  be  admissible  to  a
 State  only  if  it—

 (i)  has  enacted  a_  suitable
 legislation  conferring
 homestead  rights  on
 landless  workers  in  rural
 areas  in  respect  of  sites  on
 which  their  houses/huts
 stand  at  present  ;  and

 (ii)  has  utilised  available  fand
 owned  by  the  State
 Government  of  the  Gaon
 Sabha  (in  the  district
 Proposed  to  be  taken  up
 under  the  Scheme)  for
 providing  house  sites  free
 of  cost  to  families  of
 landless  workers  in  rural
 ateas  not  coveied  by
 action  under  (i)  above,
 (No  financial  as-istance
 will  be  admissible  for  the
 cots  or  the  development  of
 such  land),

 @Q  All  administrative  expenses  will
 have  to  be  borne  by  the  State
 Governments  themselves  from
 their  own  resources.
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 (3)  The  benefits  of  the  Scheme  will
 be  admissible  to  such  families
 only  as  fulfil  the  criteria
 prescribed  in  para  2(b)  of  the
 Scheme.

 (4)  The  size  of  8  house:site,  shall
 not  exceed  00sq.  yards,  and
 the  average  cost  of  devclopment
 (as  defined  in  para  4  (d)  of  the
 Scheme)  shall  not  exceed  Rs.
 150/-  per  house-site.

 (5)  In  implementing  the  Scheme,
 priority  should  be  given  only  to
 districts  which  have  a_  sizeable
 concentration  of  landless  ural
 workers,  particularly  of  those
 belonging  to  Scheduled  Castes
 and  Scheduled  Tribes.

 (6)  No  project  should  be  taken  up
 for  implementation  before  it
 has  been  finally  approved  by
 this  Ministry

 The  implementation  of  the  Scheme  is
 required  to  be  taken  up  in  each  State,  district
 by  district.  State  Government  should  formulate
 specific  projects,  taking  one  district  at  a  tme,
 and  send  them  this  Ministry  for  prior  scrutiny
 and  approval,  giving  all  relevant  information
 and  accompanied  by  the  enclosed  proforma,
 duly  completed  in  all  respects  (in  triplicate).

 In  allotting  the  house  si’es,  tbere  should
 be  no  seggregation  of  families  belonging
 to  Scheduled  Castcs  and  Scheduled  Tribes.
 Such  famihes  should  be  suitably  inter-
 spersed  along  with  the  other  families  being
 allotted  house  sites  in  or  adjorning
 village.

 The  agreements/deeds  transferring  house
 sites  to  the  allottees  should  inter  alia
 contain  a  specific  clause  precluding  the
 allottee  from  selling,  mortgaging  or
 otherwise  transfering  his  rights  in  the  plot
 to  a  third  party.

 Realisation  of  Installation  Charges  of  New
 Water  Meters  from  the  Residents  of

 Aram  Bagh  Area,  New  Delhi

 1729.  SHRI  ISHWAR  CHAUDHRY  :
 Will  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  stale  :
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 (a)  whether  some  time  back  Government
 had  assured  that  no  charges  will  be  realised
 for  installation  of  new  water  meters  in  the
 Government  quarters  of  Aram  Bagh  area,  New
 Delhi  which  had  deen  stolen  and  that  the
 meters  will  be  installed  in  the  compounds  of
 the  Government  quarters  in  these  areas  ;

 {b)  whether  notices  have  now  been  issued
 to  the  concerned  persons  residing  in  such  quar-
 ters  that  a  sum  a  Rs.  80/  may  be  deposited
 within  three  days  of  the  notice  failing  which
 water  connectiuns  will  be  disconnected  ;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D  P.  CHATTOPADH-
 YAYA):  (a)  In  accordance  with  the  proce-
 dure  laid  down  by  the  C.P.W  D.  for  the  re-
 placement  of  the  stolen  walter  meters  in  the
 Government  quarters  of  A:am  Bagh,  New
 Delhi,  the  payment  toward  the  cost  of  stolen
 meters  ts  initially  made  to  Municipal  Corpo
 ration  of  Delhi  by  the  tenant  and  :eimburse-
 ment  thereof  is  sub,equently  clatmed  by  him
 from  the  Central  Public  Works  Department.

 (b)  Yes

 (c)  The  disconnection  notice,  have  been
 issued  by  the  Municipal  Corporation  of  Delhi
 to  those  tenants  who  have  not  paid  the  cost
 for  replacing  stolen  meters.

 विश्वविद्यालयों  में  छात्र  संघों  का

 कार्यकरण

 1730.  श्री  अदल  ब्रितानी  बाजपेयी  :  क्‍या

 शिक्षा  और  समाज  कल्याण  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  :

 (क)  क्या  विश्वविद्यालयों  में  छात्रमंघों  की

 की  रचना,  उनके  क्यों  तथा  वित्तीय  नियंत्रण  में

 सुधार  करने  के  लिए  मार्गोपाष  निकालते  और

 उनका  सुझाव  देने  के  लिए  कोई  आयोग  गठित

 किया  है;  और

 (ख)  यदि  हां,  तो  उसके  सदस्य  कौन-कौन

 हैं  तथा  कार्यक्षेत्र  और  कृत्य  क्या  हैं  ?
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 शिक्षा,  समाज  कल्याण  और  संस्कृति  सत्री

 (को  एस  सुरुल  हसन)  (क)  और  (ख).  विश्व-

 विद्यालयों  में  विद्यार्थी  सन्तों  के  गठन  और  कार्य  करने

 आदि  के  प्रश्न  पर  शिक्षा  आयोग  (I964  66),

 विश्वविद्यालय  अनुदान  आयोग  और  शिक्षा  मात्रा-

 लय  हारा  मई,  969  में  आयोजित  विद्यार्थी

 प्रतिनिधियों  के  सम्मेलन  और  विश्वविद्यालयों  तथा

 कालेजों  के  अभिशासन  पर  विश्वविद्यालय

 अनुदान  आयोग  की  समिति  द्वारा  विचार  किया

 गया  है  ।  राज्य  सरकारों  और  विश्वविद्यालयों

 को  उनकी  स्पिोर्टों  की  प्रतिलिपियां  भेज  दी  गई  है  ।

 प्रतिछिपिया  संसद  पुतवा लय  में  भी  रख  दी  गर्ई  है  ।

 Financial  Assistance  for  Training  of  Nurses
 conducted  by  Voluntary  Organisation

 in  Kerala

 73t  SHRIM  K_~  KRISIFNAN)  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleascd  to  state

 (a)  whether  the  State  Government  of
 kerala  has  rmcommended  to  the  Ccntral
 Government  any  scheme  regarding  financial
 wsistance  for  training  of  nurses  conducted  by
 voluntary  organisation  ,  and

 (b)  if  so,  the  broad  outlines  of  the  sche-
 me  and  reaction  of  Government  thereto  !

 पा,  MINISTTR  OF  STATE  IN  THE
 MINISFRY  OF  HLALTH  AND  FAMILY
 PLANNING  (PROF.  92  P,  CHATTO-
 PADHY  AYA)  (a)  The  Government  of
 Kerala  have  nt  recommended  any  new  scheme
 but  they  have  made  a  request  (to  confinue
 financial  assistance  for  training  of  nutses  con-
 ducted  by  voluntary  mstitutions  as  a  centrally
 sponsored  scheme,

 (b)  During  the  Second  and  Third  Plan
 periods,  100%  financial  assistance  was  provi-
 ded  to  the  voluntary  institutions  by  the  Cen-
 tral  Gavernment  for  the  trasning  of  nurses.
 During  the  Fourth  Plan  this  pattern  has  been
 changed,  According  to  the  revised  pattern  of
 assistances,  90%  grants  for  the  training  of  para-
 medical  personnel  including  nurses,  would  be
 available  to  the  State  Governments  from  the
 Cintre  The  State  Governments  could,  in
 turn,  give  100%  assistance  to  the  voluniary
 organisations  and  institutions.
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 Kerala  State,  being  self-sufficient  in  trained
 nurses,  have  suggested  that  for  meeting  overall
 shortage  of  trained  nurses  in  the  country,  the
 scheme  of  financial  assistance  to  the  training
 of  nurses  conducted  by  the  voluntary  organi-
 sations  may  be  treated  as  a  centrally  sponsord
 scheme  As  stated  above,  the  Central  Govern-
 ment  is  sharing  90%  of  the  expenditure  for
 training  Of  para-medical  personnel,  including
 nurses,  and  the  burden  that  would  fall  on  the
 State  Governments  would  only  be  to  the  ex-
 tent  of  0°,.  The  State  Government  have
 been  informed  that  it  is  not  possible  to  alter
 the  present  pattern  of  assistance.

 Development  of  Artificial  Heart

 732  SHRI  RAJDEO  SINGH  Will
 the  Minster  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :  .

 (a)  whether  Government  are  aware  that
 some  West  German  and  American  Surgeons
 are  exchanging  information  on  the  perfection
 of  an  atompowercd  mimaturized  artifictal  heart,
 small  enough  to  be  implanted  in  the  human
 chest  ,  and

 (b)  whether  keeping  in  view  the  ever-in-
 creasing  number  of  heart  ailments  in  the  coun-
 try,  Government  are  prepared  to  seck  through
 ifs  repressntative  on  WHO  the  information
 regarding  the  sime  to  develop  in  our  country  ?

 THE  MINISIER  OF  STATE  IN  THE
 MINISFRY  OL  HEALTH  AND  FAMILY
 PLANNING  (PROF  D_  P.  CHATTO-
 PADHYAYA)  (a)  Yes  There  have  been
 reports  to  this  cffcet  inthe  press

 (b)  WH.O  have  been  requested  to  fur-
 nish  available  information  regarding  the  deve-
 lopment  of  an  atompowered  artificial  heart
 Simce  it  is  at  an  experimental  stage,  it  is  felt
 that  further  developments  should  be  awaited
 before  any  steps  are  taken  in  this  field.

 Development  of  Areas  under  Dry  Farming

 733  SHRI  DHARMARAO  AFZAL-
 PURKAR  :  Will  the  Minister  of  AGRICUL.
 TURE  bz  pleased  to  state  the  main  features
 of  the  achtevements  so  fat  in  the  :mplementa-
 tion  of  the  scheme  for  the  development  of
 dry-farming  areas  in  the  various  States  during
 97  2
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  The  main
 features  of  Centrally  Sponsored  Scheme  for
 Integrated  Dry  Land  Agricultural  Development
 are  the  establishment  of  24  Pilot  Projects,
 covering  about  8,000  acres  under  each  project,
 to  be  located  around  the  24  I.C  A.R.  Research
 Centres  in  12  States.  The  new  technology
 includes  soil  conservation,  land  development,
 landing  shaping,  water  harvesting.  use  of  new
 short  duration  and  drought  resistant  improved
 varieties  of  crops,  adoption  of  new  techniques
 of  fertilisation  including  foliar  application  and
 plant  protection  measures  with  necessary  in-
 frastructure  including  demonstration  and
 training.  The  available  results  under  each
 item  of  work  are  being  tried  in  Pilot  Projects
 in  an  integrated  manner.  The  programmes  to
 be  implemented  differ  from  project  to  project
 according  to  local  conditions  and  are  formula-
 ted  by  the  Programme  Implementation  Com-
 mittees  at  various  levels,  in  consultation  with
 the  Chief  Scientists  of  the  Research  Centres
 concerned.

 23  Pilot  Projects  are  in  operation.  It  is
 yet  too  early  to  expect  significant  results.

 Progress  of  Land  Reform  in  States

 Will  the
 be  pleased  to

 1734,  SHRIB.  V.  NAIK
 Minister  of  AGRICULTURE
 state  :

 (a)  the  progress  made  in  regard  to  en-
 forcement  of  land  reforms  in  each  State/Union
 territory  ;  and

 (b)  the  Government’s  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  House.

 (b)  The  Prime  Minister  and  the  Minister
 of  Agriculture  have  written  to  be  Chief  Minis-
 ters  from  time  to  time  impressing  upon  them
 the  pressing  necessity  to  remove  the  gaps  bet-
 ween  policy  and  legislation  and  between  law
 and  its  implementation.  Continuous  efforts
 are  made  to  persuade  the  State  Governments
 to  accord  high  priority  to  land.
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 Statement

 Measures  of  land  reform  adopted  by  the
 State  Governments  include  abolition  of  inter-
 mediary  tenures  ;  reform  of  the  tenancy  system,
 namely,  fixation  of  fair  rent  and  security  of
 tenure  to  cultivating  tanants,  sub-tenants  and
 share-croppers  and  the  right  to  acquire  owner-
 Ship  and  ceiling  on  land  holdings.

 Considerable  progress  has  been  made  in
 the  implementation  of  land  reforms  during
 the  last  20  years.  Intermediary  tenures  like
 zamindaries,  jagirs  and  inams  which  prevailed
 in  respect  of  over  40%  of  the  area  in  pre-
 Independence  India  have  been  abolished  practi-
 cally  all  over  the  country.  On  abolition  of
 the  Intermediary  tenures,  a  large  body  of
 tenants  estimated  at  20  millions  have  been
 brought  in  direct  relationship  with  the  State
 and  emibled  to  become  owners.

 Provisions  for  security  of  tenure  and  regula-
 tion  of  rent  have  been  adopted  by  several
 States  such  as  Gujarat,  Maharashtra,  Kerala,
 Madhya  Pradesh,  Mysore,  Orissa,  Rajasthan,
 Uttar  Pradesh,  West  Bergil,  Hlumasnchal  Pra-
 desh,  Manipur,  Tripura  and  Mahe  region  of
 Pondicherry  and  steps  have  been  taken  for
 bringing  tenants  into  direct  relationship  with
 the  State  and  conferring  ownership  on  them
 In  most  of  the  States,  the  statutory  rent  is  not
 to  exczed  ]/4th  or  I/S5th  of  the  gross  produce.

 Laws  imposing  ceiling  on  agricultural  hold-
 fog  have  been  enacted  in  all  the  States  except
 in  Haryana  and  Punjab  where  there  is  no
 ceiling  on  ownership,  but  the  State  is  em-
 powered  to  settle  tenants  on  lands  owned  by
 a  person  in  excess  of  the  permissible  limit.  It
 has  been  reported  that  over  two  million  acres
 of  land  have  so  far  be2n_  declared  surplus  on
 imposition  of  ceiling  and  about  half  of  the
 area  has  been  distributed  to  displaced  tenants,
 uneconomic  holders  and  landless  agriculturists.

 There  have,  nevertheless,  been  shortcoming
 in  implementation  and  the  progress  has  been
 slow  in  many  States.  There  have  been  many
 gaps  between  objectives  and  legislation  and
 between  the  laws  and  their  implementation.
 Legislative  provisions  have  yet  to  be  enacted
 for  abolition  of  a  few  minor  intertrediary
 tenures.  As  regards  tenancy  reforms  the
 position  of  tenants  and  share-croppers  is  in-
 secure  in  the  Andhra  area  of  Andhra  Pradesh,
 Bihar,  Tamil  Nadu,  Pondicherry  and  Dadra
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 and  Nagar  Haveili.  In  Haryana  and  Punjab,
 the  security  of  tenants  is  subject  toa  _  conti-
 nuing  right  of  resumption  by  the  landlord.
 The  fair  rent  payable  is  on  the  hight  side  in
 the  Andhra  area  of  Anjhra  Pradesh,  Haryana,
 Punjab,  Jamu  and  Kashmir  (in  respect  of
 tenants  of  persons  holding  more  than  I24
 acres)  and  Tamil  Nadu.  In  Haryana  and
 Punjad,  the  maximum  rent  is  1/3rd  of  the
 gross  produce.  In  Andhra  arca,  it  is  50  per
 cent  of  the  produce  for  irrigated  lands  and
 45  per  cent  for  dry  lands.  (A  Bill  has  been
 passe?  »rovidirg  for  reduction  of  rent  to  30
 per  cent  in  case  of  irrigated  land  and  25  per
 cent  in  case  of  other  land).  In  Jammu  and
 Kashm  r,  st  vazies  from  25  to  50  per  cent  In
 Tamil  Nadu  it  varies  from  33-1/3  to  40  per
 cont.  Ownership  tights  have  mot  been  con-
 ferred  on  tevants  in  Andhia  Pradesh,  Assam,
 Bihar,  Haryana  Jammu  and  Kashmir,  Punjab,
 lumii  Nadu,  Goa  and  Pondicherry.

 The  enacted  legislation  on  ceiling  has  not
 yet  been  enforced  in  Ortssa  on  account  of  stay
 orders  In  the  former  Punjab  areas  of  Punjab
 and  Haryana  there  is  no  ceding  on  ownership  ;
 the  State  can  only  settle  tenants  on  the  surplus
 area  which  continues  to  be  under  the  owner-
 ship  of  the  land  owner.

 Development  of  dcep-see  fishing  Industry
 in  Mysore

 1735.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  there  is  any  scheme  for  the
 development  of  deep-sea  fishing  imdustry  m
 Mysore  ;  if  so,  the  main  features  thereof  ;
 and

 (b)  the  steps  taken  and  being  taken  to
 implement  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINDE)  :  (a)  The  State
 Goyernment  has  forwarded  a  proposal  for  the
 development  of  off-shore  and  decp  see  fishing
 in  Mysore  with  assistance  from  the  World
 Bank.  The  scheme  envisages  a  total  invest-
 ment  of  Rs.  45.52  crores  spread  over  a  pcriod
 of  3  years.  The  main  features  of  this  project
 are  as  follows  :

 (i)  construction  of  a  fishing  harbour  at
 Malpe  and  provision  of  landing  and

 berthing  facilities  at  Honnavar.
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 (ii)  fabrication  and  supply  of  380  small
 fishing  boats,

 (iii)  procurement  of  20  medium  and  large
 sized  vessels.

 construction  of  shore  iastallations
 such  as  processing  plants,  etc.

 (iv)

 (b)  The  proposal  was  received  on  37
 March,  4972  and  is  under  examination.

 Agricultural  Universities  and  PL-480  Funds

 1736.  SHRI  B  V.  NAIK:  Will  the
 Minter  of  AGRICULTURE  be  pleased  to
 state

 (a)  whether  most  of  the  Agricultural
 Universities  in  India  have  been  largely  financed
 and  run  with  the  U.S.  PL-480  aid  ;

 (b)  if  s0,  the  extent  to  which  such  aid
 was  given  to  each  of  these  Universities  during
 the  last  three  years  ;

 (c)  how  far  the  cessation  of  U.S.  aid  in-
 cluding  that  under  PL-480  5  likely  to  effect
 adversely  the  working  of  these  Universities  ;
 and

 (d)  what  steps  are  contemplated  to  make
 these  Universities  independent  of  American
 aid  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.SHINDE)  :  (a)  No,  Sir.
 Agricultural  Universities  in  India  are  financed
 by  grants  from  the  Government  of  India.  The
 P.  L.  480  grants  are,  however,  inter-alia  pro-
 vided  to  them  for  time  bound  research  pro-
 jects.  Trust  Fund  Rupee  Projects  sanctioned
 to  Agricultural  Universities  (for  demonstration
 or  development  of  small  laboratory  Units  under
 supervision  of  ए  5.  experts)  are  also  financed
 from  P  L.  480  funds.  All  such  projects  are
 carefully  screened  and  approved  by  the  Govern-
 ment  of  India.

 (b)  During  the  period  from  1969-70  to
 1971-72,  grants  worth  Rs,  88.25  lakhs  were
 sanctioned  for  9  Agril.  Uviversities  as  per
 statement  laid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No.  LT—-262/72}.

 (०)  and  (d).  Do  not  arise.



 135  Written  Answers

 Emergency  Plan  submitted  by  Indian  Agri-
 cultural  Research  Institute

 1737,  SHRIS  P.  BHATTACHARYYA  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  Indian  Agriculture  Re-
 search  Institute  as  submitted  an  amergency
 plan  recently  to  the  Ministry  of  Agriculture  ;
 and

 (b)  if'so,  the  outlines  of  the  Plan  ?

 THE  DE?*UTY  MINISTER  जाच  THE
 MINISTRY  OF  AGRICULIURE  (SHRI
 JAGANNATH  PAHADiA)  (a)  and  (b).
 Immediately  after  the  outbreak  of  the  hosti-
 Inties  early  in  December,  1971,  the  scientists  at
 the  IARI  recognised  th>  urgent  need  for  stupp-
 ing  up  further  the  production  of  wheat,  baricy,
 gram  and  mustard  during  the  Rabi  season  with
 a  view  to  compensate  for  any  losses  to  ctop
 production  in  the  border  areas.  Since  the
 sowings  Of  these  crops  were  mostly  over,  in-
 crease  in  productivity  had  to  come  largely  from
 improvement  in  post-showing  management
 practices.  A  note  was,  therefore,  formulated
 giving  an  action  plan  based  on  the  data  avai-
 lable  at  the  IARI  and  other  research  stations
 under  the  all-India  Co-ordinated  Crop  Impro-
 vement  Projects  of  the  ICAR  and  was  sent  to
 the  Ministry  of  Agriculture  fo:  implementation,
 Its  main  points  are  summarised  bclow,  ciop-
 wise  oo

 Ld  Wheat

 {a)  Improving  the  yield  of  timely  sown
 irrigated  wheat  through  fertiliser  application
 and  weed  and  pest  control  ;

 (b)  Sowing  of  wheat  in  large  ateas  now
 under  potato  and  sugarcane  towards  the  end
 of  December,  or  early  January  by  adopting  the
 special  packages  of  practices  developed  for
 this  purpose  ;

 (c)  Improving  the  yield  of  barani  wheat
 through  fertiliser  application  and  pest  control,

 2.  Barley  :  Control  of  aphids  to  in-
 crease  production.

 3.  Bengal  gram  :  Control  of  the  gram
 caterpillar  or  pod  borer,  cutworms
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 and  bruchids  to  increase  production
 substantially,

 4.  Mustard  :  Control  of  aphids  to
 reduce  damage  and  thereby  increase
 yields

 Setting  up  of  Rural  Housing  Finance
 Corporation  in  States

 738  SHRI  MANORANJAN  HAZRA  :
 Will  the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state  :

 (a)  whether  Government  have  any  pro-
 posal  to  set  up  a  Rural  Housing  Finance  C  ur-
 Poration  in  each  State  ;  and

 (b)  if  so,  main  features  thereof  ?

 THLE  MINISTER  OF  STAIL  IN  Wik
 MINISTRY  OF  WORKS  AND  TEOU  SING
 (SHRIET.  K  GUJRAL)  :  (a)  Phere  ५  na
 such  proposal  at  present.

 (b)  Does  not  arise.

 Registration  of  Plots  and  Construciion  =  of
 Houses  in  Greater  Kailash  HE,  New

 Delhi

 733,  SHRIN  K.SANGHE  :  Will)  the
 Minister  of  WORKS  AND  HOUSING  छट
 pleased  to  refer  to  the  reply  given  to  Unstaired
 Question  No.  645  on  the  20th  March,  972
 and  state:

 (a)  whether  registration  of  plots  in  Grea-
 ter  Kailash  Hf,  New  Delhi  can  now  be  under-
 taken  by  the  plot  holders  ;  and

 (b)  if  so,  the  formalities  to  be  gone
 through  and  when  construction  work  can  be
 undertaken  by  the  plot  holders  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  Yes,  Sir.

 (b)  The  Municipal  Cofporation  of  Delhi
 will  accept  the  building  plans  from  the  indivi-
 dual  plot  holders  provided  they  have  got  the
 plots  registered  in  their  favour  and  after  the
 Corporation  have  approved  building  plans,
 the  plot  holder  can  undertake  the  construction.
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 Taking  cver  of  Jamia  Millia  Islarala  Delhi
 by  Government

 1740.  SHRIS.  M  BANFRJEE  :  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state:

 (a)  whether  a  demand  has  been  made  to
 Government  by  the  students  and  some  of  the
 teachers  of  Jamia  Millia  Islamia,  Delhi  for
 taking  over  this  Institution  ;

 (b)  if  so,  whether  Government  is  consi-
 deting  the  proposal  ;  and

 (c)
 taken  ?

 if  so,  when  a  decision  is  Tikely  to  be

 IHL  MINISTER  OF  L[TDUCATION,
 SOCIAL  WITLARE  AND  CULPURL
 (PROF.  ५  NURUL  HASAN)  :  (a)  No,  Sir.

 (b)  and  (co)  Do  0०  arie

 C.G  हक  Scheme  thruughout  the  Country

 74)  SHRI  ह  M  BANERJEE  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PIANNING  be  pleased  fo  state  :

 (a)  whether  all  the  Central  Government
 employees  and  their  family  members  through-
 out  the  country  will  be  benefited  by  the  caten-
 sion  of  C.G.H.S.  scheme  to  other  cities  ;  and

 (b)  if  so,  by  what  time  ?

 THE  MINISTER  OF
 MINISTRY  OF  HEALTH

 STATE  IN)  THE
 AND  FAMILY

 PLANNING  (PROF.  D  Pp.  CHATTIO-
 PADHYAYA):  (a)  and  (b).  The  Central
 Government  Health  Scheme  at  present  is
 operating  in  Delhi}New  Delhi,  Bombay,  Allaha-
 bad  and  Meerut.  It  is  being  extended  to
 Kanpur  and  Calcutta  shortly.  It  is  also  pro-
 posed  to  extend  it  to  Madras  and  Nagpur
 during  1972-73,

 Further  extension  of  this  scheme  to  other
 cities  will  depend  on  the  concentration  of
 Central  Government  employecs  in  thosc  cities
 and  the  availability  of  funds.

 Quasi-Permanency  to  Delhi  School  Teachers

 1742,  SHRI  8  M.  BANERJEE  :  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 be  pleased  to  state  ;
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 (a)  whether  Higher  Secondary  and  Pri-
 mary  teachers  working  under  various  Schools
 under  Delhi  Administration  have  not  been
 granted  quasi-permanency  ;

 (b)  ifso,  the  total  number  of  teachers
 who  have  completed  three  years  of  service  as
 on  Ist  January,  972  and  number  of  those  who
 have  been  granted  quasi-permarancy  ;

 (c)  the  reasons  for  delaying  quasi-perma-
 nency  in  other  cases  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISFRY  OF  EDUCATION  AND  SOCIAL
 WELFARF  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D  P.  YADAV)  (a)
 No,  Sit  =  A  large  number  of  eligible  teachers
 huve  already  been  granted  quasi-permanency.

 (b)  and  (c).  7648  teachers  have  completed
 three  years  of  service  as  on  Ist  January,  972  ;
 of  these  4559  have  been  granted  Quasi-Per-
 manency.  The  remaining  cases  are  being
 processed  by  Delhi  Administration  The  main
 reason  for  delay  is  procedural.

 Import  of  Bacon  Factries  and  their  Working

 1743.  StIRI  SHASHI  BHUSHAN  :  Will
 the  Minister  of  AGRICULTURE  bz  pleased
 {o  state  :

 (a)  the  number  of  bacon  factoric,  impor-
 ted  in  the  country  and  how  many  of  them  are
 working  to  their  full  rated  capacity  ;

 (b)  whether  the  bacon  factory  at  Ranchi
 is  slaughtering  0  pigs  in  a  month,  when  the
 rated  capacity  of  this  factory  is  50  to  00  pigs
 per  day;

 (c)  whether  it  was  al,o  proposed  to  give
 away  these  factories  to  Agro-Industries  Corpo-
 tation,  but  the  Corporation  refused  to  take
 over  any  of  these,  because  there  are  not  cnough
 pigs  to  be  slaughtered  there  ;  and

 (d)  whether  it  is  proposed  to  institute  an
 enquiry  and  fix  responsibility  in  this  regard  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  AGRICULTURE  (PROF,
 SHER  SINGH)  :  (a)  to  (b).  The  information
 is  being  collected  from  the  State  Governments
 concerned  and  will  be  placed  onthe  Table  of
 the  Sabha  in  due  course.
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 Import  of  Spare  Parts  and  Accessories  of
 Milk  Plants

 1744,  SHRI  SHASHI  BUIUSHAN  :  Will
 the  Ministcr  of  AGRICULTURE  be  pleased
 state  :

 (a)  the  annual  import  of  spare  paits  and
 accessories  of  milk  plants  from  foreign  count-
 ries  during  the  last  three  years  ;

 (b)  whether  in  spite  of  shortage  of  fluid
 milk  m  the  country  more  plants  are  being
 Imported  every  year,  if  so,  the  justification
 therefor  ;  and

 (c)  how  many  of  the  107,  milk  plants
 already  imported  and  installed  m  the  country
 will  function  at  their  rated  full  capacity,  af
 import  of  milk  powder  Is  stopped  today  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULIURL  (PROF,
 SHER  SINGH)  :  (a)  Import  licences
 amounting  to  a  total  of  Rs,  12,66,583  have
 been  issued  for  importing  sparcs  and  accesso-
 ries  during  the  Jast  three  years  for  public
 sector  milk  plants  as  under  :—

 1969-70  Rs,  16,607

 1970-71  Rs.  6,193

 97I-72  Rs  11,44,083

 (७)  No,  Sir.  Milk  plants  assist  in  finding
 a  market  for  the  milk  No  compicte  milk
 plants  are  being  imported  Almost  all  dairy
 equipments  and  machinery  aie  beimg  manu-
 factured  in  the  country  now.  Certain  specia-
 lised  machinery,  however,  which  are  not  pic-
 sently  made  in  the  country  and  which  are
 complementary  to  the  main  plants,  are  being
 imported.  Even  thiy  is  done  with  prior  appro-
 val  and  clearance  from  the  Directorate  Gene-
 ral  of  Technical  Development  from  the  indt-
 genous  pioduction  angle.

 (c)  All  the  mulk  plants  installed  in  the
 country  are  not  imported.  Similarly  all  the
 plants  are  not  utilising  imported  milk  powder
 Many  dai.ies  run  without  milk  powder.  This
 product  is  allotted  only  to  selected  large  and
 medium  sized  liquid  milk  plants  totalling  18,
 in  order  to  maintain  milk  distribution  through-
 out  the  year  in  large  towns  in  view  of  the
 sessonal  fluctuations  in  milk  production,  The
 policy  of  the  Government  is  to  restrict  supply
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 of  imparted  skim  milk  powder  and  not  to
 encourage  its  use  by  milk  sehemes  other  than
 those  to  whom  it  is  being  presently  supplied.
 Ifsupply  of  imported  skim  milk  powder  is
 stopped,  the  projects  which  are  being  supplied
 with  it,  will  not  operate  at  full  installed  capa-
 cities  because  of  seasonal  fluctuations.

 Enquiry  Into  Property  of  Ex-Chairmain  of
 Delhi  Milk  Scheme

 1745.  SHRI  SHASHI  BHUSHAN  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  an  enquiry  had  been  insti-
 tuted  into  the  property  of  the  former  Chairman
 of  Detht  Muk  Scheme  ;  and

 (b)  the  charges  against  him
 Nature  of  complaints  received  againot

 and  the
 him  ?

 ‘THE  MINISTER  OF  STATI  IN
 MINISTRY  OF  AGRICULTURE
 SHER  SINGH):  (a)  Yes.

 IuE
 (PROF.

 (b)  The  enquiry  its  probably  taking  place
 regarding  his  assets  suspected  to  be  dispropor-
 tionate  to  his  known  sources  of  income.

 Effect  of  taxcs  on  Purchase  of  Tractors  by
 Farmers  in  Punjab

 1746,  SHRI  7,  VENKATASUBBIAH  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  various  Central  and  State
 Ievies  have  depened  the  spirits  of  Punjab’s
 farmers  to  purchase  tractors  under  the  much-
 publicized  World  Bank  Project  to  import
 8,000,  tractors  ;

 (b)  if  so,  reaction  of  Government  thereto  ;
 and

 (c)  the  steps  pioposed  to  be  taken  in  the
 matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Against
 advertised  import  of  4000,6,200  applications
 have  been  received.  However,  the  firm  de-
 mand  will  be  known  only  when  the  appliconts
 deposit  the  prescribed  advance:  Hence  it  is
 premature  to  say  what  will  be  the  actual  rcg-
 ponse  of  the  farmers.
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 (b)  and  (c).  Do  not  arise.

 Setting  up  of  Tobacco  Board

 1747,  SHRISAT  PAL  KAPUR:  Will
 the  Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  several  representations,  in-
 cluding  one  from  the  Government  of  Andhra
 Pradesh,  have  been  received  by  the  Govern-
 ment  to  form  a  Tobacco  Board  ,  and

 (b)  the  steps  taken  in  this  respect  and
 the  hindrance,  if  any,  in  the  way  of  Govern-
 ment  to  form  the  Tabacco  Board  to  look  after
 development,  producuon  and  prices  of  tobacco  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Ol  AGRICULIURF  (SEtIRI
 ANNASAHEB  2  SHINDE)  :  (a)  Yes,  Sir

 (b)  The  question  of  setting  up  a  statutory
 board  for  tobacco,  covering  miayjor  tobacco
 growing  States  has  been  considered  by  the
 the  Government  of  India  It  has,  however,
 been  decided  that  a  statutory  boird  ता  the
 type  which  deals  with  other  crops  like  Rubber,
 Coflec,  Tca  ete  will  not  be  a  situab'e  agency
 for  tobacco  development,  In  atitving  at  this
 decision,  the  Government  of  Indta  hive  been
 guided  by  the  following  factors

 roy  Tobacco  ity  grown  by  a  large  number
 of  small  cultivators)  over  8  widely
 scattered  arca  by  rotation  with  other
 crops  in  the  country  ;

 (uy  Research  is  of  great  importance  and
 should  continue  to  be  the  responsibi-
 Inty  of  the  I.C.A.R.

 (ui)  The  State  Departments  of  Agticulture
 and  their  extension  agencies  must  be
 fully  involved  in  the  tobacco  develop-
 ment  programmes,

 (tv)  The  Union  Ministry  of  Agriculture
 is  ina  better  position  to  maintain
 close  raison  with  the  State  Depart-
 ment  of  Agriculture  and  the  —IC.AR.
 than  the  proposed  Board  could  be.

 (v)  The  Government  of  India  are  actu-
 ally  aware  of  the  problems  which
 fartners  face  in  marketing  Tobacco
 at  a  remunerative  price,  A  sugges-
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 tion  has  been  made  for  setting  up  a
 Tobacco  marketing  Board  dealing
 only  wih  V.FC.  Tobacco.  Govern-
 ment  arc  considering  this.

 Slump  in  the  Prlce  of  Tobacco

 748.  SHRI  SAT  PAE  KAPUR  :  Will
 the  Miniter  of  AGRICUI  TURE  be  plea-
 sed  to  state

 (a)  whether  Government  are  aware  that
 several  tobacco  growers  have  suffered  huge
 losses  as  a  result  of  prices  of  Flue  Cured  Vir-
 ginia  tobacco  having  slumped  of  ५  250—  Rs.
 300  durmg  February,  972  as  against  Rs.  500
 Rs  600  in  the  corresponding  month  fast  year  ;

 (b)  the  reasons  for  the  slump+  in  the
 price  of  tobacco  this  year  ;  and

 (c)  the  step,  taken  or
 to  be  taken  to  safeguard  the
 sts  of  tobacco  grower  in
 for  his  produce  ?

 proposed
 inttere-

 gctting  a  fair  price

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURL  (SHRI
 ANNASAHEB  P.  SHINDE)  (a)  Yes,  Sir

 (b)  The  prices  of  tobacco  have  been  down-
 ward  trend  this  year  on  account  of  the  higher
 production  and  reported  low  quality  of  tobacco
 in  certain  areas  of  Andhra  Pradesh  and_  this
 has  adversely  affected  the  returns  to  the  tobacco
 growers,

 (co)  The  State  Trading  Corporation  have
 made  purchases  of  tobacco  from  the  growers
 and  there  has  been  some  improvement  in  the
 prices  now.

 दिल्‍ली  में  पट्टे  वाले  आवासीय  स्थान  को

 पट्टा  मुक्त  करने  का  प्रस्ताव

 1749,  श्री  जगन्नाथ  राव  जोशी  :  क्‍या

 निर्माण  और  आया  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  दिल्‍ली  प्रशासन  ने  पट्टे  वाले

 आवासीय  स्थानों  को  पट्टा  मुकल  करने  का  कोई

 प्रस्ताव  केन्द्रीय  सरकार  के  पास  भेजा  था;

 (ख)  यदि  हां,  लो कब;  और
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 (7)  इस  सम्बन्ध  में  अब  तक  क्या  कार्य-

 बाहर  की  गई  है  ?

 निर्माण  और  आवास  मंत्नालय  में  राज्य  मंत्री

 (श्री  आई०  के०  ग्रुजराल)  :  (क)  जी  हां।

 (ख)  tH  जून,  1970,

 (ग)  सुझाव  स्वीकार  नहीं  किया  गया  ।

 Farm  conditions  of  Adiva,is

 3i7/0  SHRI  RANABAHADUR  SINGH
 Will  the  Minister  of  AGRICULTURE  _  be
 pleased  to  state  :

 (a)  *  The  steps  taken  to  ameliorate  ithe
 farm  conditions  of  the  Advisis  with  dry  lands
 suitable  only  for  millets  in  view  of  the  scicnti-
 fic  knowledge  now  ॥  the  hands  of  our  agri-
 culture  screntists  ;

 (b)  whether  any  new  strains  of  millets
 that  are  drought  resistant  and  high  yiclding
 have  bcen  evolved  ;  and

 (c)  whether  economics  of  fertilisation  of
 such  millet  crops  has  been  worked  out  to  pro-
 vide  the  basis  of  recommendation  of  farm  prac-
 tices  for  such  Adivasi  cultivators  ?

 .

 THE  MINISTER  OF  SIATF  वार  1117
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDF)  :  (a)  The  High-
 Yielding  Varienes  Programme  is  extended  to
 all  farmers  including  adivasis  The  programme
 includes  cultivation  of  Millets  yp/z  hydrid  Jowar
 and  hybrid  Bajra  24  pilot  projects  under  dry
 tand  farming  have  been  started  to  demonstrate
 the  new  technology.  The  results  obtained
 will  benefit  the  adsvasis  also

 (b)  Yes,  Sir.  In  bajra  and  jowar  new
 strains  which  are  high  yielding  and  drought
 tolerant  or  drought  escaping,  because  of  the
 shorter  duration,  have  been  evolved  In  bajra,
 HB-I  and  HB-3,  and  in  jyowar  CSH  I  have
 given  better  performance  unde:  moisture  stress
 conditions  than  the  local  best

 (०0)  Depending  upon  the  moisture  at
 sowing  time,  nature  of  the  soif  and  manage-
 ment,  these  high  yielding  vameties  of  muitle's
 with  medium  do  ¢s  of  nitrogen,  balanced  with
 Phosphate,  potash  and  zinc,  give  economic
 returns  to  fertiliser  application.
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 Theft  of  ‘Apsara’  Idol  from  Kbajuraho

 1751,  SHRIRANABAHADUR  SINGH  :
 Will  the  Mnhnister  of  LDUCATION  AND
 SOCIAL  WEI  FARE  be  pleased  to  state  :

 fa)  whether  the  Khajuraho  Idol  of
 ‘Apsara’  had  been  stolen  from  the  Temple  on
 the  30th  October,  1971  ;  and

 (b)  if  so,  the  steps  taken  by  Government
 to  recover  it  ?

 THE  MINISTER  OF
 SOCIAL  WLLEARL  AND
 (PROF  S  NURUIE.  HASAN)  (2)  /  sculp-
 ture  depicting  an  ‘Apsara’  was  stolen  fiom
 the  Parsvinatha  temple  at  Khiujuraho  on  the
 night  of  the  I6th/]7th  Octoher,  1971  No  theft
 took  place  on  the  l0th  Octobar,  L97L,

 FDUCA  LION,
 CULTURE

 (b)  The  sculptute  has  since  been
 red  by  the  ि  and  investigations
 progress

 recovc-
 are  om

 Pilot  Fribal  Welfare  Pr  jects

 752)  SHRI  RANABAHADUR  SINGH  :
 Will  the  Minister  of  AGRICUL  FURL  be  plea-
 sed  fo  state.

 have
 Pio-

 (a)  whether  Cential  Government
 decided  to  start  six  Palot  abal  Welfaic
 jects  in  the  country  ;

 (b)  if  so,  the  shaic  of  Madhya  Pradesh
 in  it  along  with  the  locations  of  such  projects  ;
 and

 (c)  the  time  by  which  the  work  is  likely
 to  start  on  these  projects  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULIURE  (PROF.
 SHER  SINGH):  (a)  Yes,  Sir.  [he  Govern-
 ment  of  India  have  launched  six  Pilot  Projects
 for  Tribal  Development  in  the  country.

 (b  Two  of  these  Projects  have  becn  lo-
 cated  in  Madhya  Pradesh,  one  each  in  Dante-
 wada  and  Kon‘a  Tahsils  of  Raster  District.

 (c)  The  work  has  just  commenced.
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 Development  of  high  yielding  varicty  of
 Rice,  Bajra,  Maize  by  I.A.R.I.

 1753,  SHRI  PAMPAN  GOWDA  :  Will
 the  Minister  of  AGRICULTURE  be  pleased  to
 state  ;

 (a)  whether  the  Indian  Agricultural
 Research  Institute  has  developed  certain  high-
 yielding  varieties  of  rice,  bajra,  maize  and  other
 cereals  ;  and

 (b)  if  so,  what  are  those  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,  Sir.

 (b)  These  varieties  are  :—

 qd)  Rice  :—  Jamuna,  Sabarmati,
 Improved  Sabarmati.

 (2)  Bajra:—  Hybrid  Bijra-4  and  Hy-
 brid  Bajra-5,

 (3)  Maize  :—Hybrids  of  the  Ganga  series
 viz,  Ganga-!,  Gunga-l0!,  Ganga-2,
 Ganga-3  and  Ganga-5  ;  a  Hybrid  Hi-
 Starch  :  and  Composites  Kisan,  Jawa-
 har,  Vikram,  Sona,  Vyay,  Shahkts
 and  Rattan,

 4  Wheat  :—Kalyansona,  Sonalika,
 Sharbati  Sonora,  Chhot:  Lerma  Hhra,
 Moti,  Pusa  Lerma  and  Shera,

 Increase  in  Buffer  Stock  of  Rice

 1754.  SHRI  PAMPAN  GOWDA  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  whether  Government  have  any  pro-
 posal  under  consideration  to  increase  the  buffer
 stock  of  rice  against  the  possibility  of  paucity
 and  rise  in  prices  in  the  coming  season  as
 cautioned  by  the  Agricultural  Prices  Commis-
 sion  ;  and

 (b)  if  so,  the  extent  to  which  the  pro-
 tection  of  hybrid  variety  of  rice  like  ‘Taichung’,
 ‘Sona’  and  ‘Java’  has  increased  the  rice  pro-
 duction  during  this  yea:  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,  Sir.

 CHAITRA  14,  894  (SAKA)  Written  Answers  46

 Efforts  are  being  made  to  increase  the  rice
 component  of  the  buffer  stock  of  foodgrains.

 (b)  Against  a  coverage  of  5.59  million
 hectares  during  1970-71,  the  coverage  under  the
 high  yielding  varieties  of  rice  during  97i-72
 is  anticipated  at  7.2]  million  hectares,  As
 separate  figures  of  production  under  these
 varieties  are  not  collected  and  the  estimates  of
 total  production  of  rice  in  the  country  during
 97l-72  are  not  yet  available,  it  is  not  possible
 to  indicate  the  extent  to  which  the  production
 of  high  yielding  varieties  of  rice  will  increase
 the  rice  production  during  this  year.

 Report  of  Enquiry  Commission  on  Bharat
 Sevak  Samaj

 I755.  SHRI  PAMPAN  GOWDA:  Will
 the  Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  the  Commission  of  Enquiry
 appointed  on  2ist  February,  969  to  cenduct
 enquiry  into  the  affairs  of  Bharat  Sewak  Samaj
 has  submitted  its  report  ;  and

 (b)  if  so,  the  findings  of  the  Commission
 and  action  taken  by  Government  in  that
 regard  ?

 THE  MINISTER  OF
 MINISTRY  OF
 SHER  SINGH)  :

 STATE  IN  THE
 AGRICULTURE  (PROF.
 (a)  No  Sir.

 (b)  Question  docs  not  arise

 Effect  on  Rice  Imports  duc  to  Stoppage
 of  Wheat  Imports  under  PL-480

 3756  SHRI  C  TT.  DHANDAPANI  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  static  :

 (a)  whether  the  decision  to  stop  wheat
 imports  from  USA  under  PL  480  will  have  an
 effect  on  import  of  rice  from  Burma,  Thailand
 and  U.A  R.  with  whom  India  had  already  en-
 tered  into  agreements  ;  and

 (b)  if  so,  the  present  position  of  rice  and
 wheather  due  to  this  decision,  prices  of  wheat
 and  rice  have  started  incrcasing  ?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  AGRICULTURE
 ANNASAHEB  P.  SHINDE)  :

 THE
 (SHRI

 (a)  No,  Sir.
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 {b)  The  present  stock  position  of  rice  is
 comfortable.  The  decision  to  stop  concessional
 imports  has  no  adverse  eflect  on  internal  prices
 of  wheat  and  rice.

 Target  of  Mcdium  Term  Loan  for  Agriculture

 1757.  SHRI  C.  T.  DHANDAPANI:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  have  decided
 that  cooperatives  should  play  the  role  of  finan-
 ciers  to  meet  the  requirements  of  credit  for
 Agriculture  during  the  Fourth  Pian.  ;

 (b)  whether  the  present  trends  indicate
 that  the  short  term  credit  target  for  agriculture
 would  be,  achieved  and,  the  long  term  cre-
 dit  target  might  be  exceeded  ;  and

 (c)  if  so,  the  steps  being  taken  to  achicve
 the  medium  term  loan  target  also  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA)  :  (a)  Govern-
 ment  have  adopted  a  multi-agency  approach
 for  provision  of  credit  for  agricultural  purpsoes.
 Cooperatives  are  at  present  the  principal  inst:-
 tutional  agency  for  provision  of  agricultural
 credit,  the  other  agencics  providing  credit
 support  are  the  commercial  banks,  and  =  the
 Agricultural  Refinance  Corporation.

 (b)  and  (c).  The  trend  of  progress  so  far,
 indicates  that  the  targets  fixed  for  short-me-
 dium  and  long-term  advances  by  the  coopera-
 tives  in  the  Fourth  Plan  are  likely  to  be
 achieved,  The  following  steps  have  been  taken
 to  facilitate  the  flow  of  medium  term  invest:
 ment  credit  through  the  cooperatives.

 qd)  The  scope  for  medium  term  accom-
 modation  has  been  widened  by  allow-
 ing  loans  for  additional  purposes
 such  as  sheep  and  goat  rearing  and
 purchase  of  storage  bins  threshers,
 harvesters,  tyre  carts  etc.

 (2)  The  requirement  of  security  for  me-
 dium-term  joans  has  also  been  rela-
 xed  by  tM

 (a)  allowing  medium-term  loans
 upto  any  extent  to  be  advanced
 against  a  statutory  charge  on
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 land  (without  mortaging  the
 land)  provided  the  charge  is
 registered  and  becomes  enforce-
 ably  in  law.

 (b)  permitting  medium-term  loans
 upto  Rs.  3500  for  construction
 of  wells,  installation  of  pumpsets
 and  purchase  of  agricu'tural
 implements  tractors  threshers,
 storage  bins  etc.  without  mort-
 gage  land  subject  to  certain
 conditions  in  areas  where  there
 is  no  Iegal  provision  for  creation
 of  and  registration  of  a  statutory
 charge  on  land.

 Three-Fold  Programme  for  Food  Preduction
 and  Sup;ly

 1758.  SHRI  C.  T.  DHANDAPANI  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  Union  Government  are
 considering  the  question  of  launching  a  three-
 fold  programme  during  the  remaining  two
 years  of  the  Fourth  Five  Year  Plan  for  Food
 production  and  supply  ;  and

 (b)  if  so,  what  are  its  main  features  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  No,  Sir.
 The  existing  programmes  like  High-yielding
 Varieties  Multiple  Cropping  etc.  have  been
 stapped  up  to  obatin  increase  in  agricultural
 production  during  the  remaining  two  years  of
 the  IV  Plan.

 (b)  Does  not  arise.

 Failure  of  Cooperative  Socictices  to  finance
 the  small  and  Marginal  Farmers

 i760.  SHRI  8,  ८.  SAMANTA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  Cooperative  Societies  have
 failed  to  finance  the  small  and  marginal
 farmers  ;

 (b)  if  so,  the  reason  for  the  failure  ;  and

 (c)  the  States  which  have  fafled  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
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 JAGANNATH  PAHADIA)  :  (a)  to  (०).
 While  it  is  gencrally  recognised  that  institutio-
 nal-credit.not  merely  from  the  cooperatives
 but  also  from.  the  commercial  banks  has  _ten-
 ded  to  flow  more  to  the  medium  and  big  culti-
 yators,  it  would  not  be  correct  to  say  that  the
 cooperatives  have  failed  to  finance  the  small
 and  marginal  farmers.  A_  statement  showing
 the  short-term,.  medium-term  and  long-term
 loans  issued  in  1969-70  by  cooperatives  to

 farmers  with  holdings  below  2  hectares,  tenants
 and  agricultural  labourers  in  12  States  and  3
 Union  territories  for  which  figures  are  avilable,
 is  laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No  LT—622/72].  It  will  be
 seen  that  about  33%,  of  the  total  loans  advan-
 ced  by  cooperatives  in  these  States  and  Union
 Territories  were  to  small  and  marginal  farmers,
 tenants  etc  In  Andhra  Pradesh,  Assam,
 Himanchal  Pradesh,  Kerala  and  Punjab,  the
 short-term  and  medium-term  loans  advanced  by
 the  cooperatives  to  the  above  category  of  far-
 mers  formed  more  than  40%,  of  the  total  loans
 issued  during  the  year.  [In  Kerala  and  Mani-
 pur,  such  loans  formed  more  than  80%.  In
 Maharashtra  and  Gujarat,  however,  the  perccn-
 tage  was  lower.  Percentage  of  long-term  loans
 issued  to  this  class  of  farmers  was  iow  in
 Gujarat  and  Bihar.

 Development  of  Agriculture  in
 Districts  of  Bihar

 i76l.  KUMARI  KAMLA  KUMARI  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  have  formulated
 some  schemes  for  the  development  of  agri-
 culture  in  Palamau,  Hazaribagh  and  Ranchi
 Districts  of  Bihar  during  the  Fourth  Five  Year
 Plan  ;  if  so  the  main  features  thereof  ;  and

 (b)  if  not,  whether  Government  propose
 to  formulate  some  schemes  for  development  of
 the  said  Districts  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEES  P.  SHINDE):  (a)  During  the
 IV  Five  Year  Plan,  intensive  cultivation
 schemes  like  the  high-yielding  varieties  and
 multiple  cropping  are  being  implemented  for
 the  development  of  agriculture  in  these
 districts.  In  addition,  Centrally  Sponsored
 Schemes  for  maximised  production  of
 groundaut  and  development  of  lac  have  also
 been  takan  up.  Additional  irrigation  facilities
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 are  being  provided  by  construction  of  large  size
 wells  under  the  minor  irrigation  schemes  and
 the  German  Agricultural  Extension  Prog-
 rammes.  For  the  development  of  agriculture
 in  dry  areas,  a  dry  land  farming  research
 centre  has  been  set  up  at  Ranchi  for  evolving
 package  of  practices  for  the  benefit  of  farmers,
 particularly  in  drought  areas  of  Palamau
 district  where  a  dry  farming  development
 project  has  been  located

 (b)  Does  not  arise.

 Guidance  to  Farmers  of  Hill  Areas  of  Bihar  in
 the  use  of  Modern  Methods  of  Cultivation

 1762.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  Government  have  taken
 steps  to  provide  expert  guidance  to  cultivators
 in  hill  areas  of  Palamau,  Hazaribagh  and
 Ranchi  Districts  of  Bihar  where  primitive
 methods  of  cultivation  arc  still  continuing  ;
 and

 (b)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and  (b).
 The  steps  taken  for  the  development  of  agri-
 culture  in  these  areas  include  (i)  posting  of
 Agricultural  Officers  from  Block  to  Division
 levels  to  help  and  guide  the  farmers  in  undor-
 taking  various  agricultural  operations  ;  (ii)
 supply  of  improved  and  disease  free  secds,
 fertilisers  and  plant  protection  measures  ;  (iii)
 increased  provision  of  minor  irrigation  facilities
 by  constructing  large  size  wells  etc.  ;  (iv)
 setting  up  of  dryland  farming  research  centre
 at  Ranchi  for  evolving  package  of  practices
 for  the  benefit  of  farmers  in  dry  areas,  parti-
 cularly  the  areas  covered  by  the  dry  farmin3
 project  located  in  district  Palamau  ;  (v)  imple-
 mentation  of  Centrally  Sponsored  schemes  for
 maximised  production  of  groundnut  and

 if  so,  the  main  features  thereof  ?

 ‘development  of  lac  in  the  area

 As  a  result  of  the  above  measures,
 considerable  progress  has  been  made  itt  the
 adoption  of  improved  varieties  of  paddy,
 potato  and  wheat  in  these  districts.  The
 traditional  ‘Gora  poddy’  has  been  replaced  by
 the  improved  paddy  varieties  at  alf  palces.
 New  varieties  of  wheat  have  also  saturated
 almost  the  entire  irrigated  area.
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 Amount  allecated  to  Bihar  State  for  Uplift  of
 Scheduled  Castes  and  Scheduled  Tribes

 1763.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 {a)  the  total  amount  allocated  to  the
 Bihar  State  for  the  uplift  of  Scheduled  Castes,
 Scheduled  Tribes  and  backward  classes  during
 the  last  two  years  ;

 (b)  whether  the  whole  amount  has  not
 been  spent  and  if  so,  the  reasons  thereof  :
 and
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.  S.  RAMASWAMY):
 (a)  and  (b).  The  information  in  respect  of
 the  amounts  allocated  and  the  expenditure
 incurred  during  the  last  two  years  (1969-70
 and  1970-71)  as  reported  by  the  Government
 of  Bihar  in  their  progress  reports  for  these
 two  years  is  given  in  the  statement  laid  on
 the  table  of  the  House,

 (here  are  shortfalls  in  the  expenditure.
 The  reasons  for  these  shortfalls  have  not  yet
 been  reported  by  the  State  Government.

 (c)  The  district-wise  informacion  is  being
 collected  from  the  State  Government  and  will

 (c)  the  total  amount  spent,  District-  be  laid  on  the  table  of  the  Sabha  as  soon  as
 wise  ?  it  is  received.

 Statement
 (Rs.  m  lakhs)

 Welfare  of  Backward  Classes—  State  Sector

 1969-1970  1970-71

 Total

 Category  Outlay  Allocation  Fapen-  Outlay  Allo  Expendi-
 approved  made.  diture  approved  cation  ture

 by  Planning  incurred  by  Planning  made  incurred
 Commission  Commission

 i,.  Scheduled  36.95  35.47  4.00  35.3
 Tribes

 2.  Scheduled  26.75  25  2  29.00  26  92
 Castes

 3,  Other  Back-  6  30  6.30  8.00  8.00
 ward  Classes

 TOTAL  :  70.00  70,00  66  89  78  00  78.00  70.05

 Welfare  of  Backward  Classes—Central  Sector

 .  Scheduled  07.75  I0  24  87.90  88.26
 Tribes

 2.  Scheduled  9.50  47.74  0.49  9.04
 Castes

 3.  Denotified  i.50  0,23  2.35  4.77
 Tribes

 Grand  Total  :  118,75  28.2]  00.54  99.07
 qeemmermeetncer  cme
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 Educational  Grants  to  Bihar  State

 1764.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  छद  pleased  to  state:

 (a)  the  amount  of  grants  given  for
 cducational  purposes  under  the  various
 schemes  to  Bihar  State  during  the  last  three
 years  ;

 (b)  the  amount  of  grants  given  to  West
 Bengal,  Uttar  Pradesh  and  Madhya  Pradesh
 during  the  same  period  ;  and

 (०)  the  giants  given  to  voluntary  Sans-
 hrit  institutions  in  the  above  mentioned  States
 with  special  reference  to  Bihar  during  the
 Jast  three  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISERY  OL  FDUCATION  AND  SOCIAL
 WILEARL  AND  IN  THE  DEPARTMENT
 OF  CULIURE  (SHRID  P  YADAV):  (a)
 to  (c)  The  required  information  ts  given  in
 the  statement  Lud  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  LT-623-72].

 उसर  प्रदेश  को  धोती  तहसील  च्े  खुदाई
 कार्य

 1765.  श्री  झारखण्ड  राय  :  क्‍या  शिक्षा  ओर

 समाज  कल्याण  मंत्री  यह  बताने  की  कृपा  करेगे

 किः

 (क)  क्‍या  उत्तर  प्रदेश  क ेअजमगढ  जनपद

 की  धोसी  तहसील  स्थित  सुप्रसिद्ध  पौराणिक  राजा

 नहुष  कोट  और  अति  प्राचीन  “मीरा  कोट”  की

 पुरातत्व  दुलर्भ  सामग्रियों  के  लिए  खुदाई  करने  का

 विचार  किया  जा  रहा  है;  और

 (ख)  यदि  हां,  तो  कब  तक  ?

 शिक्षा,  समाज  कल्याण  और  संस्कृति  शंती

 (प्रो०  एस०  नूडल  हुक्म:  (क)  गौर  (ख).

 इलाहाबाद  विश्वविद्यालय  ने  1968-69  में

 “राजा-नहुष  कोट”  नामक  श्थव्  का  खुदाई  कार्य

 शुरू  करने  का  प्रस्ताव  किया  था,  किन्तु
 विश्वविद्यालय  से  पहले  से'  ही  क्षेत्रीय  कार्य  से

 संबंधित  एक  बड़ा  कार्यक्रम  हाथ  में  ले  लिया  था,
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 अतः  उसको  इस  खुदाई  कार्य  को  हाथ  में  न  लेने

 के  लिए  सलाह  दी  गई

 यदि  राज्य  सरकार  अथवा  किसी  विश्वविद्या-

 लय  से  उपरोक्त  स्थल  अथवा  “मीरा  कोट”  के

 खुदाई-कार्य  के  लिए  कोई  प्रस्ताव  प्राप्त  हुआ  तो

 उस  पर  सामान्य  रूप  से  विचार  किया  जाएगा।

 बिहार  सरकार  के  पुरातत्वीय  विभाग  में

 सुप्रबन्ध

 1766.  श्री  बिभूति  मिश्र  :  क्‍या  शिक्षा

 और  सरताज  कल्याण  मंत्री  यह  बताने  वी  कृपा

 करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  पटना  से  प्रकाशित

 होने  वाले  7  मार्च,  1972  के  सर्च  लाईट  में  विहार

 डिपरा।इन्द  ऑफ  सेन्ट्रल  एड  थू  मिसमैनजमेट

 आफ  आरकियाऊछोजी  दविपारटंमेट  के  शीर्षक  के

 अन्तर्गत  छपे  समाचार  की  ओर  दिया  गया  है,
 और

 (ख)  यदि  हा,  तो  इस  पर  सरकार  की  क्या

 प्रतिक्रिया  है  ?

 दि  क्षा,  समाज  कल्याण  ओर  सकती  सत्री

 (प्रो०  एस०  नुरुल  हुस्न)  :  (क)  जी,  हा  1

 (ख)  विवरण  जिसमे  ब्यौरे  दिये  गये  है
 सभा  पटल  पर  रखा  जाता  है।  (भप्रन्थालय  में

 रखा  गया  |  देखिये  संख्या  Lt-]624/72)

 Godowns  for  Storing  Foodgrains  in
 District  Babraich

 1767.  SHRIB.  हर.  SHUKLA  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  where  no  godown  for  storing  food-
 grains  under  either  the  Central  Government
 or  the  State  Government  has  been  set  up
 in  the  Tarai  region  of  Parganas  Bhinga,
 Charda  and  Obharmapur  in  the  District
 Bahraich  (U.  P)  ;  and

 (b)  whether  in  view  of  these  areas  being
 very  tich  in  food  production,  Government
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 propose  to  take  steps  to  set  up  godowns  for
 storage  of  foodgrains  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The  follo-
 wing  storage  capacities  are  availeble  in
 Bahraich  District  :

 State  Goovernment  tee  4937  tonnes

 State  Warehousing
 Corporation  :  6972

 (b)  The  State  Government  has  sanctioned
 5  mandi  level  an  49  village  level  godowns  to
 various  cr  rerative  societies  in)  Bahraich
 district.  Besides.  the  State  Co-opsritive
 Federation  Lid.  hay  p'ans  for  construction  of
 12,009  tonnes  capacity  im  the  district.  The
 Central  Warehousing  Coiporation  is  also
 proposing  to  investigite  the  business  potential
 of  the  disctrict,  and,  depending  on  the  out-
 come  of  the  investigation,  warchou,es  will  be
 set  up  by  the  appropriate  agencics

 आपरेशन  के  बाद  भी  सन्तान  उत्पन्न

 होने  के  मामले

 1768.  क्रि  शिवकुमार  शास्त्री  :  क्या

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  इस  प्रकार  के  केस  प्रकाश  में  आये

 हैं  जिनमें  आपरेशन  के  बाद  भी  सताने  उत्पन्न

 हुई  हैं  ;

 (ख)  यदि  हां,  तो  क्या  ये  आंकड़े  इकट्ठे  किये

 गये  है  कि  उत्तरी  संख्या  कितनी  है  और  आपरेशन

 के  असफल  होने  के  क्‍या  कारण  है  ;  और

 (ग)  भविष्य  में  ऐसा  न  हो  इसके  लिए
 प्रक्रिया  में  क्या  सुधार  किये  गये  है  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय  में

 राज्य  मंत्री  (करो  डी०  पी०  चअट्टीपाध्याय)  :

 (क)  और  (ख).  नियमित  आधार  पर  ऐसे

 आकड़े  एकत्न  नही  किये  जाते  है  किन्तु  भारत  में

 किये  गये  कुछ  तदर्थ  अध्ययनों  से  पता  चलता  है
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 कि  पुरुषों  की  नसबन्दी  के  आपरेशन  O'S  से  0°83

 प्रतिशत  तक  और  बन्ध्याक्रण  के 0  से  0o4

 प्रतिशत  तक  रक्तफल  रहे  |  ये  आकड़े  विश्व  के

 अन्य  देशों  में  किये  गये  कुछ  अध्ययनों  से  निकले

 आंकड़ों  क ेसमान  ही  है  जहा  असफलता  का

 प्रतिशत  नस  वारी  आपरेशन  के  मामले  में  0'3  से

 41 तक  और  बवन्ध्याकरण  आपरेशन  के  मामले

 में  शून्य  से  2:0  प्रतिशत  के  बीच  है  t

 आपरेशनों  की  असफलता  के  कारण  इस

 प्रकार  है

 -नसबन्दी  आपरेशनों  के  फ़ासले  में (क)

 (1)  आपरेशन  के  पश्चात्  मूर्त  निरोध

 का  उम्तेमाझ  ने  करना  I

 अपूर्ण  शल्य  क्रिया  t

 face  शारीरिक  असामान्यताएं  t

 कुझकत्राहिनी  का  प्राकृतिक  रूप  से  जुड
 जाना  1

 (ख)--  बन्ध्पोकरण  के  मामले  में

 (l)  फैलोपियन  ट्यूब  का  प्राकृतिक  रूप  से

 जुड  जाना  i

 (2)  अपूर्ण  शल्य  क्रिया ।

 (7)  राज्यों  को  निम्नलिखित  के  लिए

 विस्तृत  अनुदेश  दे  दिए  गये  है:---

 (l)  नसबन्दी  कराने  वाले  व्यक्तियों  द्वारा

 आपरेशन  के  बाद  कुछ  समय  के  लिए

 निरोध  का  उपयोग  किया  जाना

 चाहिए  इस  उद्देश्य  के  लिए  उन्हें
 I2  निरोध  दिए  जाएं;  और

 (2)  आपरेशन  करने  के  लिए  उचित  तकनीक

 अपनाई  जाए।
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 परिवार  नियोजन  विभाग  को  स्थायी

 बताना

 1769,  ची  शिव  कुमार  शास्त्री  :  क्‍या

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह  बताने

 की  कृपा  करेगे  कि  :

 (क)  कपा  परिवार  नियोजन  विभाग

 अस्थायी  है  और  इसमे  गत  ह  से  0  वर्षो  से  कार्य

 करने  वाले  कर्म  चारी  भी  अस्थायी  है;  और

 (ख)  यदि  हा,  तो  इस  विभाग  को  स्थायी

 बनाने  के  लिए  क्‍या  कार्यवाही  की  जा  रही  है  ?

 स्वास्थ्य  कौर  परिवार  नियोजन  मंत्रालय  में

 राज्य  मंत्री  (करो  डी०  पो०  चअट्टीशाध्याय)  :

 (क)  और  (ख).  केन्द्रीय  परिवार  नियोजन

 विभाग  अप्रेल,  966  मे  बनाया  गया  था।  इस

 विभाग  को  स्थायी  बनाने  के  लिये  निर्णय  पहले  ही

 किया  जा  चुका  है।  इस  निर्णय  के  फलस्वरूप

 ठस  विभाग  के  220  अस्थायी  पद  !  मई,  1971

 से  स्थायी  बना  दिए  गए  है  ।  अधीनस्थ  वालियों

 के  अस्थायी  पदो  की  स्थायी  पदों  में  परिवर्तित

 करने  के  प्रश्न  पर  विचार  किया  जा  रहा  है  ।

 जहा  तक  राज्यों  में  परिवार  नियोजन  कार्य-

 क्रम  के  अन्तर्गत  कार्य  करने  वाले  व्यक्तियों  का

 सम्बन्ध  है,  अप्रैल,  971  में  राज्य  सरकारों/सघ

 ग्रसित  क्षेत्रों  की  कहा  गया  था  कि  वे  जहा  तक

 आवश्यकता  समझें  तथा  अपने  मानकों  और

 अपेक्षाओं  के  अनुसार  उन  अस्थायी  पदों  को

 स्थायी  पदों  में  परिवर्तित  कर  दें  ।

 गो-हत्या  पर  रीक  लगाने  के  लिये

 कानून

 1770.  श्री  शिव  कुमार  शास्त्रों  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  गो  हत्या  पर  रोक  लगाने  के  लिये

 शीघ्र  ही  कानून  बनाने  का  विचार  है;  और

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें  क्‍या
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 क्रि  संजय  में  राज्य  मंत्री  (करो  शेर

 सिह)  :  (क)  और  (@).  इस  विषय  पर  केवल

 राज्य  सरकारे  ही  कानून  जना  सकती  है  और

 अधिकांश  राज्य  सरकारों  ने  गो  वध  पर  पूर्ण  तथा

 आंशिक  रूप  से  प्रतिबन्ध  गाने  के  कानून  बनाये

 हुये  हैं  कुछ  राज्य  सरकारों  ने  इस  मामले  में

 कोई  कानून  नही  बनाये  है  ।  फिर  भी,  भारत

 सरकार  ने  इस  प्रश्न  के  व्यापक  अध्ययन  के  लिये

 और  जनता  की  भावनाओं  को  देखते  हुये,  29  जून,
 967  को  भारत  के  एक  सेवा  निवृत्त  मुख्य  न्यायमूर्ति
 की  अध्यक्षता  में  एक  गो  रक्षा  समिति  की

 स्थापना  की  थी  |  समिति  गो  तथा  इसकी  संतति

 के  च्घध  पर  पूर्ण  प्रतिबन्ध  सहित,  गो  रक्षा  के  प्रदान

 पर  विचार  करेगी  और  इसके  सर्वाधिक,  कानूनी
 आधिक  तथा  अन्य  सम्बन्धित  सभी  पक्षों  का

 विवेचन  करते  हुए  गायों,  बछडा,  सालों  तथा  बैलों

 की  सरक्षा  के  सम्बन्ध  में  व्यावहारिक  दृष्टि  से

 समुचित  कदम  उठाने  के  सम्बन्ध  में  सरकार  को

 सिफारिश  देगी 1  समिति  संविधान  के  48वें

 अनुच्छेद  के  उपबन्धों  की  प्रभावी  क्रियान्वित

 विषयक  उपायो  के  सम्बन्ध  में  भी  सुझाव  प्रस्तुत
 करेगी  और  गाय  तथा  उराकी  सकती  के  बध  पर

 पूर्ण  प्रतिबन्ध  लगाने  के  उद्देश्य  से  संविधान  में

 संशोधन  करने  के  सम्बन्ध  में  दिये  गये  किसी  भी

 सुझाव  पर  पुर्णतः  विचार  करेगी।  समिति  ने

 अभी  अपनी  रिपोर्ट  सरकार  को  प्रस्तुत  नहीं  की

 है  1

 Deterioration  in  Standard  of  Games

 1771,  SHRI  DINESH  CHANDRA
 GOSWAMI  :  Will  the  Minister  of  CDU-
 CATION  AND  SOCIAL  WELFARE  be

 pleased  to  state  :

 (a)  whether  it  has  come  to  the  notice
 of  Government  that  there  has  been  a  marked
 deterioration  in  ali  games  in  this  country
 except  cricket  ;  and

 (b)  if  so,  what  steps  Government  are
 taking  to  improve  the  standard  of  games
 and  sports  particularly  in  Assam  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
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 WELFARE  (SHRI  K.  S.  RAMASWAMY)  :
 (a)  and  (b).  It  is  a  fact  that  in  the  world
 of  sports,  India’s  status  in  general,  is  relati-
 vely  low.

 Government  of  India  have  been  taking
 various  step;  from  tims  to  tim:  to  improve  the
 standard  of  gamss  and  sports  all  over  the

 country  including
 Assam.

 Periodical  discussions  are  held  with  the
 national  sports  Organisations  and  assistance
 is  given  to  selected  national  teams  to  parti-
 cipate  in  many  international  meets.

 On  requests  received  fram  State  Sports
 Councils,  funds  are  made  available  for  cons-
 truction  of  Stadia.  purchase  of  sports  equip-
 ment,  establishment  of  rural  sports  centres
 etc.  ,  Sports  Talent  Scholarship  Scheme  has
 been  instituted  for  students  from  schools  and
 colleges.

 University  Grants  Commission  has  been

 encouraging  sports  and  games  in  Universities
 and  Colleges  by  providing  funds  for  construc-
 tion-improvement  of  physical  facilities  and
 for  appointment  of  coaches.

 Stady  Team  for  Coconut  Prices

 1772.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  AGRICUL-
 TURE  bz  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Governm:nt  to  appoint  a

 Study  Tean  to  institute  a  fresh  inquiry  into
 the  question  of  coconut  prices  ;

 (b)  if  so,  its  compo,ition  and  terms  of
 reference  ;  and

 (c)  the  time  by  which  the  Study  Team
 will  submit  its  report  to  the  Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  ४७४  Sir.

 (b)  The  Team  consists  of  a  represen-
 tative  each  from  the  Directorate  of  Marketing
 and  Inspec  ion,  the  Directorate  of  Economics
 &  Statistics,  the  Directorate  of  Coconut
 Development,  the  Ministry  of  Industrial
 Development  (Internal  Trade)  and  National
 Cooperative  Development  Corporation.
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 The  terms  of  reference  of  the  Study  Team
 are  as  under  :—

 qd)  To  study  the  trend  of  prices  of
 coconut  (including  seasonal  varia-
 tions)  reccived  by  producers  during
 the  last  five  years  in  important  coco-
 nut  producing  areas  of  the  State.

 (2)  To  study  the  factors  both  on  the
 side  of  supply  and  demand  that  have
 influenced  the  price  behaviour.

 ré))  To  study  the  problems  of  marketing
 of  coconuts  by  the  producers  in  the
 State.  Whether  lack  of  organised
 (regulated)  markets  and  other  mar-
 keting  facilities  WS  an  impediment
 in  the  way  of  the  producers  getting
 a  fair  share  of  a  market  price,

 (4)  To  study  the  available  data,  if  any,
 on  the  cost  of  production  On  coco-
 nuts

 (3)  To  study  the  requirements  of  pro-
 cessing  facilities  in  the  area  and  the
 adequacy  thereof.

 (6)  To  suggest  remedial  measures  to
 deal  with  marketiny  processing  and
 pricing  problems  of  coconut.  Short
 and  long  term  measures  should  be
 spelt  out  separately.

 (7)  To  study  the  problem  of  declining
 productivity  (yield  per  hectare}  of
 coconuts  in  the  State.

 (०)  The  Team  is  expected  to  subnit  its
 report  within  a  month  or  so.

 Fin  incisal  aid  for  Cochin  Shipyard  Project

 1973,  SHRIMATI  BHARGAVIE  THAN-
 KAPPAN  :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  the  total  financial  aid  so  far  given
 by  the  Central  Government  for  the  Cochin
 Shipyard  Project  in  Kerala  State  and  the
 estimated  cost  of  the  entire  project  ;

 (b)  the  progress  so  far  made  in  the
 execution  of  the  project  and  how  long  it  will
 take  to  complete  it  ;  and
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 (c)  farther  financial  aid  to  be  provided
 by  the  Central  Government  for  the  completion
 vf  this  work  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  The
 total  expenditure  incurred  on  this  project
 upto  the  end  of  February  4972  is  about
 Rs,  5.12  crores  and  the  estimated  cost  of  the
 entire  Project  is  Rs.  45.42  croses.

 (b)  Land  acquisition,  site  reclamation,
 construction  of  prosect  roads  in  the  first  phase,
 construction  of  water  tank  and  temporary
 electric  supply  sub-stations  have  been  comp-
 leted.  Various  other  works  hke  drainage
 system,  second  phase  of  project  roads,  training
 school  workshop  and  mould  loft  foundation
 are  in  progress.  Contracts  have  been  awarded
 for  the  construction  of  hullshop  (superstruc-
 ture),  oil  store,  laboratory  and  main  receiving
 station.  Tenders  have  been  invited  for
 building  dock,  repair  dock,  quays  and  various
 other  works.  Action  to  procure  various
 items  of  machinery  including  cranes,  heavy
 presses  and  major  electrical  equipments  is  in
 progress.  The  project  is  scheduled  to  be
 completed  by  September,  1975.

 (c)  Rs  40  crores  approximately.

 Condition  of  National  Highways  in  Kerala

 1774,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Willthe  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  National  Highways  in  the
 State  of  Kerala  are  in  a  dilapidated  condition  ;

 (b)  if  80,  whether  any  steps  have  been
 taken  by  Government  to  improve  the  High-
 ways  in  that  State  ;  and

 (c)  the  amount  allocated  during  the
 periods  1971-72  and  1972-73  to  improve  the
 National  Highways  in  that  State  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR)  :  {a)  No
 Sir.  This  is  not  a  fact,

 (b)  Steps  are,  however,  being  taken  to

 develop  thé  existing  National  Highways  to
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 cater  to  the  requirement  of  increasing  traffic
 and  projects  have  been  and  are  being  sancti-
 oned.  A  new  addition  to  the  National
 Highway  system,  recently  made,  will  also  be
 similarly  taken  care  of.

 (c)  The  budget  provision  for  1971-72,
 amounted  to  about  Rs.  160  lakhs  but  on  the
 request  of  the  State  Government,  the  amount
 has  been  restricted  to  about  Rs.  36  lakhs
 which  they  expect  to  spend  during  the  year
 1971-72.

 As  regards  the  year  1972-73,  the  provision
 will  be  known  after  the  budget  has  been
 passed  by  the  Parliament.

 Drinking  Water  for  Harijans  in  Villages
 of  Kerala

 41775,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  EDU-
 CATION  AND  SOCIAL  WELFARE  be
 pleased  to  state  :

 {a)  the  number  of  villages  in  the  States
 of  Kerala  at  piesent,  where  diinking  water  is
 not  available  for  the  Harijans  ;  and

 (b)  the  action  being  taken  by  Govern-
 ment  to  provide  drinking  water  to  the  Harijans
 in  these  villages  and  the  approximate  expen-
 duure  likely  to  be  incurred  on  it  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WFLFARE  (SHRI  K.  5.  RAMASWAMY)  :
 (a)  and  (b),  The  information  jis  being  collec-
 ted  from  the  State  Government  and  will  be
 laid  on  the  Table  of  the  Sabha  as  soon  as  it
 is  received,

 दिल्‍ली  प्रयास  के  शिक्षा  विभाग  में  अनुसूचित
 आबिद  जातियों  के  अस्थायी  अध्यापक

 1776.  श्री  आवेश  :  क्य  शिक्षा  और  समाज

 कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  दिल्‍ली  प्रशासन  के  शिक्षा  विभाग

 में  960  से  मुक्त  किए  गए  अनुसूचित  आदिम

 जातियों  के  अध्यापक  अभी  तक  अस्थायी  है;  और

 (ख)  यदि  हां,  सो  इसके  क्या  कारण  हैं  ?
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 शिक्षा  और  समाज  कल्याण  मंज्रालप  तथा

 संस्कृति  विभाग  में  उप-मंत्री  (श्री  डी०  पौ०

 यादव)  :  (क)  और  (ख).  अपेक्षित  सूचना
 एकत्र  की  जा  रही  है  और  सभा-पटल  पर  रख  दी

 जाएगी  |

 Recruitment  to  Post  of  Vice-Principal  of
 Schouls  in  Delhi  under  U.P.S.C.

 Exemption  “Act”

 1777.  SHRI  AMBESH  :  Will  the  Mini-
 ster  of  EDUCATION  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  whether  the  Post  of  Vice-Principal
 of  Schools  under  Delhi  Administration  Delhi
 is  exempted  for  the  direct  recruitment  under
 the  U.P.S.C.  Fxemption  Act  ;  and

 (b)  if  so,  the  method  adopted  by  Govern-
 ment  to  give  5  per  cent  and  5  per  cent  reser-
 vation  to  Scheduled  Castes  and  Scheduled
 Tribes  respectively  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMI  NT
 OF  CULTURF  (SIIRI  D,  P.  YADAV)  :  (a)
 Yes,  Sir.

 (b)  The  posts  of  Vice-Principals  are
 filed  up  by  promotion  only  and  in  the
 recruitment  rules,  there  is  provision  of  400
 per  cent  promotion.  While  making  selection
 from  the  cligible  persons,  the  benefit  of  one
 grading  only  is  given  to  Scheduled  Castes/
 Scheduled  Tribes  candidates  falling  within  the
 field  of  eligibility.

 बिजली  के  कालेजों  में  छात्रों  द्वारा  अनुसूचित
 जातियों,  अनुसूचित  आदिम  जातियों  के

 शठ  प्रभाणपत्नों  क ेआधार  पर  दाखिले

 I778,  श्री  अम्बे :  क्‍या  शिक्षा  और

 समाज  कल्याण  मंत्री  यह  बताने  की  कृपा  करेगे

 कि  :

 (क)  क्‍या  गत  चप  दिल्‍ली  विश्वविद्यालय

 तथा  उससे  सम्बन्धित  विभिन्‍न  कालेजों  में  कुछ
 ऐसे  छात्र  बड़े  गए  थे  जिन्होंने  अनुसूचित  आदिस
 जाति  के  होने  के  झूठे  प्रमाण  पत्रों  क ेआधार  पर

 दाखिले  प्राप्त  कर  लिये  थे  ;  और
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 (ख)  यदि  हां,  तो  ऐसे  छात्रों  की  संख्या

 कितनी  थी  और  उनके  विरुद्ध  क्‍या  कार्यवाही
 की  गई  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा

 संस्कृति  विभाग  में  उप-सूत्रो  (श्री  डी०  पो०

 यादव)  :  (क)  और  (ख)  दिल्ली  विश्वविद्यालय
 को  अनुसूचित  जाति/अनुसूचित  कबीलों  के  जाली

 प्रमाण  पत्र  के  अ  धार  पर  दाखिला  लेने  के  बारे  में

 कोई  जानकारी  नही  है  |  किन्तु,  दिल्‍ली  प्रशासन,
 जाली  प्रमाण  पत्र  तथाकथित  प्रयोग  से  संबन्धित

 शिकायतों  की  जाच  कर  रहा  है

 Inquiry  into  Misuse  of  Girants-in-Aid  to  ul!  India
 Blind  Relicf  Society  and  Dr.  Bhagwan  Das

 Memorial  Trast,  New  Delhi

 1779.  SHRI  AMBESH  :  Wall  the  Muni-
 ster  of  HEALIH  AND  I  AMILY  PLANNING
 be  pleased  to  state  :

 (a)  whether  any  enquiry  was  held  in
 respect  of  the  misappropriation  and  misuse
 of  Government  gtants-in-aid  to  All  India  Blind
 Relief  Sovicty  and  Dr.  Bhagwan  Das  Meino-
 ual  Trust,  Laypat  Nagar,  New  Delhi  ;

 (b)  if  so,  the  outcome  thereof  ;  and

 {c)  whether  a  copy  of  the  report  will  be
 laid  on  the  Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISPRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTO-
 PADHYAYA)  :  (a)  On  receipt  of  comp-
 laints  about  wrongful  financial  manipulations
 by  All  India  Rlind  Relicf,  Society  and  Dr.
 Bhagwan  Das  Memorial  Trust,  Lajpat  Nagar.
 New  Delhi,  Delhi  Administration  was  reques-
 ted  by  the  Government  of  India  to  arrange
 for  a  special  audit  of  the  accounts  of  these
 two  institutions.

 (b)  The  Examiner,  Local  Fund  Accounts,
 Delhi  Administration,  Delhi  inspected  their
 accounts  for  the  year  1967-68,  and  pointed
 out  certain  irregularities.  The  Delhi  Admini-
 stration  who  was  requested  to  intimate  the
 action  taken  by  them  in  the  matter  have
 communicated  their  decision  not  to  give  any
 further  grant  to  these  institutions  till  the
 irregularities  in  the  accounts  are  ractifled.
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 (c)  A  copy  of  the  report  of  the  Examiner,
 Local  Fund  Accounts,  Delhi  Administration,
 Delhi  is  laid  on  the  Table  of  the  House,
 |  Placed  in  Library  Sce  No  LT-4625/72].

 सी०पी०  डब्ल्यू  ०  डी०  में  वाम  कर

 रहे  स्टेनोग्राफर

 1780,  श्री  अम्बेर  :  क्‍या  निर्माण  और

 आवास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  री०  पी०  उद् ल्यू  ची०  के  सर्किल

 और  दिबीजन द  कार्यालय  में  स्टेनोग्राफर ों  की

 बार्घलिय  वार  साया  वा  a  और

 (रख)  स्टेनोना्र्स  की  वक्त  सर  मे  से

 झनुयू चित  जातिया  के  होगी  की  कार्यालय-बार

 सर्प  क्या  #  ?

 निर्माण  और  आवास  मंत्रालय  में  राज्य  मंत्री

 (श्री  आइल  के०  गुजराल)  ;  (क)  और  (व).

 सूचना  सभा  पटल  पर  रखे  गये  विवरण  में  दी

 गर्द  ।  (ग्रंथालय  में  रखा  गया  ।  दिये

 सख्या  Lt-!626/72)

 Old  Age  Pension

 1781,  SHRI  DIAN  SHAITL  PRADHAN  :
 Will  the  Muuster  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 5782  on  the  23rd  July,  1971  and  stale:

 (a)  whether  information  about  the  legis-
 lations  enacted  in  different  States  for  payments
 of  old  age  pension  has  since  been  collected  ;

 (b)  the  number  of  beneficiaries  of  the
 scheine  in  Haryana,  Himachal  Pradesh  and
 Madhya  Pradesh  during  the  last  one  year  ;
 and

 {c)  the  contribution  of  the  Centre  towards
 this  scheme  for  Haryana,  Himanchal  Pradesh
 and  Madhya  Pradesh  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.  S.  RAMASWAMY)  :
 (a)  The  information  relating  to  the  scheme
 of  Old  Age  Pension  adopted  by  different
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 States  has  been  collected.  It  has  been  obser-
 ved  that  no  State  has  enacted  any  legislation
 on  the  subject  of  Olu  Age  Pension

 (b)  The  number  of  beneficiaries  under
 the  Old  Age  Pension  scheme  in  the  States  of
 Haryana  and  Himachal  Pradesh  during  1970-71
 include  3399  and  295  respectively.  During
 1971-72  Haryana  propose  to  cover  4626  bene-
 ficaries  The  figures  for  Himachal  Pradesh
 for  the  year  have  not  been  received.  There
 isno  old  age  pension  scheme  in  Madhya
 Pradesh.

 (c)  No  contribution  is  made  by  the
 Central  Government  to  the  States  for  the  Old
 Age  Pension  scheme.

 Spread  of  dis«ases  among  inhabitan{s  near
 Cement  Factory  in  Orissa

 1782.  SHRI  GAJADHAR  MAJHI
 Wii  the  Minister  of  HEALTH  AND  FAMILY
 PI  ANNING  be  pleased  to  state  :

 (a)  whether  Government  are  awaie  of
 the  various  diseases  like  Tuberculosis  and
 Chest  pain  found  to  be  spreading  amongst
 the  inhabitants  residing  near  the  Orissa
 Cement  Factory,  Rajgangpu:  duc  to  continuous
 flow  and  spreading  of  cement  dust  from
 chimneys  of  the  cement  factory  ;  and

 (b)  if  the  answer  be  in  affirmative,  the
 steps  Government  propose  to  take  to  check
 the  spread  of  such  diseases  ?

 THE  MINISTLR  OF  STATE  IN  THE
 MINISTRY OF  HEALTH  AND  TAMILY
 PLANNING  (PROF.  D.  P.  CHATTO-
 PADHYAYA)  :  (a)  Information  is  being
 collected  from  the  State  Government  and
 yould  be  Jaid  on  the  Table  of  the  Sabha.

 (b)  Although  public  health  is  a  State
 subject,  the  Central  Government  proposes  to
 bring  forth  comprehensive  Iegislation  on  the
 contro]  of  air  pollution  under  Article  252(1)
 of  the  Constitution,

 Development  of  Backward  District  of
 Palamau  (Bikar)

 SHRI  VARKEY  GEORGE  ;
 KUMARI  KAMLA  KUMARI.

 783

 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  ;
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 (a)  whether  West  Germany  have  selected
 the  District  of  Palamau  as  most  backward
 in  Eastern  India  under  her  development  pro-
 gramme  ;  and

 (b)  if  so,  the  estimated  expenditure  on
 the  programme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  The  ques-
 tion  of  taking  up  a  multi-purpose  Agricultural
 development  programme  in  Chhotanagpur
 region  of  Bihar  State  has  been  under  discus-
 sions  with  the  West  German  Government.
 Palamau  has  not  been  selected  so  far.  In
 fact  final  views  of  German  Government  are
 not  known

 (b)  Does  not  arise  at  this  stage

 Setting  up  of  Medical  University  in  cach  State

 784  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No,  29  on  the  25th
 November,  !97i  and  state  :

 (a)  whether  Government  have  since  taken
 any  steps  to  establish  Medical  University  गा
 each  State  ;  and

 (b)  if  so,  the  response  of  the  individual
 States  and  the  progress  achieved  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTO-
 PADHYAYA)  :  (a)  No,  the  matter  is  under
 consideration  of  Government.

 (b)  Does  not  arise.

 Decipherment  of  Indus  Valley  Script

 1785.  SHRI  H.  N.  MUKHERJEE  :  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  some  credible  progress  has
 recently  been  reported  about  the  decipherment
 of  the  so-called  Indus  Valley  (Hasappan)  script;
 and
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 (b)  what  is  the  present  state  of  know-
 ledge  in  that  regard  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN)  :  (a)  and  (b).
 In  recent  years,  there  has  been  a  spurt  of
 research  activity  for  the  decipherment  of  the
 Harappan  script,  and  as  a  result  many  new
 theories  have  been  propounded  by  both  western
 and  Indian  scholars.  But  the  present  position
 is  that  no  theory  has  been  universally
 accepted  as  yet,  as  the  theories  are  often
 subjective  and  not  necessarily  based  on  any
 fixed  principles

 International  Book  Fair

 i786°  SHRI  VARKEY  GEORGE  :  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARL  be  pleased  to  state  :

 (a)  how  many  ceuntries  have  decided  to
 participate  in  the  International  Book  Fair  being
 held  in  Dethi  ;  and

 (b)  the  names  of  the  countries  who  are
 participating  in  the  Fair  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.P.  YADAY)  :

 (a)  and  (b).  The  countries  from  the  different
 continents  or  international  governmental  or
 non-governmental  organizations  from  whom
 books  have  been  received  for  exhibition  or
 whose  publishers  or  booksellers  or  authors  or
 invitees  are  partictpnting  in  the  Fair  or  the
 other  functions  connected  there-with  are
 as  follows  ton

 l.  Africa:

 (i)  Kenya

 (ii)  Mauritius

 (iii)  Tanzania

 (iv)  Zambia

 Il.  America  North

 (i)  U.S.A,

 ae  fy
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 Asia

 (i)  Afghanistan

 (ii)  Bangla  Desh

 (iii)  Cambodia

 (iv)  Ceylon

 (v)  Iran

 (vi)  Japan

 (vii)  Malaysia

 (vin)  Nepal

 (tz)  North  Korta

 (x)  Turkey

 Australia  and  New  Zealand

 (i,  New  Zealand

 Europe

 (i)  Czechoslovakia

 di)  Federal  Republic  of  Germany

 (iit)  France

 (iv)  German  Democratic  Republic

 (v)  Greece

 (vi)  Hungary

 (vii)  Ireland

 (viii)  Italy

 (ix)  Poland

 (x)  Spain

 (xi)  Switzerland

 (xi})  U.K.

 (xili)  U.S.S.R.

 (xiv)  ‘Yusoslavi=
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 VI.  International  Governmental  and  non-
 Governmental  Organizations

 (i)  Publications  Bureau  of  UNESCO
 (Paris).

 Gi)  =  W.H.O.

 (ii)  Frankfurt  Fair  Authority.

 (iv)  International  Publishers  Association.

 Enquiries  into  working  of  Delhi  Art  College

 ‘1787.  SHRI  NAGESHWARA  RAO  :
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  Governnjent  propose  to  hold
 enquiries  into  the  working  of  Delhi  Art
 College  ;  and

 (b)  if  so,  what  are  the  specific  allegations
 against  the  College  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DFPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAV)  :
 (a)  The  Delhi  Administration  has  appointed
 an  ad  hoc  Committee  to  examine  the  problems

 -

 of  reorganisation  and  development  of  College
 of  Art.

 (b)  The  Students’  Union  has  made  cer-
 tain  allegations  against  the  management  of  the
 affairs  of  the  College.  The  Delhi  Adminis-
 tration  is  inquiring  into  the  allegations.

 Enforcement  of  Abortion  Law

 1788,  SHRI  NAGESHWAR  RAO
 Will  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  Government  have  decided  to
 enforce  Abortion  Law  from  April  972  ;  and

 (b)  if  so,  the  names  of  the  Hospitals  ear-
 marked  for  the  purpose  ?

 THE  MINISTER  OFSTATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D.  P.  CHATTOPADH:-
 YAYA)  :  @  Yes,  the  Medical  Termination
 of  Pregnancy  Act,  97i  has  come  into  force
 with  effect  from  the  lgt  April,  L972.
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 (b}  Under  the  Act,  termination  of  preg-
 nancy  shall  be  made  at  a  hospital  established
 or  maintained  by  Government  or  a  place  ap-
 proved  for  the  purpose  by  the  Government.
 This  place  shall  be  approved  on  the  recommen-
 tation  of  a  Certifying  Board,  set  up  under  the
 Medical  Termination  ol  Pregnancy  Rules,  1972.
 The  owner  of  the  place  has  to  apply  to  the
 Certifying  Board  which,  after  mspection,  will
 certify  that  termination  of  pregnancy  will  be
 made  therein  under  safe  and  hygienic  condi-
 tions  and  the  following  facilities  will  be  pro-
 vided  there  _

 G)  an  operation  table  and  instruments
 tor  peiforming  abdomunal  or  gynaeco-
 logical  surgery,

 qa  drugs  and  parenteral  fiuid  including
 plasma  volume  expander  in  sufficicnt
 supply  for  emergency  use,

 anacsthesia  equipment,  —  including
 oxygen,  and  cguipment  for  admuinis-
 tration  of  anaesthetic  gases  and  resus-
 citation  equipment,  including  blood
 transfusion,  and

 (iit)

 services  Of  an  anaesthetist  on  call,
 possessing  recognised  medical  qualifi-
 cation  as  defined  in  clause  (b)  of
 section  2  of  the  Indian  Medical
 Council  Act,  3956  (102,  of  1956),
 whose  name  has  been  entered  ina
 State  Medical  Register  and  who
 has  :—

 (iv)

 (a)  a  post-graduate  degree  0  dip-
 loma  in  anaesthesiology  ;

 (b)  training  tn  the  administration
 of  anaesthesia  for  a  period  of
 not  less  than  three  months,  or

 (c)  experience  for  two  years  as  an
 anaesthetist.  On  being  satis-
 fied  about  these  conditions,  the
 Board  shall  make  the  necessary
 recommendation  to  the  Govern-
 ment  for  approving  the  place.

 Such  authorised  place  shall  subsequently
 be  open  to  inspection  by  the  Certifying  Board
 or  any  authorised  member  thereof,  and  if,  at
 any  time,  any  defects  or  deficiencies  are  found
 at  the  place,  the  certificate  of  approval  may  be
 cancelled  or  suspended.

 4  t
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 Rescarch  on  the  effects  of  diet  on  heart

 1789,  SHIRL  NAGESHWARA  RAO  :
 Will  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  Government  have  decided  to
 conduct  tescarch  on  effects  of  dict  on  heart  ;
 and

 (b)  af  5७०  the  amount  earmarked  Jor  the
 purpose  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HIFALTHE  AND  LAMILY
 PLANNING  (PROF  DBD  P  CHATPrIOPA-
 DHYAYA):  (a)  Yes,  the  Indian  Council
 of  Medical  Research  have  actively  supported
 research  on  diflercnt  aspects  of  nutrition  as
 well  as  cardiovascular  diseases  Work  has
 been  under  progress  not  only  at  the  Councuil’s
 National  Institute  of  Nutrition,  tyderabad,
 bit  also  at  other  Medical  Institutes  un  Indta,
 on  the  cflect  of  dictary  fat)  and  proteins  on
 serum  cholesterol  levels  .  cardiovascular  chan-
 ges  in  clinical  and  exp.rimental  protein-calorc
 malnutrition  ,  the  role  of  carbohydrates  and
 trace  elements  m  atheroeclerosis  etc.

 (b)  No  separate  amount  1५%  earmarked  for
 this  purpose  but  the  Indian  Council  of  Medical
 Research  have  spent  a  sum  of  कर५  3,00,575!-
 (approx  )  on  the.c  projects  between  the  years
 1966-72,

 Opening  of  Harijan  Welfare  Department  in
 Districts  of  Uttar  Kashi,  Pithoragarh

 and  Ghamoli

 i790.  SHRI  NARENDRA  SINGKI
 BISHT  :  Will  the  Minister  of  EDUCATION
 AND  SOCIAL  WELFARE  be  pleased  to
 state  Hy

 (a)  whether  there  are  no  Harijan  Welfare
 Departments  in  the  Districts  of  Uttar  Kashi,
 Pithoragarh  and  Chamolia  in  Uttar  Pradesh
 whereas  in  other  Districts  such  Departments
 exist;  and

 (b)  if  so,  the  reasons  therefor  and  steps
 taken  to  open  Haiyan  Welfare  Departments
 in  these  Districts  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.S.  RAMASWAMY).

 7
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 (a)  and  (b).  In  Uttar  Kashi,  Pithoragarh  and
 Chamoli  Districts,  schemes  for  the  welfare  of
 backward  classes  including  Harijans  are  being.
 implemented  through  the  Districts  Magistrates
 concerned,  It  is  proposed  to  fost  one  Hari-
 jans  Welfare  Officer  in  each  District  from  the
 financial  year  1972-73,

 Propagation  of  Sanskrit

 79l,  SHRI  BANAMALI  PATNAIK  ;
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  the  steps  taken  for  propagation  of
 Sanskrit  in  the  country  during  the  last  three
 years  ;

 (b)  the  results  achieved  so  far  ;  and

 (c)  the  further  steps  envisaged  in  this
 direction  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAV)  :
 (a)  to  (¢).  During  the  last  three  years  some
 of  the  important  steps  taken  by  the  Ministry
 of  iducation  and  Social  Welfare  for  the  pro-
 pagation  and  development  of  Sanskrit  are
 stated  below  :—

 I,  A_  broad-based  Kendriya  Sanskrit
 Parishad  has  replaced  the  former
 Central  Sanskrit  Board  with  effect
 from  the  Ist  January,  1970,  All  the
 State  Governments,  leading  Sanskrit
 ‘organisations  and)  eminent  Sanskrit
 Scholars  are  represented  on  the
 Parishad.  The  Parishad  advises  the
 Government  on  all  aspects  of  propa-
 gation  and  development  of  Sanskrit.

 2  In  pursuance  of  the  recommendations
 of  the  Parishad,  an  autonomous  or-
 ganisation—Rashtriya  Sanskrit  Sans-
 than—was:  established  in  October,
 1970.  This  Sansthan  ‘has  taken  over
 the  administration  of  the  two  Kend-
 riya  Sanskrit  Vidyapeethas  at  =  Tiru-
 pati  and  Delhi  and  has  also  establi-
 shed  three  other  Vidyapeethas  at
 Jammu,  Allahabad  and  Puri.  These
 Vidyapeethas  are  academic  institu-

 :  i  ‘tions-and  have  drawn-up  a  syllabus
 7  Which:enables  students  -studying  in

 Vidyapecthas.to:  dearn  Sanskrit  in
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 traditional  system  and  also.  get
 acquainted  with  modern  subjects,
 Research  fellowships  are  also  offered
 by  these  institutions  in  different  sub-
 jects.

 3.  Ministry  of  Education  and  Social  Wel-
 fare  also  awards  research  scholarships
 for  the  students  of  Sanskrit  patha-
 shalas,  scholarships  for  stud-nts
 studying  Sanskrit  in|  Higher  Secon-
 dary  Schools  and  Post-Matric  Scho-
 larships  for  collegiate  and  University
 students  at  all  levels.

 4.  Grants  have  also  been  made  available
 to  institutions  to  provide  incentive  to
 Vedic  Scholars  and  to  preserve  the
 tradition  of  Vedic  Recitation.

 5.  An  International  Sanskrit  Conference
 under  the  joint  auspices  of  the  Minis-
 try  of  Education  and  Social  Wel-
 fare  and  the  [Indian  National
 Commission  for  cooperation  with
 UNESCO  has  just  been  held  from
 26th  March  to  3ist  March,  4972,  in
 which  scholars  from  all  over  the  wortd
 have  participated  and  discussed  the
 tole  of  Sanskrit  as  a  vehicle  of  inter-
 National  understanding  and  =  8900-
 will.

 6.  A  Committee  has  also  been  recently  set
 up  for  reporting  on  teaching  of  Sans-
 krit  through  the  new  language  techni-
 que  and  on  the  preparation  of  teach-
 ing  material  for  this  purpose.

 7.  The  measures  taken  so  far  have  resul-
 ted.in  greater  atiention  being  paid  to
 the  teaching  of  Sanskrit  and  it  is
 hoped  that  when  the  report  of  the
 Committee  as  mentioned  above  is
 available,  certain  development  pro-
 grammes  for  new  methods  of  teaching
 Sanskrit  could  be  iniplemented,

 Family  Planning  Programmic  in  U.  P,

 1792,  SHRI  NARSINGH  NARAIN
 PANDEY  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  ४6  pleased  to
 state:  a  ne  -

 (a)  whether  a,  crash  programme,  was
 started  in  February,  41972 by  the  Department  of.
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 Family  Planning  all  over  the  State  of  Uttar
 Pradesh  under  the  guidance  of  and  aid  by  the
 Central  Government  ;

 (b)  if  so,  the  amount  spent  on  male  and
 female  operations  ;

 (c)  whether  the  Central  Government
 have  received  complaints  of  death  at  Gorakh-
 pur  alter  operations  and  if  so,  the  action  taken
 in  this  regard  ;  and

 (d)
 tions  ?

 the  number  of  male  and  female  opera-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  9.  ए.  CHATTOPA-
 DHYAYA)  :  (a)  No.  But  a  Mass  Vasec-
 tomy  Campaign  was  organised  by  the  State  of
 Uttar  Pradesh  in  Gorakhpur  Division  during
 January—  February,  972  with  financial  assis-
 tance  from  the  Central  Government.

 (b)  The  information  has  been  called  for
 from  the  State  Government  and  will  be  furni-
 shed,  as  soon  as  availabic.

 (c)  Yes,  the  State  Government  are  investi-
 gating  the  matter.

 (d)  During  the  Campaign  in  Gorakhpur
 Division  60,785  vasectomy  (mate)  operations
 were  performed.  This  campaign  was  organi-
 sed  only  for  vasectomy  operations,

 Accident  between  D.T.C.  bus  and  IA  7.
 truck  on  Delhi-Gurgaon  Road

 1793,  SHRI  AMAR  NATH  CHAWLA  :
 SUIRI]  BIRENDRA  SINGH  RAO:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  an  Indian  Air  Force  Truck
 collided  with  a  Delhi  Transport  Corporation
 bus  in  the  morning  of  6th  March,  4972  on
 Delhi-Gurgaon  Road  as  a  resuit  of  which  nine
 persons  were  kilfed  and  more  than  20  injured  ;

 (b)  whether  the  killed  and  injurned  per-
 sons  include  Indian  Air  Force  personnel  and
 members  of  the  public  ;  if  so,  their  particulars
 and  whether  the  causes  of  the  accident  have
 been  enquired  into  and  the  responsibility  fixed  ;
 and
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 (c)  whether  any  compensation  has  been
 paid  to  the  families  of  those  who  were  killed
 and  to  the  injured  ;  if  so,  the  particulars
 thereof  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR)  :  (a)  Yes.

 (b)  Yes.  A  list  showing  the  particulars
 of  the  killed  and  injured  persons  is  laid  on
 the  Table  of  the  House.  {Placed  in  Library.
 See  No.  LT—627/72].  A  court  of  Enquiry
 has  been  ordered  by  the  Air  Force  to  investi-
 gate  the  causes  of  the  accident.  The  Delhi
 Police  are  also  investigating  the  matter.  The
 result  of  these  enquiries  is  still  awaited.

 (c)  No  compensation  has  so  far  been
 paid.

 Suspension  of  C  P.W.D.  Engineers

 1794,  SHRI  S.  D.  SOMASUNDARAM  :
 SHRI  THA  KIRUTTINAN  :

 Will  the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state  :

 (a)  whether  some  Engineers  of  the
 C.P.W.D.  in  charge  of  the  defective  lifts  at
 Curzon  Road  Hostel,  New  Delhi  have  been
 suspended  without  even  conducting  is  prelimi-
 nary  enquiry  and  giving  them  a  chance  to
 explain  their  position  vis-a-vis  the  accident
 which  led  to  the  death  of  a  lady  ;  and

 (b)  what  are  the  responsibilities  of  the
 Junior  Engineer,  Assistant  Engineer,  Executive
 Engineer,  Superintending  Engineer,  Chief
 Enginees  and  Engineer-in-Chief  in  such
 matters  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  E.  K.  GUJRAL)  :  (a)  The  Superin-
 tending  Engineer  (Electricaf)  and  the  Execu-
 tive  Engineer  (Electrical)  concerned  have  been
 placed  under  suspension  after  preliminary
 investigation  and  giving  them  an  opportunity
 to  explain  their  case.

 (b)  A  statement  indicating  broadly  the
 duties  and  responsibilities  of  the  officers  of  the
 C.P.W.D.  is  enclosed,  ‘,  t  :  '
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 Statement

 He  is  responsible  to  the  Ministry  of  Works  and
 Housing  for  the  efficient  administration  and  general
 professional  control  of  all  the  public  works  within
 his  jurisdiction.

 Engineer-in-Chief  :

 Chief  Engineer  :  He  is  responsible  to  Government  for  carrying  out
 all  works  in  his  jurisdiction.

 As  the  officer  in-charge  of  a  Circle,  he  is  responsi-
 ble  for  the  general  supervision  of  all  the  works  under
 his  control  with  a  view  to  satisfying  himself  that  the
 system  and  management  prevailing  is  efficient  and
 economical.

 Superintending  Engineer  :

 He  is  incharge  of  the  executive  unit  of  the  depart-
 ment  which  is  a  division.  He  is  responsible  to  the
 Superintending  Engineer  for  the  efficient  execution
 and  management  of  all  the  wotks  within  his  divi-
 sion.  It  is  his  duty  to  organise  and  supervise  ex-
 ecution  of  works  and  to  see  that  they  are  suitably
 and  economically  carried  out  with  materials  of  good
 quality,

 Executive  Engineer  :

 Assistant  Engineer  :  As  an  officer  imcharge  of  sub  division  in  the
 CPWD,  he  is  responsible  to  the  Executive  Engi-
 nec:  for  the  management  and  efficient  execution  of
 works  in  the  sub-division.

 His  duty  infer  alia  includes  inspection  of  buildings
 in  his  charge,  biinging  any  defectsin  the  works  to
 the  notice  of  the  superior  officer,  and  taking  neces-
 sary  steps  for  satisfactory  repairs  under  the  gui-
 dance  of  his  superiors  as  and  when  necessary.

 Junior  Engineer  :

 बिल्ली  विश्वविद्यालय  के  ढाँचे  में  परिवर्तन  (ग)  अगर  हां,  तो  क्या  सरकार  इस  विरोध

 को  देखते  हुए  प्रस्तावित  परिवर्तन  को  त्यथाग्र  देना

 चाहेगी;  और

 (च)  यदि  नहीं  तो  क्यों  ?

 1795.  श्री  विभूति  विश्व  :  क्या  शिक्षा  और

 समाज  कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंकी
 (क)  क्‍या  सरकार  दिल्‍ली  विश्वविद्यालय  के

 करो  एस०  सुरुर  हसन)  :  (क)  शबे-द्र  गढ़कर बर्तन  ढाँचे  में  परियों  के  लिए  विधेयक  छाने

 के  बारे  में  सोच  रही  है;

 (ख)  यदि  हां,  तो  क्‍या  सरकार  दिल्ली

 विश्वविद्यालय  के  वर्तमान  कालिजों  को  प्रस्तावित

 विश्व  जिल्ााकय  से  अलग  रखना  चाहती  है;  और

 क्या  विश्वविद्यालय  के  शिक्षक  प्रस्तावित  परिवर्तन

 का  कड़ा  विरोध  कर  रहे  हैं;

 समिति  की  सिफारिशों  को  जिन्हें  सरकार

 द्वारा  सिद्धान्त  रूप  में  स्वीकार  कर  लिया

 गया  है,  और  दिल्‍ली  विश्वविद्यालय  के

 प्रशासन  तथा  संगठनात्मक  कठिनाइयों  की

 जाँच  के  लिए,  दिल्‍ली  विश्वविद्यालय  के  कुलपति
 की  अध्यक्षता  में  विश्वविद्यालय  अनुदान  आयोग
 हारा  नियुक्त  की  गई  समिति  की  सिफारिशों  को
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 ध्यान  में  रखते  हुए,  शिक्षा  तथा  समाज  कल्याण

 मंत्रालय,  दिल्‍ली  विश्वविद्यालय  अधिनियम  को

 संशोधित  करने  के  प्रश्न  पर  विचार  कर  रहा  है।

 (ल)  दिल्‍ली  विश्वविद्यालय  के  वर्तमान

 कालेजों  को  विश्वविद्यालय  से  अलग  करने  का

 कोई  प्रस्ताव  सरकार  के  विचाराधीन  नही  है।

 (ग)  और  (घ).  प्रश्न  नहीं  उठता  1

 कपड़ा-धुनाई  को  दुकानों  द्वारा  दरों  में  वि

 1796.  थ्री  विभूति  मिथ :  क्‍या  निर्माण

 और  आवास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 '(क)  क्या  नाथे  और  साउथ  एवेन्यू  स्थित

 कपड़ा-धुलाई  की  दुकानों  ने  अपने  रेटकई  गुना

 बढ़ा  दिए  गए  है;

 (@)  क्या  सरकार  ने  उन  दुकानों  के  किराये

 नही  बढ़ाए  हैं;  और

 (+)  यदि  हां,  तो  कया  सरकार  ऐसे  नियम

 बनाएगी  जिनके  डान्तगेंत  उनके  रेट  सरकार  की

 अनुमति  से  निश्चित  किए  जाएं  ?

 निर्माण  और  आवास  मंत्रालय  सें  राज्य  मंत्रो

 (श्री  आई०  के०  ग्रुजराल)  :  (क)  सरकार  के

 पास  कोई  सूचना  नही  है  ।

 (ख)  मई,  967  के  बाद  दुकानों  का

 किराया  नही  बढ़ाया  गया  है  |

 (ग)  ऐसा  कोई  प्रस्ताव  विचाराधीन  नहीं
 है।

 Malnutrition  and  Adulteration  of  Food  causing B  ess  among  Children.

 1797,  SHRIMATI  JYOTSNA  CHANDA:
 Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased  to
 state  :

 (a)  whether  at  the  annual  meeting  of
 the  Association  for  the  Prevention  of  Blindness
 (Betgal)  held  in  Calcutta  on  the  28th
 February,  1972,  it  was  hold  that  the  Lecture
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 Unit  found  out  after  examination  and  working
 in  Evacuee  Camps  in  Salt  Lake  from  August
 17,  1971  to  January  6,  972  that  the  Mainu-
 trition  and  adulterated  food  is  causing
 blindness  among  the  children  ;

 (b)  if  so,  whether  Government  feel  that
 blindness  is  not  merely  a  medical  one  but
 also  sociological  and  economic  ;  and

 (c)  whether  Government  propose  to  take
 steps  by  punishing  dealers  of  adulterated  food
 and  spurious  drugs  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (PROF.  D  P.  CHATTO-
 PADHYAYA):  (a)  and  (b).  The  information
 is  being  collocted  and  will  be  laid  on  the  Table
 of  the  Sabha.

 (c)  A  statement  showing  the  steps  taken
 is  attached,

 Statement

 Prevention  of  Food  Adulreration

 The  provisions  of  the  Prevention  of  Food
 Adulteration  Act  have  already  been  made  more
 stringent  and  the  States  asked  to  ensure  proper
 enforcenment  of  the  Act.

 A  Central  Unit  has  been  set  up  to  check
 the  menace  of  food  adulteration  along  with
 the  State  Health  Authorities  concerned.  The
 Unit  is  mainly  concerned  with  the  functions
 prescribed  in  Rule  9  of  the  Prevention  of  Food
 Adulteration  Rules  in  respect  of  Inter-State
 offences  and  helps  in  giving  technical  guidance to  State  Governments.

 A  new  Food  Research  and  Standardisation
 Laboratory  is  being  established  at  Ghaziabad.

 The  training  of  Food  Analysis  has  been
 started  at  the  Central  Food  Laboratory,
 Calcutta.  The  Food  Inspectors  are  being  trained
 at  the  Directorates  of  Health  Services  in  the
 respective  States,

 Prevention  of  Adulteration  in  Drugs

 In  964  the  Drugs  and  Cosmetics  Act  was
 amended  to  increase  the  penalty  for  manu-
 facture  and  sale  of  spurious  drugs  from  three
 years  to  ten  years  and  with  fine.  The  courts
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 are  required  to  record  in  writing  special
 reasons  if  they  wished  to  impose  a  sentence  of
 imprisonment  of  less  than  one  year.

 Every  dealer  or  an  agent  of  manufacturer
 is  required  to  disclose  to  the  Drugs  Inspector,
 the  name,  address  and  other  particulars  of  the
 person  from  whom  he  acquired  a  drug  or
 cosmetic,

 The  stocks  of  spurious  drugs  can  be
 confiscated  if  the  person  responsible  for  its
 manufacture  or  distribution  is  convicted  The
 implements  of  machinery  used  im  such  manu-
 facture,  sale  or  distribution  and  any  icceptacles,
 packages  or  covers  in  which  such  spurious
 drugs  are  contatned  and  the  animals,  vehicles,
 or  other  conveyances  used  in  carrying  such
 drugs  have  also  been  made  liable  0  confis-
 cation

 The  States  have  been  advised  to  maintain
 (lose  haison  with  the  police  in  matters  relating
 to  movement  of  spurious  drugs

 Information  regarding  movement.  of
 spuriou.  drugs  is  to  be  conveyed  to  the  Central
 Drugs  Control  Organisation  for  dissemination
 to  other  States

 The  Central  Drugs  Control  Organisation
 publishes  the  list  of  authorised  drug  manu-
 facturers  for  the  information  of  the  drug  trade,
 the  drug  tndustry  and  the  Drug  Control
 Organisation.

 The  serviecs  of  the  Central  Drug  Control
 Organisation  and  its  Zonal  Offices  are  available
 to  the  States  for  the  purpose  of  investigating
 spurious  drug  cases.

 The  States  have  been  advised  to  form  anti-
 spurious  drug  committees  and_  ecnlist  the
 support  of  the  members  of  the  public,  medical
 profession  and  social  workers  in  campaign
 against  spurious  drugs

 States  have  also  been  advised  to  promote
 measures  aimed  at  educating  the  public  as  to
 the  methods  which  they  could  follow  to
 cooperate  with  the  Government  in  their  fight
 against  anti-social  elements.  Simple  and
 effective  steps  such  as  the  need  for  purchasing
 drugs  at  controlled  prices  from  licensed  dealers,
 agaitist  eash-memos,  destruction  of  old  and
 used  containers  of  drugs,  etc,  were  to  be
 Popularised  amone  the  public.
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 Allotment  of  Land  to  House  Building  Co-opera-
 tive  Societies  in  Zone  H-3  Northern

 Area  of  Dethi

 1798,  PROF.  NARAIN  CHAND  PARA-
 SHAR  :  Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  :

 (a)  the  names  and  number  of  House
 Building  Cooperative  Societies  in  Delhi  given
 land  by  Government  in  Zone  H-3  Northern
 Area,  Delhi  ;

 (b)  the  cost  of  land  per  square  yard
 charged  by  Government  from  each  of  these
 Socicties,  and  the  cost  of  development  of
 land  per  square  yard  charged  by  Government
 from  each  of  these  Societies  ;  and

 (c)  the  cost  of  development  of  land  per
 sguate  yard  as  charged  by  these  Sccietics  from
 their  respective  members  and  the  reasons  for
 variation  of  these  cost  of  development,
 if  any  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHR!  I.  K  GUJRAL):  (a)  6  Societies.

 q)  Naveen  Bharat  Cooperative  House
 Building  Society.

 (2)  Dhakka  Coopcrative  House  Building
 Society,

 (3)  People  Cooperative  House  Building
 Society.

 (4)  Radio  Colony  Extension  Cooperative
 House  Building  Society.

 (5)  Indian  Cooperative  House  Building
 Society.

 (6)  Delhi  Swastik  Cooperative  House
 Building  Society.

 (b)  Different  rates  for  various  sizes  of
 plots  in  the  Wazirpur  Residential  Scheme  are
 charged  for  allotment  of  alternative

 Plag
 to

 the  members  whose  lands  have  been  acquired.
 The  rates  which  were  applicable  before  and
 upto  Jith  July,  969  are  given  below  :—

 (i)  Plots  measuring  upto  25  a4,  ydn
 Rs,  24/-  per  sq,  yd,

 Q  Plots  measuring  upto  200  sq,  yds,
 Rs,  38/-  per  sq.  yd.



 83  Written  Answers

 (3)  Plots  measuring  201  to  400  sq.  yds,
 -—Rs.  38.50  per  sq.  yd.

 (4)  Plots  measuring  40]  to  600  sq.  yds.
 —Rs,  39/-  per  sq.  yd.

 re))  Plots  measuring  60  to  800  sq.  yds.
 —Rs.  39°50  per  sq.  yd.

 These  rates  were  revised  after  Ith  July,
 969  as  follows  :—

 (l)  Plots  measuring  upto  200  sq.  yds.
 Rs.  48/-  per  sy.  yd.

 (2}  Plots  measuring  20I  to  400  sq.  yds.
 —Rs.  48  50  per  sq  yd.

 (3)  Plots  measuring  40L  to  600  sq.  yds.
 Rs.  49.00  per  sq  yd.

 (4)  Plots  measuring  60  to  800  sq.  yds.
 Rs.  49  50  per  sq.  yd.

 (These  tates  are  inclusive  of  cost  of

 development)

 (c)  As  developed  plots  were  allotted  by
 the  Delhi  Development  Authority  to  the
 members  of  each  of  these  societies,  the
 question  does  not  arise.

 Amount  Paid  by  the  Gujranwala  House  Building
 Co-operative  Scciety,  Dethi  for

 Purchase  of  Land

 1799.  PROF.  NARAIN  CHAND  PARA-
 SHAR  :  Will  the  Minister  ol  WORKS  AND
 HOUSING  be  pleased  to  state  :

 (a)  the  amount  paid  by  the  Gujranwala
 House  Building  Co-operative  Society,  Delhi
 for  the  purchase  of  land  in  Gulabi  Bagh,
 Delhi  ;

 (b)  the  amount  of  compensation  paid  by
 Government  to  the  Socicty  on  taking  over
 the  said  land  from  the  Society  and  reasons  for

 taking  over  the  said  land  ;  and

 (c)  the  amount  of  loss  suffered  by  the
 Society  in  this  deal  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL)  :  (a)  As  intimated  by
 the  Society  an  advance  of  one  lakh  was  paid
 by  the  society  to  the  land  owners,
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 (b)  The  quantum  of  compensation  paya-
 ble  to  the  society  is  sub-judice.  The  land
 was  acquired  under  ‘Large  scale  acquisition,
 development  and  disposal  of  land  in  Delhi.

 (c)  Does  not  arise

 Quantity  and  Value  of  Tobacco  Purchased
 by  Cigarette  Manufacturers

 1800.  SHRI  JYOTIRMOY  8050  :  Will
 the  Minister  of  AGRICULTURE  be  pleased
 to  state  :

 (a)  the  quantity  and  value  of  tobacco
 purchased  by  all  cigarette  manufacturing
 companies  in  India  during  the  last  3  years  ;

 (b)  quantity  and  value  of  cigarette
 tobacco  supplied  by  Indian  Leaf  Tobacco
 Development  Company  to  cigarette  manu-
 facturers  in  India  during  the  said  period  :
 and

 (c)  name  of  such  companies  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 JAGANNATH  PAHADIA):  (a)  to  (c)  The
 information  is  not  available  and  is  being
 collected.

 Allotment  of  Quaricrs  in  New  Moti  Nagar,
 Delhi  on  Medical  Grounds

 1801,  SHRI  7,  NARASIMHA  REDDY:
 Will  the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  whether  some  ground  floor  quarters
 in  New  Mot:  Nagar,  New  Delhi  were  allotted
 to  persons  on  medical  grounds  ;

 (b)  if  so,  whether  all  the  basic  amenities
 viz  ,  water  and  electricity  have  been  provided
 in  those  quarter  ;  and

 {c)  if  not,  the  time  likely  to  be  taken
 to  provide  these  basic  amenities  to  the
 allottees  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.GUJRAL)  :  (a)  ‘Yes,  Sir.

 (b)  and  (c).  All  basic  ameaties  have  been
 provided  in  this  colony.  Steps  have  been  taken
 to  provide  individual  water  connections  and
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 domestic  lights  in  the  quarters  and  these
 works  are  likely  to  be  completed  in  one
 month  and  six  months  respectively.

 Allocation  of  Funds  te  Orissa  Under  Crash
 Programme  for  Rural  i:mployment  and

 their  Utilisation

 1802,  SHRI  K.  PRADHANI  :  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 State  :

 (a)  the  amount  sanctioned  to  Orissa,
 J'strict-wise  under  crash  programme  :

 (b)  whether  the  amount  was  spend  pro-
 perly  accoiding  to  the  direction  of  the  Central
 Government  ;  and

 (c)  the  instructions  given  to  the  State
 Governments  for  the  tmplementation  of  crash
 programme  ?

 THE  MINISILR  OF  STATE  IN  THLE
 MINISTRY  OF  AGRICULTURE  (PROF.
 SHER  SINGH)  :  (a)  A_  statement  (state-
 ment  J)  showing  the  amount  of  administrative
 approval  for  works  in  cach  district  of  Orissa
 and  the  amount  actually  released  in  1971-72
 is  latd  on  the  Table  of  the  House.  [Placed
 in  Liberary,  Sce  No,  LT-!628/72]

 (b)  and  (c).  A  statement  (statement  HI)
 showing  some  of  the  important  guidelines  laid
 down  for  implementation  of  works  under
 the  Crash  Scheine  for  Rural  Employment
 during  97l-72  is  laid  on  the  Table  of  the
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 House.  [Placed  in  Library.  See  No.  LT-
 1628/72]  The  detailed  report  for  1971-72
 showing  the  manner  in  which  the  amount
 sanctioned  has  been  spent  is  expected  within
 two  months.  Reports  so  far  received  show
 that  the  guidelines  laid  down  by  the  Central
 Government  are  being  generally  followed.

 Protection  of  Monuments  from  Mutilation
 in  Madhya  Pradesh

 1803.  SHRI  6.  C  DEXIT  :  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  there  are  ancient  monuments
 of  historical  and  architectural  importance  in
 East  Nimar,  West  Nimar  and  Hoshangabad
 District)  (Madhya  Pradesh)  ;  and

 (b)  if  so,  the  action  taken  so  far  to
 protect  these  monuments  from  mutilation  ?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  5.  NURUL  HASAN):  (a)  Yes  Sir.
 The  Centra!  Government  has  protected  nine-
 teen,  eight  and  six  monuments  in  East  Nimar,
 West  Nimar  and  Hoshangabad  Districts
 respectively.  A  list  of  these  monuments  is
 given  in  the  attached  statement,

 (b)  Theae  monuments  are  prese:ved  and
 protected  Uke  other  Cen‘rally  protected  monu-
 ments,  three  being  Monument  Attendants  to
 keep  watch  over  them.

 Statement

 Below  is  given  a  list  of  Centially  protected  monuments  in  the  three  districts  mentioned
 in  the  body  of  the  question.

 EAST  NIMAR

 Name  of  Monuments S.  No.  Locality

 i.  Burhanpur  Palace  situated  in  the  fort

 2.  -do-  Raja’s  Chhatri  near  Bordha  Ghat

 3,  -do-  Tomb  of  Nadir  Shah  and  compound

 4.  -do-  Tomb  of  Shah  Shuja  and  compound

 5.  -do-  Bibi  Sahib’s  Masjid  and  compound

 6.  «do-  Churiwalonki  Masjid  outside  the  Itwara  gate

 7.  -do-  Tomb  of  Adif  Shah  Faruki

 -do-  Tomb  of  Shah  Nawaz  Khan

 Hammam  Khana  in  Chowk  Mohalla
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 S  No.  Locality  Name  of  Monuments

 10.  Ahukhaoa  Ahukhana  site  with  compound  wall,  pavilion  and  tank

 It.  Asirgarh  Idgah

 12.  -do-  Mahadco  temple

 13.  -do-  Tomb  of  Shah  Numa

 14.  -do-  Whole  fort,  including  all  the  walls,  Sat  Darwaza,  mosque  and  temple
 inside

 15.  Mahal  Gurara  Mohal  Gurara  Palaces  or  buildings  on  both  sides  of  the  Gurara
 (Utaoli)  river  and  two  masonry  Dams  in  the  river

 16.  Mandhata  Chandsuray  Gateway

 7,  -do-  Chaubis  Avtar  temple  with  its  contents

 18,  -do-  Siddheswara  or  Siddhnath  temple

 19,  Godadpura  Amleshwar  alias  Mamieshwar  group  of  temples  tncluding  Kaleshwar
 (Onkar  Mandhata)  temple

 WEST  NIMAR

 l.  Raver  Oid  Sera

 2  Raverkhedi  Brindaban  dedicated  to  the  memory  of  Shrimant  Bayt  Rao  Peshwa

 3.  -do-  Chhatri  inside  the  Serai

 «do-  Mam  gate  and  remaining  potion  of  the  Peshwa’s  re  wdence  of
 fortress

 5  Un  Chaubara  Dera

 6.  -do-  Jain  temples  I  to  3

 7.  -do-  Temples  of  Mahakaleshwar  |  and  2

 -do-  Temple  of  Nilakantheshwar

 HOSHANGABAD  DISTRICT

 l,  Bariam  Rock  shelicr  known  as  Putli  lane  near  Sambourne  Cave

 2.  Joga  Old  Mughal  fort

 3.  Kalamari  Adamgarh  rock  with  paintings

 4,  Pachmarhi  Cave

 5-  -do-  Dorothy  Deep  rock  shelters

 6.  Villages  Kalamdi,  Ancient  site  and  Adamgarh  Rock  shelters
 Rasulia  and
 Kishanpur

 अध्य  प्रदेश  में  ग्रांड  ट्रक  रोड  की  टूटी  फटी  (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं,

 स्थिति  और

 I804,  श्री  गया  चरण  दीक्षित  :  क्‍या  (ग)  जब्त  सड़क  की  मरम्मत  के  लिए  चौथी

 नौवहन  और  परिवहन  मंत्री  यह  बताने  की  कृपा  और  पांचवी  पंच  वर्षीय  योजनाओं  में  मध्य  प्रदेश

 करेगे  कि  :  के  लिए  कितनी  धनराशि  नियत  की  गई  है  ?

 (क)  क्या  मध्य  प्रदेश  से  होकर  जाने  बाली  संसाधन  कार्य  तथा  नौवहन  और  परिवहन

 स्त्री  ट्रंक  रोड  टूटी  फूटी  स्थिति  मे  है,  मंत्री  (भी  राज  बहादुर)  :  जी०  टी०  रोड  जो
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 कलकत्ता  को  दिल्ली  से  मिलाती  है  मध्य  प्रदेश  से

 होकर  नहीं  जाती  ।  यदि  सदस्य  राष्ट्रीय  राज

 मांगें  सं>3  का  उल्लेख  कर  रहे  हैं  तो  उत्तर  निम्न

 प्रकार  है

 (क)  जी  नही

 (ख)  प्रश्न  ही  नहीं  उठता  |

 (ग)  लगभग  261  लाख  रुपये  की  लागत

 पर  मध्य  प्रदेश  में  राष्ट्रीय  राजमार्ग  स०  के  विकास

 कार्यों  को  चौथी  पंच  वर्षीय  योजना  के  दौरान

 शुरू  करने  का  प्रस्ताव  है  जहां  तक  पांचवी  पंच-

 वर्षीय  योजना  का  सम्बन्ध  है  योजनाओं  को  अभी

 अंतिम  रूप  से  बनाया  जाना  है  ।

 12.  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTFD  DISRUPTION  OF  BANKING
 SYSTEM  IN  ANDHRA  PRADESH

 sit  रामावतार  शास्त्री  (पटना)  :  मैं

 अविलम्बनीय  लोक  महत्व  के  निम्न  विषय  की

 ओर  वित्त  मंत्री  का  ध्यान  दिलाना  चाहता  हूं
 और  प्रार्थना  करना  चाहता  हूं  कि  वह  इस  बारे  में

 एक  वक्तव्य  दें  :

 “आंध्र  बैक  लिमिटेड,  स्टेट  बैक  आफ  इंडिया

 और  रिजर्व  बैंक  आफ  इंडिया  में  आन्दोलन

 होने  के  कारण  आंध्र  प्रदेश  में  तीन  मार्च,

 972  से  बैक  व्यवस्थ  अस्त  व्यस्त  हो  जाने

 के  समावार

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  Mr.  Speaker,  Sir,  The  banking
 industry  in  parts  of  Andhra  Pradesh  has  been
 affected  by  the  strikes  in  some  branches  of
 Andhra  Bank  Limited  and  State  Bank  of
 India  and  in  the  Hyderabad  Office  of  the
 Reserve  Bank  of  India.

 In  the  Andhra  Bank  Limited  a  dispute
 has  arisen  out  of  a  claim  of  the  workmen  staff
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 union  to  be  the  sole  bargaining  agent  for  the
 officers  also.  77  branches  out  of  a  total  of
 219  have  been  completely  affected,  while  in
 others  work  is  being  carried  on  with  such  staff
 as  is  available.  It  is  reported  that  efforts  are
 being  made  the  parties  to  settle  the
 dispute.

 by

 The  agitation  in  the  State  Bank  of  India
 has  arisen  out  of  intra-union  disputes.  As
 reported  by  the  State  Bank  of  India,  the  Award
 staff  union  at  the  circle  level  at  Hyderabad  split
 into  two  groups  some  months  ago,  One  group
 owing  allegiance  to  the  All  India  State  Bank
 of  India  Staff  Federation,  which  is  the  recog-
 nised  federation  of  the  bank  at  the  all-India
 level]  and  the  other,  to  the  All  India  Bank
 Employees  Association.  As  a  result  of  the
 agitation,  it  is  reported  that  the  itistruments
 of  the  State  Bank  of  India  are  not
 being  accepted  by  the  other  banks  even  at  the
 clearing  houses.

 In  the  Hyderabad  Office  of  Reserve  Bank
 of  India  a  dispute  has  arisen  in  the  matter  of
 posting  of  staff  Officer  Grade  II  from  Madras
 and  Trivandrum  in  the  Agricultu  al  Credit
 Department  at  Hyderabad.  On  i2th  March,
 the  Association  served  a  strike  notice  on  this
 issue  and  before  conciliation  proceedings  had
 commenced,  the  employees  of  the  Hyderabad
 Office  went  on  a  lightning  strike  on  the  ground
 that  one  of  the  promoted  staff  Officers  Grade
 tl  was  allowed  to  join  duty  in  Hyderabad
 Office.  Though  Reserve  Bank  of  India  had
 discussions  with  the  union  reptésentatives,  no
 settlement  could  be  reached.

 While  the  actual  dislocation  im  work  is
 confined  only  to  afew  of  the  branches  in
 Andhra  Pradesh,  work  in  the  Charing  Houses
 of  Hyderabad,  Vijayawada,  Guntur,  Kakinada
 and  Visakhapatnam  has  also  stopped.  This
 has  affected  other  banks,  as  they  are  finding
 it  difficult  to  meet  thelr  commitmen‘s  and  in
 obtaining  funds.  However,  when  a  Clearing
 House  does  not  function,  banks  are  free  to
 present  at  the  counters  of  drawee  banks  and  in
 some  centres  this  procedure  is  being  observed.
 The  banks  concerned  are  making  efforts  to
 bring  about  an  understanding  and  to  restore
 normalcy.

 शस  रामावतार  शास्त्रो  :  मंत्री  महोदय  ने

 जो  वक्तव्य  अभी  पढ़ा  है  वह  निराशाजनक
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 [श्री  रामावतार  शास्त्री ]

 बक्‍्तब्य  है  |  इसमें  बातों  को  तोड़  मरोड़  कर

 रखने  की  कोशिश  की  गई  है  जिससे  स्थिति  की

 बातचीत  की  जानकारी  नहीं  होती  तथा  नौकर-

 शाहों  का  बचाव  होता  है।  मैं  इन  तीन  बैंकों  के

 बारे  में  कुछ  बातें  कह  कर  आपके  माध्यम  से  मंत्री

 महोदय  से  प्रदन  प््छूंगा  ।

 पहली  बात  तो  यह  है  कि  आध्र  बैक  लिमिटेड

 मे  नौ  मार्च  से हड़ताल  बल  रही  है  |  इस  बंक

 में  हड़ताल  का  यह  पहला  मौका  नही  है।  कई  बार

 पहले  भी  हृ ताले  हुई  है  ।  पहली  हडताल  968

 में  हुई  भरी  ।  उस  समय  8  कर्मचारियों  को

 प्रबन्धकों  ने  सस्पेंड  कर  दिया  था,  मुरत्तिब  कर

 दिया  था  दूसरी  हडताल  970  में  हुई  थी
 और

 यह  तीसरी  बार  उसी  तरह  के  सवाल  पर  हडताल

 चल  रही  है।  आंध्र  बैक  लिमिटेड  प्राइवेट  ट्रैक्टर

 का  बैक  है,  सबसे  बडा  बैक  है  हिन्दुस्तान  में  जिस

 की  पंजी  अस्सी  करोड  है।  इस  बैक  को  टाटा  तथा

 दूसरे  इजारेदार  पूंजीपतियों  का  सरक्षण  प्राप्त  है

 aa  के  राष्ट्रीकरण  के  बाद  इस  बेवा  में  उन

 तमाम  लोगो  ने,  पूंजीपतियों  ने  जिन्हें  मुआवजे  की

 रकम  दी  गई  थी,  इसी  बैक  में  उस  राशि  को  जमा

 किया  और  इसीलिए  इस  बैक  की  पूंजी  अस्सी

 करोड  है  ।  यहा  के  जो  अधिकारी  है  वे  बराबर  से

 कर्मचारी  विरोधी  नीति  पर  चल  रहे  है  जिसका  यह

 सबूत  है  कि  तीन-तीन  बार  यहां  हडताल  हुई  है  t

 यहा  के  मजदूर  शान्तिमय  तरीके  से  हड़ताल  पर  है  ।

 कोई  वायोलेंस  या  हिंसा  की  घटना  नहीं  हुई  है  |

 यहां  के  छवि  44  अफसरो  और  कर्म चा  रियो  को

 नौकरी  से  मिसाल  दिया  गया  है,  बीस  को  सापेक्ष

 कर  दिया  गया  है,  चौदह  को  गिरफ्तार  किया  गया

 है,  जिनमे  पांच  महिलायें  भी  है  और  सोलह

 कर्मचारियों  को  दूसरे  तरीके  से  ट्रांस्फर  वर्ग रह

 करके  दलित  किया  गया  है)  यह  कहा  भया  है  कि

 बैक  में  इंटर  यूनियन  राइवलरी  है  ।  आंध्र  प्रदेश

 बैक  एम्प्लायीज्ञ  यूनियन  ही  एक  मात्र  उनकी

 प्रतिनिधि  सस था  है  और  उसको  कमजोर  करने  के

 लिए  वहां  के  अधिकारी  स्टेज  यूनियन  पैदा  करके

 झगड़ा  पैदा  करवा  रहे  हैं  जिसका  असर  बहो  के

 आर्थिक  जीवन  पर  बुरा  पड़  रहा  है,  कारोबार
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 ठप्प  है,  लोगों  को  मुसीबतें  उठानी  पड़  रही  हैं।

 उसी  तरह  से  स्टेट  बैक  आफ  इडिया  के  बारे

 में  भी  है।  वहा  जो  ब्यूरोक्रेट्स  हैं,  जो  नौकरशाह

 है,  &  राष्ट्रीयकरण  के  बाद  तिलमिलाए  हुए  है  और

 वे  राष्ट्रीयकरण  की  नीति  को  फेल  करना  चाहते

 है  I  बे  कर्मचारियों  के  साथ  उलझ  करके  उन्हें

 तरह-तरह  से  तग  करने  की  कोशिश  कर  रहे  है,

 स्टर्ज  यूनियन  पैदा  करके  वहा  जो  प्रतिनिधि  मूलक

 यूनियन  है  उसको  कमजोर  कर  रहे  है  ॥  स्टेट

 बैक  आफ  इंडिया  में  भी  इसी  तरह  से  राइवल

 यूनियन  को  खड़ा  करके  वहा  काम  किया  जा  रहा

 है।  रिजर्व  बैक  में  भी  इसी  तरह  का  सवाल  है।
 तीनो  में  मुख्य  बात  यही  है  ।

 'रिजवी  बैक  में  एक  साहू  पहले  से  समझौते  की

 बात  कुछ  मांगों  को  लेकर  चल  रही  थी।  ब्रीच-

 वाइज़  बेसिस  पर  सी निया रिटी  और  प्रोमोशन

 दिया  जाए,  इन  दो  सवालो  पर  एक  साल  से  वार्ता

 चली  आ  रही  थी  1  सतरह  मार्च  को  दोनो  पक्षों

 में  समझौते  पर  हस्ताक्षर  होने  वाले  थे  लेकिन  दसी

 बीच  उसका  इन्तजार  किए  बगैर  ही  कुछ  लोगो  को

 एक  को  त्रिवेन्द्रम  स ेऔर  दं।  जो  मद्रास  से  हैदराबाद
 लाकर  प्रोमोशन  दे  दिया  गया  ।  अगली  बात  गह

 नही  है  कि  यूनियन  ने  गोन्दम। स्  किया  है  और

 नौकरशाह  पाक  साफ  है।  असल  में  नौकरशाह

 इसके  लिए  जिम्मेदार  है।  अगर  यह  स्थिति  चलती

 रही  तो  काम  नहीं  हो  पाएगा  ।  नोटिस  कैसा  इशू
 होता  है,  इसको  आप  देखे  भारी  बैक  लिन  के

 प्रबन्धकों  ने  एक  कर्मचारी  को  यह  छि  कर'**

 अध्यक्ष  महोदय  :  थोड़ा  बहुत  रूल  भी

 देखिये  ।

 श्री  शा  उतार  शास्त्रों  : औरों  को  आप  दस-

 दस  मिनट  देते  हैं
 °°

 अध्यक्ष  सरोवर  :  इतना  बेचैन  के  होते  है  1

 मेरी  बात  सुन  तो  लें।  दो  चार  मिनट  में  आपने

 इन्द्र रोड स्थन  दे  दी  ।  अब  आप  सवाल  कर

 लीजिये  1  भाषण  तो  न  करिये।  प्रश्न  करिये।

 दो  चार  मिनट  मैं  देता  हूं  ।  पांच  मिनट  आपने  ले

 लिये  है
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 SHRI  S.M.  BANERJEE  (Kanpur)
 Then  you  should  allow  us  to  read  the  whole
 thing.  We  never  wanted  to  doso;  that  is
 why  we  put  it  in  the  form  of  questions.  If  you
 allow  us  to  lay  it  on  the  Table  of  the  House
 we  can  lay  it  on  the  Table  of  the  House.

 MR.  SPEAKER  :  It  started  as  a  calling
 attention  motion.  The  Member  was  allowed  to
 ask  a  question  for  clarification

 अब  इसको  भाषण  की  शत्  मे  नही  बदलना

 चाहिए।

 श्री  एस०  एम०  वर्षो  :  थोड़ा  सा

 अध्यक्ष  महोदय  :  थोड़ा  सा  ती  मैं  इजाजत
 दे

 देता  हु  लेकिन  वह  तो  बैठने  का  नाम  ही  नहीं
 कैसे  है।

 शी  रामावतार  शास्त्री  :  मैन  यह  कहा  था

 कि  एक  दिन  या  दो  घण्टे  किसी  ने  हड़ताल  की

 सीमित  लग  से,  उस  की  महीने-महीने  की  तन्ख्वाह
 काट  ली  गई  है।  मै  इसी  के  सिलसिले  में  वह  चिट्ठी
 पढ़  रहा  था।  आंध्र  बैक  लि०  के  एक  अफसर  ने

 यह  चिट्ठी  लिखी,  मैं  उसका  थोड़ा  सा  भाग  पढ़े
 देता  हू  ;

 *“You  have  failed  to  perform  your  required
 functions  and  conduct  yourself  as  a  res-
 ponsiblie  officer  of  the  Bank.  We  have  lost
 confidence  in  you  and,  therefore,  you  are
 discharged  from  the  service  of  the  Bank
 with  immediate  effect.”

 दस  तरह  का  बर्ताव  और  व्यवहार  यहां  के  बैक

 वाले  कर  रहे  हैं।  इसलिए  मे  उसको  सुनाना
 चाहता  था  इतना  ही  नही  है  दो  धण्टे  यॉ  एक
 दिन  की  किसी  ने  हड़ताल  की  और  छब्बीस  दिन

 की  उस  की  तनख्वाह  काट  ली  गई,  जो  सरासर

 अन्याय  ऐ  t  अब  मै  प्रश्न  पूछना  चाहता  हूं  ।

 बया  यह  सच  है  कि  मार  बैक  लिमिटेड  में

 हडताल  प्रारंभ  होने  से  पूर्व  आंध्र  बैक  एम्प्लाईज

 यूनियन  ने  बैक  मैनेजर  की  उपस्थिति  में  केन्द्रीय

 श्रम  मंत्री  श्री  खाडिलकर  के  समक्ष  प्रस्ताव  रखा

 था  कि  पंच  की  हैसियत  से  बहु  स्वयं  या  केन्द्रीय
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 लेबर  कमिश्नर  या  रिजनल  लेबर  कमिश्नर  विवाद

 का  फैसला  कर  दें  जिसे  बैंक  के  संचालकों  एवं
 प्रबन्धकों  ने  स्वीकार  नहीं  किया  और  नया  ऐसा
 करने  के  छिप  उनके  पास  कोई  औचित्य  था  ?

 दूसरा  प्रश्न  यह  है'*  (व्यवधान)  मैं  अंग्रेजी  मे

 ही  पढ़े  देता  हू  ।

 Is  it  a  fact  that  the  Chairman,  General
 Manager  and  Assistant  General  Manager  of
 the  Andhra  Bank,  who  have  been  inducted
 from  outside  the  ranks  of  the  Bank,  have  re-
 fused  to  recognise  the  fundamental  right  of  the
 employees,  including  the  officers,  guarantecd
 under  the  Constitution  of  India,  to  foim  asso-
 ciations  and  join  trade  unionsof  their  own
 choice,  consisting  of  all  cadies  of  employees,
 viz,  that  of  officers,  clerks  and  subordinate
 staff  and  these  outside  top  brasses  have  let
 loose  a  reign  of  terror,  repression,  insult  and
 abuses  on  the  officers  of  the  Bank  who  have
 ultimately  heen  compelled  to  sesort  to  agita-
 tion  ?

 iB  it  also  not  a  fact  that  there  are  all-
 cadre  employces’  unions  in  the  United  Bank
 of  India,  Central  Bank  of  India  and  Dena
 Bank  and  also  in  the  New  Bank  of  India  in
 the  private  sector,  and  the  managements  of  the
 said  Banks  discuss,  negotiate  and  settle  the
 grievances  of  the  officers  and  employees  through
 their  associations  and  unions  ?

 Is  it  a  fact  that  the  State  Bank  of  India
 management  has  violated  the  code  of  discipline
 by  refusing  to  discuss  and  settle  the  disputes
 with  the  State  Bank  of  India  Staff  Union,
 Andhra  Pradesh,  which  was  recognised  by  the
 Bank  under  the  code  of  discipline  and  is  pam-
 pering  a  rival  minority  union  by  victimising
 the  members  of  the  illegally  de-recognised  union
 by  way  of  charge-shecting,  suspensians  and
 transfers  ?

 Is  tt  also  a  fact  that  because  of  the  attitude
 of  the  management  of  the  State  Bank  of  India
 towards  the  recognised  union,  there  is  conti-
 nued  disturbance  in  the  Bank  in  Andhra  Pra-
 desh  for  the  last  one  year,  and  isit  also  a
 fact  that  the  management  of  this  Bank  follow-
 ed  the  same  tactics  in  1970  and  there  by
 blocked  the  normal  banking  in  Bihar  State
 for  87  days  ?

 Is  it  a  fact  that  the  Reserve  Bank  manage-
 ment  has  been  discussing  with  the  Employecs’
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 Association  for  more  than  one  year  the  rules
 pertaining  to  their  promotion  policy  and  had
 almost  agreed  to  fil!  the  vacancies  in  the  offi-
 cers’  cadre  in  its  offices  from  amongst  the
 local  employees  and  such  a_  setilement  was  to
 be  signed  between  the  management  and  the
 Employees’  Association  on  79  March,  1972,
 but  in  utter  disregard  to  the  understandings  on
 the  promotion  policy,  the  Reserve  Bank
 Management,  on  5  March,  492  posted
 at  Hyderabad  one  person  from  Trivandrum  and
 to  from  Madras  with  a  view  to  forestalling  the
 promotion  of  Hyderabad  employees  thus  caus-
 ing  bettcrness  amongst  the  employees  at
 Hyderabad,  resulting  in  the  prescnt  agitation  ?

 MR.  SPEAKER:  I  am  not  going  to
 allow  such  exploitation  of  the  procedure.  It
 is  just  a  headache  The  rules  have  been  made
 by  this  House  and  they  are  not  to  be  distorted
 by  this  House.  This  gentleman  would  not  sit
 down  and  would  not  Irsten.

 श्री  रामावतार  शास्त्री  :  अध्यक्ष  महोदय,

 तीन  बैंकों  का  इतना  बड़ा  सवाल  है  और  मन्नी

 महोदय  ने  गोलमाल  जवाब  दिया।  इसीलिए

 पूछना  पड़  रहा  है

 PROF.  MADHU  DANDAVATE  (Raja-
 pur)  :  Those  who  respect  the  rules  always
 suffer.

 MR.  SPEAKER  :  also  suffer.  You
 cannot  imagine  the  torture  I  have  to  suffer
 sometimes  when  I  have  to  stand  all  this,  Only
 one  question  is  going  to  be  allowed.

 श्री  रामावतार  शास्त्री  :  नहीं,  अध्यक्ष

 महोदय,  ऐसा  मत  कहिए  1  मैंने  तो आपकी  बात

 मानी  और  यही  निवेदन  किया  कि  तीन  बैंकों  का

 सवाल  है  और  तीन  क्वेश्चन्स  है

 SHRI  K.  R.  GANESH  :  The  Govern-
 ment  is  concerned  about  the  dispute  in  the
 three  banks  in  Andhra  Pradesh,  which  has
 caused  suffering  tothe  public.  All  these
 matters  pertaining  to  Andhra  Bank,  State
 Bank  and  Reserve  Bank  are  matters  of  dispute
 which  the  hon.  member  has  mentioned.  That
 is  the  stand  the  trade  unions  have  taken  in  the
 matter  of  disputes.  The  position  is,  negotia-
 tions  are  in  progress  in  all  the  three  banks.
 The  intention  of  the  hon.  members  was  to
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 focus  the  attention  of  the  House  on  the  serious
 dislocation  of  economic  life  of  Andhra  Pradesh
 as  a  result  of  this  dispute.  You  would  agree
 that  if  I  go  into  the  merits  of  each  dispute
 mentioned  by  him  and  take  a  stand,  it  will  not
 be  correct  because  negotiations  are  already
 going  on.  The  Labour  Minister  is  already
 seized  of  the  matter.  The  conciliation  machi-
 nery  is  already  in  the  process.  The  hon.
 member  referred  to  the  offer  of  arbitration  be-
 ing  made  by  the  trade  union  representatives.
 That  also  will  be  taken  into  consideration.  I
 can  only  appeal  to  the  hon.  members  that  it
 will  be  necessary  to  create  a  proper  climate  in
 which  these  negotiations  could  succeed.

 SHRI  S.M.  BANERJEE  On  a  point
 of  order,  Sir.  Mr  Shastri  referred  to  the  Union
 Labour  Minister,  Mr.  Khadilkar.  The  Finance
 Minister  also  referred  to  Mr  Khadilkar  in  his
 reply.  This  calling  attention  which  should
 have  been  diverted  to  the  Labour  Minister  has
 becn  given  to  the  Finance  Minister.  Fortu-
 nately,  the  Labour  Minister  is  also  present.
 You  can  direct  him  to  say  something,  so.  that
 the  strike  may  come  to  an  end.  The  point
 of  order  is,  since  the  name  of  the  Labour
 Minister  has  been  mentioned  and  he  ts  here,
 he  may  be  directed  to  say  something  He
 says,  the  Labour  Mumister  is  seized  of  the
 problem.  The  problem  has  not  been  seized
 by  the  Finance  Minister.

 MR.  SPEAKER  :  The  calling  attention
 is  directed  to  the  Finance  Minister  and  he  is
 replying  to  it.  As  for  other  ministers,  they
 have  no  notice  of  it.  HowcanI  ask  them  to
 reply  ?  Simply  because  some  other  minister
 happens  to  be  present  and  the  minister  who
 is  replying  says  that  the  other  Minister  has
 been  asked  to  settle  it,  that  does  not  entitle  a
 member  to  insist  that  the  other  Minister  should
 reply.  After  all,  you  must  be  reasonable  in
 what  you  say.  I  know  the  minister  himself
 may  be  very  impatient  to  reply,  but  I  do  not
 want  to  set  up  such  a  precedent.

 SHRI  MALLIKARJUN  (Medak)  :  I  do
 not  want  to  take  much  time  of  the  House,  but
 as  has  been  mentioned  in  the  statement  itself,
 the  state  of  affairs  in  Andhra  Pradesh,  parti-
 cularly  in  Hyderabad,  Visakhapatnum,  Kaki-
 nada  and  Guntur  is  such  that  the  work  has
 been  paralysed  and  normal  transactions  have
 been  interrupted  to  such  an  extent  that  i

 necessitates  the  intervention  of  the  Government
 of  India,  particularly  the  Finance  Ministry  and¢
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 Labour  Ministry,  immediately  for  an  amicable,
 settlement  betwcen  the  Board  of  Directors  of
 this  private  sector  bank  and  the  employees,
 who  have  been  the  victims.  The  arrest  of  five
 women  on  charges  of  criminal  intimidation
 and  violence  is  very  deplorable.  So  far  as  the
 Reserve  Bank  office  at  Hyderabad  is  concerned
 the  posting  of  staff  Officer  Grade  वा  from
 Madras  and  Trivandium  is  also  highly  diplor-
 ble,  because  the  staff  in  Hyderabad  arc  still
 available  at  the  disposal  of  the  bank.  I  appeal
 to  the  minister  to  intervene  immediately  and
 bring  about  an  amicable  settlement.

 MR.  SPEAKER  :  It  is  just  an  appeal  ;
 no  question.

 SHRI  K.  R.  GANLSH  :  Yes,  Sir,  The
 conciltation  machinery  is  in  progress.

 SURI  J.  RAMLSHWAR  RAQ_  (Mah-
 bubnagar)  +  Whether  it  is  the  Andhra  Bank
 or  the  State  Bank  or  the  Reserve  Bank,  the
 only  pomt  that  has  emerged  is  that  Andhra
 Pradesh  area  seems  to  have  becn  chosen  as  a
 staging  area  for  devcloping  conflict  strategies.
 itis  reported  that  the  conflct  is  so  serious
 that  one  of  the  Agents  died  of  a  heart  attack  ;
 ldo  not  know  if  this  is  true.  I  amalso  told
 that  cheques,  drafts,  etc.,  in  the  various  bran-
 ches  are  not  only  not  attended  to  but  are  just
 thrown  into  the  waste  paper  basket.  What-
 cver  be  the  merits  or  demerits  of  the  dispute,
 this  matter  has  been  going  on  for  a_  whole
 month  and  commerce,  industry,  business  and
 trade  are  suffcring  lam  surprised  that  the
 Minister  says  that  efforts  are  being  made  by
 the  parties  to  settle  the  dispute.  A  month  has
 gone  by  and  normal  business  has  come  toa
 standstiJl.  In  another  part  of  the  statement,
 he  says  :

 “SJowever,  when  a  Clearing  House  does
 not  function,  banks  are  free  to  present  at
 the  counters  of  drawee  banks  and  in  some
 centres  this  procedure  is  being  observed.”’

 This  answer  is  neither  here  nor  there,  If  that
 is  so,  why  have  a  clcarihg  nouse  at  all?  The
 entire  functioning  of  the  banking  system  comes
 to  a  standstill  if  the  clearing  house  does  not
 function.  The  hon.  Minister  must  be  having
 his  own  bank  account  and  he  must  realise  the
 difficulties.  The  entire  community  including
 businessmen,  trade  and  industry  and  even  pri-
 vate  individuals  who  want  to  cash  cheques
 are  suffering.  Will  the  Government  look  into
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 this  and  tell  the  House  whether  it  wants  to  do
 something  or  allow  the  strike  to  go  on  for
 another  month  ?

 SHRI  K_  R.  GANESH  :  In  the  beginning
 of  my  statement,  I  conceded  that  this  unfortu-
 nate  dispute  has  led  the  economic  life  of
 Andhra  Pradesh,  pertaining  to  thosc  who  have
 bank  accounts,  to  come  to  a  standstill.  But
 there  is  a  procedure  under  labour  statute  to
 settle  labour  disputes,  Direct  negotiations  are
 going  on  ;  conciliation  machinery  is  in  process,
 The  Labour  Minister  is  seized  of  the  matter.
 Nothing  more  can  be  done  by  the  Government
 of  India.

 SHRI  P.  NARASIMHA  REDDY
 (Chittoor)  :  After  going  through  the  statement
 made  available  by  he  hon,  Minister  and  the
 replies  he  has  given  to  previous  Members  who
 have  ratsed  the  issue,  I  totally  agree  with  him
 that  a  suitable  climate  for  a  quick  and  amica-
 ble  settlement  of  the  dispute  should  take  place,
 I  regret  very  much  thal  the  dam.  ge  caused  to
 Andhra’s  econemy  asa  whole  is  much  more
 than  disclosed  in  the  statement.  In  fact,  Sir,
 you  might  have  gone  through  some  of  the
 reports  in  the  papers  recently,  in  Hindu,
 where  it  is  stated  that  every  walk  of  cconomic
 life,  every  activity  in  Andhra,  has  been  very
 much  affected  and  things  cannot  be  allowed
 to  go  on  in  such  a  state  of  drift  any  longer.

 I  would  like  to  ask  one  or  two  questions
 from  the  hon,  Minister  and  resume  my  seat.
 Is  it  enough  for  the  Government  of  India  to
 express  pious  hope  that  the  negotiations  that
 are  going  on  will  come  to  a  satisfactory  con-
 clusion  ?  In  my  Opinion,  this  question  deserves
 a  through  reply  from  the  hon.  Minister.  These
 negotiations  have  been  going  on  since  very  iong
 and  they  have  not  yielded  any  results  so  far,
 On  the  other  hand,  the  situation  is  developing
 from  bad  to  worse  leading  to,  as  some  hon.
 Members  have  referred  to,  many  untoward  and
 undesirable  things,  that  is,  intimidation,  vio-
 lence,  etc  ,  being  indulged  in.  4  0  not  know
 whether  that  is  a  fact.  I  expect  the  hon.
 Minister  to  confirm  it.  The  _  intimidation,
 violence,  ctc.  is  being  indulged  in  by  both,  the
 management  and  the  employces  concerned.  In
 view  of  this  detcriorating  situation,  I  ask  the
 hon.  Minister  whether  any  active  decisive  inter-
 vention  is  contemplated  to  bring  the  situation
 under  control  and  terminate  this  unfortunate
 state  of  affairs.
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 SHRI  S.  M.  BANERJEE  :  It  will  help  if
 the  Labour  Minister  gives  some  reply.

 SHRI  INDRAJIT  GUPTA  (Alipore)
 It  is  very  unfair  to  ask  the  Finance  Minister
 to  go  on  giving  replies.  This  is  a  labour  dis-
 pute.

 SHRI  K.  R.  GANESH  :  As  I  have  already
 indicated,  the  Labour  Ministee  himself  has  had
 discussions  with  the  representatives  of  the

 employees’unions  and  he  is  seized  of  the  matter.
 The  Labour  Minisiry  and  =  other  machinery
 under  the  statute  are  trying  to  settle  this  matter
 as  quickly  as  possible.

 SHRI  K.  SURYANARAYANA  (Eluru)  :
 Sir,  there  is  not  much  to  question  the  Finance
 Minister  because  he  has  entrusted  the  job  to
 the  Labour  Minister.  Particularly  why  J  want
 to  put  a  question  to  the  Finance  Minister
 directly  is  that  the  Finance  Minister  is  res-
 ponsible  for  the  development  of  not  only  indus-
 try  but  agriculture  also.  The  Members  are
 concerned  with  both  the  sectors,  the  develop-
 ment  sector  as  well  as  labour  sector  who  are
 concerned  with  banks.

 On  the  30th  of  last  month,  the  Labour
 Minister  replied  that  the  matter  is  being  con-
 sidered  and  the  Chief  Labour  Commissioner
 is  also  in  touch  wilh  labour  unions.  Again,
 this  disease  of  strike  and  agitations  was  spread
 to  the  entire  country  wherever  the  Andhra
 Bank  is  having  their  branches.  Andhra  Bank
 is  the  biggest  bank  in  Andhra  Pradesh.  It
 had  been  started  by  Dr.  Pattabhi  Sitaramayya
 with  a  few  thousands  of  rupees  as  capital.
 Now  it  has  come  up  to  such  a  position.

 l  understand  that  up  till  now  the  Chair-
 man  and  the  Custodian  was  seen  to  be  a  capa-
 ble,  energetic  and  very  strong  man  but  in  the
 matter  of  settlement  with  the  labour  union
 workers  he  is  not  showing  his  competence  or
 intelligence  or  banking  experience.

 So  far  as  the  Andhra  Bank  is  concerned;
 the  main  issue  of  this  agitation  is  the  claim
 of  the  employees’  union  that  under  the  Trade
 Unions  Act  of  926  the  officer  staff  cannot  .be
 denied  the  right  to  join  the  workmen's  staff
 union.  That  is  the  only  dispute  to  be  decided
 by  the  Labour  Ministry  or  the  Government  of
 India.  According  tothe  Acs,  officers.  also
 could  join  the  workmen’s  staff  union.  That
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 is  the  contention  of  the  employees  according  to
 the  paper  circulated  to  us.

 The  Andhra  Chamber  of  Commerce  has
 also  passed  a  resolution  requesting  the  Govern-
 ment  to  end  the  strike  because  they  are  concer-
 ned  with  it.  Whatever  it  is,  the  industry  is
 losing.  Yesterday's  news  is  that  the  bank
 strike  in  Andhra  Pradesh  has  also  affected
 agricul‘ural  operations  because  though  the  har-
 vested  paddy  from  the  rabi  crop  has  already
 started  coming,  particulary  in  my  _  district  of
 West  Godavari,  the  papers  say  that  they  can-
 not  buy  and  pay  for  the  produce  because  their
 funds  arc  locked  up  in  the  banks,  particularly
 in  the  Andhra  Bank.  That  is  why  we  have
 particu'arly  addressed  this  question  to  the
 Minister  of  Finance.  He  is  also  directly  res-
 ponsible  for  sctiling  the  matter  as  early  as
 possible  in  the  interest  not  only  of  the  union
 but  also  of  the  development  of  industry.

 I  associate  mysclf  with  Shri  Shastri  and
 other  friends  who  have  asked  other  questions.
 I  think,  as  the  Finance  Minister  said,  it  may
 bz  settled  not  only  as  eurly  as  possible  but  at
 once  or  tomorrow.  All  the  representatives  are
 here.  Once  the  Central  Labour  Commissioner
 had  negotiated  but  the  talks  ended  without
 any  results,

 Not  only  employees  of  the  Andhra  Bank
 but  those  of  the  State  Bank  have  also  started
 having  some  grievance.  Our  friends  have
 placed  their  grievance  also  before  the  Minister.
 When  the  Reserve  Bank  and  those  two  banks
 were  carrying  on  the  agitation,  the  staff  of
 other  banks  was  not  accepting  cheques  and
 other  instruments  on  those  two  banks.  The
 situation  worsened  when  on  I5th  March  em-
 ployees  of  the  Reserve  Bank  also  started  an
 agitation.  The  Andhra  Bank  is  a  private
 bank.  It  is  having  deposits  worth  Rs.  80
 lakhs  or  Rs.  90  fakhs.  It  is  high  time  that  it
 is  nationatised.  The  staff  and  the  officers  also
 wanted  it  to  be  nationalised.

 MR.  SPEAKER  :  I  am  waiting  for  your
 question.

 SHRI  K.  SURYANARAYANA  :  I
 simply  wanted  to  bring  these  things.  to.  his
 notice.  The.  Reserve  Bank  is  the  direct  con-
 cern  of  the  Government  ‘of.  India.  The
 State  Bank.  also  is  the  direct  concern  of  the
 Government  of  India.  ‘Work  at  the
 clearing.  house.  in  the  Reserve,  Bank.  in
 Hyderabad,  through  which  cheques  and  other.
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 banking  instruments  to  the  tune  of  Bs,  2.5
 crores  pass  on  an  average  daily,  remains  sus-
 pended  since  3rd  March.  It  it  not  only  a
 Jabour  dispute.  The  entire  banking  system
 has  been  paralysed  in  Andhra  Pradesh,  That
 is  why  we  want  to  know  from  the  Finance
 Minister  what  steps  he  is  going  to  take  to  solve
 this  problem  and  not  leave  it  only  to  the
 Minister  of  Labour.

 SHRI  K  R  GANESH  :
 cern  of  the  hon.  Member  that  efforts  should
 be  made  to  settle  this  matter.  There  isa
 Jabour  machinery  laid  down  unde:  our  statute
 and  the  Iinance  Ministry  and  the  Labour
 Ministry  are  trying  to  sce  thal  this,  machinery
 is  made  effecuve.

 T  share  the  con-

 SHRI  INDRAJIL  GUPIPA  :  ५  it  a  matier
 of  prestize  or  technicality  or  what?)  So  many
 Members  from  all  sides  are  capressing  their
 apxicly,  The  Labour  Minister  is  sitting  here
 and  by  his  side  the  Finance  Mint.ter  goes  on
 saying  that  the  Labour  Ministry  ts  Juoking
 alter  it)  Yet,  he  will  not  say  anything  !  We
 want  the  matter  to  be  solved  V/hy  does  he
 not  say  something  which  may  help  solve  it  ?

 SHRI  K.R  GANESII  :  Actually,  £  did
 not  want  to  go  into  the  merits  of  the  dispute,

 SHRI  INDRAJIT  GUPIA  :  I  don’t  want
 you  to  go  into  the  merits.

 SHRI  K  R  GANESH  :  If  I  necd  not  go
 into  the  merits,  I  have  just  come  to  say  that
 prestige  is  involved  ?  You  know  it.  That  will
 not  help  the  matter,

 SHRI  INDRAJII  GUPTA  :  Why  don’t
 you  agree  to  the  appointment  of  the  Arbitrator
 and  the  matter  can  be  settled  ?

 SHRI  K.  R.  GANESH  :  I  conceded  that
 the  Unions  have  made  this  demand,  As  soon
 as  the  processing  is  finished,  the  Government
 will  consider  that.  What  more  do  you  want
 me  to  say  ?

 SHRI  S.  M.  BANERJEE  :  Three  or  four
 questions  have  been  asked  by  the  hon.  Member
 and  the  hon.  Minister,  in  his  wisdom,  has
 said  (hat  the  Labour  Minister  is  seizcd  of  the
 matter.  And  the  Labour  Minister  fortunately
 is  here.  As  the  hon.  Minister,  we  are  also
 equally  interested  to  see  that  the  dispute  is
 saded  We  are  not  professional  strikers.  4
 want  to  request  you  that  If  you  can  possibly
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 direct  or  ask.  (/aier:uptions)  All  the  Unions
 have  decided  to  make  him  the  Arbitrator  and
 if  Mr,  Khadilkar  beconies  the  Arbitrator,  I
 hope  things  will  come  to  an  end.

 SHRI  A.  P.  SHARMA  (Buxar)  :  After
 the  Finance  Minister  has  given  a  categorical
 reply  that  the  Government  is  seized  of  the
 matter  and  after  the  processing  is  exhausted,
 they  will  naturally  consider  it,  why  should  we
 spend  so  much  time  on  it  ?

 SHRI  S.M.  BANERJEE  :  Why  do  they
 want  to  delay  the  matter  ?

 MR.  SPEAKER  :  The  question
 question  of  purely,  as  the  Mr.  Indrajit  Gupta
 said,  prestige.  This  question,  as  the  Finance
 Minister  said,  is  under  the  consideration  of
 the  Government  arbitration,  conciliation  and
 all  that.  The  main  question  is  directed  to  the
 I-inance  Mirister.  Suppose,  I  call  another
 Minister  to  whom  no  notice  is  given,  that  will
 be  taken  a:  a  precedent  for  future  which  may
 not  be  healthy  for  this  House.  The  Minister
 to  whom  no  Notice  5  given  is  not  expected
 normally  to  come  prepared.  If  a  minister  says
 that  it  will  be  considered  by  some  other  Minis-
 teror  by  such  and  such  Ministry.

 is  not  a

 SHRI  5.  M  BANERJEE  :  If  he  is  prepa-
 red.

 MR.  SPEAKFR  :  But
 setting  a  good  precedent.

 that  wilf  not  be

 SHRI  S.  M.  BANERJEE  :  There  were  so
 many  occasions  like  that.

 MR.  SPEAKER  :  I  would  request  you  to
 kindly  appreciate  -my  opinion.

 SHRI  S.  M.  BANERJEE  :  You  will  also
 appreciate  our  difficulties.  When  the  Labour
 Minister  has  come  prepared,  he  must  be  know-
 ing  something.

 MR:  SPEAKER  :  Papers  laid.

 42.37  hes.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  THE  NATIONAL
 HIGHWAYS  ACT

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY



 903  Papers  Laid

 (Shri  Om  Mehta]

 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI  OM
 MEHTA)  :  I  beg  to  lay  on  the  Table  a  copy
 of  Notification  No  S  O  603  (Hindi  and  Eng-
 lish  varsions)  published  tn  Gazette  of  India
 dated  the  9th  February,  1972,  under  section
 0  of  the  National  Highways  Act,  1956.
 (Placed  in  Librury,  See  No.  LT  ~1599)72]

 IMPORT  TRADE  CONTROL  POLICY,!972  73

 THE  MINISTER  OF  FOREIGN  TRADE
 (SHRI  L.  N.  MISHRA)  :  I  beg  to  lay  on  the
 Table  a  copy  of  the  Import  Trade  Control
 Polhcy  for  the  year  !972-73—Vol  Ll  and  II
 {Placed  in  Library.  See  No.  LT—600/72  |

 AGRO-INDUSIRIES
 TAMIT  NADU

 REPORT  OF  GUJARAT
 CORPORATION,  LID,

 AGRO-INDUS  TRIES  CORPORATION
 Lip.,  &£TC  AND  NOTIFIC  ATIONS

 ESSENTIAL  COMMODITIES  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHESB  P.  SHINDE)  :  I  beg  to  lay
 on  the  Tablc—

 (I)  ()  Accopy  each  of  the  following
 papers  (Hind:  and  English  versions)
 under  sub-section  (2)  of  Sec  6I9A  of
 the  Companies  Act,  956  :—~

 (a)  Annual  Report  of  the  Gujarat
 Agro-Industries  Corporation
 Limited,  Ahmedabad,  fot  the
 period  ending  3lst  March,  1970,
 along  with  the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor  Gene-
 rat  thereon  {Pliced  in
 Library.  See  No.  LT—
 1601/72,  )

 (b)  Annual  Report  of  the  Tarnilnadu
 Agro-Industries  Corporation
 Limited,  Madras,  for  the  year
 1969-70  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.  [Placed  in
 Library.  See  No.  LT—
 1602/72.)

 (c)  Annual  Report  of  the  Mysore
 State  Agro-Industries  Corpora-
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 tion  Limited,  Banglore,  for  the
 year  |  69-70  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,  [P/a-
 ced  in  Library.  See  No.
 LT—604,72  ]

 (d)  Annual  Report  of  the  Ratasthan
 State  Agro  Industries  Corpora-
 tron  Ltd  ,  Jaipur,  for  the  year
 1970-71  along  with  the  Audited
 Accounts.  [Placed  in  Library.
 Sce  No  T~3605/72  ]

 (u)  A  Statement  (Hindi  and  English
 versions)  showing  reasons  for
 delay  in  laying  the  Reports
 mentioned  at  (a)  to  {c}  above
 {Placed  in  Library.  See  LT—
 606  72  ]

 (2)  A  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  English  ver  sons)
 under  sub-section  (6)  of  Section  3  of
 the  Lssential  Commodities  Act  1955,

 0)  GS.R  96(E)  published  =  in
 Gazette  of  India  dated  the  4th
 March,  1972,

 (un)  The  Southern  States  (Regula-
 tion  of  Export  of  Rice)  Amend-
 ment  Order,  1972,  published  in
 Notification  No.  G.S  R.  94(E)
 in  Gazette  of  India  dated  the
 17th  March,  1972,

 The  Madras  Coarse  Grains
 (Export  Control)  Amendment
 Order,  1972,  published  m  Noti-
 fication  No.  GSR.  290  in
 Gazette  of  India  dated  the  Ilth

 (iti)

 March,  1972.  [Placed  in
 Library  See  No.  LT—
 1607/72  j

 ANNUAL  REPORTS  OF  SALAR  JUNG  MUSEUM
 BOARD,  HYDLRABAD,  INDIAN  INSTIIUTE

 OF  SCIENCE,  BANGLORE  AND  EXtE~-
 CUTIVE  COMMITTEL  OF  TRUSTEES

 OF  VICTORIA  MEMORIAL
 HALL,  CALCUTTA

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELPARE  AND  IN  THE  DEPARTMENT
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 OF  CULTURE  (SHRI  D.P.  YADAV)  :  I
 beg  to  lay  on  the  Table—

 A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  Salar  Jung  Museum  Board,
 Hyderabad,  for  the  year  1969-70
 along  with  the  Audited  Accounts

 ag)  @

 A  statement  (Hindi  and  English
 versions)  showing  reasons  for
 delay  in  laying  the  above  Report.
 |  Placed  in  Library.  Sve  No.
 LT—  608/72,  }

 (ii)

 (2)  A  copy  of  the  Annual  Report
 |
 (Hindi

 and  English  versions)  of  the  Indian
 Institute  of  Science,  Bangalore  and
 the  Statement  of  Accounts  for  the
 year  1970-71,  [Placed  in  Library.
 See  No.  LT—  1609/72. ]

 (3)  Acopy  of  the  Annual  Report  (Hindi
 and  English  versions)  of  the  Execu-
 tive  Committee  of  the  Trustees  of  the
 Victoria  Memorial  Hall,  Calcutta,  for
 the  year  1970-71  together  with  Audi-
 ted  Accounts.  (Placed  in  Library.
 See  No.  LT—60/72.]

 2.39  hrs.

 MOTION  OF  THANKS  ON  PRESIDENT’'S
 ADDRESS  Contd.

 MR.  SPEAKER  :  Now  we  resume  further
 discussion  on  the  Motion  of  Thanks  to  the
 President.

 We  have  hardly  enough  time  to  complete—
 not  hardly,  more  time  rather.  The  Prime
 Minister  has  conveyed  to  me  that  she  would
 reply  to  debate  immediately  after  Question
 Hour  tomorrow.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :  That
 means  the  time  is  extended,

 MR.  SPEAKER  :  No.  Time  is  not  exten-
 ded.  There  willbe  no  other  motion  after  the
 Question  Hour,  only  the  Prime  Minister  will
 reply.

 Mr,  Hari  Kishore  Singh.

 sit  हरि  किशोर  सिंह  (पूरी)  :  अध्यक्ष

 महोदय,  मैं  पिछले  दिन  सदन  में  चर्चा  कर  रहा
 था  कि  माक्सवादी  पार्टी  का  यह  आरोप  है  कि  इस

 देश  में  गणतंत्र  की  हत्या  हो  रही  है  और  पश्चिमी

 बंगाल  में  चुनाव  के  दौरान  जो  घटनाएं  न

 है  वह  जनतांत्रिक  प्रणाली  को  आगे  की  और

 बढ़ाने  में  असफल  रही  हैं  निराधार  है।  मेरा  उन

 से  निम्न  निवेदन  है  कि  967 के  बाद  जो  घटनाएं

 हुई  और  जो  हिसा  का  वातावरण  पैदा  किया  गया

 उस  से  हमारे  देश  की  राजनीति  में  जनतांत्रिक

 पद्धति  को  बढ़ावा  नहीं  मिला  है।  संसदीय  जनतंत्र

 के  प्रति  जनता  में  एक  तरह  से  अविश्वास  पैदा

 होता  जा  रहा  था।  कांग्रेस  हटाओ  की  एक  अंध

 विरोधी  र/जनीति  कुछ  दलों  ने  पैदा  की  और  उस

 से  देश  में  एक  ऐसा  वातावरण  पैदा  हो  गया  कि

 जो  भी  साधन  उपलब्ध  हो  उन  से  जैसे  भी

 हो  कांग्रेस  को  पराजित  किया  जाय  ।  इस  नीति  ने

 देश  में  इस  दल  बदल  की  राजनीति  को  प्रश्न

 दिया  और  जिसके  परिणामस्वरूप  हमारे  देश  की

 क्या  हालत  हुई  है  वह  सब  हम  देख  चुके  है।  जो

 परिस्थितियां  उन  से  पैदा  हुई  उस  से  जनता  का

 विश्वास  संसदीय  राजनीति  व्यवस्था  में  धी२-धीरे

 घटता  जा  रहा  है  |

 इस  सम्बन्ध  में  मैं  यह  कहना  चाहुंगा
 कि  जिस  सफलता  से  प्रधान  मंत्री  ने  3974

 में  इस  देश  को  नेतृत्व  दिया  और  जिस  ज़ोरदार

 तरीक़े  से  देश  की  जनता  ने  प्रधान  मंत्री  के  हाथ

 मजबूत  किये  उसने  एक  नई  राजनीति  को  जन्म  दिया

 है  और  संसदीय  जनतंत्र  में  जनता  का  पुनविश्वास
 उत्पन्न  होने  लगा  है  और  यह  बाधा  हो  गई  है  कि

 शायद  जनतांत्रिक  पद्धति  द्वारा  सम/ज  का  कल्याण

 हो  सकेगा  |  इस  सम्बन्ध  में  मैं  माक्सवादी

 कम्युनिस्ट  पार्टी  के  सदस्यों  से  निवेदन  करूंगा  कि

 वे  जो  परिश्रमी  बंगाल  के  विंमान  विधान  सभा

 का  बहिष्क  गर  कर  रहे  हैं  वह  संसदीय  जनतंत्र  की

 अमर्यादा  है  और  वे  ऐसा  करके  संसदीय  जनतंत्र
 की  पद्धति  कोई  बल  नहीं  दे  रहे  हैं  ।  मेरा  उन  से

 अनुरोध  होगा  कि  बह  एक  समझदार  व  सशक्त  पार्टी

 के  सदस्य  हैं,  अपने  बहिष्कार  को  त्यागें  और  जन-
 तांत्रिक  प्रणाली  की  जो  अमुक  घारा  है  उस  में

 शामिल  होकर  संसदीय  जनतंन्न  को  सफर  बनायें  q
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 अध्यक्ष  महोदय,  जो  दूसरी  प्रमुख  घटना

 पिछले  साल  हुई  वह  बगला  देश  के  सम्बन्ध  में  थी  |

 मिला  देश  की  घटना  इस  देश  के  इतिहास  में  ही

 नही  अपितु  सारे  मानव  इतिहास  में  एक  अलौकिक

 घटना  है।  सारा  देश  बुरा  देश  बी  घटना  से

 प्रभावित  रहा  ।  जो  नीति  भारत  सरकार  द्वारा

 बंगला  देश  के  सम्बन्ध  मे  अपनाई  गई  वह  एक

 राष्ट्रीय  नीति  थी  |  बगला  देश  के  सम्बन्ध  मे  भारत

 सरकार  की  नीति  का  इस  सदन  ने  सर्वसम्मति  से

 समर्थन  किया  था  और  इसलिए  आज  जब्र  जनता

 के  साथी  बगला  देश  के  सम्बन्ध  में  अपनाई  गई

 नीति  की  आलोचना  करते  हैं  तो  बात  समझ  से

 नही  आती  है।  बगला  देश  के  सम्बन्ध  में  सरकार

 को  क्‍या  निर्णय  लेना  चाहिए  था  यह  सरकार  के

 लोग  जानते  थे।  बगला  देश  के  सम्बन्ध  मे  भारत

 सरकार  द्वारा  अपनाई  गई  नीति  का  जो  परिणाम

 हुआ  वह  हम  सबके  सामने  मौजूद  है  और  इसलिए

 आज  उस  पर  नुक्ताचीनी  करना  उस  नीति  की

 सफलता  को  गौण  करना  होगा  |

 बदला  देश  के  सम्बन्ध  में भाज  एक  विषाक्त

 प्रचार  विदेशों  म ेचल  रहा  है  और  वह  यट  कि  बगला

 देश  की  ओर  भारत  की  हष्ट  लगी  हुई  है।  दस

 सम्बन्ध  में  मै  विदेश  व्यापार  मंत्री  की  उस  घोषणा

 की  सराहना  करता  हूँ  जिसमे  उन्होने  कहा  है  कि

 बंगला  देश  के  साथ  जो  भी  हमारा  व्यापार  होगा

 वहू  भारत  सरकार  द्वारा  होगा।  स्टेट  ट्रेडिंग

 कारपोरेशन  उप  करेगी  और  यहा  के  व्यापारियों

 को  बगला  देश  के  साथ  निजी  तौर  पर  व्यापार

 करने  की  अनुमति  नहीं  दी  जायेगी।  हा,  अगर

 बगला  देश  की  स्वतंत्र  सरकार  वैसा  चाहेंगी  तो

 ऐसा  मौका  मिलेगा।  परन्तु  सरकार  से  मेरा

 अनुरोध  होगा  कि  बगला  देश  से  सम्बन्धित  जितने

 भी  व्यापारिक  निर्णय  हो  और  जितनी  भी  कार्य-

 वाही  हो  वह  सरकारी  स्तर  पर  होनी  चाहिए

 व्यापारियों  को  बगला  देश  से  सीधे  व्यापार  करने

 का  मौका  नहीं  देना  चाहिए  क्योंकि  उस  से  हमारे
 भौर बगला  देश  के  मैत्रीपूर्ण  सम्बन्ध  में  कुछ
 गतिरोध  पैदा  हो  सकता  है,  कुछ  गलरुत्तफहमियाँ

 उत्पन्न  हो  सकती  हैं  ।  सम्भव  है  कि  व्यापारी
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 अपने  मुनाफे  की  मनोवृत्ति  की  वज़ह  से  बगला

 देश  के  अच्छे  भले  लोगो  को  शोषण  करना  चाहे  ।

 इसलिए  मेरा  नम्र  निवेदन  है  कि  बगला  देश  के

 साथ  जो  भी  हमारी  व्यापारिक  नीति  हो,  जितने

 कारोबार  हो  वह  सरकारी  स्तर  पर  होने  चाहिए,
 निजी  तौर  पर  सीधे  व्यापारियों  द्वारा  नही  होने

 चाहिये  |

 दूसरी  चीज  जो  बगला  देश  के  सम्बन्ध  में

 उत्पन्न  होती  है  वह  यह  है  कि  अन्‍्तर्राप्ट्रीय  पैमाने
 पर  खास  तौर  पर  एशिया  के  छोटे  छोटे  मुल्को
 से  साम्राज्यवादी  शक्तियों  द्वारा  यह  प्रचार  किया  जा

 रहा  है  कि  भारत  की  बगला  देश  के  बाद  दूसरे
 छोटे  छोटे  पडोसी  राष्ट्रो  पर  नजर  है  और  उनको

 बह  किसी  न  कसी  तरह  रे  अपने  प्रभाव  क्षेत्र  मे

 रखना  चाहता  है!  यह  सर्वथा  गलत  है।  इस
 आरोप  का  उस  सदन  में  जोरदार  खण्डन  होना

 चाहिये।  इस  बात  का  बहत  बार  स्पष्टीकरण

 किया  गया  है  कि  हम  किसी  भी  देश  के  ऊपर

 शक्ति-प्रभाव  नहीं  चाहने  है  न  तो  हम  प्रभाव  क्षेत्र
 की  राजनीति  में  विश्वास  ही  करते  है।  हमारी

 बंदे शिक  नीति  वी  आधारशिला  श्री  जवाहरलाल

 नेहरू  के  जमाने  मे  ्क्य्वी  गई  थी  और  चह

 आपसी  सहयोग  और  पारस्परिक  सदभावना  की

 नीति  है।  हम  एक  दसरे  के  विकास  में  मदद  देना

 चाहते  है।  हमारी  कोर्ड  भी  इस  तरह  की  नीति

 नहीं  होगी  जिससे  कि  हमारे  पडोसी  देशों  को
 किसी  भी  तरह  हमारी  बगला  देश  सम्बन्धी  नीति
 मे  कोई  आपका  हो  ।

 बिना  देश  के  सम्बन्ध  में  चर्चा  करते  हुए
 अपने  देश  के  पिछड़े  और  अविकसित  इन्ठावी  की
 चर्चा  करना  आवश्यक  है  जिनकी  कि  आर्थिक
 परिस्थिति  बहुत  कुछ  बगला  देश  से  मिलती  है  ।

 यह  नही  कि  बगल!  देश  में  जो  पाकिस्तान  ने  किया

 उमसे  इस  नीति  का  कोई  सम्बन्ध  है।  लेकिन
 अपने  देश  के  जो  पिछडे  इलाके  है  उनकी  बहुत
 ही  गम्भीर  स्थिति  ये  और  मैं  इस  सम्बन्ध  में

 चाहूँगा  कि  सरकार  उस  का  एक  सर्वेक्षण  कराये

 कि  इस  देश  के  जो  पिछड़े  इलाके  है  उनकी
 950  में  क्या  स्थिति  थी  और  आज  972  में

 बया  है।  950  और  972  की  स्थिति  में  कुछ



 209  President's  Address  (4)  CHAITRA  14,  894  (SAKA)  President's  Address  (mM)  20

 फर्क  पड़ा  है  या  नहीं  ।  इस  बारे  में  जो  पिछड़े

 इलाके  और  उन्नतिशील  इलाके  हैं  उनका  एक

 हुलवात्मक  सर्वेक्षण  होना  चाहिए।  यहा  पर  मुझे

 दु.ख  के  साथ  कहना  पढ़ता  है  कि  950  और

 972  के  बीच  तुलनात्मक  सर्वेक्षण  से  पत्ता  चलता

 है  कि  स्थिति  यथावत  है  और  उसमे  सुधार  नहीं

 हो  पाया  है  तो  यह  हमारी  नीति  की  त्रुटि  की

 वजह  से  ही  है।  यह  सुनियोजित  नीति  के  अभाव

 के  कारण  है।  हमारी  धारणा  थी  कि  औद्योग्-

 गीकरण  के  द्वारा  यह  जो  पिछड़े  इलाके  है  वह

 बिक्रीत  हो  जायेगे  और  देश  के  उन्‍नतिशील

 इलाको  के  मुकाबले  मे  आ  जायेगे।  इसलिए

 हमने  इन  पिछडे  इलाकों  में  जो  कि  प्राकृतिक  साधनों

 में  भरपूर  है,  बडे-बडे  उद्योग  लगाये  है  मेरे  स्वयं

 के  प्रान्त  बिहार  में  कोई  650  करोड  रुपया

 केन्द्रीय  रारकार  का  लगा  हुआ  है  लेकिन  उस  से

 क्या  फर्क  हुआ  t  भारी  उद्योगों  के  ये  स्वर

 समृद्धि  के  द्वीप  मात्र  है उनका  वहा  के  जनजीवन

 पर,  वहा  की  सामाजिक  व्यवस्था  और  वहा  के

 हने वालो  की  आर्थिक  स्थिति  पर  कोई  प्रभाव

 गयी  पडा  है।  इसलिए  मेरा  अनुरोध  होगा  फि

 पिछड़े  इलाकों  के  आथिक  विकास  की  जिम्मेदारी

 के सत् दीप  सरकार  ले।  मैं  तो  यहा  तक  कहने  के

 लिए  तैयार  हूँ  कि  जिस  प्रकार  राज्यों  मे  सबवे-

 घानिक  व्यवस्था  की  कमी  आ  जाती  है,  कास्ट-

 दयूशइनल  ब्रेकडाउन  हो  जाता  है  और  राष्ट्रपति

 शासन  लागू  किया  जाता  है  उसी  रूप  में  इन

 पिछडे  इलाकों  में,  जहा  आर्थिक  दृष्टि  से  राज्य

 प्रशासन  की  विफलता  रही  है,  केन्द्रीय  सरकार

 वहा  के  आर्थिक  विकास  की  जिम्मेदारी  अपने

 ऊपर  &  ले  1  इस  सम्बन्ध  में  मैं  यह  सुझाव  देना

 चाहता  कि  इसके  लिए  एक  बीवी  'भोजन

 डेवलपमेंट  अथारिटी  का  गठन  होना  चाहिए  और

 इस  के  माध्यम  से  हम  प्रत्यक्ष  रूप  से  केन्द्र  द्वारा

 इन  पिछड़े  इलाकों  का  विकास  करें।  इस  सम्बन्ध

 में  मैं  सुझाव  देता  चाहूंगा  कि  भविष्य  मे  बड़े

 औद्योगिक  प्रतिष्ठान  स्थापित  करने  के  साथ-साथ

 एसलरी  इंडस्ट्रीज  एवं  लघु  उद्योगों  की  स्थापना

 एव  विकास  की  भी  व्यवस्था  की  जाय  |  साथ  ही
 जब  तक  इन  इलाकों  में  कृषि  का  आधुनीकरण

 नहीं  होगा  तब  तक  आर्थिक  दृष्टि  से  ये  इलाके

 पिछड़े  ही  रहेंगे  ।  इसलिए  यह  आवश्यक  है  कि

 भूमि  सुधार  की  दिशा  में  शीज्रातिशीक्ष  कार्यवाई

 हो  और  किसानों  को  कृषि  सम्बन्धी  सुविधायें  बड़े
 पैमाने  पर  दी  जायें  1  इस  सम्बन्ध  में  कृषि  के  क्षेत्र  में

 सरकारी  ऋण  नीति  में  बुनियादी  परिवर्तन

 आवश्यक  है।  किसानों  की  प्राथमिकता  के  आधार

 पर  4%  दर  पर  व्यापक  तौर  पर  कर्जा  मिलना

 चाहिये

 अब  मैं  अपने  इलाके  के  बारे  में  दो  तीन  बातें

 कहना  चाहता  हु।  बिहार  का  उत्तरी  हिस्सा

 बहुत  ही  पिछडा  हुआ  क्षेत्र  है।  वहां  पर  दो  एक
 योजनाये  केन्द्रीय  सरकार  की  ओर  से  चल  तो  रही
 है  ।  लेकिन  मैं  कहना  चाहता  हू  कि  बागमती
 योजना  को  शीघज्र।तिशीघक्र  कार्यान्वित  किया  जाए  1

 साथ  ही  अखबार  नदी  समूह  की  भी  योजना  जल्द
 बनाई  जाए  ।

 दूसरी  चीज़  में  यह  कहना  चाहता  हूँ  कि

 उत्तरी  बिहार  का  इलाका  यातायात  की  दृष्टि
 से  बहुत  पिछड़ा  हुभा है  i  बाढ  की  वजह  से  हर
 साल  वहा  की  सडकों  नष्ट  हो  जाती  है।  रेल  के
 माध्यम  से  जो  यातायात  की  सुविधा  वहां  उपलब्ध

 है  वह  छोटी  लाइन  होने  की  वजह  से  पर्याप्त  नहीं
 है।  में  चाहता  हूँ  कि  पूरे  उत्तर  बिहार  में  बडी
 भल  छला टन  की  व्यवस्था  हो।  खास  तौर  पर

 समस्तीपुर  से  नहरकटिया  गंज  तक,  दरभगा  और
 सीतामढ़ी  होते  हुए  जो  लाइन  जाती  है  उसको  बड़ी
 लाइन  में  शीघ्र  परिवर्तित  कर  दिया  जाए।  इसी
 प्रकार  से  मुजफ्फरपुर  से  सीतामढ़ी  होते  हुए
 नेपाल  की  सीमा  तक  जो  सडक  जाती  है,  हमारे
 संसदीय  विभाग  के  मंत्री  जानते  है  कि  वह  सड़क
 कितनी  महत्वपूर्ण  है,  उसको  राष्ट्रीय  मार्ग  का

 दर्जा  दिया  जाए  और  केन्द्रीय  सरकार  की  ओर  से

 उसका  निर्माण  कराया  जाए।

 इन्ही  शब्दों  के  साथ  मैं  राष्ट्रपति  जी  के

 अभिभाषण  पर  जो  धन्यवाद  का  प्रस्ताव  रखा  गया

 है,  उसका  समर्थन  करता  हूँ

 SHRI  MALLIKARJUN  (Medak)  :  I  pay
 my  homage  to  the  martyrs  of  the  Indo-Pakis-
 tan  war  and  of  the  Telengana  movement  and
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 express  my  condolences  to  their  bereaved
 families.  Coming  to  the  President's  Address,
 as  has  been  mentioned  by  the  President,  the
 Government’s  commitment  is  to  achive  prospe-
 rity  and  progress  in  agriculture,  industry  and
 in  the  educational  and  other  fields.  This
 commitment  has  been  discharged  to  the  extent
 it  has  been  discharged,  satisfactorily.  The
 Government's  policy  in  adopting  rural  and
 agricultural  ceilings  as  recommended  by  the
 Central  Committce  on  land  reforms  and  in
 providing  watcr,  electricity  and  credit  facilities
 to  the  farmers  is  worthy  of  appriciation,  The
 functioning  of  the  Rural  Electrification  Cor-
 poration  with  an  outlay  of  Rs  106  crores,
 particularly  by  advancing  already  Rs.  43  crores
 to  the  backward  areas  is  a  matter  for  satisfac-
 tion  for  the  farmers,  At  the  same  time,  the
 output  of  small  scale  industries  has  been  raised
 by  providing  adequate  raw  materials  and  fiberal
 import  facilities,  Every  calory  of  the  cnergy
 of  our  beloved  Prime  Minister  is  dedicated  to
 the  eradication  of  poverty,  ignorance  and  un-
 employment  and  to  build  a  socialist,  secular
 democratic  socicty.  This  is  something  unpa-
 ralleled  in  modern  history.  Sir,  the  very
 national  policy  to  transform  the  socio-cconomic
 structure  and  to  aid  in  various  ways  for  the
 progress  and  prosperity  and  the  uplift  of  the
 common  people  in  this  country  is  admired  by
 55  crores  of  people  in  this  country  and  the
 people  elsewhcre

 However,  in  this  connection,  the  President
 has  not  made  any  mention  regarding  Telengana.
 The  entire  House  is  conscious  of  the  fact  that
 the  Telengana  movement  for  the  creation  of
 a  separate  Telegana  State  was  started  on  the
 i5th  January,  1969.  It  was  the  experience,  it
 was  the  observation  of  everyone  of  us  that  in
 that  agitation  lakhs  of  people  offered  satya-
 graha  and  adopted  the  Gandhian  principles  of
 truth  and  non-violence  to  achieve  their  cheri-
 shed  object.  However,  the  Telengana  Praja
 Samiti:  which  was  running  this  movement  has
 been  culminated  and  merged  with  the  Congress
 (R)  without  any  agreement.  But  long  back,  in
 395S6,  there  was  an  agreement  which  was  signed
 by  the  then  agitators,  Today,  there  has  been
 no  signature.  It  was  the  spirit  of  confidence
 between  the  Prime  Minister  and  the  Praja
 Samiti  leaders  and  the  people  of  Telangana  in
 general.  With  that  same  confidence  today
 we  anticipate  that  the  Prime  Minister  and  her
 Government  will  definitely  adopt  adequate
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 steps  which  are  required  for  the  fulfilment  of
 the  aspirations  of  the  people.

 However,  in  this  movement,  I  have  to
 mention  that  the  politicians  have  appeared  and
 disappeared  and  4  have  been  painted  with  a
 political  colour,  but  still,  the  people’s  feelings
 have  remained  ;  the  people’s  aspirations  have
 to  be  fulfilled  only  by  our  beloved  Prime  Minis-
 ter  and  nobody  else.  With  our  faith  and
 trust  and  immense  confidence  in  the  Prime
 Minister,  we  feel  that  she  will  definitely  do  it.
 Unfortunately,  the  judgement  of  the  full  Bench
 of  the  Andhra  Pradesh  High  Court  has  been  so
 unsatisfactory  to  the  people,  as  also  the  for-
 mula,  or  whether  it  is,  which  was  evolved  as  a
 consequence  of  the  negotiations  betwecn  the
 Prime  Minister  and  the  Telengana  Praja
 Samiti.

 Today,  what  we  need  isa_  constitutional
 amendment  for  the  implementation  of  the
 Mulki  rules  which  iy  absolutely  indispensable
 in  oider  to  create  satisfaction,  m  order  to  give
 contentment  to  the  people  of  Telengana.  We
 have  agitated,  and  we  have  given  the  mandate
 in  the  last  mid-term  =  poll  for  the  Telengana
 Praja  Samiti  to  create  a  scparate  Telegana
 State.  Later,  as  a  result  of  the  intervention
 of  our  Prime  Minister,  following  the  national
 policy,  they  have  also  given  the  mandate  to
 the  Prime  Minister,  Now,  today,  it  is  the  res-
 ponsibility  of  the  Prime  Minister  to  look  into
 the  affairs  and  to  realise  that  our  objective  was
 not  to  replace  Mr.  Brahmananda  Reddy  with
 another  Telengana  Chief  Minister  but  that  it
 is  a  matter  of  our  genuine  feelings.  So,  when
 two  mandates  have  been  given  as  we  have
 belief  in  our  beloved  Prime  Minister,  it  neces-
 sitates  the  Prime  Minister,  since  she  is  also
 present  in  the  house,  to  adopt  constitutional
 measures  for  the  implementation  of  the  Mulki
 rules.

 Some  people  feel  that  it  may  affect  some
 Andhra  _  personnel.  Nothing  of  the  sort.
 Supernumerary  posts  can  be  created  and  an
 amicable  and  peaceful  atmosphere  can  be  crea-
 ted.

 ३3  hrs.

 Finally,  without  consuming  much  time  of
 the  House,  with  all  reverence  to  the  Prime
 Minister,  all  faith  in  the  Prime  Minister,  I  wish
 to  Jay  emphasis  only  on  one  point,  and  that
 is,  the  need  of  the  hour  for  the  Telengana
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 people  is  the  consitutional  amendment  for  the
 implementation  of  the  Mulkirule.  Or-else,
 the  only  alternative  left  for  the  Prime  Minister
 is  to  create  a  separate  Telengana  State,  by
 bifurcating  the  Andhra  Pradesh  State  in  the
 interests  of  the  people.  In  the  interests  of
 the  people,  who  have  given  the  mandate  ina
 dual  manner.

 Now  it  is  the  responsibility  of  the  Prime
 Minister  People’s  feelings  in  a  democratic
 set  up  cannot  be  ignored,  |  therefore  appeal
 to  the  Prime  Minister  to  adopt  constitutional
 measures  immediately  in  oder  to  satisfy  the
 peuple  who  have  given  her  a  mandate  on
 National  policy  for  the  eradication  of  igno-
 rance  and  poverty.  Finally,  with  fauwh  and
 trust  and  confidence  mm  the  Prime  Minister
 and  with  at  anttipation,  I  think  salvation
 can  be  achieved.

 MR  SPLAKER  :  Shr  Kushok  Bakula
 He  may  spevk  after  lunch

 43  02  his.

 Th.  Lok  Sabha  aljourncd  for  Lunch
 tll  Fourteen  of  the  Clock.

 om,

 The  Lok  Sabha  re  assembled  after  Lunch
 at  five  minutes  past  Fourteen  of

 the  Clock.

 {Mr  Dt  puUty-SPEAKLR  in  the  Chair.  |

 MOTION  ON  THANKS  ON  PRESIDENT'S
 ADDRESS  Contd.

 sit  किशोर  बाकुली  (लद्दाख)  :  उपाध्यक्ष

 महोदय,  में  राष्ट्रपति  जी  के अभिभाषण  पर  चर्चा

 करते  हुए  यह  कहना  चाहता  हूँ  कि  जम्मू-काज़मी र-

 लद्दाख  हिन्दुस्तान  का  अंग  है,  कोई  दूसरा  इसके

 बारे  में  फैसला  नही  कर  सकता,  सदर  भुट्टो  चाहें
 जो  कहे,  निक्‍सन  चाहें  जो  कहें,  च्चा  एन-लगाई

 गयाह  जो  कहें,  लेकिन  हमारा  जम्मू-काज़मी  र-लाइव
 1947  में  भारत  के  साथ  विलय  किया,  भारत  में

 एसिड  किया,  अब  भारत  का  अटूट  हिस्सा  है,

 जैसे  हिमाचल  प्रदेश  है  और  दूसरे  राज्य  है।  में

 प्रधान  मंत्री  जी  को  बधाई  देना  चाहता  हूँ  कि  972

 में  राज्यों  की  विधान  सभाओं  के  जो  चुनाव  हुए,
 जिसमें  कांग्रेस  को  बहुमत  मिला,  उससे  यह  स्पष्ट

 हो  गया  है  कि  भारत  की  55  करोड़  जनता

 इन्दिरा  जी  के  नेतृत्व  में  काम  करना  चाहती  है

 और  लोकतंत्र,  समाजवाद  और  धर्मनिरपेक्षता  में

 विश्वास  करती  है।

 अभी  भारत  और  पाकिस्तान  के  बीच  जो

 युद्ध  हुआ,  उस  में  जम्मू-काश्मीर  और  लद्दाख  में

 जितनी  चौकिया  हम  ने  कब्जे  में  ली  है,  उनको

 देखते  हुए  अब  पाकिस्तान  हमारा  कुछ  नहीं  कर

 सकता  |  लेकिन,  उपाध्यक्ष  महोदय,  में  आप  के

 द्वारा  प्रधान  सत्री  जी  से  निवेदन  करना  चाहता

 हूँ  कि  वे  जब  भी  युद्ध  विराम  के  बारे  में  बातचीत

 करे,  वे  इस  बात  का  ध्यान  रखें  कि  जो  चौकिया

 हमने  ली  है,  उनको  हमे  नहीं  छोड़ना  चाहिये  ।

 I965  की  लडाई  में  हमारे  लद्दाख  क्षेत्र  की  एक
 सबसे  बड़ी  और  ऊची  चौकी  “कारगिल”  हम  ने

 ली  थी,  यह  13  हजार  फुट  की  ऊचाई  पर  हां,

 हमारे  जवानों  में  बड़ी  मेहनत  से  इस  को  जीता

 था,  लेकिन  ताशकन्द  समझौते  के  तेहत  हंस  को

 उस  वापस  करना  पड़ा  था।  इसलिये  में  कहना

 चाहता  हूं  कि  इस  वक्‍त  जो  बहुत  सी  चौकिया

 हमारे  पास  है  ऐसा  न  हो  कि  हमें  उन  को  वापस

 देना  पड़े।  अगर  ऐसा  हुआ  तो  इस  से  जनता  भी

 नाराज  होगी  और  हमारे  भविष्य  के  लिए  भी

 अच्छा  नही  होगा  ।

 दूसरी  बात  मै  यह  अज  करना  चाहता  हूं  कि

 एटम  बम  बनाने  के  लिये  भी  हमें  फिर  से  विचार

 करना  चाहिये  |  हम  लड़ाई  नहीं  चाहते  है,  हम
 शान्ति  से  रहना  चाहते  है  और  हिन्दुस्तान  हमेशा
 शान्ति  से  रहता  आया  है,  लेकिन  आज  चीन  और
 अमरीका  जो  बातचीत  करते  है,  सदर  निक्सन  और

 चू  एन-लाई  जो  बातचीत  करते  है,  उस  से  ऐसा
 अन्दाज़ा  लगता  है  कि  वे  भारत  को  कमजोर  करना

 चाहते  है,  लेकिन  मेरा  पूरा  यकीन  है  कि  भारत
 को  कोई  भी  कमजोर  नहीं  कर  सकता  q  इस  में

 कोई  शक  नही  कि  भारत  के  पास  अणु  बम  से  भी
 अधिक  शक्त है  क्योंकि  भारत  की  जनता  प्रदान
 मंत्री  जी  में  झट  विश्वास  करती  है,  लेकिन  फिर
 भी  कुछ  लोग  कहते  है  कि  भारत  के  पास  अणु  बम
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 नही  है।  मै  ऐसा  विश्वास  करता  हूं  कि  या  तो

 विश्व  में  किसी  भी  देश  के  पास  अणु  बम  ह ड  हो,

 कोई  उस  को  म  बनाये  और  जो  बने  हुए  हैं,  उन

 का  किसी  न  किसी  तरह  से  नाश  कर  दिया  जाय

 और  फिर  आगे  से  कोई  न  बनाये।  ऐसा  राष्ट्र
 संघ  में  तय  हो  जाय,  लेकिन  यदि  ऐसा  नहीं  होता

 तो  कोई  देश  बनाये  और  भारत  न  बनाये  तो  इम

 से  कोई  लाभ  नही  होता  है,  फिर  उस  के  कोई

 अर्थ  नही  रहता  है  1

 तीसरी  बात  में  प्रधान  मची  जी  से  निवेदन

 करना  चाहता  है  लेकिन  मुझे  अफसोस  है  कि

 प्रधान  मंत्री  जी  यहां  उपस्थित  नही  है  कोई  दूसरे
 मंत्री  भी  यहां  नोट  करने  वाले  नहीं  है।  मेरा

 निवेदन  यह  है  कि  तिब्बत  के  बारें  में,  राष्ट्रपति
 जी  के  अभिभाषण  मे  सन्‌  967  से  सुनता  ह1

 रहा  हू,  उसमें  कोई  उल्लेख  नहीं  होता  है और  न

 ही  विरोधी  दल  या  कांग्रेस  दल  के  लोग  तिब्बत

 के  बारे  में  कोई  बात  करते  है।  में  यह  नदी

 कहता  कि  तिव्बत  के  बारे  में  कोई  लडाई  करनी

 चाहिए  लेकिन  फिर  भी  कुछ  सोचना  तो  अवश्य

 चाहिए  |  तिब्बत  के  चीन  के  कब्ज़े  मे  आ  जाने

 से  ही  भारत  के  सामने  मुसीबत  खड़ी  हुई  है।

 कई  ससत्सदस्य  लद्दाख  की  तरफ  मए  है  और

 उन्होने  वहा  पर  देखा  है  कि  करीब  150  मील  दूरी
 पर  चीन  बेठा  हुआ  है  ।  इस  समय  तो  चीन

 शान्ति  से  बैठा  हुआ  है  लेकिन  बह  किसी  भी  समय

 गड़बड़  कर  सकता  है  क्योकि  सदर  निवसन  और

 प्याऊ  एन लाई  की  बातचीत  हुई  है  और  वे  भारत

 को  कमजोर  करना  चाहते  है।  यद्यपि  वे  भारत

 के  खिलाफ  कुछ  कर  नहीं  पायेगे  परन्तु  फिर  भी

 परेशान  कर  सकते  है  t  एक  तरफ  तो  भट्ठी  साहब
 कश्मीर  में  गुरिल्ला  भेज  कर  गडबड़  करा  सकते

 हैं  और  दूसरी  तरफ  लद्दाख  और  नेफा  की  ओर  से

 चीन  परेशान  कर  सकला  है।  इसलिए  मैं  समझता

 हैं  तिब्बत  के  बारे  में  कुछ  बातचीत  जरूर  होनी

 चाहिए।  मै  प्राइम  मिनिस्टर  से  निवेदन  करता

 हूं  कि  मुझे  उत्तर  चाहिए  कि  तिब्बत  के  बारे  में

 भारत  का  रवैया  क्‍या  है  ?

 हम  चाहते  हैं  कि  चीन  के  साथ  हमारी
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 दोस्ती  हो  लेकिन  हमारे  विदेश  मंत्री,  सरदार

 स्वर्ण सिह  ने  कई  सदस्यों  के  सवाल  पूछने  पर

 बताया  कि  जब  वक्त  आयेगा  तब  हस  तिब्बत  के

 बारे  में  कुछ  करेगे  तो  मैं  जानना  चाहता  हूं  बह
 समय  कब  आ  रहा  है,  यह  स्पष्ट  होना  चाहिए  t

 तिब्बत  में  लाखों  आदमियों  की  तनसल  खत्म  की  जा

 रही  है।  धर्म  की  बात  छोड़  दीजिए,  उन  तमास

 लोगों  को  ही  खत्म  किया  जा  रहा  है।  वहां  की

 कला,  संस्कृति  और  इतिहास  को  समाप्त  किया

 जा  रहा  है।  तिब्बत  के  बारे  में  अगर  भारत

 सरकार  कुछ  करना  चाहती  है  तो  वह  पूरे  तिब्बत

 के  खत्म  होने  के  बाद  करना  चाहती  है  या  उससे

 पहले  करना  चाहती  है  ?  मैं  मानता  हूँ  कि  एक
 दम  से  कोई  बैठा  कदम  नहीं  उठाना  चाहिए  लेकिन

 फिर  भी  कुछ  सोच  विचार  तो  होना  ही  चाहिए
 पहले  श्री  स्वर्णा सह  जी  कहा  करते  थे  कि  चीन

 राष्ट्र  का  सदस्य  नही  है  लेकिन  अब  तो  चीन

 राष्ट्रसंघ  का  सदस्य  भी  वन  गया  है।  इसलिए
 अब  भारत  का  रवैया  क्या  है  ?  मैं  भारत  सरकार

 को  बहुत  धन्यवाद  देता  हूं  कि  दलाली  छाया  और

 हज़ारों  की  तादाद  में  उनके  शिष्यों  ने  जो  भारत

 म  शरण  ही  है  वह  यहां  पर  बड़े  आराम  से  बैठे

 हुए  है  -  इस  के  किए  बहुत  आभारी  ह्  लेकिन  में

 इनसे  भी  ज्यादा  लाखो  की  तादाद  में  लोग

 तिब्बत  में  मुसीबत  में  पड़े  हुए  है  ।  बंगला  देश

 को  जो  आपने  सहायता  दी  वह  बहुत  अच्छा  किया

 लेकिन  तिब्बत  के  बारे  में  कुछ  न  कुछ  सोचना

 चाहिए।  इस  सम्बन्ध  में  में  इतना  ही  अर्ज  करना

 चाहता  हूँ।

 राष्ट्रपति  जी  ने  अपने  भाषण  में  शिक्षा  के

 सम्बन्ध  में  पिछड़े  इलाकों  का  उल्लेख  किया  है
 ओर  उन्होने  कहा  है  कि  जो  पिछड़े  इलाके  है
 उनकी  तरफ  ज्यादा  ध्यान  दिया  जायेगा।  लेकिन

 आप  जानते  हैं  कि  लद्दाख  सबसे  पिछड़ा  हुआ
 इलाका  है  ।  आशिक,  सामाजिक  तथा  शिक्षा,
 सभी  क्षेत्रों  में  लद्दाख  सबसे  पिछड़ा  हुआ  है।
 अब  शिक्षा  क्षेत्र  में  वहां  पर  थोड़ी  बहुत  तरक्की

 हुई  है  बिना  पहले  वहाँ  कुछ  भी  नहीं  था।  इस
 तरफ  वहां  पर  और  भी  ज्यादा  ध्यान  देने  की

 जरूरत  है
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 आजकल  हमारे  जम्मू  कश्मीर  के  जो  मुख्य
 मंत्री  सैयद  मीर  कासिम  हैं  वे  बहुत  शक्तिशाली

 आदमी  हैं  ।  मैं  यहा  पर  संगझेत्सदस्यो  को  बताना

 चाहता  हूं  कि  वे  वहा  पोई  गड़बड़ी  नहीं  होने
 देगे  ।  जम्मू  कश्मीर  के  लोगो  को  उन  पर  पूरा
 भरोसा  है।  विशेषकर  लहास  के  लोग  मुख्य  मन्नी

 सैयद  मीर  कासिम  पर  पूरा  भरोसा  करते  है।
 लेकिन  साथ-ताथ  आपकी  सहायता  भी  होती

 चाहिए  हमारे  लद्दाख  में  4969-70  से  पानी  की

 बहत  कमी  हुई  है  चहा  बारिश  तो  होती  नहीं
 केवल  साल  में  एफ  इच  बारिश  होती  है।  वहा

 पर  जो  बर्फ  पडती  थी  वह  बर्फ  भी  आजकल  नहीं

 पड  रही  है  सदियों  मे,  इसीलिए  पानी  की  बड़ी

 कमी  हो  गई  है।  ऐसी  हालत  में  वहा  विशेष  ध्यान

 दने  वी  जरूरत  है  ।

 में  प्रधान  मन्नी  जी  वा  आभारी  ह  दिन  रात

 देश  विदेश  के  मामलों  में  व्यस्त  रहते  हुए  भी  1: 6

 दो  बार  लद्दाख  आई  और  सारी  बाते  देखी  लेकिन

 केन्द्रीय  सरकार  वा  कोई  भी  मिनिस्टर  बढ़ा  पर

 नही  आया  t  +ेन्द्रीप  सरकार  के  मिनिस्टरों  को

 भी  वहा  आता  चाहिए  और  देखता  चाहिए।  मुझे
 बडा  अफसोस  है  कि  जम्मू  कश्मीर  से  तीन

 मिनिस्टर  केन्द्रीय  कैबिनेट  में  बैठे  हुए  है  लेकिन

 उनमे  से  कोई  भी  लद्दाख  नही  आया  ।  क्‍या  लाख

 जम्मू-कश्मीर  के  साथ  में  नहीं  है?  तो  वहा
 पर  मिनिस्टरो  को  आना  चाहिए  और  देखना

 चाहिए।  वहा  पर  खाद्यान्न  की  बडी  मुश्किल  है  ।

 में  राज्य  सरकार  का  बहुत  शुक्रिया  अदा  करता  हु
 कि  उन्होंने  बहुत  सा  अनाज  वहा  पर  भेजा,
 जानवरों  के  लिए  घास  भी  भेजी  लेकिन  वहां  के

 लोग  इस  राशन  और  घास  को  लेकर  कब  तक

 रहेंगे  ?  मेरी  प्रार्थना  है  कि  सेन्ट्रल  गर्वनमैंट  की

 तरफ  से  बहा  पर  कोई  दल  भेजा  जाना  चाहिए

 जोकि  जाकर  सारी  चीजो  को  देखे  वहाँ  पर  चार

 पांच  बड़ी  बड़ी  दरियाये  बहती  है,  उनको  प्लान

 बनाकर  उपयोग  में  काने  को  जरूरत  है।  वहां  पर

 जापान  के  पंप्स  पावर लेस  की  बहुत  जरूरत  है
 क्योकि  पानी  की  बहुत  कमी  है।  इसी  तरह  से

 बहा  पर  बिजली  की  भी  बहुत  कमी  है  |  उसके  नए

 भी  योजना  बनाने  की  जरूरत  है।
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 हमारे  लद्दाख  में  लेह,  कारगिल  और  संस्कार

 तहसीले  है।  जयकार  तहसील  में  अभी  कोई  भी

 तरक्की  नहीं  हुई  है।  कारगिल  मे  पनबिजली  की

 योजना  होनी  चाहिए  मैंने  बार-बार  इस  सदन

 में  अर्ज़  किया  है  कि  लेह  में  तकना  पनबिजली

 प्रोजेक्ट  बना  है  लेकिन  उसका  काम  बहुत  धीमा

 है,  उसमे  तेज़ी  लानी  चाहिए  ।

 इसी  तरह  से  लद्दाख  के  लोग  शिक्षा  का  बहुत
 शौक  रखते  है  लेकिन  उनको  वजीफा  नहीं  मिलता

 है  ।  बज़ीफा  मिलता  भी  है  तो  बहुत  कम  मिलता

 है  ।  उनको  वजीफा  ज्यादा  मिलना  चाहिए।  बहा
 के  लोगो  को  भी  अगर  आप  तरक्की  की  तरफ  ले

 जाये  तो  बहुत  अच्छा  होगा  |  जहा  पर  तरक्की

 हुई  है  वहा  पर  और  तरक्की  करनी  चाहिए,  इसमे

 कोई  हर्ज  नही  है  छे  केन  जड़ा  पर  आज  तक  कुछ
 भी  नहीं  हुआ  है  वहा  पर  कुछ  न  कुछ  करना

 बहुत  ही  जरूरी  है।

 इसी  तरह  से  मेरी  प्रार्थना  है  कि  डिस्ट्रिक्ट

 छह्दाख  को  शेड्यूल्ड  ट्राइञउज़  और  शेडयूल  एरिया
 में  लेना  चाहिए।  जो  बार्डर  रियाज़  है  जैसे

 चागथाग  और  जो  दूसरे  क्षेत्र  हे  उनको  शेड्यूल्ड

 ड्राइव  और  शेड्यूल  एरिया  में  लेना  चाहिए

 इसी  प्रकार  से  जो  लद्दाख  की  भाषा  है  उसको

 बोलने  बाले  देश  मे  पाच  लाख  लोग  है।  सिविका,

 भूटान  और  तिब्बत  के  लोग  सभी  इसी  भाषा  को

 बोलते  है।  झुमके  लिए  मैं  ने  पहले  भी  अजे  किया

 था  कि  संविशध्वान  की  अनुसूची  19वी  भाषा  के

 रूप  मे  उसे  शामिल  करना  चाहिए।  जम्मू  और

 कश्मीर  राज्य  में  यह  मान्यता-प्राप्त  भाषा  है।  |: ड

 चाहेगा  कि  लद्दाख  मे  इन  सब  बातो  की  तरफ

 विशेष  ध्यान  दिया  जाये  t

 श्री  सुधाकर  पांडे  (चंदौली)  :  उपाध्यक्ष

 जी,  मै  राष्ट्रपति  जी  के  भाषण  और  उसमें

 उल्लिखित  जो  विकास  मूलक  तत्व  हैं  उनका

 अभिनन्दन  करता  हूं।  सारे  देश  की  जनता  नें

 समाजवाद  के  घोषणा  पत्र  पर  हस्ताक्षर  किया  है
 और  देश  में  समाजवाद  के  लिए  एक  भावोदय  हुआ

 है।  भाष  का  उत्पन्न  होता  ख्रामान्य  बात  नहींहै
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 [श्री  सुधाकर  पांडे  |

 किन्तु  उसके  लिए  भाषा  को  अपेक्षा  होती  है।

 यद्यपि  श्री  अच्युत  पटवर्धन  जैसे  विचारक  मानते

 हैं,  अभी  हाल  में  कल  परसों  की  बात  है,  उन्होंने
 काशी  में  सार्वजनिक  रूप  से  कहा  हैं  कि  वर्तमान

 दलों  में  यदि  कोई  दल  सर्वाधिक  समाजवादी  दल

 इस  समय  देश  में  है  तो  वह  कांग्रेस  ही  हैं।  जब

 समाजवादी  दल  की  कांग्रेस  में  स्थापना  हो  रही
 थी  936  में,  तो  पंडित  जवाहरलाल  नेहरू  ने

 संदेश  भेजा  आचार्य  नरेन्द्र  देव  जी  और  जय

 प्रकाश  नारायण  जी  के  नाम  बदी  समाजवाद

 आना  है,  तो  जनता  की  भाषा  का  उपयोग  और

 प्रयोग  करना  होगा  परन्तु  हमारा  दुर्भाग्य  यह  रहा

 है  कि  स्वतंत्रता  के  बाद  शिक्षा  और  संस्कृति  के

 क्षेत्र  पर  जितना  ध्यान  देना  चाहिए  था  उनका

 नही  दिपा  गया  ।  कोई  भी  देश  प्रगति  नहीं  कर

 सकता,  कोई  भी  देश  उन्नति  नहीं  कर  सकता  और

 वहाँ  समाजवाद  भी  नहीं  आ  सकता  है  यदि  उस

 की  अपनी  भाषा  नहीं  होगी  और  उस  की  अपनी

 कोई  संस्कृति  नहीं  होगी।  इस  देश  की

 संस्कृति  सदा  से  समाजवादी  रही  है  क्योंकि  भारत

 ही  एक  ऐसा  देश  है  जो  सदा  से  भेद  में  अभेद

 देखता  रहा  है।  यह  हमारी  संस्कृति  की  मूल
 चेतना  है  और  इस  संस्कृति  की  चेतना  को  कुछ
 सम्प्रदाय  वाले  कुछ  हिन्दू  के  नाम  पर  और  कुछ

 मुसलमान  के  नाम  पर  संतक्रीर्ण  करते  रहे  हैं।

 साम्प्रदायिकता  संकीर्णता  की  भावधारा  है  क्योंकि

 जहां  संकीर्णता  होगी  वहां  अगति  होगी,  जहां
 संक्रीर्णता  होगी  वहां  पर  मृत्यु  की  उपासना  होगी  ।

 जीवन  की  उपासना  वहां  होती  है  जहां  अभेद  की

 हिप्पी  होती  है,  जहां  अभेद  की  जय  होती  है।

 अभेद  की  हट्टी  तब  तक  नहीं  प्रवर्धित  हो  सकती

 है  जब  तक  कि  सांस्कृतिक  पक्ष  की  ओर  ध्यान  न

 दिया  जाए,  रिन्तु  यह  दुर्भाग्य  रहा  है  देश  का  कि

 25  वर्षों  के भीतर  हम  कोई  स्पष्ट  शिक्षा  नीति

 नहीं  अपना  पाए।  यही  एक  ऐसा!  विषय  है  कि

 जितने  भी  आयोग  बने  चाहे  वे  राज्य  स्तर  पर  बने

 हों,  चाहे  भारतीय  सरकार  के  स्तर  पर,  चाहे
 आजाये  नरेन्द्र  देब  आयोग  रहा  हो  और  चाहे  बह

 सम्पूर्णानन्द  कमीशन  रहा  हो,  चाहे  बह  राधाकृष्णन

 कमीशन  रहा  हो"  और  चाहे  कोठारी  साहब  'कमी-
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 शन  रहा  हो,  किसी  भी  कमीशन  की  बात  नहीं

 पूरी  सुनी  गई  और  किसी  भी  कमीशन  की  बात  को

 पूर्णत:  कार्यान्वित  नहीं  किया  गया  है,  उनकी  जो

 उपलब्धियां  हैं  उनको  कार्यान्तव्रित  नहीं  किया  गया

 है

 गांवों  में  जब  हम  जाते  हैं  तो  यह  देखते  हैं  कि

 प्राइमरी  पाठशालाओं  की  यह  स्थिति  हो  यई  है  कि

 उन  में  जानवर  और  चिड़ियां  भी  चैन  से  नहीं  रह
 सकते  ।  पेड़ों  पर  बने  घोंसले  अधिक  अच्छे  हैं
 अपेक्षाकृत  उन  प्राइमरी  पाठशाला आओं  और  उन

 स्कूलों  के  जिन  में  भावी  भारत  के  भविष्य  विधाता

 और  कल  जो  भारत  के  भविष्य-विधाता  होने  वाले

 हैं,  शिक्षा  प्राप्त  करने  है।  यह  सही  है  कि

 यह  चिपक  राज्य  का  विषय  है  किन्तु  हम  यह

 जानते  है  कि  जहां  भी  प्रगति  में  कोई  चीज  बाधक

 होगी,  चाहे  राज्य  प्रगति  में  बाधक  हो  या  ब्यक्ति

 प्रगति  में  बाधक  हो,  था  द्ग्ढ  प्रगति  में  बालक  हो,

 उस  अवरोध  को  हमें  हटा  देना  चाहिए  यदि  हम

 वास्तव  में  समाजवादी  है।  यदि  आवश्यकता  इस

 बात  की  है  कि  शिक्षा  को  केन्द्र  का  विषय  होना

 चाहिए  तो  उसके  बनाने  में  किसी  प्रकार  की  चिन्ता

 नहीं  करनी  चाहिए,  किसी  प्रकार  की  परवाह  नहीं
 करनी  चाहिए  और  निश्चय  ही  जो  हमारे

 नौनिहाल  हैं  उनके  लिए  शिक्षा  के  क्षेत्र  मे ंओजस्वी

 ढंग  से  कार्य  करता  च!हिए  |

 श्रेणी  प्रोग्राम  में  कुछ  प्राइमरी  पाठशालाओं

 के  लिए  कुछ  किया  जा  रहा  है  और  हमारे  घोषणा

 पत्र  में  भी  प्राइमरी  पाठशालाओं  के  लिए  कुछ  कहा
 गया  है  लेकिन  वह  जलते  तबे  पर  जल  छिड़कने
 मात्र  है और  उस  से  कोई  काम  नहीं  होने  बाला

 है

 दूसरी  बात  मुझे  यह  कहनी  है  कि  समाजवाद

 हमें  छाना  है  माध्यम  की  पवित्रता  की  बात  गांधी

 जी  भी  कहते  थे  और  हम  लोग  भी  कहले  हैं
 लेकिन  जिस  मशीनरी  के  माध्यम  से  समाजवाद  ले

 आना  है  उस  से  एक  नहीं  हज़ार  शबे  तक  भी  हम
 लोग  समाजवाद  का  नारा  देते  रहें  तो  बह  भी

 माध्यम  कभी  भी  किसी  प्रकार  समाजवाद  नहीं
 काने  देगा  ।  बह  जनता  के  बीच  में  मध्यस्थता
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 (दलाली  )  कर  के  हमारी  आर्थिक  प्रगति  को  रोके

 हुए  है  ।  सरकारी  कर्मचारियों  का  जो  तंत्र  है,  जो

 यंत्र  है  वह  तंत्र  और  यंत्र  हमारी  प्रगति  से  मूलतः
 बाधक  है  क्योंकि  योजना  बनाने  से  हम  उन  की

 सलाह  लेते  हैं  लेकिन  जब  कार्यान्वयन  की  बात

 आती  है  तो  उस  का  कार्यान्वयन  कभी  नहीं  होता

 है  और  उस  का  परिणाम  यह  होता  है  कि  दिनो-

 स्तर  व्यय  भार  योजना  पर  बढ़ता  जाता  है  और

 बहत  सी  योजनाओं  के  व्यय-भार  बढ़ने  के

 कारण  हमारा  गरीब  देश  साधन  उपलब्ध  नहीं  कर

 सकता  है।  उसका  परिणाम  यह  होता  है  कि

 हमारी  योजनाएं  खटाई  में  पड़  जाती  है  और  जो

 प्रगति  होती  चाहिए  वह  प्रगति  नहीं  हो  पाती  1

 जब  हमारे  भीतर  किसी  प्रकार  की  कोई  कमज़ोरी

 नहीं  है  तो  जो  अवरोध  किसी  भी  प्रकार  हमारे  रास्ते

 मे  आता  है  उस  अवरोध  को  समाप्त  करने  में

 किसी  प्रकार  भी  हमे  हिचकता  नहीं  चाहिए।

 किसी  प्रकार  की  चिन्ता  नदी  करनी  चाहिए,
 नहीं  तो  967  में  जिस  तरह  से  जनता  ने  आक्रोश

 दिखलाया  था  हमारे  ऊपर  और  विरोधियों  ने

 समझ  लिया  था  कि  जनता  का  उन्हें  प्यार  प्राप्त

 हो  रहा  है  तथा  वे  जनता  के  भाग्य  विधायक  हो

 गये  है,  उसी  प्रकार  का  धक्‍का  976  में  फिर

 से  खाना  पड़  सकता  है  |  इसलिए  मैं  शासन  से

 निवेदन  करना  चाहता  हूँ  क्योंकि  शासन  अपना  है,
 देश  की  जनता  का  है  कि  इस  टी  ०  बी०  के  कीटाण
 से  देश  की  जनता  की  रक्षा  करनी  चाहिए  (व्यय-

 धान)  टी०  बी०  के  जो  कीटाणु  हैं  इन  से  देश

 की  और  समाज  को  रक्षा  की  जाए,  नहीं  तो

 प्रगति  नही  होगी  ।

 तीसरी  बात  की  ओर  मैं  आपका  ध्यान

 आकृष्ट  करना  चाहता  हूं  कि  बहुत  से  विदेशी

 लोग  या  बहुत  सी  विदेशी  संस्थाएं  हमारे  देश  में

 नाना  प्रकार  का  प्रचार  और  प्रसार  करती  है  और

 इन  संस्थाओं  में  अन्तर्राष्ट्रीय  संस्थाएं  भी  बहुत  सी

 है  और  वे  हमारी  सहायता  भी  करती  हैं,  हमारी
 मदद  भी  करती  हैं।  ये  वे  लोग  हैं  जो  हमारे  हितों
 के  विरोधी  हैं,  सामान्य  जनता  के  हितों  के  विरोधी

 और,  सारे  संसार  की  सामान्य  जनता,  जो  कि  सुख
 शान्ति  और  चैन पूर्वक  रहना  चाहती  है,  के  हितों
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 के  विरोधी  हैं।  में  विशेषकर  अमरीकन  सामा-

 जिस  संस्थाओं  की  बात  करना  चाहता  हूं  जिन  के

 माध्यम  से  हमारी  गरीबी,  हमारी  दरिद्रता  का

 प्रचार  और  प्रसार  किया  जाता  है  ।  अभी  26

 तारीख  के  '  आज”  अखबार  में  छपा  था  कि  इन्टर-

 नेशनल  राटेरी  ने  कोई  हमारा  मानचित्र  एक

 पुस्तक  में छापा,  तो  उस  मानचित्र  में  हमारा

 बहुत  बड़ा  अंग  नहीं  दिखाया  गया  है।  यदि  विदेशी

 माध्यम  के  प्रचार  को  और  यह  जो  कोका  कोला

 के  विज्ञापन  आप  देखते  है  हमारी  विजय  पर,
 उनको  आप  देखे  तो  वे  भारत  की  गरिमा  को  ठेस

 पहुंचाने  वाले  है  भले  ही  उस  में  कोई  बात  साफ

 ढंग  रो  न  लिखी  हो  ।  मेरा  कहना  यह  है  कि  इन
 संस्थाओं  के  अंतरंग  का  पता  रू गाया  जाना

 चाहिए।

 एक  बात  और  कहना  चाहता  हुं  कि  प्रिवी

 पर्स  समान  कर  दिया,  राजाओं  के  विशेषाधिकार

 हमने  समाप्त  कर  दिये  ।  यह  हमने  बहुत  बच्छा
 किया  और  इस  को  बहुत  पहले  हो  जाना  जाहिए
 था,  किन्तु  देश  की  हजारों  वर्ष  की  कलात्मक

 वस्तुएं  और  हमारे  ज्ञान  विज्ञान  के  ग्रन्थ,  इन  के

 संग्रहालयों  में  पड़े  हुए  हैं  और  कुछ  उनका  व्यापार
 भी  करते  है।  बहुत  से  सड़  जाते  है  और  उनकी
 व्यवस्था  नहीं  कर  पाते  है।  इन  को  शासन  को

 अपने  हाथ  में  लेता  चाहिए।  कानून  बना  कर

 हमारे  ज्ञान,  विज्ञान,  कला  और  संस्कृति  की  चीज़ें

 जो  कि  जनता  के  हाथों  से  बनी  थी,  जनता  की

 गाढ़ी  कमाई  से  जो  बनी  है,  उन  के  निश्चित  रूप

 से  संरक्षण  और  सुरक्षा  की  व्यवस्था  होनी  चाहिए
 क्योंकि  वह  शासन  बड़ा  होता  है,  वही  लोग  बड़े

 होते  हैं,  बही  सरकार  बड़ी  होती  है,  जो  कला

 और  संस्कृति  को  प्रोत्साहन  देती  है।  वास्तव  में

 बह  गरीब  लोगों  की  कमाई  रही  है  ।  राज  दरबार

 में  जी  साहित्यकार  और  कलाकार  रहते  थे,  वे

 अपने  पेट  के  भोजन  के  लिए  और  जीवन  यापन  के

 लिए  ट्रपति  कला  को  इन  राजाओं  के  मनोरंजन  के

 लिए  बेचने  रहे  और  उन  क।  संग्रह  उन  के  पास

 है,  जिस  को  अगर  कोई  देखता  चाहे,  था  परखना

 चाहे  तो  देख  और  परख  नहीं  सकता  है।  मेरी
 सरकार  से  प्रार्थना  है,  मेरा  सरकार  से  आग्रह  है
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 [श्री  सुधाकर  पांडे  |

 सि  इन  कला-कृतियों  को  जिन  का  व्यवसाय  बड़े
 व्यापक  पैमाने  पर  हो  रहा  है,  अमरिका  से  भी  हो
 रहा  है  और  बहुत  तेजी  से  होता  है,
 उसको  रोके  ।  मैं  समझता  हूं  कि  लाखों

 करोड़ों  रुपये  की  चोरबाज़ारी  हो  रही  है।
 इस  को  रोकने  के  लिए  विधेयक  तो  आने

 वाला  ही  है  किन्तु  वह  विधेयक  पर्याप्त  नहीं

 होगा  |  इसलिए  मेरा  यह  कहना  है  फि  इन  राजा-

 महाराजाओं  के  संग्रहालयों  को  राष्ट्र  की  सम्पत्ति

 घोषित  कर  दिय।  ज  ए  और  उन्हें  निश्चित  रूप  से

 सरकार  को  ले  लेना  चाहिए  )

 अस्त  में  मैं  सरकार  से  अनुरोध  करूंगा  कि

 समाजवाद  की  यदि  स्थापना  करनी  है,  तो  बह
 भारतीय  भाषाओं  से  ही  होगी  और  उसके  उन्नयन

 केलिए  कार्य  करता  होगा  ।  अगर  उस

 के  उन्नयन  के  लिए  कार्य  नही  करने

 हैं  और  बोट  लेने  की  भाषा  को,  जन

 जीवन  की  भाषा  को  शासन  वी  भाषा  नहीं
 बनाते  हैं  तो  निश्चित  रूप  से  हम  अपने  साथ  और

 अपनी  जनता  के  साथ  फरेब  करते  है  t

 aa  शब्दों  के  साथ  मे  राष्ट्रपति  के  अभि-

 भाषण  का  अभिनन्दन  करता  हूँ  और  सरकार  से

 जो  मै  ने  अनुरोध  किया  है,  में  विश्वास  करता  हूँ
 कि  सरकार  उस  पर  अवश्य  विचार  करेगी  t

 et  प्रताप  सिंह  नेगी  (गढ़वाल)
 उपाध्यक्ष  महोदय,  में,  राष्ट्रपति  महोदय  के  भाषण

 पर  जो  धन्यवाद  प्रस्ताव  है,  उस  का  समर्थन

 करने  के  लिए  खड़ा  हुआ  हूँ  1  सुझे  इस  बात  की  खुशी
 है  कि  हमारी  सरकार  ते  समाजवाद  का  नागा

 केवल  नारा  ही  नहीं  लगाया  हैं  बल्कि  समाजवाद

 को  मूर्त  रूप  देने  के लिए  कदम  भी  उठाने  शुरूकर
 दिये  हैं  और  सब  से  बड़ी  बात  हैं  कि  गरीबी

 हटाओ,  गरीबी  सिखाओ,  यह  आन्दोलन  ही  नहीं

 बल्कि  इसको  कार्य  रूप  में  परिणत  करता  भी

 आरम्भ  कर  दिया  है  ।  इसके  लिए  &  अपनी

 सुयोग्य  प्रधान  मंत्री  को  जितना  भी  धन्यवाद  दूं
 वह  थोड़ा  हीं  है  ।  मुझे  आपके  ट्री  यह  वस

 कहने  का  साहस  हो  रहा  है  कि  सरकार  ने  इस
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 समय  हमारे  पूर्वोत्तर  के  पहाड़ी  प्रान्तों  को  पूर्ण
 राज्य  का  दरजा  दे  दिया  है।  जो  आज  तक

 बिल्कुल  पिछड़े  हुए  थें।  मैं  आपके  द्वारा  यह  कहने
 का  भी  साहस  कर  रहा  हूं  कि  पर्वतीय  और
 सीमान्त  क्षेत्रों  हिमाचल  प्रदेश,  अरुणाचल,
 मेघालय,  हरिपुरा,  आदि  उनको  राज्य  का  दर्जा  दे
 दिया  गया  है  और  उनको  यह  अबसर  प्रदान  कर
 दिया  गया  हैं  वे  अपने  पिछड़े  हुए  डाके  को
 उन्नत  बनाने  के  लिए  सत्यं  प्रदत्त  करें  और  अपने
 पैरों  पर  खड़े  हों  -  लेकिन  मुझे  बड़े  दुख  के  साथ
 आपके  सामने  यह  कहना  पड़  रहता  है  कि  हमारे
 उत्तर  प्रदेश  के  जो  आठ  पहाड़ी  जिले  हैं,  बे  आज
 भी  बहुत  ज्यादा  पिछड़े  हुए  है  और  उनको  कोई
 देखने  बाला  नही  है।  मैं  आपके  द्वारा  सरकार  का
 ध्यान  इस  बात  की  ओर  दिखाना  चाहता  हुं  कि
 I96]  में  दस-ग्यारह  मार्च  को  इसी  दिल्‍ली  में
 गढ़वाल  के  सैकड़ों  हमारे  भूमिहीन  भाई  एक  बड़े
 भारी  जत्थ  के  साय  प्रदर्शन  करने  आए  थे  और
 उन्हे  हमारे  स्वर्गीय  राष्ट्रपति  डा०  राजेन्द्र  प्रसाद
 जी  ने  आश्वासन  दिया  कि  उत्तर  प्रदेश  की  सर-
 कार  को  वह  लिख  रहे  है  और  उनकी  भूमि
 समस्या  हल हो  जाएगी  ।  लेकिन  आपको  सुन
 कर  ताज्जुब  होगा  क्रि  आज  ग्यारह  वर्ष  पूरे  हो  गए
 है  लेकिन  एक  चप्पा  भर  भूमि  भी  किसी  भूमिहीन
 को  आज  तक  नहीं  दी  गई  ।  हमारे  भूमिहीन  भाई
 कमी  जेल  में  सड़ते  हें  और  कभी  वही  भटकते  हैं
 लेकिन  भूमि  उन्हें  मुहैया  नहीं  होती  है  1

 इसी  प्रकार  मैं  आपको  यह  भी  बता  देना

 चाहता  हु  कि  3962  को  पहली  सितम्बर  को
 आज

 के
 संचार  मंत्री  श्री  बहुगुणा  जी  ने  कर्मभूमि

 में  लिखा  था  कि  गढ़वाल  ही  नहीं  बल्कि  हमारे
 उत्तर  प्रदेश  के  जो  आठ  पर्वतीय  जिले  है  थे  पूरी
 तरह  से  पिछड़े  हुए  है  और  अगर  उनको  जनता
 की  शरणार्थियों  बी  सन्ता  दी  जाए  तो  यह  कोई

 अत्युक्ति  नही  होगी।  यह  हालत  हम  लोगों  की

 है।  इनके  अलावा  जून  966  में  हम।री  जन-
 प्रिय  प्रधान  मंत्री  जब  पौड़ी  सें  तशरीफ  छाई  थीं
 तब  उन्होंने  एक  सार्वजनिक  सभा  में  जहाँ  भाषण
 किया  था  और  अपने  भाषण  में  उन्होंने  कहा  था
 कि  मैंने  आज  लक  ऐमी  गरीबी  के  मर्दान  नहीं

 किए  जिसको  कि  मैं  गढ़वाल  में  देख  रही  हूं।
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 यह  गरीबी  947  से  पहले  जब  हम  लोग  गुलाम
 थे  तब  जरूर  देखने  को  मिलती  थी  लेकिन  आजाद

 होने  के  बाद  मैं  पहली  बार  ऐसी  गरीबी  देश  के

 किसी  भाग  मे  देख  रही  हु  ।

 उपाध्यक्ष  महोदय,  आप  तो  जानते  ही  है  कि

 हमारी  सीमा  एक  तरफ  तबीयत  से  मिली  हुई  है

 और  दूसरी  तरफ  नेपाल  से  मिली  हुई  है।  वह

 एक  पटा डी  लकावा  है।  वहाँ  अन्न  वा  उत्पादन

 नही  के  बराबर  होता  है।  इस  चाहते  आपको

 देखना  पड़ेगा  वि  क्रि  तरह  बी  फ्ल  पत्तियाँ

 वहा  उग  सकती  है,  किस  तरह  से  बडी  बूटियों
 वा  अच्छा  दस्त माल  हो  सकता  है,  मिस  तरह  से

 उद्योग  वहा  स्पन्द  सकते  है  और  विस  तरह  से  एस

 दु फाके  वी  बहती  हम  बर  सकते  है।  आबादी  के

 लिहाज  से  भी  जित  पहाडी  और  सीमा  ते  इलाकों

 को  उस  समय  सहायताओं  प्रदान  वी  गईं  है,  जिन

 को  पूरे  प्रान्त  का  दर्जा  दिया  गया  2ै,  उन  गे  से

 टेबल  काश्मीर  ही  एप  फजा  हाज़ा  है  जोशी

 सम  से  आबादी  मे  बटा  है  और  वहां  की  आवारा

 हमारे  पहाडी  जिला  की  आवादी  से  आठ  लाख

 अधिक  है  1  बीवी  जितने  भी  इलाके  ले  जिन  का

 मैने  जिक्र  किया  है  उसकी  आबादी  उम्र  से  कम  है।

 हमारी  आबादी  3५  राख  7  हजार  है  जबकि  हम

 के  बगल  में  हिमाचल  प्रदेश  वी  आबादी  34  लास्य

 है  -  इसी  तरह  से  बाकी  जिनते  भी  पर बं तीय

 सरहाली  सूबे  बने  है,  उनमे  किसी  को  आबादी

 पन्द्रह  लाख,  सोलह  लाख  से  अधिक  नटी  है

 हमारी  आबादी  दूसरे  नम्बर  पर  है  इन  पहाड़ी

 और  सरहदी  इलाको  मे  ।  हमारी  प्रधान  मंत्री  जी

 गरीबी  हटाना  चाहती  है,  गरीबों  को  राहा

 पहुचाना  चाहती  है,  बेरोजगारों  को  रोजगार  देना

 चाहती  है  |  मैं  समझता  कि  समय  आ  गया  है

 कि  आज  हम  लोगो  वो  भी  अपनी  किस्मत  का

 फैसला  करने  का  अवसर  प्रदान  किया  जाता

 चाहिए  और  इन  हमारे  आठ  पर्वतीय  जिलों  को

 स्वायत्तता  प्रदान  कर  दी  जाए,  हम  को  भी  मौका

 दिया  जाए  कि  हम  हिमाचल  प्रदेश  की  तरह,

 काश्मीर  की  तरह,  नेफा  की  तरह  सजा  दूसरे

 पर्वतीय  प्रान्तों  की  तरह  अपने  इलाके  की  तरक़्की

 के  लिए  स्कीमें  बना  सके,  अपने  इलाके  को  उन्नत
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 बना  सके  ।  हमारी  प्रधान  मती  विशाल  "हृदया
 है,  उनके  दिल  में  गरीबों  के  लिए  दर्द  है,  इसे
 मिटाने  के  लिए  बेचैन  हो  उठती  है  और  यदि  उन
 जेसी  सहृदयी  प्रधान  मन्नी  जब  हमारे  पास  मौजूद
 है  और  वह  समाजवाद  की  ओर  बढ़ना  चाहती  है,
 उनके  होते  हुए  अगर  हमारा  उत्थान  नहीं  हुआ,
 हमारी  तरक्की  नहीं  हुई  तो  मैं  समझता  हू  कि
 भविष्य  में  कभी  नहीं  हो सकेगी  और  भारतवर्ष
 के  माथे  पर  यह  एक  क्लार्क  का  टीका  लगा  रह

 ज।एगा  और  इन  आठ  जिलो  की  38  लाख  के
 करीब  आबादी  वी  बुरी  हालत  में  कोई  सुधार
 नही  हो  सकेगा  ।

 मैं  निवेदन  करता  चाहता  हु  कि  समय  आ

 गया  है  जब  आप  हमे  सौपा  दे  और  मैं  आपको
 बता  देना  चाहता  हू  कि  हमारे  ये  पहाडी  जिले
 ऐसे  नही  हे  कि  इन  में  कुछ  पैदा  ही  न  हो  सकता

 हो  1  देहरादून  को  आप  लेले,  गढ़वाल  को  आप
 ले  छे,  अल्मोड़ा  .ो  आप  ७  छे  ।  वहा  सीमेट--

 जिससे  बनता  हे  उस  वे  थर  के  पहाड़  के  पहाड
 भरे  पड़े  है  और  बडे  अच्छे  मिनट  के  कारखाने

 बहा  स्थापित  हो  सकते  है।  हमारे  यहा  बन
 सम्पदा  ६: अ  अपार  भटार  है  और  उसका  विकास

 हो  सकता  है  1  हमारे  यहा  चीड  के  पेड  से  जौ
 विरोधी  निकलता  है,  उसका  उपयोग  नहीं  होता
 है  in  विशेष  में  उसको  ले  जावर  टरपेटाइन  फैक्ट्री
 में  उसका  उपयोग  किया  जाता  है।  हम  लोग

 पौ बद्री  के  लिए  तरस  रह  है  -  मै  आपको  हार  ही
 बा  एक  उदाहरण  देना  चाहता  हू।  मैंने  उत्तर

 प्रदेश  वी  सरकार  को  एक  दरख्वास्त  दिलाई  कि

 और  वुल्फ  नहीं  तो  कम  से  कम  ब्रिप्ठाई  के  लिए

 कुछ  कोटा  ही  वह  हमारे  लिए  मुकरने  कर  दे

 ताकि  यह  उद्योग  वहा  खोला  जा  सके  लेकिन

 उसका  जबाव  यह  मिठा  कि  अमी  यह  नहीं  मिल

 रास्ता  है,  आगे  देखा  जाएगा।  कागज  के  छ्
 वही  मैचों  कच्चा  माल  वहाँ  उपलब्ध  है।
 बटा  उसका  अयार  भंडार  है।  जड़ी  बूटियों  का

 अपार  भडार  है।  उन  सब  से  बहा  की  जनता  को

 लाभ  हो,  इसका  मौका  हमे  दिया  जाना  चाहिऐ।
 यदि  हमको  भी  अपनी  किस्मत  का  फैसला  बनने

 का  मौका  मिले  तो  ज्यादा  अच्छा  होगा
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 [श्री  प्रताप  सिंह  नेगी]

 इन  शब्दों  के  साथ  मैं  राष्ट्रपति  जी  के

 अभिभाषण  पर  जो  धन्यवाद  का  प्रस्ताव  रखा

 गया  है,  उसका  समर्थन  करता  हूं  और  उनको

 सच्चाई  देता  हुं  ।

 SHRI  DEVENDRA  SATPATHY
 (Dhenkanal):  I  am  extremely  thankful  to
 you  because  you  have  given  me  a  chance  to
 speak  today.  For  the  last  so  many  days  I
 have  heen  sitting  through  in  this  House
 expecting  my  name  to  be  called  at  any
 moment.  Fortunately,  the  Deputy-Speaker
 who  isin  the  Chair  called  me,  and  I  am
 very  thankful  to  him  for  this,  because  he  has
 been  very  kind  to  call  me.

 I  am  grateful  to  the  President  for  the
 speech  that  he  has  delivered  EI  could  not
 hear  his  speech  but  J]  could  only  read  it;  I
 could  not  hear  it  because  there  was  a  lot  of
 noise  and  disturbance  in  the  Central  Hall  on
 that  day.  But  in  spite  of  that  disturbance,
 throughout  the  country  it  is  a  matter  of
 satisfaction  that  a  new  wave  of  hope  and
 confidence  has  spread  all  over  the  country.
 It  seems  the  nation  is  preparing  for  a_  big
 change,  for  a  brighter  future.  During  the
 last  four  or  five  years,  since  1967,  almost  all
 the  poiitical  parties  in  the  country  were  given
 a  chance  either  in  this  State  or  that  to  rule.
 All  these  partics  have  been  tested  by  the
 Indian  peoole  and  ultimately  it  was  found
 that  they  voted  for  Shrimati  Indira  Gandhi's
 party,  that  is,  the  Congress.  It  seems  that
 our  nation  has  become  really  politically
 mature.  But  we  have  to  go  a  long  way.
 Our  President  has  pointed  out  in  his  speech
 that  peace  on  our  borders  is  still  uneasy  and
 vigilance  cannot  be  relaxed.  This  sentence  is
 very  significant  because  there  is  always  the
 fear  of  our  being  led  into  facile  optimism.

 It  is  said  that  we  are  moving  towards
 socialism.  Basically  socialism  is  an  economic
 concept.  On  the  economic  front,  many
 things  are  to  be  done.  In  the  concluding
 portion  of  his  Address,  the  President  has
 said  :

 “Let  the  nation  heed  the  summons  of
 greatness,  a  greatness  not  of  conventional
 power  but  of  the  spirit".

 What  is  that  spirit?  We  speak  of  garibi
 hatao..  woocneneng
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 SHRI  SHASHI  BHUSHAN  (South
 Delhi)  :  It  is  amiri  hatao.

 SHRI  DEVENDRA  SATPATHY  :  Both
 are  the  same  thing  because  unless  amiri
 is  driven  away,  garibi  will  not  go.

 As  I  said,  on  the  economic  front,  many
 things  remain  to  be  done.  People  need  a
 new  inspiration  to  dedicate  themselves  to
 hard  work.  What  is  this  dedication?  We
 have  to  transform  the  present  competitive
 society  into  a  co-operative  society.  It  is  a
 long  way  to  go.  It  is  just  like  the  iron  ore
 fresh  from  the  mine  being  transformed  into
 steel  for  being  made  into  a  surgeon's  knife.
 The  iron  has  to  be  put  in  the  furnace,  melted,
 purified,  beaten  into  shape  and  then  made
 into  the  surgeon’s  knife.  The  same  process
 a  nation  has  to  go  through  when  it  is  under-
 going  a  transformation  from  a  competitive
 society  to  a  society  of  cooperation.  It  has
 to  go  a  very  long  way  encountering  much
 difficulty  on  the  way.

 Tiere  the  President  refers  to  greatness  not
 of  conventional  power  of  the  spirit.  What
 is  that  spirit  ?  During  these  anxious  days
 we  passed  through,  a  woman  of  India  _  has
 shown  to  the  world  the  way  it  has  to  go.
 I  am  not  just  praising  Skrimati  Indira  Gandhi,
 though,  of  course,  I  do;  but  itis  not  like
 that.  All  thinking  people  in  this  country
 believe  and  are  confident  and  sure  that  this
 woman  of  India  has  shown  the  way  to  the
 world  in  which  way  it  should  go,  4  think
 this  is  the  power  of  the  spirit.

 Today  many  nations  have  the  power  to
 destroy  the  whole  world.  Sitting  in  their
 home  places  and  pressing  a  button,  they  can
 destroy  any  nation  in  the  world.  This  is
 conventional  power.  But  the  President  is
 asking  us  to  be  great  not  in  conventional
 power  but  in  the  power  of  the  spirit.  What
 is  that  spirit?  If  nations  have  got  the  power
 to  destroy  the  whole  world  by  silting  at  their
 own  place  and  pushing  a  button  and  if  we
 have  the  power  in  this  country,  if  we  can
 save  the  world,  we  can  say  that  we  have  got
 the  power  of  the  spirit.  Fortunately  enough,
 this  spirit  is  not  unknown  to  this  country,  to
 this  nation.  This  nation  has  always  been
 the  worshipper  of  spirit.  In  the  midst  of  our
 military,  economic  and  social  preoccupations,
 we  need  to  be  deaply  aware  of  the  spirit  and
 the  soul  of  our  nation,  and  the  power  of  our
 soul,
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 Again,  you  may  ask  what  is  the  relation
 between  Gari5i  ffatao  and  the  power  of  the
 soul  ?  If  we  look  deeply  into  the  history  of
 India,  we  can  find  that  when  India  was  at
 the  zenith  of  its  prosperity,  the  vibrations  of
 her  soul  were  heard  abroad  Guribi  Hatao
 is  not  merely  a_  distribution  of  wealth.
 Economic  prosperity  depends  on__  ever-
 increasing  production.  To  have  mote  pro-
 duction,  the  people  must  be  enthused,  the
 people  must  be  at  their  high  spirits  to  work
 hard,  and  to  work  more.  Production  depends
 upon  the  enthusiasm  of  the  people.  It
 depends  upon  the  joy  of  work.  If  a  person
 does  not  get  the  yoy  ०  work,  he  cannot  work.
 If  you  go  to  the  villages,  you  see  that  when

 we  ask  the  people  to  work  ;  they  do  not  have
 the  joy  of  work  Among  the  officials,  clerks
 and  others,  you  find  that  they  do  not  have
 the  yoy  of  work.  If  the  joy  of  work  45  not
 there,  ycu  can  shout  and)  you  can  talk  and
 do  so  taany  things  but  you  cannot  make  them
 work.

 SHRI  K.  MANOHARAN  (Madras
 North):  Why  ts  it  not  found?  Please  tell
 us.

 SHRI  DEVENDRA  SATPATHY:  १
 will  tell  you  ;  4  am  a  bad  speaker  ;  but  alow
 me  to  say—

 SHRI  K.  MANOHARAN  :
 that  ;  please  enlighten  us.

 No  ;  not

 SHRI  DEVENDRA  SATPATHY:  It
 is  just  Jike  this.  If  you  take  a  cup  of  water
 and  go  on  beating  it  for  four  days  and  drink
 it,  it  would  not  taste  sweet.  But  if  you  can
 put  a  spoonful  of  sugar  into  it,  without
 beating  it  for  four  days,  you  find  the  sweet-
 ness  of  water.  Sv,  something  is  lacking  in
 this.  That  sweetness  is  lacking  here.  That
 is  why  we  are  going  on  bzating  the  water  for
 several  days,  months  and  years,  but  that
 sugar  is  lacking.  So,  what  is  that  sugar  ?
 That  is  what  our  President  has  pointed  out.
 (interruption)

 For  Garibi  Hatao,  we  need  also  have
 proper  distribution.  If  we  have  ai  doad
 machinery  for  distribution,  you  are  a  dead
 nation.  Jf  we  have  a  living  machinery  for
 distribution,  then  you  are  a  living  nation,
 when  the  entire  nation  putsates  with  the
 living  force  of  soul.  That  is  why  we  need  a
 good  system  of  education.  I  am  surprised
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 at  the  President’s  Address  ;  I  read  it  very
 carefully,  but  I  find  that  the  President  has
 bcen  absolutely  silent  about  education.  I  do
 not  know  why  he  preferred  to  be  silent  about
 education.  For  the  last  25  years,  education
 is  a  subject  that  has  been  utterly  neglected,
 Even  now  it  is  neglected.  Commissions
 after  Commissions  are  being  set  up.  Recently,
 the  Kothari  Commission  was  set  up  and  the
 Kothari  Commission  said  that  the  aim  of
 education  is  socialism,  secularism  and
 democracy  and  all  that.  But  what  js  secu-
 larism  ia  YT  have  asked  many  people,  and
 they  have  not  been’  convinced,  what  is
 secularism.  The  Kothari  Commission  has
 gone  into  it  in  some  depth  and  said  that
 securalism  is  not  inconsistent  with  spiritual
 and  moral  values,  and  it  has  recommended
 that  spiritual  and  moral  values  should  be
 taught  to  the  pupils.  But  nothing  has  been
 done  as  yet.  Even  big  people  in  charge  of
 the  Education  affuirs  do  not  understand  what
 is  secularism  Recently  I  had  had  some
 discussions  with  some  persons;  they  do  not
 know  what  secularism  is  They  say  every-
 thing.  Why  is  there  a  chair  for  Islamic
 studies  in  the  university,  I  ask  ?  Can  they
 say  it  is  not  secular  ?

 MR.  DEPUTY-SPEAKER  :  You  want
 to  Jay  stress  on  education.  You  can  do  so
 at  great  length  on  the  Demands  for  the
 Education  Ministry,  There  are  many  persons
 wanting  to  speak  from  your  party.  Please
 conclude.

 SHRI  DEVENDRA  SATPATHY:  The
 President’s  Address  remained  silent  on  this
 matter.  That  is  why  I  referred  to  it.

 Recently,  we  say  that  our  country  had
 reached  great  heights  and  it  had  been  acclaimed
 throughout  the  world  that  India  showed  the
 way.  It  is  not  because  we  captured  a  large
 number  of  soldiers  from  Pakistan  or  defeated
 them  in  war.  It  is  because  we  stood  for  an
 ideal.  We  have  to  stand  and  work  for  that
 ideal.  Thatis  why  the  President  has  said
 that  we  must  heed  the  call  of  the  spirit  and
 mould  our  actions  according  to  that.

 MR,  DEPUTY  SPEAKER  :  Shri  D.  K.
 Panda.  Please  do  not  exceed  five  minutes.

 SHRi  D.  K.  PANDA  (Bhanjanagar)  :
 While  speaking  on  the  Presidential  Address,
 I  would  ike  to  state  first  that  the  right



 231  Motn.  of  Thanks  on

 {Shri  D.  K,  Panda]

 reaction  is  on  the  rout  and  it  was  due  to  the
 mobilising  capacity  of  the  people  and  also  thu
 conciousness  of  the  reople.  People  have  given

 a  massive  mandate  to  the  ruling  party.
 It  is  now  to  bs  scen  how  far  the  ruling  narty
 is  going  to  respect  it.

 There  is  no  mention  in  President's  Address
 about  adivasis,  who  are  l0  crores.  There  is
 no  programme  for  them.  There  is  no  refe-
 rence  to  the  introduction  cf  a  law  for  agri-
 cultural  labourers  to  ensure  that  they  get  a
 minimum  wage.  There  is  not  even  a  whisper
 about  the  fand-to-the  tiller  slogan.

 I  welcome  the  garibi  hataa  slogan.  If
 the  Government  have  understood  its  concept,
 they  will  not  treat  it  as  a  song  or  a  prayer  ;
 it  has*to  be  translated  intwy  action,  into  eco-
 nomic  and  political  term:.  It  has  to  be
 made  tanzible.  For  that  purpose  what  has
 been  done  for  the  rmsal  sector?)  Your  garihi
 cannot  be  Aataced  like  this,  Ten  Chief
 Ministers  can  he  Aatacce,  but  to  hatao  a  land-
 lord  is  difficult  ;  perhaps  that  is  how  the
 Government  finds  it,

 There  is  an  cxample  from  Andhra,  <A
 rich  landlord,  who  was  a  Congress  MLA,  is
 now  the  Minister  of  Religious  Cndow-
 ments,  and  has  managed  to  evict  500  workers
 from  their  lands  Though  the  Sessions  Judge
 has  clearly  given  his  judgment  in  favour  of  the
 tenants,  no  action  has  been  taken  so  far
 against  the  Minister.  So,  if  your  Ministers
 in  the  States  are  going  to  act  as  agents  of
 the  big  landlords  in  the  rural  areas,  if  they
 themselves  acquire  fands  and  appropriate
 Jands  for  their  own  iptercsts,  how  can  the
 programme  of  garibi  hatao  be  ever  imple-
 mented  ?  Is  this  the  way  to  respect  the
 massive  mandate  of  the  people  ?

 Similarly,  in  Orissa  6,000  actes  have  becn
 taken  over  by  a  particular  Minister,  and
 2,000  tenants  have  been  evictcd.  Similarly,
 in  Bihar  one  of  the  Ministers  is  in  possession
 of  23,000  acres  of  land.  IL  congratulate
 friends  on  the  other  side  like  Mr.  Shashi
 Bhushan  and  others  who  have  taken  up  these
 matters.  How  can  land  reforms  be  imple-
 mented  and  poverty  removed  if  Ministers  at
 the  State  level  hold  thousands  of  acres  of
 land  ?

 I  agree  that  the  rural  rich  should  be
 taxed  for  mobilising  our  resources,  as  they
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 have  harvested  huge  profits  from  the  green
 revolution,

 The  question  of  foreign  capital  and  foreign
 monopoly  collaboration  is  very  important,
 Qur  programme  of  self-reliance  cannot  be
 fulfilled  by  a  mere  slogan.  The  President's
 Address  should  have  given  a  direction  for
 nationalisation  of  all  tle  foreign  monopoly
 ventures.  Foreigners  why  have  invested  only
 Rs.  5  lakhs  have  alieady  reaped  Rs.  4  crores
 and  still  they  are  allowed  to  loot  and  plunder
 our  country  <A»  dollar  imperialism  is  in
 crisis  today,  make  hay  while  the  sun  shines.
 Surike  at  the  foreign  monopolists,  nationalise
 the  oil  contpanies,  the  ea  girden,  and  colfee
 gardens  held  by  them.  Vhen  only  can  our
 couniry  take  to  the  path  of  independent
 economre  developinent.  Otherwise,  it  is  not.

 5  ४४५.

 Reelly  bo  am  shocked  to  TIcain  from  =  the
 Paper  that  oar  Prime  Ministers,  addressing
 the  45th  annual  conler  nee  of  the  FICCI,
 spoke  about  collaboration  in  the  jomt  sector.
 In  948  according  to  the  JTadustrial  Policy
 Resolution,  the  policy  was)  curbing  monapoly
 capnal.  Then  came  the  slogan  “‘regulate  and
 control”  after  the  oth  Amendment.  Now,
 after  stability  of  the  Congress  has  been  achie-
 ved  in  each  State,  you  talk  of  collaboration
 In  joint  sector!)  Are  we  to  understand  the
 implication  of  sectalism  and  gharihi  hatao
 in  this  way  ?  Thetefore,  my  appeal  to  the
 Government  is,  whoever  replies  tomorrow,
 the  answers  to  my  points  should  be  given.
 These  are  welcome  slogans,  but  they  have  to
 be  concretised,

 at  सुखदेव  प्रसाद  वर्मा  (नवादा)  :

 उपाध्यक्ष  महोदय,  मैं  राष्ट्रपति  महोदय  के  अभि-

 भाषण  पर  प्रस्तुत  धन्यवाद  प्रस्ताव  का  रामकथा

 करते  हुए  सर्वप्रथम  अपने  प्रधान  मंत्री,  प्रतिरक्षा
 मंत्री  और  सेना  के  तीनों  सेनाध्यक्षों  और  जवानों
 को  बाई  देना  चाहता  हूँ  जिन्होंने  अपनी  दूरदर्शिता,
 सामयिक  कदम,  दृढ़  संकल्प,  बहादुरी  और  सारे

 कारनामों  से  इस  राष्ट्र  का  सिर  ऊँचा  किया  है।
 मैं  इस  सदन  में  मानवीय  सदस्य  श्री  अटल  बिहारी
 वाजपेयी  जी  का  भाषण  बड़े  गौर  से  सुन  रहा
 था  ।  उन्हें  राष्ट्रपति  महोदय  के  भाषण  का  यह
 अंश  कि  महानता  इस  राष्ट्र  का  आवाहन  कर  रही
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 है  खोखला  नजर  आया  तथा  देश  का  लोकतंत्र

 खतरे  में  है,  ऐसा  उन्होंने  बताया।  साथ  ही  साथ

 उन्होंने  यह  भी  कहने  की  हिमाकत  की  कि  आज

 प्रधान  मंत्री  तानाशाह  बनती  जा  रही  है।  यह

 सारी  बाते  हमारे  विपक्षी  दल  के  माननीय  सदस्यों

 को  उस  समग्र  दिखाई  पड़ने  लगी  जब  लोकसभा

 के  चुनाव  से  लेकर  सारे  देश  की  विधान  सभाओ

 के  चुनावों  मे ंउनकी  करारी  हार  हुई  |  इसके  बाव

 इन्हे  सारी  चीजे  इसी  रूप  भें  नजर  आने  नी

 है।  मैं  बड़े  विनम्र  शब्दों  मे उनसे  निवेदन  करना

 चाहता  ज़  कि  सबसे  पहले  जाप  इस  बाल  पर  गौर

 करे  कि  आपकी  या  बुरी  अवस्था  क्यो  हुई  ?

 देग  के  जनरल  प्रधान  सत्री  जी  वी  लोग  वियना  किस

 आधार  पर  बढी  है  तो  आप  पायेंगे  कि  छलो हस भा

 के  चुनावों  में  इत  सत्र  लोगो  का  जा  लिद्धात-

 चिली  विशाल  गठ वजन  छमा  जिसमे  किसी  तरह

 का  चा  चाय  कस  था  शिद्दत  नहीं  था,  केबल  यी

 नारा  या  वि  उद्दिनी  हटा जो  ्तो  इस  सिद्धान्त

 बिपिन  द धनघन  सवा  गाय  नारे  के  कारण  नदी
 टन री  यह  बुरी  अवस्था  हुई  है  और  दूसरी  तरफ

 प्रधान  मंत्री  का  नारा  था  गरीबी  हटाओ  तथा

 काग्रेस  के  मल मत  सिद्धान्तों  के  आधार  पर  देश

 का  आवाहन  करती  थी।  यही  कारण  था  कि

 प्रधान  मंत्री  की  लोकप्रियता  बढ़ी  ।  अत  में

 विपक्षी  दल  तथा  श्री  वाजपेयी  जी  से  निवेदन

 करता  हूं  कि  वे  आत्मचिंतन  करें  t

 उपाध्यक्ष  महोदय,  हमने  भी  आत्मचिंतन

 किया  था  सन  967  के  चुनावों  के  बाद  कि  दस

 देश  की  जनता  कांग्रेस  से  विमुख  क्यो  हुई  तो  एक
 बात  हमें  नजर  आई  i  जो  हमारे  मूलभूत  सिद्धांत

 थे,  जो  हमारे  कार्यक्रम  थे  उनको  वास्तव  मे

 जमीन  पर  उतारने  की  हमने  चेष्टा  नहीं  की

 इसीलिए  जनता  में  रोप  आया  ।  उस  चिंतन  के

 प्रभाव  के  कारण  ही  देश  में  काग्रेस  का  विभाजन

 हुआ,  श्रीमती  इन्दिरा  गांधी  के  नेतृत्व  में  काग्रेस

 का  एक  विशाल  संगठन  बना  और  उन  सारे  साल-

 भूत  सिद्धांतों  और  कार्यक्रमों  के  लिए  आवाज

 उठाई  गई  और  श्रीमती  इन्दिरा  गांधी  के  नेतृत्व
 पर  देश  की  जनता  को  भरोसा  हुआ  |  कांग्रेस

 संगठन  में  पहले  जो  कुछ  ऐसे  तत्व  थे  जोकि
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 समाजवादी  कार्यक्रमों  का  विरोध  करते  थे,  उन

 कार्यक्रमों
 को

 जमीन  पर  उतारने  और  लागू  करने
 का  विरोध  करते  थे,  बे  सारे  तत्व  संगठन  से

 बाहर  चले  गये  और  जो  लोग  रहे  उनका  सफल

 नेतृत्व  प्रधान  मन्त्री  जी  ने  किया  और  जनता  ने

 भी  उनके  नेतृत्व  पर  भरोसा  किया।  आज  उसी
 का  परिणाम  है  कि  लोकसभा  के  चुनावों  से  लेकर
 सारे  देश  की  विधान  सभाओं  के  चुनावों  में

 काग्रेस  को  प्रबल  बहुमत  मिला  है।  दूसरी  ओर
 जी  सिद्धान्त  विहीन  विशाल  गठबंधन  बना  था
 उसने  सारी  चीजों  को  एक  गुप्त  तरीके  से  देश
 के  सामने  रखा  और  उसी  के  परिणामस्वरूप

 विपक्षी  दो  की  यह  अवस्था  हुई  है।  इन  बातों
 पर  विचार  न  करके  विपक्षी  दल  एक  प्रचार  का
 यन्त्र  बनाकर  कहा  रहे  है  कि  लोकतन्त्र  खरे  में  है
 और  प्रधान  मंत्री!  तानाशाह  बननी  जा  रही  है  I

 इन  दोनो  ने  बड़ा  शोर  मचाय,  इस  बात  का  कि
 बिंत  युद्ध  का  श्रेय  प्रधान  मंत्री  लेना  चाहती  है।
 मैं  बडे  अदब  के  साथ  कहना  चाहा  हू  कि  प्रधान
 मन्नी  न ेकमी  उस  बात  की  चेष्टा  नहीं  की  कि

 युद्ध  का  जो  श्रेय  है वह  उनको  मिलना  चाहिए  1
 विपक्षी  दनो  ने  देश  में  बड़े  जोर  शोर  के  साथ

 इस  बात  का  आन्दोलन  किया  कि  प्रधान  मची  को

 इसका  श्रेय  नहीं  मिलना  चाहिए  लेकिन  श्रेय
 देने  का  काम  मेरा  और  आपका  नहीं  है  बल्कि

 यह  काम  देश  की  जनता  का  है|  जनता  ने  समझा

 है  कि  युद्ध  का  क्षय  किसको  है।  आपके  सारे
 प्रचार  क  बावजूद  देश  की  जनता  ने  अपनी  छोक
 प्रिय  नेता  प्रधान  मंत्री  के  ब्राजील  कदमों  को
 समझा  और  उसका  श्र  प्रधान  मंत्री  को  दिया
 या  नटी  लेकिन  इतना  तो  जरूर  हुआ  कि  जनता
 ने  उनके  कामों  को  देखकर  उन  पर  भरोसा  किया
 और  अपना  प्रबल  समर्थन  प्रदान  किया  ।  आज

 केवल  देश  में  ही  नहीं  बल्कि  दूसरे  देशो  में  भी

 हमारी  प्रधान  मंत्री  एक  उद्धारक  के  रूप  में

 देखी  जाने  लगी  है।  इस  दृष्टिकोण  से  आपके

 प्रचार  के  बावजूद  इसका  सारा  श्रेय प्रधान  मंत्री
 जी  को  ही  मिला  है

 ऐसी  हालत  में  मैं  समझता  हूं  विपक्षी  दलों
 को  अपने  इस  प्रकार  के  सारे  प्रचार  बन्द  करके,
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 [श्री  सुखदेव  प्रसाद  वर्मा|

 अपनी  नीति  और  अपने  कार्यक्रम  को  ही  सही  ढंग

 से  जनता  के  सामने  और  देश  के  सामने  रखने

 चाहिए।  आज  देश  में  जो  जनता  को  पनपाने

 बाली  चीजें  है,  गरीबी  और  बेकारी  को  हटाने  के

 लिए  जो  बा यं क्रम  चलाएं  गए  है  इसमे  ईमानदारी

 का  तकाजा  है  कि  यदि  आप  वास्तव  में  इस  देश

 में  जनतंत्र  के  प्रेमी  है  और  देण  में  समाजवाद

 लाना  चाहते  हे  तो  डटकर  इन  कार्यक्रमों  का

 समर्थन  करना  चाहिए।  इसके  अतिरिक्त  और

 कोई  दूसरा  मार्ग  आपके  लिए  हो  नहीं  सकता  है  ।

 अन्त  में  में  आपका  ध्यान  गरीबी  बेकारी

 हटाने  के  सारे  की  तरफ  तथा  अपने  पिछड़े  प्रदेश

 बिहार  की  ओर  ले  जाना  चाहता  हु।  बिहार  में

 प्रचुर  मात्रा  मे  प्राकृतिक  सम्पदा  विद्यमान  डे,  वहा

 की  धरती  उपजाऊ  है  वहाँ  के  लोग  परिश्रमी  हैं

 परन्तु  बावजूद  इन  बातो  के  जहा  पहले  बिहार

 का  स्थान  देश  में  पर  कैपिटा  धन कम  के  हिसाब

 से  दसवां  होता  था  अब  (८८.1  स्थान  हो  गया  है

 यह  बड़े  दुख  की  बात  है।  मैं  सरकार  से  तथा

 प्रधान  मंत्री  जी  से  निवेदन  करूगा  कि  राष्ट्र
 सबल  तभी  हो  सकता  है  जबकि  पिछड़े  इलाकों

 को  समृद्ध  बनाया  जाये  पिछड़े  हुए  इलाकों  की

 लरफ  केन्द्रीय  सरकार  का  ध्यान  जाना  चाहिए।

 मुझे  दुख  के  साथ  कहना  पड़ता  है  कि  बिहार  आज

 क्यों  पिछड़ा  हुआ  हे  उसके  कारण  है।  नौकर-

 शाही  का  बोल-वब/छा  t  सारा  प्रशासनिक  यंत्र

 बिहार  की  जातीयता  एवं  दलबन्दी  में  पडा  हुआ

 है  और  समाजवाद  तथा  गरीबी  एवं  बेकारी

 हटाओ  कार्य कम  के  प्रतिकूल  विचार  रखने  वाला

 है  तथा  उनका  आचरण  है।  बराबर  मंत्रीमण्डलो

 का  गठन  भी  जातीयता  एवं  दलबन्दी  के  आधार

 पर  ही  होता  रहा  है।  यही  कारण  है  कि  आज

 सारे  साधनों  के  बावजूद  भी  जिहार  पिछड़ा  हुआ

 है।  जैसा  कि  हमारे  माननीय  मित्रों  ने

 कहा  कि  आज  का  जो  प्रशासनिक  यंत्र  है  चाहे

 वह  केन्द्र  का  हो,  चाहे  बेह  बिहार  का  हो  और

 चाहे  दूसरे  राज्यों  का  हो  वह  इतना  निकम्मा  है
 लथा  समाजवाद  का  विरोधी  है  कि  जो  समाजवाद

 को  आगे  बढ़ने  नहीं  देना  चाहता  1
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 उपाध्यक्ष  महोदय,  वह  प्रशासकीय  तंत्र  आज

 सचमुच  में  इतना  निकम्मा  हो  गया  है  कि  देश  के

 समाजवादी  जो  कार्यक्रम  है  उनको  आगे  बढ़ाने  में

 असमर्थ  पा  रहा  है  और  उसमें  बाधा  पहुंचा
 रहा  है  t

 उपाध्यक्ष  महोदय,  इन  बातों  के  साथ  मैं

 आप  से  एक  निवेदन  बौर  करना  चाहता  हु  कि

 हमारे  बिहार  के  अन्दर  जो  प्रशासनिक  तंत्र  है  बह

 जातीथता  और  देवबंदी  के  धूल  मे  ऐसा  हुआ
 है  -  उसकी  तरफ  ध्यान  दिया  जाता  चाहिए ।
 साथ  ही  साथ  मैं  अपने  बल  की  तरफ  आप  का

 ध्यान  दिलाना  चाहता  हू  t

 MR,  DFPULY-SPLAKER  :
 many  speakers  from  your  patty.
 to  conclude  now.

 There  are
 Please  ly

 श्री  सुखदेव  प्रसाद  बस :  मे  सिफ॑  दो  मिनट

 ही  लगा  ।  मैं  अपने  11:  को  तरफ  आप  का  ध्यान

 दिलाना  चाहता  हूं

 MR  DEPUTY-SPFAKER  This  should
 be  mentioned  in  the  Bihar  Legislative
 Assembly  and  not  here.  Please  try  ta  con-
 clude  now.

 श्री  सुखदेव  प्रसाद  वर्मा  उपाध्यक्ष  महोदय,
 जय  भी  मौका  मिलता  है,  तभी  कहता  हू।  मैं

 जिस  प्रदेश  से  आता  हु  उस  में  सेरा  गया  जिला

 भी  है  (व्यवधान)  बह  औद्योगिक  विकास  में  बहुत
 पिछड़ा  हुआ  है  1  वहां  एक  कोटा  और  जूट  मिल

 थी  और  दो  चलती  की  मिले  थी  जो  काफी  समय

 से  बन्द  पड़ी  हुई  और  वहां  पर  हजारो  मजदूर
 बेकार  पड़े  हुए  है  यथाशीघ्र  चालू  करानी  चाहिए  1

 (ब्यान)  "डसी  तरह  से  खेती  के  सम्बन्ध  में

 भी  है।  मरा  कहना  यह  है  कि  गया  जिला  की

 जमीन  उपजाऊ  है  लेकिन  खिचाई  के  अभाव  में

 फसल  मारी  जा  रही  है।  सारा  जिला  बराबर

 अकाल  का  सामना  कर  रहा  है।  चतुर्थ  पंचवर्षीय

 योजना  में  अपर  सकरी  रिजर्वायर,  मोहन
 रिजर्वायर  तथा  दि  डाइ वर्ज़न  स्कीम  और  कुल  पुन
 नदी  तथा  कोयना  शाम  स्कीम  को  लेकर  पूरा
 करने  की  अति  आवश्यकता  है।  सरकार  से  यह
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 मेरी  जोरदार  शब्दों  में  मांग  है।  इन  योजनाओं

 के  बन'  जाने  से  सारा  गया  जिला  अन्न  के  मामले

 में  सिर्फ  स्वावलम्बी  ही  न  होगा  बल्कि  लाखों  टन

 अनाज  बाहर  भेजन  मे  समर्थ  होगा  ।  इन  शब्दों

 के  साथ  मैं  धन्यवाद  प्रस्ताव  का  अनुमोदन  करते

 हुए  अपना  स्थान  ग्रहण  करता  हूँ  ।  (व्यवधान  )

 MR.  DEPUTY-SPEAKER  :
 Order  ;  Shri  Syamnandan  Mishra.

 Order,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  :  Mr.  Deputy-Speaker,  Sir,  one
 feels  extremely  sad  to  note  that  the  gracious
 Address  of  the  estecmed  President  does  not
 make  any  mention  of  the  basic  fact  of  the
 Indian  situation  today  that  the  nation  is  on
 a  declining  curve  both  materially  and  morally,
 if  I  can  use  the  word  ‘morality’  in  the  sense
 of  political  morality,  values,  norms  and  stan-
 dards.  If  we  do  not  sec  this  fundamental  fact
 of  the  situation  ‘with  the  hottest  fire  of  our
 sight’  or,  as  the  political  scientist  would  like
 to  suy,  if  we  lose  ‘the  threshold  of  perception”
 to  foresee  the  all-pervasive  disaster  that  might
 come  sooner  than  later,  it  would  really  prove
 disastrous  for  the  country  Maybe,  we  are  all
 responsible  to  some  extent,  in  some  measure,
 for  this  kind  of  situation  that  BB  developing,  but
 we  have  no  doub  that  every  reasunable  man
 would  say  that  the  Government  has  to  bear
 the  cross  largely  for  it.

 When  I  spoke  about  the  nation  being  on
 the  declining  curve  materially,  what  exactly
 did  I  mean  ?

 On  the  material  plane  vou  find  that  our
 country's  position  in  the  GNP  (Gross  Nation-
 al  Product)  map  of  the  world  has  been
 deteriorating.  A  few  years  back  our  ranking
 was  the  seventh  in  the  world,  but  now  it
 has  gone  down  to  the  eighth.  The  seventh
 ranking  was  in  the  Year  of  Grace  1965,  After
 that  the  new  regime  begins.

 It  relation  to  our  main  rival,  China,  we
 have  been  slipping  fast,  so  fast  indced,  both
 in  economy  and  defence,  that  nobody  consi-
 ders  us  to  be  in  the  race  at  all  with  that
 country.

 China  began  almost  with  the  same  quan-
 tity  of  production  of  steel  in  the  year  1949,
 Now  it  has  gone  upto  20  million  tonnes.
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 But  where  are  we?)  We  are  trailing  behind
 in  a  slow  coach  at  i/3rd  production.

 Similarly,  in  the  matter  of  petroleum,
 China  has  become  nearly  _  self-sufficient,
 whereas  we  are  not  able  to  meet  even  1/3rd
 of  our  national  requirement.

 In  the  field  of  defence,  it  is  well  known
 that  China  is  now  considered  to  be  one  of  the
 super  powers  with  its  atomic  arsenal  growing
 fast  and  its  missile  development  also  taking
 place  at  a  very  rapid  pace.  China,  as  you
 know,  is  already  the  third  submarine  power
 m  the  workd,

 At  this  rate,  we  might  very  well  reconcile
 ourselves  to  being  within  the  sphere  of
 influence  of  the  Chinzse  almost  like  a  ryot  to
 azamindar.  To  constitute  a  defence  System
 with  some  super  power  and  even  Bangladesh
 as  a  part  of  it,  as  some  persons  would  lke  to
 suggest,  is  no  viable  defence  that  any  honour-
 alle  country  would  Ithe  to  have.

 On  the  domestic  economic  front,  the
 position  is  no  better.  The  industrial  pro-
 duction  has  been  hovering  round  the  zero  rate
 of  growth,  The  rate  of  growth  in  the  organi-
 sed  industrial  sector  is  only  about  2  per  cent,
 the  lowest  since  Independence.  I  would  not
 concede  the  figure  that  is  bemng  bandied
 about  that  it  is  somewhere  between  3  and
 4  per  cent.

 The  problem  of  unemployment  is  now
 becoming  explosive.  During  the  last  year
 along,  it  has  worsened  and  gone  up  by  24  per
 cent.  Ffarlier,  the  rate  of  increase  in  unemp-
 loyment  has  not  gone  beyond  7  per  cent  year.
 But  during  the  last  one  year,  it  has  gone  up
 by  more  than  24  per  cent—another  thing
 which  has  not  been  rivalled  since  Indepen-
 dence.  The  poor  man’s  rupee  has  been
 depreciating  at  the  rate  of  40  per  cent
 annually.  The  poverty  of  the  masses  during
 the  last  year  of  the  garibi  ha‘ao  programme
 must  have  become  oppressive  indeed  if  you
 take  into  account  the  price  of  sugar,  salt,  oil
 and  other  necessities  of  life.  But  the  Prime
 Minister  finds  the  faces  of  children  in  the
 rural  areas  chubbier,  brighter,  and  their  cheeks
 rosier.  I  think,  all  these  are  in  the  eyes  of
 the  beholder.  One  thought  that  the  mojher’s
 eyes  would  be  a  little  more  compassionate,

 The  disparities,  that  is,  the  polarities  bet-
 ween  poverty  and  affluence  have  been  inerea-
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 sing.  The  big  business  and  monopoly  houses
 possibly  got  more  licences  during  the  course
 of  the  last  two  or  three  years  than  during  the
 last  0  years.  They  got  about  300  or  so
 licences  during  the  fast  three  year—a  quarter
 or  more  out  of  the  total  of  1160,  licences,
 that  is  30  per  cent  of  the  total  share.  A
 very  modest  share  indeed  !  One  does  not
 know  what  the  Monopolies  Commission  has
 been  doing.  Where  is  the  Monopolies  Commis-
 sion  ?  Probably,  Parliament  of  India  will
 have  to  file  a  report  with  the  police  to  find
 out  the  whereabouts  of  the  Monopolies
 Commission.

 Yet  the  number  of  seats  bagged  by  the
 ruling  party  has  been  increasing  by  Icaps  and
 bounds.  It  seems  the  masses  have  a_  unilate-
 ral  affairs  with  the  ruling  party  because,  on
 the  one  side,  unemployment  is  increasing,
 prices  are  rising,  and,  on  the  other  side,  the
 seats  bagged  by  the  ruling  party  have  been
 increasing  by  leaps  and  bounds

 Now,  on  the  moral  planc—or  say  it
 cultural  in  a  bruader  sense  this  Government
 scems  to  be  hell-bent  on  having  as  its  epitaph
 the  motto  :  ‘End,  not  means.  (just  a  revo-
 lution  inthe  cthics  of  politics)  corpus  no!
 character’.  That  secms  to  be  the  motto,  and
 that  seems  to  be  the  desire  of  this  Govern-
 ment  to  have  as  its  epitaph.

 Now,  it  has  been  said  that  in  a  living
 period,  mankind  accumulates  upwards  but  in
 disintegrating  period,  it  accumulates  down-
 wards,  down  to  the  lowest  issue.

 The  Government  has,  indeed,  inaugurated
 an  era  of  cumulation  downwards,  and  as
 surely  as  the  physical  law,  [have  no  manner
 of  doubt  in  my  mind  the  moral  law  will
 Operate  to  wreak  vengeance  on  all  of  us.

 Let  me  first  begin.  while  [  am  ता  this
 moral  plane,  with  what  the  morning  news-
 papers  have  been  saying  to  us  every  day.
 They  have  been  saying  to  us  everyday  on
 behalf  of  the  State  Governments,  “Good
 morning,  Ladies  and  Gentlemen,  here  is  a
 bottle  of  whisky  for  you.”  Now,  that  is  what
 the  Newspapers  every  morning  announce  to
 us  and  even  this  morning,  on  behalf  of  the
 Maharashtta  Government,  a  very  good  gift
 has  been  given  to  us.  And  ail  this  in  a
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 country  where  we  have  as  the  Directive
 Principle  of  State  Policy  !

 SHRI  K.  MANOHARAN  :  Do  you  mean
 to  say  that  drinking  is  immoral  ?

 SHRI  SHYAMNANDAN  MISIIRA  :  Not
 immor.!  But  Iam  not  accustomed  to  that
 kind  of  morality...  (intertuptions)  So,  Mr.
 Deputy  Speaker,  they  have  assiduously  a
 climate  of  sociul  approbation  for  a  contrary
 policy.  Perhaps,  this  isa  new  form  of  ‘Garibi
 Hatagd  programme,  because  this  is  their
 message  to  the  poor  people  ‘You  drown
 your  miserly  in  a  cup  of  liquor.”  There  was
 the  Makatma  who  gave  us  one  kind  of
 programme  for  ‘Garib:  Iatao’,  but  we  hive
 now  got  this  Government  whch  gives  us
 another  kind  of  Gartbi  HIatao’  progiamine
 Since  ‘Gari5i’  cannot  be  ‘ataoed’,  it  must  be
 drowned  in  a  cup  of  liquor’,

 SHRI  G.  VISWANATHAN  (Wandiwash)  :
 To  be  dissolved  ina  cup  of  Iiquor.

 SHRI  SHYAMNANDAN  MISHRA  —  Let
 it  be  dissolved.

 No  wonder,  therefore,  we  find  to-day  a
 tising  Ude  of  bquor  and  =  narcotic  drugs
 inundating  almost  every  nook  and  cerner  of
 this  country.  Liquor  and  liquid  black  money—
 they  are  indced  working  a  havoc  on  our
 national  character  and  very  soon,  this  country,
 would  be  full  of  political  and  social  hippies,
 worse  than  the  hippies  whom  you  confront
 from  outside  ..(interrup‘ions),  This  is  not  a
 matter  to  fcel  amu-ed  amoun’,  for  after  four
 or  five  years,  not  in  the  distant  future,  you
 will  find  the  country  full  of  such  hippies,  and
 this  hippisms  would  flourish  on  the  —  basis
 of  povetry  and  unemployment,  whereas  the
 other  happism  has  flourished  on  the  basis  of
 affluence  and  property.

 Secondly,  you  cannot  fail  to  take  notice
 of  the  fact  that  the  Government  and  the
 ruling  party  have  openly  and  actively  engi-
 necied  defections  through  all  manner  of
 seductive  devices  and  corrupting  influences
 which  they  possess  and  press  into  service  as
 Almighty  Government.

 Thirdly,  this  Government  shields  corrupt
 men  in  their  party  occupying  high  places.

 Two  or  three  memoranda  were  submitted
 to  the  President  of  the  Republic  by  the  Mem-
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 bers  of  the  Legislature  of  Haryana.  This
 was  backed  later  by  121  Members  of  Parlia-
 ment.  The  Memoranda  gave  concrete
 instances  of  how  cologsal  swindle  of  Govern-
 ment  money  has  taken  place,  how  things  have
 been  purchased  at  a  rate  much  higher  than
 that  prevailing  in  the  market.  All  these
 details  were  given.  But  the  President  has  not
 thought  it  fit  to  appoint  a  Commission  of
 Inquiry  into  the  conduct  of  the  Chief  Minister
 of  Haryana.  On  the  other  hand,  when  only
 One  person  submitted  a  Memorandum  against
 the  Akali  Ministry,  2  Commission  of  Inquiry
 was  appointed  with  great  despatch  and  expe-
 dition  This  shows  the  double  standards
 that  the  Government  practices  one  for  its  own
 pur(ymen  and  the  other  for  its  opponents.

 Let  me  come  to  the  fifth  point,  when  I
 am  on  this  topic  of  the  moral  plane,

 Come  to SHRI  K.  MANOHARAN  :
 political  plane.

 SURI  SHYAMNANDAN  MISHRA  :  The
 Government  has  pur,sued  a  deliberate  policy
 of  creating  and  augumenting  black  moncy  so
 that  they  may  be  able  to  draw  freely  upon
 it  for  their  political  ends  and  purposes.  Never
 has  politics  been  socompletely  under  the
 influence  of  black  moncy  as  it  is  today.  In
 fact,  much  of  the  political  stability  that  is
 being  so  chirpingly  flaunted  by  hon’ble
 members  on  the  other  side  is  the  result  of
 some  Rs.  30  crores  collected  by  the  ruling
 patty  from  the  big  bu-iness  and  the  monopoly
 houses  and  so  gencrously  used  during  the
 elections.  Now,  it  is  not  out  of  any  socilist
 fervour  or  charily  that  the  capitalists  have
 heaped  so  much  of  resources  on  the  ruling
 party,  It  ison  the  basis  of  a  quid  pro  quo
 and  a  plain  business  deal.  Why  was  puarti-
 cular  business  house  given  so  much  of  money
 by  way  of  compensation  when  there  was  a
 Biull  on  the  anvil  to  substitutc  the  word
 ‘amount’,  for  the  word  ‘Compensation’  २
 Rs.  55  lakhs  were  given.  Why  were  certain
 cases  dropped  against  certain  business  houses
 quite  recently  ?

 AN  HON.  MEMBER  :  They  are  found
 unsustainable.

 SHRI  SHYAMNANDAN  MISHRA  :
 That  gives  the  clue  ;  when  the  money  is  yielded
 the  case  becomes  unsustainable,  And,  why
 was  no  action  taken  on  Vivian  Bose  Commis-
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 sion’s  report?  Why  was  this  Vivian  Bose
 Inquiry  Commission  instituted  ?  Why  has
 no  action  been  taken,  or  if  any  action  is
 being  taken,  why  is  the  House  not  taken  into
 confidence  ?

 AN  HON.  MEMBER  :  Action  was  taken.

 SHRI  SHYAMNANDAN  MISHRA  :
 How  have  42  offences  of  industries  which
 excceded  the  capacity  been  condoned  ?  One
 of  the  offences  relates  to  the  venerable  beer
 industry,  indeed  so  socially  necessary  for  the
 country  !  Legal  capacity  was  exceeded  by
 that  industry,  too  !

 SHRI  K.  MANOHARAN  :  What  is  the
 significance  of  the  adjective  ‘venerabie’  ?

 SHRI  SHYAMNANDAN-  MISHRA  :
 ‘Venerable’  because  I  find  myself  with  you
 at  the  moment,

 The  abnormal  rise  in  the  price  of  sugar
 and  other  essentia!  commedities  is  also  the
 Govornment’s  way  of  augmenting  black  money
 in  the  hands  of  the  capitalists,  so  that  they
 may  be  ab'e  to  get  a  good  share  out  of  it.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamiibad)  :  There  are  co-operatives  also.

 SHRI  SHYAMNANDAN  MISHRA  :
 These  co-operatives  also  might  be  used  in  his
 wonderful  State,  Andhra  Pradesh.

 The  ruling  party  has  al.o  been  collecting
 moncy  by  misusing  purchases  of  public  enter-
 prises  and  through  donation  yi@  advertise-
 ments.  We  are  said  to  be  opposed  to  the
 United  Stites  of  America  at  the  present
 moment,  but  the  Firestone  Co.  of  the  United
 States  has  yielded  not  less  than  Rs.  85  lakhs
 via  advertisements.  The  CEAT  has  yielded
 Rs,  25  thkhs,.....

 PROF.  MADIIU  DANDAVATE  (Raja-
 pur)  :  Some  advertismencts  without  souvenir.

 SHRI  SHYAMNANDAN  MISHRA  :
 There  instances  could  be  multiplied.  Every-
 body  knows  in  this  city  of  Delhi  and  even
 outside  that  some  ministers  have  been  taking
 money  not  with  hands  but  with  buckets  and
 yet  you  see  that  they  seem  to  be  prospering
 politically  very  much,
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 You  destroy  the  character  of  the  country
 and  yet  you  claim  that  you  are  building  the
 country  and  the  nation.  One  tycoon  has
 been  seen  moving  with  bags  of  money  from
 one  house  to  another  and  he  belongs  to  the
 city  of  Calcutta.

 The  Prime  Minister,  at  the  recent  FICCI
 conference  made  a  speech  which  shows  which
 way  the  wind  is  blowing.  It  is,  indeed,  a
 very  interesting  specch.  She  spoke  of  a
 chapter  of  “cheerful  co-operation”  opening
 out  between  the  Government  and  the  indus-
 trialists.  In  fact,  if  I  may  say  so,  this  chapter
 of  ‘cheerful  co-operation”’  has  not  begun  now,
 nor  is  it  going  to  begin  in  the  future.  It  had
 already  begun  during  the  period  of  the  two
 elections,  and  this  is  only  a  de  jure  recogni-
 tion  of  a'  de  facto  situation.  But  there  was
 another  thing  about  which  the  Prime  Minister
 spoke  and  we  would  heartily  agree  with  that.
 She  said  to  the  industrialists  ;  ‘‘Look  here,
 we  have  got  only  three  or  four  years’  time  ;
 had  we  had  enough  time,  the  matter  would
 have  been  different.”  In  fact,  she  reminded
 us  of  what  a  metaphysical  poet,  Endrew
 Marvell  said  to  the  coy  mistress,  namely  ;

 ‘Had  we  but  World  enough  and  Time,
 This  coyness,  Lady  were  no  crime.”

 Of  course,  the  big  -business  requires  to  be
 told  on  this  line,  and  so  also  this  Government.

 It  is,  therefore,  not  without  significance
 that  the  slogan  of  socialism  has  been  scrubbed
 off  the  slate,  and  now  you  find  that  the  old
 slogan  of  self-reliance  with  a  new  gloss  of
 ‘‘Arthik  Swaraj”  and  with  a  new  glow  of
 satisfaction  has  been  placed  before  the  country.
 But  as  H.  G.  Wells  used  to  suy,  “You  can
 throw  socialism  out  of  the  window,  but  you
 will  come  in  and  find  it  astraddle  your  hearth.”*
 The  same  is  going  to  happen  here.

 Now,  is  there  any  newness  or  freshness
 about  this  slogan  of  self-reliance  ?  This  has
 been  one  of  the  main  planks  of  Indian
 planning  since  its  inception.  This  was  the
 programme  placed  before  the  country  by  our
 great  leader  Pandit  Jawaharlal  Nehra,  and  if
 we  have  faced  up  to  the  pressures  of  a  foreign
 countries,  it  is  because  of  the  inherent  strength
 of  the  Indian  economy  built  under  the  active

 **Expunged  as  ordered  by  the  Chair,
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 guidance  and  leadership  of  Pandit  Jawahar-
 Jal  Nehru.

 What  has  this  Government  done  to
 strengthen  the  base  of  one  self-reliance  ?  We
 hardly  find  anything  to  your  credit.

 I  am  still  on  this  subject,  which  might  be
 irritating  to  my  hon  friends  on  the  other  side
 —the  process  of  debascment  of  the  national
 character  that  has  been  set  in  motion.

 Now  you  find  that  there  have  been
 definite  allegations  that  elections  had  been
 rigged  systematically  through  the  misuse  of
 government  machinery  under’  the  direct
 inspiration  and  guidance  of  the  Central
 Government.

 SHRI  K.  MANOHARAN  :  It  is  a  serious
 charge  he  is  making.  Can  he  prove  it  ?

 SHRI  SHYAMNANDAN  MISHRA
 Appoint  a  commission  of  inquiry.  Hf  the
 Government  is  not  prepared  to  do  that,  even
 the  Opposition  parties  can  constitute  a
 committee  to  go  into  this  matter.

 att  विभूति  मिश्र  (मोतीहारी)  :  उपाध्यक्ष

 महोदय,  एसेम्बली  कांस्टीट्युएन्सी  नम्बर  20

 हरसिद्धि  में  इन  के  उम्मीदवार  ने  जो  वोट  प्राप्त

 किये  है,  पहले  उनकी  जांच  की  जाये  कि  उनमें  से

 कितने  जायज  हैं,  कितने  बोगस  है  और  कितने

 छोटी-डंडे  के  जोर  से  लिए  गये  है  -  यह  अपने  आप

 को  देवता  साबित  करते  हैं  I  उनके  जो  कैडीडेट

 जीते  हैं,  पहले  उनके  बारे  में  बतायें  1

 AN  HON.  MEMBER:  He  has  been
 asked  to  interrupt.

 SHRI  SHYAMNANDAN  MISHRA  :
 This  does  not  disturb  mc  at  all.  The  way
 in  which  the  Government  have  conducted  the
 elections.

 **

 MR.  DEPUTY-SPEAKER  :
 is  unfortunate,
 remarks.

 I  think  this
 He  should  not  make  such

 AN  HON.
 expunged.

 MEMBER  :  It  should  be
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 SHRI  SAYAMNANDAN  MISHRA  :  I
 want  it  to  be  on  record,

 MR.  DLPUTY-SPEAKER  :  He  should
 withdraw  those  words.  He  should  not  speak
 in  such  terms.

 SHRI  SHYAMNANDAN  MISHRA  :
 I  want  it  to  be  on  record.

 MR  DLPUTY-SPEAKER:  No,  it  will
 not  go  on  record.

 SHURE  SHYAMNANDAN  MISHRA
 You  can  expunge  it

 SHRI  JYOTIRMOY  BOSU)  (Diamond
 Harbour)  +  ‘There  are  definite  provisions  in
 the  rules  governing  expunctions.

 SHRI  SEYAMNANDAN  MISHRA
 How  can  you  take  away  the  instances  I  am
 going  to  cue  for  the  sccord  ?

 SHREIS  OTTIRMOY  BOSU  You  can-
 not  expunge  observations  arbitrarily.

 MR,  DEPUSLY-SPLAKLR  :  Tt  is  unparlia-
 mentary  and  undignified.  It  is  undignificd
 to  use  that  hind  of  capression  about  a  body
 that  19%  autonomous  and  is  in  charge  of  onc  of
 the  most  important  functions  of  our  deme-
 cracy.

 SHRE  JYOTIRMOY  BOSU  :  He  has  a
 right  to  level  charges  against  any  body  that
 functions  within  the  country,

 MR,  DEPUTY-SPEAKER  :  But  it
 should  be  in  language  that  is  not  unparlia-
 mentary,  that  is  not  undignified.

 SHRI  SHYAMNANDAN  MISHRA:  All
 right.  I  may  also  say**  But  you  can  cxpunge
 it.

 SHRI  K.  N.  TIWARY  (Bettiah):  He  is
 casting  an  aspersion  on  the  Chair.

 The  remarks
 will  also  be

 MR.  DEPUTY-SPEAKER  :
 he  made  against  the  Chair
 expunged.

 SHRI  SAMAR  GUHA  (Contai):  On  a
 point  of  order.  This  fs  for  our  clarification
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 and  future  benefit  Is  it  wrong  to  make  any
 criticism  of  any  institution  functioning  within
 the  country  ?  I  suppose  it  is  permissible  to
 do  so.

 MR.  DEPUTY-SPEAKER  :  It  is  not
 wrong.  Iam  only  objecting  to  the  word  which
 I  think  is  undignified,  unparliamentary  and
 unbecoming  of  this  House.

 SHRI  JYOTIRMOY  BOSU  To  say
 that  the  Election  Commission  has  _  been
 pressurised  by  the  Government  is  not  wrong...

 MR,  DEPUTY-SPEAKLR:  He  can  use
 the  word  ‘pressurised’.  That  4s  not  unparlia-
 mentary  But  that  has  not  been  wed.

 SHRI  JYOTIRMOY  BOSU  :  It  is  a
 body  functioning  in  this  country,  and  this
 Parliament  has  every  right  to  express  its
 opinion  the  functioning  of  that  body,  and  you
 cannot  arbitrarily  expunge  it  because  he  made
 mention  of  it,  and  you  cannot  shut  him  cut
 like  that.  I  say  that  you  are  not  being  fair  to
 us  (dnterrup.ion).

 SHRI  VIKRAM  MAHAJAN  (Kangra)  :
 Sir.  a  point  of  order.

 MR.  DEPUTY-SPEAKER  :  Leave  it  to
 me,  Mr.  Mahajan.  There  is  no  point  of  order.
 The  matter  ends  there,  (/nterrupiion).

 SHRI  SHYAMNANDAN  MISHRA:  My
 time  has  been  taken  up  by  all  these  interrup-
 tions  So,  Mr.  Deputy-Speakcr,  all  this  would
 show.**

 AN  HON.  MEMBER:  Again  he  uses
 that  word.

 SHRI  VIKRAM  MAHAJAN  :  Sir,  just
 give  me  one  second  I  can  quote  the  rule
 which  debars  a  Member  from  using  these
 words.  These  words  cannot  be  used.  Neither
 of  these  words  can  be  used.  For  a  second,
 kindly  listen  to  me,  for  a  change  Rule  352
 (5)  of  the  Rules  of  Procedure  and  Conduct
 of  Business.  of  the  Lok  Sabha  says  that  a
 Member,  while  speaking,  shall  not

 “reflect  upon  the  conduct  of  persons  in
 high  authority  unless  the  discussion  is
 based  on  a  substantive  motion  drawn  in
 proper  terms  ;”

 **  Expunged  as  ordered  by  the  Chair.
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 {Shri  Vikram  Mahajan]

 The  rute  is  clear.  He  cannot,  in  the  debated
 on  the  Motion  of  Thanks  for  the  President's
 Address,  cast  any  aspersion  on  any  such
 authority.

 SHRI  K.  MANOHARAN  :
 in  the  Constitution  like  that  ?

 Is  it  enacted

 SHRI  VIKRAM  MAHAJAN  :  It  is  in
 the  rules  relating  to  the  Lok  Sabha  There  is
 one  more  rule  which  I  want  to  state.  It  is  rule
 356,  which  says  :

 “The  Speaker,  after  having  called  the
 attention  of  the  Touse  to  the  conduct  of  a
 member  who  persists  in  irielevance  or  in
 tedious  repetition’.

 MR,  DEPUTY  SPEAKER;  Order,  order
 There  is  no  question  of  irrelevance

 (Interrup.ion).

 SHRI  SHYAMNANDAN  MISHRA:  I
 leave  it  to  the  Chair’s  Judgment.  Now,  Mr
 Deputy-Spcaker,  |  hase  no  manner  of  doubt
 with  whatever  facts  have  been  made  availuble
 to  us  that  the  Government  has  launched  upon
 a  course  of  the  most  appalling  bruta'ity  against
 the  child  of  democracy.  In  Bihar,  in’  order  to
 concede  a  genuine  victory  to  them,  we  wiil
 have  to  confess  to  complete  blindness,  deafness
 and  paralysis  of  all  our  senses.  Whatever  we
 saw,  heard  or  found  as  realities  in  the  factual
 situation  has  9९९  completely  falsified  by  the
 results  and  what  Las  come  out  of  the  ballot-
 box.  What  is  the  mysterious  force  working  ?
 In  Bihar,  there  is  a  saying  that  the  Opposition
 parties  have  heen  defeated  by  polling  before  7
 a.m.  and  poilliug  after  5  p.m.  When  [I  speak
 of  the  Opposition  parties,  |  do  not  speak  of
 those  parties  which  have  come  to  the
 legislatures  in  Mrs  Gandhi’s  knapsack.  [  am
 only  speaking  of  the  genuine  opposition
 +  (Interruption).

 AN  HON.  MEMBER  :
 ience.

 SHRI  SHYAMNANDAN  MISHRA:  We
 have  also  no  doubt  that  the  Governor  of
 Bihar.  **

 Guilty  Consi-+

 MR.  DEPLUTY-SPEAKER  :  I
 that  is  also  not  coriect,  I  will  tell
 this  is  against  the  rules.

 think
 you  that
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 SHRI  SHYAMNANDAN-  MISHRA  :
 How  ?  (/nterruption).

 MR.  DE  PUTY-SPEAKER  :
 out  rule  352(v)  which  says  that  ‘A  member
 while  speaking  shall  not  teflect  upon  the
 conduct  of  persons  in  high  authority  unless
 the  discussion  is  based  on  a  substantive  motion
 drawn  in  proper  te:ms.’’  If  you  want  to
 criticise  about  the  behaviour  of  the  Governor,
 you  should  bring  a  substantive  motion.

 I  am  reading

 SHRI  SHYAMNANDAN  MISIIRA  :
 The  President  has  been  pleased  to  refer  to  the
 elections  and  it  was  during  whe  President’s
 rule  that  the  elections  were  conducted.  I  will
 have  fo  suy  something  on  the  conduct  of  the
 clecttons  and  the  persons  who  were  responsible
 for  the  conduct  of  these  clections,

 MR  DIEPUTY-SPEAKER  :  You  cannot
 cast  aspersions  on  the  President.  (dafer:uption)
 q  cannot  allow  it  It  is  against  the  rules.

 SHRI  SHYAMNANDAN  MISHRA
 This  is  simply  untgir  ;  this  is  not  impartial

 MR,  DEPUTY-SPLAKLR  :
 pointing  eut  the  rules.
 substantive  motion.

 IT  am  =syust
 You  can  bring  a

 SHRI  SHYAMNANDAN  MISHRA
 You  will  have  to  satisfy  me  why  it  is  not  being
 allowed  In  fact,  I  was  going  to  pvint  out  that
 of  the  Governor.  **

 MR  DFPUTY-SPEAKER  :
 will  stand  expunged.
 substantive  motion.

 That  also
 You  have  to  bring  a

 SHRI  SHYAMNANDAN  MISHRA:
 Reference  has  been  made  to  elections  in  the
 President’s  Add  ess.

 SHRI  SAMAR  GUHA:  Is
 fact  tha’  elections  were  held  in  Bihar  under
 the  President’s  rule  and  the  Governor  is
 wholly  responsible  for  whatever  happens  there,
 for  the  peaceful  and  proper  conduct  of
 elections  ?  If  the  President  has  in  his  speech
 mentioned  about  elections,  how  can  you  avoid
 a  reference  to  elections  in  a  particular  State
 which  was  under  the  President’s  rule  and  bow
 can  you  avoid  a  reference  to  the  Governor
 there  ?

 it  not  a

 **Expunged  as  ordered  by  the  Chair.
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 MR,  DEPUTY-SPEAKER  :  In  the  first
 place  it  is  not  the  Governor  who  is  reponsible
 for  the  elections............(Jaferruptions)  It
 is  the  Election  Commission  that  is  responsible
 for  the  clections........  (/nterruptions.)  AN
 Iam  saying  is  that  the  Governor  holds  a
 certain  position  under  the  Constitution.  If
 you  want  to  criticise  bim,  you  can  bring  ina
 substantive  motion,

 SHRI  JYOTIRMOY  BOSU:  ३  do  not
 want  to  cast  any  aspersion  on  you.  But
 what  has  happened  to  you  today  ?  You  are
 trying  to  shut  him  out.  We  shall  be  pained
 in  future  when  we  shall  have  to  peint  out
 that  every  ullerance  which  comes  from  that
 side  docs  not  fit  in  with  the  rules.  I  must
 tell  you  that  we  shall  give  back  those  rules
 with  a  lot  of  interest.

 MR.  DLPULY-SPLAKER:  If  it  —  is
 under  the  aules,  you  have  perfect  freedom.
 Iam  not  going  to  stand  in  your  way.

 SHRI  K.  MANOHARAN  You  can
 discipline  any  Member  of  this  House,  but
 you  cannot  naitow  down  the  fronticrs  of  his
 eCapiession.....

 MR.  Di  PUTY-SPEAKLR  :  I  am  not.  He
 is  perfectly  at  liberty  to  criticise  the  electicns
 or  the  way  they  had  becn  conducted.  I  am
 only  saying  that  when  he  says  that  the
 Governor  has  not  behaved  in  a  particular
 way,  I  have  to  point  out  the  rules  and  say
 that  it  cannot  be  done  under  the  rules.

 SHRI  SAMAR  GUHA:  On  a  point  of
 order.  Is  it  not  a  fact  that  elections  were
 held  under  President’s  Rule  in  India  ?  Is  it
 not  a  fact  that  protection  of  the  booth  and
 other  arrangements  for  the  smooth  and  fair
 conduct  of  elections  are  to  be  made  by  the
 police  ?  Who  is  responsible  ultimaicly  for
 all  these  things  ?  The  Governor  himself.
 He  is  the  Principal  Administrator  under  the
 President’s  rule.  There  was  a  charge  of
 booths  being  captured  in  many  parts  of  Bihar,
 It  means  that  the  police  were  either  inactive
 or  it  was  done  with  their  connivance.  Un  !er
 whose  control  comes  the  police  administra-
 tion  १  How  can  one  avoid  referring  to  the
 President  ?

 MR.  DEPUTY-SPEAKER:  |  am_  not
 saying  that  all  these  charges  have  been  made
 from  this  side  and  from  that  side.  If  you
 want  to  criticise  the  Governor  on  account  of
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 this,  you  have  got  to  bring  a  substantive
 motion.

 SHRI  JYOTIRMOY  BOSU:  I  do  not
 want  to  say  anything  against  the  Chair,
 because  that  will  mean  casting  an  aspersion
 on  the  Chair,  but  I  am  surprised  to  sec  that
 you  afe  not  aware  of  the  fact  that  the
 upkeep  of  iaw  and  order  in  the  conduct  of
 clections,  so  far  as  the  physical  side  is
 concerned.  is  naturally  in  the  hands  of  the
 State  civil  admin‘stration,  and  in  a  State
 which  is  under  President’s  rule,  the  Governor
 is  the  principal  executive  in  that  regard.  So,
 what  else  could  he  say  if  he  wanted  to  talk
 about  rigging  and  fraud  in  elections  ?  He
 has  to  say  that  the  Governor  had  sided  with
 the  ruling  party  to  commit  that  fraud  and
 rigging.

 MR.  DEPUTY-SPEAKER  :  I  have
 given  my  ruling.  (/nterruption)

 SHRI  JYOTIRMOY  BOSU  :  Let  your
 ruling  not  be  as  bad  as  the  Governor’s
 action

 SHYAMNANDAN-)  MISHRA  :
 You  can  very  well,  then,  permit  me  to  speak
 about  the  achivements  of  the  Governor.  With
 deference  to  you,  I  would  now  like  to  refer
 to  some  of  the  remarkable  achievements  of
 the  Governor  during  President’s  rule  in
 respect  of  the  conduct  of  the  elections.

 SHRI

 The  Inspector  General  of  Police  was
 transferred  four  or  five  days  before  the  by-
 election  to  the  Lok  Sabha  was  held  in
 Darbhanga.  And  this  was  indeed  in  the
 interest  of  law  and  order  and  fairness  of
 elections  !  A  DIG  of  Police  was  suspended
 because  he  tuok  action  against  some  of  the
 workers  of  a  political  party  ;  probably  he.  still
 stands  suspended.  And  the  wonderful  reason
 given  was  that  he  had  not  vacated  the
 Government  premises  !

 At  Madhuban  in  Champaran  District,
 from  which  my  respected  friend  Shri  Bibhuti
 Mishra  comes,  a  presiding  officer  was  found
 stamping  ballot  papers  at  the  dead  of  night  by
 a  home  guard  who  shot  him  (Presiding  officer)
 dead.

 sit  faqfa  विश्व  :  उपाध्यक्ष  जी  इनको

 इलेक्शन  का  पता  नहीं  हैं।  पहले  से  कुछ  बैलेट-
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 श्री  विभूति  मिश्र  |

 पेपर  को  छाप  कर  रखने  है  ताकि  जब  इलेक्शन

 शुरू  होता  है  तो  तुरत-तुरत  देते  जाते  है,  वही

 कार्यवाही  बड़ा  हो  रही  थी  जिस  समय  कि  उसने

 गोली  से  मार  दिया  |  वह  पागल  था  या  क्‍या

 बात  थी,  मुझे  पता  नहीं,  लेकिन  श्यामनन्‍्दन

 बाबू  को  पता  नही  है  कि  इलेक्शन  का  काम  कस

 होता  है  ।

 श्री  ध्याम नन्दन  विश्व  *  टीक  है,  वह  हम

 को  पता  नहीं  है,  हम  तो  सिर्फ  आपके  सामने

 निवेदन  कर  रहे  है  t

 And  you  know  some  of  the  stories  that
 have  appeared  in  the  Bengal  press  about  the
 way  in  which  elect.ons  were  held  in  the  State
 of  Bengal,  In  one  constituency  —  called
 Kamarhatt:,  16,000  ballot  papers  were  double-
 stamped  before  the  counting  officcr  since  all
 others  were  driven  out,  and  the  result)  was
 completely  different.

 The  Elecuon  Commission  has  provided
 this  time  four  ballot  boxes  per  booth
 Earher  the  ballot  boxes  provided  per  bvoth
 were  only  two  One  would  Iike  to  know  the
 reasons  for  providing  more  ballot  boxes  when
 the  number  of  voters  pcs  booth  has  gone
 down.  And  what  are  the  rules  with  regard
 to  the  placement  of  these  ballot  boaecs  ?
 When  would  the  second  box  be  placed?  In
 fact,  this  quesuon  arises  because  in  one  of
 the  constituencies  of  Bihar  it  was  found  that
 the  first  ballot  box  contained  only  50  ballot
 papers,  while  the  sccond  was  oveiflowing  with
 $00  or  so  ballot  papers.  These  are  some  of
 the  things  which  onc  would  Itke  to  know  about
 the  conduct  of  the  elections.

 SHRI  K  MANOHARAN:  How  did  it
 happen  ?

 SHRI  SHYAMNANDAN  MISHRA  ;
 That  ts  something  which  I  cannot  say.

 We  say  we  have  got  stability  and  we  all
 seem  to  he  very  happy  about  it.  But  may  I
 say  that  parliamentary  stability  does  not  equal
 political  stabilny  2)  The  political  superstruc-
 ture  that  has  been  raised  is  on  a  very  weak
 economic  foundation-—in  fact,  on  the
 foundation  of  an  economy  which  is  eroding
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 fast  every  day.  Just  think  of  what  happened
 in  Ceylon.  There  also  the  Government  had
 a  massive  mandate.  But  only  after  30
 months  or  so  there  was  such  an  explosion  in
 Ceylon  that  the  Government  of  Ceylon  a’one
 could  not  contro]  it  and  four  or  five  foreign
 Governments  had  to  go  to  the  aid  and  rescue
 of  the  Government  of  Ceylon  How  was  that
 situation  biought  about  in  Ceylon?  There
 were  only  650,000  unemployed  and  the  number
 of  educated  unemployed  was  only  14,000,  In
 our  country,  the  number  of  unemployed  is
 moie  than  3  croies  and  the  number  of
 educated  unemployed  is  more  than  2  mullon,.
 ho,  we  are  indecZd  sitting  on  a  valano,  about
 which  the  Prane  Minister  spoke  during  the
 course  of  her  forergn  tour  sometime  back.

 We  find  का  this”  country  socialein  has
 been  made  unsocialist  end  democracy  has
 been  made  undemocratic,  the  way  ॥  which
 elections  have  been  conduct.d

 What  is  the  answer  to  this  sitnation  7
 Teas  our  char  conviction  that  this  kind  of
 situation  can  be  met  only  by  mass  action  on
 the  baosts  of  satyagraha  and  we  will  have  to
 think  of  samething  on  that  line  |  Otherwise,
 the  situauion  is  now  on  the  downward  slope
 and  it  would  be  dificult  for  ts  to  control  tt
 Let  us  speik  about  these  facts,  before  the
 facts  begin  sperking  themselses  and  =  then
 there  would  be  no  tune  left  ,  it  would  be  teo
 late

 We  have  been  currently  talking  about
 relations  with  Pakistan.  Lf  will  have  a  word
 en  that.  We  find  that  our  Foreign  Minister
 has  gone  to  Moscow  via  Kabul  We  have
 always  heaid  that  on  both  sides  the  Prime
 Minister  of  India  and  the  President  of
 Pakistan)  arc  prepared  to  have  talks  un-
 conditionally,  without  any  pre  condition.  We
 really  do  not  knuw  what  then  Is  coming  in
 the  way  of  such  a  talk  matezalising  In  fact,
 it  would  perhaps  have  been  a  much  better
 course  that  instead  of  our  Foreign  Minister
 going  to  Moscow,  we  had  invited  Mr.  Bhutto
 to  come  over  here  and  have  a  plain  talk  with
 us.  Even  if  we  have  to  go  there,  we  would
 not  lose  anything  because  we  should  not  stand
 on  ceremony  when  the  pcace  of  the  sub-
 continent  is  involved.  We,  therefore,  want
 that  urgent  steps  should  be  taken  in  that
 direction.

 There  is  also  the  question  of  prisoners  of
 war,  Ido  think  our  Government  views  it
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 only  in  the  political  dimension  and  not  also
 in  the  human  dimension,  because  the  people
 who  are  involved  are  not  only  combatants  but
 also  non-combatants  of  the  order  of  5  to  6
 lakhs.  So,  we  think  some  steps  should  be
 taken  in  the  direction  of  solving  the  problem
 of  POWs  on  both  sides,

 SHRI  AMRIT  NAHATA  (Barmer)  :
 the  opposition  parties  day  in  und  day  out
 raise  imaginary  ghosts.  Yesterday  Shri  Atal
 Bihari  Vaypayce  warned  us  of  what  he  called
 the  imminent  danger  of  a  Tashkent  Pact  and
 the  possibility  of  surrender  on  the  part  of  the
 Government  of  India  under  what  they  con-
 sider  Soviet  pressure.  Atl  these  days,  we
 have  been  told  again  and  again  that  this
 government  is  working  under  Soviet  pressure,
 when  the  treaty  of  friendship  was  signed  with
 the  Soviet  Union,  we  were  told  that  India
 had  comprorised  her  sovereignty.  Later  on,
 when  it  was  proved  beyond  any  doubt  that
 this  government,  under  the  leadership  of  our
 Prime  Munisfer,  defended  our  sovereignty  and
 security,  took  decistons  independently  without

 Sir,

 and  pressures  whatsocver,  even  then  the
 opposition  continucd  to  barp  on  the  same
 refrain  that  the  Government  of  India  was
 acting  under  Soviet  pressure  Only  day
 before  yesterday  Our  Foreign  Minister  made  it
 categorically  clear  that  the  decision  to  declare
 cease-fire  after  the  surrender  of  Pak  Army  in
 Bangladesh  was  our  own  Despite  this,  my
 Jansangh  friends  go  on  :epeating  the  same  otd
 story  that  the  cease-fire  was  declared  under
 Soviet  pressure.

 I6  hrs.

 If  we  compare  the  statements  made  by
 some  responsible  American  authorities  and  the
 Statements  made  by  the  Jansangh  tecaders,  we
 find  that  there  is  some  common  link,  some
 common  thread  between  the  two.  The
 Jansangh  would  like  us  to  pursue  a  policy  of
 which  we  are  being  accused  by  the  Americans.
 After  all,  these  people  must  have  something
 to  say  to  the  elsctorate.  So,  they  have  been
 raising  imaginary  fears.  But  history  has
 always  proved  them  to  be  wrong.  Whether
 it  was  the  treaty  of  friendship  with  the  Soviet
 Union,  or  the  recognition  of  Bangladesh,  or
 surrender  of  Pak  army  in  Bangladesh,  or  the
 cease-fire,  on  every  count  the  opposition  has
 been  proved  to  be  wrong,  and  this  government
 took  right  decisions  at  right  moments  The
 maturity,  the  far-sightedness  and  the  wisdom
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 of  the  decisions  of  the  government  have
 always  been  proved  right  and  the  opposition
 has  been  proved  wrong  every  time.  Today
 the  entire  nation,  and  the  pzople  of  this
 country,  have  full  faith  and  confidence  that
 the  best  interests  of  our  country,  the  security
 of  our  country,  the  sovereignty  of  our  country
 are  absolutely  safe  in  the  hands  of  this
 government  This  is  the  experience  of  our
 people.  People  have  no  faith  in  the  oppo-
 sition.  Junsangh  wants  to.  create  doubts,
 but  people  know  that  they  have  been  proved
 wrong  in  the  past;  and  they  will  b2  proved
 wrong  in  the  future  also,

 I  would  advise  my  hon.  friend,  Shri
 Vajpayce,  to  take  acue  from  his  American
 friends  Some  press  pcople  went  to  Mr.
 Kissinger  and  asked  him  whether  the  American
 policy  of  military  assistance  to  Pakistan  was
 not  responsible  for  India  going  into  the  Soviet
 camp.  Mr  Kissinger  replied  “You  do  not
 know  Madam  Piime  Minister  of  India.  She
 ina  very  delermined,  cold-blooded  woman.
 She  would  not  go  into  any  camp.”’  Even
 they  recognised  that  this  big  country,  this  great
 country,  led  by  our  determined  Prime  Minister,
 would  not  go  to  any  camp  because  we
 jealously  guard  our  independence  and  sove-
 teignty.  I  do  hope,  however,  that  any
 decent  Indian  would  object  to  the  adjective
 used  by  Mr.  Kissinger  about  the  Prime
 Minister  of  India,  namely,  that  she  is  cold-
 blooded.  The  Americans,  who  have  been
 waging  the  dirtiest  war  in  Vietnam,  who  have
 armed  Pakistan  to  the  teeth  and  thereby
 helped  it  to  massacre  three  million  people  in
 Bangladesh,  those  cold-blooded  Americans
 have  called  India’s  Prime  Minister  as  cold-
 blooded.  If  our  Prime  Minister,  who  is  full
 of  the  milk  of  human  kindness,  who  wants  to
 wipe  out  tear  from  every  human  eye,  if  she  is
 called  cold  blooded  by  Mr.  Kissinger,  it  is
 nothing  but  sheer  impertinence  on  the  part  of
 Americans.  But  they  also  realise  that  India
 will  not  barter  her  independence  and  sove-
 reignty  to  any  camp  whatsoever.

 The  Leader  of  the  Cong  (O)  was  just  now
 tatking  of  satyagraha.  Having  tutd  so  many
 untruths,  he  spoke  of  satyagraha.  Though
 these  Opposition  parties  could  not  arrive  at
 an  alliance  during  these  Siate  Assembly  Elec-
 tions,  which  they  forged  during  the  mid-term
 elections,  but  the  language  spoken  by  them
 is  almost  the  same.  The  onc  new  addition
 or  recruitment  to  their  camp  is  the  CPM
 which  during  these  State  Assembly  Elections
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 had  an  objective  alliance  with  the  Jana  Sangh.
 In  my  state,  I  know  it  from  my  experience,
 at  every  place  the  CPM  contested  the  elections
 in  a  way  that  it  always  helped  the  Jana  Sangh.

 They  all  talk  of  the  elections  having  been
 rigged.  But  when  they  give  examples,  they
 give  examples  of  a  consituency  here  or  a
 constituency  there.  Shri  Mishra  was  telling
 about  Bihar,  But  what  happened  in  Rajas-
 than,  Gujrat  or  Madhva  Pradesh?  Do
 they  mean  to  say  that  the  elections  were  rigged
 all  over  the  country  ?  If  they  lost  consti-
 tuencies  somewhere  in  some  places,  they
 should  not  generalise  from  this  experience.
 I  am  sure,  even  those  concrete  instances  which
 they  give  are  totally  wrong  and  baseless.

 it  always  happens  that  parties  which  are
 defeated  start  finding  fault  with  the  election
 machinery  and  ultimately  with  the  pcopic.  I
 am  sure  that  ultimately  they  will  find  fault
 with  the  Indian  people.  He  has  already  said
 in  so  many  words  that  the  Indian  pcople
 are  unilaterally  in  love  with  the  Congress,
 thereby  finding  fault  with  the  people  them-
 selves.  This  is  the  way  of  ali  those  who
 have  no  faith  in  democracy  and  in  the  people
 of  the  country.

 During  these  clections  to  the  State  Assem-
 blies,  Iam  of  the  opinion  that  the  people  of
 our  country  have  given  not  a  mandate  but
 averdict  They  gave  a  mandate  during  the
 mid-term  elections  to  this  House.  After  one
 year,  when  the  State  Assembly  elections  were
 held,  the  people  had  an  opportunity  of  giving
 a  verdict  and  they  have  given  a  clearcut
 verdict  in  favour  of  this  Government  Jed  by
 Shaimati  Indira  Gandhi.

 There  is  so  much  talk  about  garibi
 hatao.  The  indian  people  and  the  Indian
 electorate  are  matvre  and  wise  cnough  to
 take  decisions.  9  do  not  give  much  credence
 to  the  slogan  of  garihi  hatao.  The  Congress
 never  said,  garibi  barhao.  Garibi  hatan
 is  not  a  new  slogan.  The  Indian  _  pcople
 know  it  very  well  and  have  scen  it  that  during
 the  war,  during  the  stresses,  strains  and
 crises,  the  Indian  economy  has  stood  the  test
 and  has  emerged  unscathed  from  the  war  and
 the  burden  of  refugees  on  the  cconomy.  The
 Indian  people  know  that  a  firm  and  sound  basis
 has  been  laid  for  the  Indian  economy  by  the
 farsighted  vision  of  Pandit  Jawaharlal  Nehru
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 when  he  launched  planned  development  in  the
 country.  They  also  know  it  very  well  that
 povetry  is  a  legacy  of  centuries  of  backward-
 ness  in  this  country.  They  know  that  Shri-
 mati  Indira  Gandhi  does  not  possess  any
 Alladin’s  lamp  which  she  would  rub  and
 poverty  in  Injia  would  vanish  overnight.
 They  know  that  poverty  is  there  and  they
 have  to  live  with  it  for  years  to  come.  What
 they  resent  is  not  this.  There  are  lakhs  of
 people  who  sicep  on  pavemen‘s  in  Bombay.
 They  know  that  Shrimiti  Indira  Gandhi.
 would  not  build  houses  for  them  within  a  few
 months.  Lakhs  and  lakhs  of  people  in  our
 country  are  homeless  today  and  they  know
 that  it  will  take  some  time  to  provide  them
 with  homes.  But  when  these  pavement-
 dwellers  in  Bombay  =  sce  multi-storeyed
 scyscrapers  rising  in  Bombay,  they  resent  it.

 I  want  to  draw  attention  to  one  very
 important  factor.  The  former  Maharaja  of
 Bikancr  said  that  we  are  talking  not  of  garibi
 Aatao  but  of  amiri  hatao.  Social  envy  and
 hatred  constitute  8  very  potent  motive  for
 social  tension,  Let  us  recognise  this  fact.
 People  can  live  in  poverty  for  years  to  come
 but  they  cannot  see  the  gross  injustice  that  is
 inherent  in  the  present  day  sytem.  They
 revolt  against  this  glaring  inequality  ani
 mjustice,  When  I  say  tha  injustice  must  be
 removed,  it  is  because  I  am  convinced  that
 justice  is  a  pre-condition  even  for  growth  in
 our  economy.

 We  are  told  that  growth  and  justice  must
 go  together.  But  I  feel  that  justice  is  a  pre-
 condition  for  growth  [  will  give  just  one  exam-
 ple  of  land  reforms,  Do  we  want  land  r:eforms
 simply  because  it  will  mean  greater  amount  of
 social  justice  in  the  countryside  ?  No,  Sir.  Our
 economists  and  agronomists  tell  us  that  with
 this  new  farm  technology,  with  the  so-called
 green  revolution,  the  optimum  size  of  a  land
 holding  is  hardly  3  acres,  Beyoms  that,  the
 land  is  uneconomic  ;  beyond  that,  you  will
 have  diminishing  returns.  So,  it  is  intensive
 farming  which  is  idcally  suited  to  the  new  farm-
 ing  technology.  Small  farm  holdings  will  give
 us  greater  production,  greater  rate  of  growth
 in  agriculture,  That  is  the  conclusion  of
 agronomists  also.  50,  ॥  we  have  justice  in
 the  countryside,  if  we  have  a  fair  distribution
 of  land  and  equitabie  distribution  of  tand,  it
 will  lead  to  a  greater  increase  in  agricultural
 prodwe,  not  a  decrease  in  it.

 Similarly,  if  we  have  an  element  of  justice
 in  industria!  relations,  if  we  have  an  element
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 of  justice  in  distribution  system,  in  trade,  then
 production  itscif  will  grow.  There  will  be  a
 greater  rate  of  growth  in  our  economy.  That
 is  why  I  say  that  even  for  the  attainment  of
 self-reliance,  this  element  of  justice  is  essential.

 I  want  to  make  it  very  clear  that  Indian
 capital  is  incapable  of  contributing  anything
 towards  the  attainment  of  self-reliance.  Indian
 capital  is  hardly  capitalistic.  It  has  lost  all
 character  of  enterprise  ;  it  has  lost  all  character
 of  chartering  unchartered  areas.  Itis  based
 on  anarchy.  I  will  give  you  an  cxamplc.
 There  are  so  many  industries  in  the  private
 sector.  Take,  for  example,  sugar,  textiles,
 soap,  drugs  and  pharmaceuticals.  In  all  these
 industries  where  private-sector  holds  full  sway,
 there  is  total  anarchy,  loot  and  mismanage-
 ment.  After  crores  of  rupees  profit  earned
 by  the  textile  industrialists,  there  are  hundreds
 of  textile  mills  that  are  closed  down  There
 are  thousands  of  varieties  of  cloth,  cf  soap,  ete.
 They  cannot  even  say  that  raw  material  is  not
 available.  There  is  a  glut  in  cotton  ;  there  is
 a  glut  in  coconut.  The  cotton  prices  have
 crashed  down  ;  the  cuconut  prices  have  cra-
 shed  down.  Still  the  mills  are  closed.  Still  the
 industry  is  sick.  Still  there  are  so  many  varie-
 ties,  the  cost  of  transport,  the  cost  of  adverti-
 sement,  nil  included,  and  each  variety  produ-
 ced  on  a  small  scale  costs  more  and  the  consu-
 mer  is  swindled.  ‘There  is  tota)  anarchy,

 Where  is  the  money  they  bring  from  ?
 Today  we  are  told  that  strikes.must  be  banned.
 It  is  the  capital  which  is  on  strike,  not  fabour.
 Where  is  the  capital?  All  money  that  can  be
 invested  has  gone  underground.  There  is  no
 capital  to  be  invested.  If  we  think  that  Indian
 capitalist  will  bring  self-reliance  by  investing
 his  capital,  we  are  labouring  under  an  illusion.
 That  is  why  Indian  capitalists  now  is  trying
 and  is  even  reconciling  to  a  position  of  subordi-
 nation  by  inviting  foreign  capital  participation.
 They  are  inviting  foreign  capital.  They  want
 {o  enter  and  invade  even  those  spheres  which
 have  hitherto  been  reserved  for  the  public
 Sector  because,  in  other  spheres  of  consumer
 articles.  what  are  called  consumer  durables  or
 luxury  articles,  where  there  is  more  margin  of
 profit,  they  have  reached  a  saturation  point.
 There  is  no  demand.  There  is  no  market.
 That  is  the  main  reason,

 Now,  an  Indian  capitalist  manufactures
 8०006  which  are  meant  for  the  consumption
 of  hardly  20  per  cent  of  India’s  population,

 About  80  per  cent  of  India’s  population  does
 not  constitute  market  ;  it  has  no  purchasing
 power,  Therefore,  firstly,  the  Indian  capita-
 list  has  no  capital  to  invest—it  is  in  black
 money.  Secondly,  tbey  cannot  invest  in  these
 industries  any  more  because  they  have  reached
 a  saturation  point.  That  is  why  they  want
 foreign  capital  to  come  into  India  and  enter
 those  spheres  which  are  reserved  for  the  pub-
 lic  sector.  Thereby,  the  Indian  capital  wants
 to  mortgage  Indian  economy  to  a  foreign  capi-
 tal.  This  is  what  we  understand  by  neo  colo-
 nialism.  This  will  not  lead  to  self-reliance.
 This  will  Icad  to  a  further  foreign  strangle-
 hold  over  our  economy.  And_  we  shall  never
 attain  self-reliance.

 Lastly,  I  want  to  draw  the  attention  of
 the  Government  to  one  specific  problem  and
 since  that  problem  concerns  me  and  my  people
 vitally,  I  want  to  focus  your  attention  on  that.
 ‘Garibi  Hatao’  is  a  great  slogan.  ‘Anyay
 Hatao’  is  a  greater  slogan.  I  want  to  put
 one  more  slogan  before  this  Government.
 ‘Registan  Hatao*.  Let  me  explain  this
 slogan.

 16.16  hrs.

 (SHRi  K.  N  Tiwart  in  the  Chair)

 Two-thirds  of  Rajasthan  is  desert  but  it
 immensc  potentialities.  There  is  no

 underneath.  There  is  no  elec
 There  are  no  roads.  Tap  that  under-

 Give  us  electricity.  Give  us
 fodder.  The  ratio  of  man  to  animal  in  my
 place,  viz.  Western  Rajasthan  is  :  6—one
 man  and  six  animals.  Nowhere  in  the  coun-
 try  you  will  find  such  immense  cattle  wealth.

 has
 water
 tricity.
 ground  water.

 Milk  is  going  waste.  No  buyer  for  the  milk.
 Milk  is  more  abundant  than  water,  but,  there
 is  no  buyer.  We  can  have  what  you  might
 call  a  ‘White  Revolution’,  a  ‘Milk  Revolution’.
 There  is  cattle  but  no  fodder.  Sumetimes,
 there  is  fodder  but  no  cattle.  There  is  water,
 but  nobody  to  exploit  it.  These  paradoxes
 should  be  removed.  Now,  we  have  a  Deve-
 lopment  Corporation,  an  autonomous  body,  for
 Calcutta  develepment.  So  also  we  have  Da-
 modar  Valley  Corporation,  Why  can’t  we
 have  a  independent  statutory  authority  to
 develop  the  Rajasthan  desert  with  all  its  im-
 mense  potentiahties  ?  Within  five  years  we
 can  give  you  planty.  Wecan  give  you  self-
 reliance.  Wecan_  rchabilitate  five  crores  of
 people  there  in  that  desert.  Wecan  usefully
 employ  them.  Cattle,  milk,  agriculture  in  all
 these  spheres  we  can  contribyte  considerably,
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 With  small  resources  and  with  some  imagi-
 nation  and  determination  let  us  eliminate  this
 desert  first  of  all.

 SHRIS.  D  SOMASUNDARAM  (Than-
 javur)  :  On  the  29th  March  I972  on  the  floor
 of  this  august  House,  one  of  the  Members  of
 the  House  said—~I  am  quoting  from  his
 speech  ;

 “How  blind  can  the  Government  be  to  the
 Indian  realities  can  be  seen  on  the  ques-
 tion  of  Centre-State  relations.  I  must
 bring  to  the  notice  of  the  House  that  the
 slogan  raired  in  Tamil  Nadu  is  not  that
 simple.  The  slogan  is  very  subtle.  They
 say  :  Mujibur  Rahman  fought  against
 Urdu  ;  we  fought  against  Hindi.  Mujibur
 Rahman  demanded  provincial  autonomy  ;
 we  are  demanding  provincial  antonomy.
 Mujibur  Rahman  got  Bangla  Desh  ;  as  to
 what  will  happen  to  us,  we  leave  you  to
 understand.

 There  is  not  only  a  Mujibur  Rahman
 in  Tamif  Nadu  inthe  person  of  Shri
 Karunanidhi;  there  is  also  a  Mujibur
 Rahman  in  Ceylon  in  the  person  of  Shri
 Shelvanayakam.  These  Mujibur  Rahmans
 are  raising  their  slogan  because  they  know
 that  the  Central  Government  are  blind  to
 this  question  of  Centre-State  relationship.”

 Further  on,  he  says  :

 ‘But  may  I  warn  you  that  those  people
 who  raise  the  slogan  of  Mujibur  Rahman
 inside  are  not  alone  ;  they  are  being  backed
 up  by  forces  from  outside.  Nixon  and
 Chou  En-lai  met  in  Peking  and  discussed
 the  question  of  Kashmir.  When  they
 discussed  the  question  of  self-determination
 for  Kashmir,  they  wanted  a  diversionary
 slogan  from  the  south.  You  are  not  going
 to  deal  with  it  with  arms  ?  You  can  deal
 with  an  outside  power  by  resort  to  arms.
 But  you  cannot  solve  this  problem  with
 arms.”

 Sir,  I  want  to  say  on  the  floor  of  this  House
 that  what  one  of  the  C.P.I.  Members  said  are
 not  real  facts.  These  are  misrepresentations,
 misleading  the  country  and  are  mis-under-
 standings,  connecting  Mujibur  Rahman  and
 Tamil  Nadu  with  political  motivations.  The
 DMK  party  people  are  not  having  less  confi-
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 dence  in  the  integrity  and  sovereignty  of  the
 nation  than  any  others,  but  we  must  realise
 the  realities  of  the  situation.  The  whole
 country  knows  that  DMK  is  a  party  of  masses
 in  Tamilnadu.  If  it  is  said  that  Nixon  and
 Chou-en-Lai  are  behind  the  diversionary  poli-
 cies  in  the  south,  it  is  insulting  to  the  intelli-
 gence  of  the  people  of  Tamilnadu  who  have
 reposed  full  faith  in  DMK’s  nationalist
 policies.

 The  CPI  cannot  exist  in  India  as  a  political
 party  without  the  active  support  of  Soviet
 Russia.  We  have  to  realise  the  reality  of  the
 situation.  As  you  know,  the  Central  Govern-
 ment  has  full  control  on  each  and  every  item.
 The  States  have  to  depend  upon  the  Centre's
 charity.  The  Centre  has  got  a  whipin  its
 hands  in  the  nature  of  grants  because  the  grants
 are  given  by  the  Centre  at  its  discretion.  Dis-
 crition  is  followed  by  discrimination  Dis-
 crimination  is  developing  discontent,  Discon-
 tent  creates  agitation.  The  tendency  of
 agitation  affects  the  harmonious  relationship
 between  the  Centre  and  the  States.  What
 are  the  reasons  for  these  ?  You  know,  even
 before  the  Independence  the  Provincial  Govern-
 ments  had  certain  power  to  collect  taxes.  But
 after  Independence  in  1947,  the  Constitution
 of  India  curtailed  those  powers  of  the  Provin-
 cial  Governments.  For  example,  in  the  935
 Act  the  Provincial  Government  was  empowered
 to  collect  taxes  on  the  sale  or  purchase  of  news-
 papers  and  on  advertisements  published  in
 them,  taxes  other  than  stamp  duties  on  trans-
 actions  in  stock  exchanges,  etc.  These  were
 given  to  the  States.  But  now  the  States  have
 No  power  over  these  items.  The  major  and
 expanding  sources  of  revenue  lke  the  corpora-
 tion  tax,  wealth  tax,  excise  duty,  customs,
 export  duties,  surcharge  on  income-tax  etc.  are
 all  in  the  hands  of  the  Centra]  Gavernment,

 The  financial  aid  from  the  centre  to  the
 States  may  be  granted  under  Article  275  and
 282.  But  financial  assistance  usually  is  made
 under  Art,  282,  which  places  the  Centre  in
 position  of  a  master  dictating  terms  to  the
 States.  I  think  that  it  would  be  better  if  all
 financial  aid  is  made  on  the  recommendations
 of  an  independent  body  like  the  Finance  Com-
 mission.

 Sir,  every  year  the  Central  Government
 gives  financial  assistance  to  the  State  Govern-
 ments  in  the  form  of  loans  which  are  compa-
 ratively  more  that  the  grants.  Asa  result  of
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 this  loans  accumulate  into  a  huge  amount.  The
 States  are  placed  in  such  a  position  that  they
 are  not  even  able  to  pay  the  interests  for  the
 loans.  In  this  connection  I  want  to  quote  the
 words  of  the  Finance  Minister  of  Tamilnadu,
 while  presenting  the  Budget  for  1970-71  on  the
 26th  February,  1970.  He  told  the  Legislative
 Assembly  and  I  quote  him.  He  said  :

 “It  is  a  crucial  time  for  the  Central  Govern-
 ment  to  appoint  a  Federal  Debt  Com-
 misslon  to  look  into  the  entire  question
 with  a  view  to  rationalise  the  pattern  of
 lendings  and  te-payments.”

 T  would  like  to  say  that  a  Committee  of  Ex-
 perts  may  be  appointed  for  considering  the
 question  of  Juans.  In  this  country,  the  Prime
 Minister  is  controlling  the  Central  Government,
 She  is  controling  not  only  the  Central  Govern-
 ment  but  also  the  High  Command  of  the  poli-
 tical  party.  The  High  Command  is  control-
 ling  the  State  units  and  the  elections,  and  thus
 the  Iligh  Command  has  its  hold  in  the  State
 Asseinblies  or  the  State  Legislatures  and  on
 the  Ministers.  By  this  process,  the  State
 Governments  have  become  practically  adminis-
 trative  units  of  the  Centre.  Is  it  possible  for
 the  Centre  to  keep  the  States  as  administrative
 units  in  this  manner  for  ever  ?  The  States  are,
 thus  discontented  with  their  present  role  in  the
 Indian  federal  system  and  are  demanding  grea-
 ter  autonomy  for  themselves.  Thus,  every
 time,  there  is  a  coflict  between  the  Centre  and
 the  States.  If  tht  Governments  in  the  Centre
 and  the  States  are  by  the  same  party,  then  the
 conflict  becomes  only  a  party  issue.  But  when
 the  Governments  in  the  States  and  the  Centre
 are  by  different  parties,  then  the  conflict  be-
 comes  a  political  issue.  As  you  would  be
 aware,  the  popular  Tamil  Nadu  Chief  Minister
 had  requested  the  Central  Government  to
 erect  a  statue  of  Raja  Raja  Chola  at  Than-
 javur,  but  even  this  simple  demand  has  been
 denied  by  the  Central  Government.

 In  this  connection,  I  would  like  to  rccall
 to  the  House  one  ortwo  instances  which
 happened  during  the  days  of  the  late  Pandit
 Jawaharlal  Nehru.  When  he  was  Prime
 Minister,  there  was  an  agitation  over  the  com-
 Pasite  State  of  Maharashtra  and  Gujarat  and
 there  was  a  demand  from  Maharashtra  and
 Gujarat  for  the  formation  of  two  separate
 lingustlc  provinces.  Prime  Minister  Nehru
 went  there  to  address  a  public  meeting  and
 Called  upon  the  people  to  suspend  the  agita-

 tion.  But  he  could  not  even  address  the  pub-
 lic  meeting.  Ultimately,  as  we  all  know,  the
 two  linguistic  States  were  formed  and  the  com-
 posite  State  was  devided  into  two  States.  In
 the  same  way,  after  the  agitation  by  the
 Andhra  people  and  the  sacrifice  of  his  life  by
 Shri  Potti  Sriramulu,  the  State  of  Andhra  was
 formed.  In  the  light  of  all  this,  you  can  see
 that  one  cannot  keep  away  the  demands  of  the
 States  for  ever.

 What  else  is  the  alternative  before  us  ?
 Practically,  the  Government  of  India  or  the
 federal  government  is  functioning  as  a  unitary
 government.  But  I  submit  that  it  cannot  func-
 tion  as  a  unitary  government  for  ever.  I
 would  suggest  that  Ict  us  a!l  forget  our  political
 affiliations  and  our  regional  thanking  and
 work  together  for  the  independence  and  inte-
 grity  of  the  country.  At  the  same  time,  I
 would  suggest  that  we  should  redraw  the  entire
 map  of  India.  Possibly  some  of  my_  hon.
 friends  may  not  agree  with  my  views  or  sugges-
 tions,  but  still  I  would  like  to  make  my  sugges-
 tions  before  the  House  because  I  love  the
 country  more.  It  is  my  opinion  that  the  pros-
 perity  of  the  entire  country  depends  upon  the
 prosperity  of  the  federating  States  and  the
 prosperity  of  the  federating  States  in  turn
 dcpendes  upon  their  rich  natural  resources  like
 rivers  and  mines  and  the  traditions  and  cul-
 ture  of  the  pcople  with  the  self  economical
 viability  of  their  own.  The  only,  we  can  set  an
 example  to  the  rest  of  the  world.  I  would
 sugecst  that  the  entire  country  should  be  divi-
 ded  into  five  big  federal  States,  the  first  consis-
 ting  of  Kashmir,  Himachal  Pradesh,  Punjab
 and  Haryana,  the  second  consisting  of  Rajas-
 than,  Maharasthra  and  Gujarat,  the  third
 consisting  of  Bihar,  Assam,  West  Bengal  and
 Orissa,  the  fourth  consisting  of  Madhya  Pra-
 desh  and  Uttar  Pradesh  and  the  fifth  consist-
 Ing  of  Tamil  Nadu,  Andhra  Pradesh,  Mysore
 and  Kerala.  All  these  five  States  could  then
 be  formed  into  a  powerful  federation.  Then
 only  the  future  of  India  could  be  maintained
 with  the  requisite  sovereignty  and  integrity.
 Therefore,  I  suggest  the  constitution  of  a  Cons-
 tituent  Assembly  to  re-write  the  entire  Consti-
 tution  accordingly.  In  the  meantime,  Inter-
 State  Council  may  be  formed  according  to  the
 existing  Constitution  under  Article  263  with
 the  Prime  Minister  as  Chairman  and  the  Chief
 Ministers  or  their  representatives  as  members.
 The  Council  must  have  the  power  to  decide  on
 any  question  of  national  importance;  it
 should  also  be  competent  to  raise  loans,  inter-
 nally  and  from  abroad.
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 et  अचल  सिह  (आगरा)  सभापति

 महोदय,  मैं  राष्ट्रपति  जी  के  अभिभाषण  पर

 धन्यवाद  के  प्रस्ताव  का  हृदय  से  समर्थन  करता

 हूं  1

 राष्ट्रपति  ने  अपने  अभिभाषण  में  बगला  देश

 का  जिक्र  किया  है।  बगला  देवा  के  बारे  में  हमारे

 प्रधान  मंत्री  ने  जो  कुछ  करके  दिखाया  है,  वह
 अद्वितीय  है।  आप  को  मालूम  है  कि  बगला  देश

 में  पिछले  साल  25  मार्च  को  क्ले-आम  शुरू  हुआ
 और  पाकिस्तानी  फौज  ने  वा  के  निहत्थे  पुष्प,
 स्त्री  और  बच्चों  को  कत्ल  किया,  उनके  घरों  को

 उजाड़ा  और  लगभग  एक  लाख  लोगो  को  अपनी

 जान  बचाने  के  लिए  भारत  में  आने  को  मजबूर
 किया  q  अप्रैल  से  अक्तूबर  तक  करीब  अस्सी,

 नब्बे  लाख  आदमी,  स्त्रियाँ  और  बच्चे  भारत  आ

 चुके  थे।  भारत  सरकार  ने  उनका  स्व.गत  किया,

 उनके  रहने,  खाने-पीने  और  चिकि-ऐसा  की  व्यवस्था

 की  और  उनको  हर  तरह  वी  राहत  दी  |

 इस  हालत  में  हमारे  देश  में  बड़ी  बेचैनी  पैदा

 हुई  कि  आख़िर  यह  समस्या  कैसे  हल  होगी।

 प्रधान  मंत्री  ने  संसार  के  कई  देशों  में  अपने

 नुमायंदे  भेजे,  ताकि  वे  बसायें  कि  पाकिस्तान  किस

 तरह  बगला  देश  में  जुल्म  कर  रहा  है  और  लाखो

 शरणार्थियों  को  भारत  में  भेज  रहा  है।  जब

 तन बम् बर  में  पाकिस्तान  की  फ़ौजें  बाहर  पर  आ  गई

 तो  भारत  को  भी  मजबूर  होकर  अपनी  फौज

 बार्डर  पर  भेजनी  पड़ीं  ।  जब  दोनों  देशो  वी  फ़ौजे

 बार्डर  पर  आमने-सामने  खड़ी  थी  मौर  ऐसा  छूटता

 था  कि  युद्ध  होने  वाक्य  है,  तो  इस  खतरे  के  बावजूद

 हमारी  प्रधान  मंत्री  यूरोप  और  अमरीका  के  द्वार

 पर  गईं।  उन्होंने  सब  देशों  की  सरकारों,  और

 अमरीका  के  प्रेजिडेंट,  निक्सन  साहब,  को  यहां  की

 हालत  से  अवगत  कराया  और  कहा  कि  सगर  वे

 चाहते  है  कि  यह  मुसीबत  टले,  तो  वे  इस  समस्या

 को  निपटाने  के  लिए  दखल  दें  ।  किसी  ने  उनकी

 बात  नहीं  सुनी  और  वह  वापिस  अपने  देश  मे  आ

 गई

 उस  समय  तमाम  भाटिया  यह  सांग  कर  रही
 थीं  कि  बगला  देश  को  मान्यता  दी  जाये।  लेकिन
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 हमारी  सरकार  और  प्रधान  मंत्री  को  मालूम  था

 कि  बगला  देश  को  मान्यता  देने  का  क्‍या  मतलूब

 होता  है  ।  बगला  देश  से  जो  शरणार्थी  यहां  आये

 थे,  उनमे  से  नवयुवकों  को  यहा  पर  ट्रेनिंग  दी  गई

 और  वे  मुक्ति  वाहिनी  के  रूप  मे  पाकिस्तान  की

 सेनाओं  से  लड़ने  के लिए  बंगला  देश  गये।  जब

 पाकिस्तान  ने  3  दिसम्बर  ो  भारत  के  विरुद्ध

 युद्ध  की  घोषणा  की  और  भारत  पर  हवाई  हमले

 किये,  तो  प्रधान  मंत्री  ने  उसके  तुरन्त  बाद  बंगला

 देश  को  मान्यता  दे  दी  t  युद्ध  से  पहले  रक्षा  मंत्री,

 श्री  जगजीवन  राम,  ने  कहा  था  कि  अगर  युद्ध

 हुआ,  तो  वह  पाकिस्तान  की  भूमि  पर  होगा।

 और  वही  हुआ  ।  हमारी  स्थल  सेना,  जेल  सेना

 भर  वायु  सेना  ने  बडी  वीरता  के  साथ  पाकिस्तान

 का  मुकाबला  किया  ओर  सब्र  मोर्चो  पर  आगे  बढी,

 जिसकी  कोई  कल्पना  नहीं  कर  सकता  था  इसका
 नतीजा  यह  हुआ  कि  चौदह  दिन  के  बाद  युद्ध
 खत्म  हो  गया,  बगला  देश  में  एक  लाख  पाकिस्तानी

 सैनिकों  ने हथियार  छोड  दिये  और  बगला  देश

 आजाद  हो  गया  ।  इसके  बाद  शेख  मुजीब्रंटमान
 को  जेल  से  रिहा  कराया  गया  और  बंगला  देश  से

 हमारी  सन्धि  हुई  t

 यह  एक  बहुत  बड़ा  काम  था,  जिसको

 हमारी  सरकार  और  प्रधान  मंत्री  ने  सिद्धान्तों

 और  आदर्शों  के  आधार  पर  पूरा  किया  t  यह  भी

 बड़ी  हैरत  वी  बात  है  कि  जब  यू०  एन०  ओ०  में

 लड़ाई  को  बन्द  करने  के  बारे  में  विचार  हो  रहा

 था,  तो  प्रधान  मंत्री  ने  एक  तरफ़ा  युद्ध  बन्द  करने

 की  घोषणा  कर  दी  -  इस  पर  यू  एन०  ओ०

 और  संसार  की  तमाम  ताकतें  भौचक की  रह  गई  |

 प्रधान  मंत्री  की  इन  नीतियों  से  हमारे  देश  का

 गौरव  बढ़ा  ।

 पिछले  चुनावों  में  मुख़ालिफ़  पार्टियों  ने  इस

 बात  की  कोशिश  की  कांग्रेस  को  हराया  जाये,

 लेकिन  दिल्‍ली  सहित  तमाम  सोल  स्टेट्स  में

 काग्रेस  पार्टी  बहुत  बड़ी  मैजोरिटी  के  साथ

 कामयाब  हुई  ।  इस  वक्‍त  तामिलनाडु  और  उड़ीसा
 को  छोड़  कर  सब  राज्यों  में  कांग्रेस  सत्तारूढ़  है।

 चुनावों  से  पहले  श्रीमती  इन्दिरा  गांधी  ने  कहा

 था  कि  जनता  ने  केन्द्र  में  हमको  शेरिल  दी  हैं,
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 अगर  वह  प्रान्तों  में  भी  हमको  बहुमत  दे,  तो  हम
 अपने  समाजवाद  के  प्रोग्राम  को  अच्छी  तरह  से

 चला  सकेंगे  ।  25  मारे,  I97l  को  बंगला  देश  में

 जो  परिस्थिति  पैदा  हुई,  उसके  कारण  हमारे
 विकास  का  प्रोग्राम  रुक  गया,  क्योंकि  हमारी  सब

 शक्ति  शरणार्थियों  की  देखभाल  और  युद्ध  में  रूप

 गई  ।  अब  सरकार  को  समाजवाद  और  गरीबी
 तथा  बेकारी  दूर  करने  के  कार्यक्रम  पर  अमल

 करने  का  मौका  मिला  है।  लेकिन  हमें  समझना

 है  कि  गरीबी  हटाना  कोई  जादू  का  काम  नहीं  है  1

 इसमें  समय  लगेगा  ।  लेकिन  हमारी  सरकार  उस

 रास्ते  पर  चल  रही  है  और  छात्रों  को  विश्वास  है

 कि  वह  इसमें  ज़रूर  सफल  होगी  ।  बेकारी  को  दूर
 करने  के  लिए  बजट  में  प्राचीन  किया  गया  है
 और  अंश  प्रोग्राम  बनाया  गया  है,  ताकि  अधिक

 लोगों  को  काम  दिया  जा  सके  ।

 उत्तर  प्रदेश,  और  खासकर  आगरा,  बहुत
 पिछड़ा  हुआ  है  -  कमीशन  ने  रिफाइनरी,  तेल-

 शोधक  कारखाना,  स्थापित  करने  के  लिए  आगरा

 को  रीक मेड  किया  है।  आगरा  को  पिछले  बाहरी,

 तेइस  सालो  से  सेंटर  या  राज्य  सरकार  की  तरफ
 से  कोई  इण्डस्ट्री  नही  मिली  है।  मैं  पिछले  वर्षों

 में  स्वर्गीय  प्रधान  मंत्री,  पंडित  जवाहरलाल  नेहरू,
 और  स्वर्गीय  श्री  लाल  बहादुर  शास्त्री  से  कहता

 रहा  हूं  कि  आगरा  एक  इन्टरनेशनल  सिटी  है।  वहां
 कोई  न  कोई  इण्डस्ट्री  लगनी  चाहिए  ।  इन्दिरा  जी

 ने  मुझे  लिखा  है  कि  जिस  वक्त  हम  इस  बात  पर

 विचार  करेंगे  तो  हम  आगरे  को  ध्यान  में  रखेंगे  |

 मेरा  यही  कहना  है  कि  जो  बैकवर्ड  स्थान  है  उनको

 मौका  देना  चाहिए  ताकि  जो  वहां  कमी  है  वह

 पूरी  हो  सके  t

 राष्ट्रपति  की  ने  अपने  भाषण  में  बहुत  कुछ

 कहा  है  ख़ास  तौर  से  बेकारी  और  बेरोजगारी

 के  बारे  में  कहा  है।  उसके  ऊपर  मैं  चाहना  हूं
 कि  प्रधान  मंत्री  और  गर्वनमैंट  ऑफ  इण्डिया

 ध्यान  वे

 एक  बात  की  हमारे  यहां  कमी  है,  जो  भ्रष्टा-

 चार  है  और  खराबी  पैदा  हो  गई  है  ऐडमिमिस्ट्रे-
 शन  में  बहु  किसी  तरह  से  ट्र  होनी  चाहिए

 बगोंकि  बगैर  नैतिकता  के  कोई  भी  राष्ट्र  तरक्की

 नहीं  कर  सकता  t

 हमारे  पब्लिक  अंडरटेकिंग  के  बड़े-बड़े  का  रखाने

 हैं  ।  बहां  बजाय  फायदे  के  नुकसान  हो  रहा  है  खास

 तौर  से  लोहा  और  फर्टिलाइजर  में  जबकि  उनमें

 अरबो  रुपया  लगा  हुआ  है  तो  मैंने  तो  प्रधान

 मंत्री  जी  से  भी  और  वित्त  मंत्री  जी  से  भी  कहा
 7  हजार  करोड़  रुपया  इनमें  लगा  हुआ  है,  अगर

 हम  दस  परसेंट  भी  मुनाफा  करें  तो  7  सौ  करोड़
 रूपया  मिल  सकता  है  जबकि  आज  300  से  350

 करोड़  का  घाटा  होता  है  |  खास  तौर  से  जो  कार-

 पोरेशंस  है  वह  तो  बिलकुल  इंडिपेंडेंट  हैं  ,  उनमें

 बहुत  गड़बड़ो  और  करप्शन  है।  मैं  चाहुंगा  कि

 उनकी  जांच  कराई  जावे  कि  क्यों  उनमें  घाटा

 होता  है।  मेरा  विश्वास  है  कि  अगर  इनकी  जांच

 कराई  जाने  तो  उससे  फायदा  होगा  1  मुझे
 बहुत  खुशी  है  कि  जब  से  श्री  कुमार  मंगलम

 साहब  आए  है  उन्होंने  इन  लोहे  के  कारखानों  को

 तरफ  ध्यान  दिया  है  और  आयशा  है  कि  वह  पैदा-

 बार  बढ़ाएंगे  और  उससे  देश  का  फायदा  होगा
 भिलाई  करवाने  की  छत  गिरने  से  और  भट्ठी

 टूटने  से  बहुत  नुक़सान  हुआ  है  ।  कारखाना  कई

 महीनों  से  बन्द  पड़ा  है।  प्रोडक्शन  नहीं  हो  रहा

 हैं।  लाखों  रुपये  का  नुकसान  हो  रहा  है।
 बेरोजगारी  हटाने  और  गरीबी  हटाने  के  लिए

 हमें  नये-नये  कारखाने  खोलने  हैं,  बेकार  जिलों

 में  काम  देना  है  जिससे  लोगों  की  बेरोजगारी  दूर

 हो  उसमें  खास  तौर  से  नैतिकता  के  ऊपर  ध्यान

 देना  है  क्योकि  बगर  नैतिकता  के  कोई  भी  राष्ट्र
 आगे  नहीं  बढ़  सकता  q

 हमने  देखा  कि  दिल्‍ली  में  i00  आदमी

 विषैली  शराब  पीने  से  मर  गए  और  अभी  2)

 और  मरे  हैं।  आज  कुछ  आदमी  शराब  की  जगह
 स्पिरिट  पी  रहे  हैं  ैं  चाहता  हूं  कि  था  तो

 शराब  को  रोक  दिया  जाये  था  लोग  पीये  तो  उसके

 लिए  अच्छा  इन्तजाम  हो  जिसमें  ऐसी  घटनाएं  मं

 घटें

 मैं  राष्ट्रपति  जी  के  भाषण  पर  जो

 धन्यवाद  का  प्रस्ताव  है  उसका  समर्थन  करता

 हूं  और  आशा  करता  हूँ  कि  जो
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 बातें  मैंने  रखी  हैं  उनके  ऊपर  सरकार  ध्यान

 देगी  ।

 SHRI  INDER  J.  MALHOTRA  (Jammu)  :
 I  rise  to  support  the  motion  of  thanks  moved
 in  the  House  regarding  the  President's  Address
 As  usual  this  debate  has  become  more  of  a
 political  and  election  debate.  Only  a  few
 minutes  back,  the  leader  of  the  Congress  (0)
 party,  Shri  Shyamnandan  Mishra  was  analy-
 sing  the  last  general  election  results  to  the
 State  Assemblies.  I  have  no  complaints  re-
 garding  his  analysis  of  political  assessment  or
 his  political  wisdom.  My  only  complaint  is
 that  being  the  leader  of  a  political  party  which
 still]  claims  to  have  the  good  of  the  pcople  as
 its  rolitical  and  economic  goal,  he  should  not
 doubt  the  political  wisdom  of  the  people  of
 India.  A  clear  verdict  was  given  in  the  last
 elections  to  the  various  State  Assemblies.  and
 this  verdict  was  initially  given  in  the  last  mid-
 term  poll  to  the  Lok  Sabha.  This  time  they
 reaffirmed  their  confidence  in  the  leadership
 of  the  Prime  Minister.  After  this  reaffirmation
 the  responsibility  on  the  leaders  who  run  the
 Government  has  become  much  more.  Now  I
 hope  that  more  concentrated  effort  will  be
 made  to  implement  the  programme  of  socialism
 initiated  in  this  country.

 TI  would  like  to  say  a  few  words  regarding
 the  elections  which  took  place  in  Jammu  and
 Kashmir.  This  time  neatly  65  per  cent  of  the
 total  voters  took  part  in  the  elections  in  the
 whole  of  the  State.  There  were  only  five
 uncontested  seats  as  against  20  or  25  which
 were  usual  before.  This  time  practically  all
 the  national  parties  took  part  in  the  elections.
 Our  Indian  National  Congress  led  at  the  centre
 by  Shrimati  Indira  Gandhi  and  in  the  State  by
 Syed  Mir  Qasim  also  took  part  in  the  elections.
 Then  there  was  the  Congress  (0)  to  which
 Shri  Shyamnandan  Mishra  happens  to  belong,
 the  Jan  Sangh,  the  CPI,  Swatantra,  the  Socia-
 list  Party  and  the  Jamaat-e-Islami  which  is  a
 regional  party  confined  to  the  Kashmir  valley.
 Compared  to  the  last  elections,  the  contest  was
 more  keen  and  the  people  took  a  lot  of  inte-

 rest  in  the  election  compaign  initiated  by  the
 various  parties.

 Once  again  the  people  of  the  State  have
 put  their  faith  in  the  leadership  of  the  Congress
 and  they  have  cofifirmed  their  confidence  in
 the  Icadership  of  Syed  Mir  Qasim,  and  they
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 have  shown  their  belief  that  the  Congress  wifl
 be  in  position  to  deliver  the  goods  and  fulfil  the
 aspirations  of  the  people.  In  the  Jammu  divi-
 sion,  there  was  a  keen  contest  between  the
 Congress  and  the  Jan  Sangh,  and  all  the  big
 guns  of  the  Jan  Sangh  visited  that  area  and
 actively  compaigned  for  their  condidates,  but
 unfortunately,  the  people  once  again  have  re-
 jected  the  Jan  Sangh  ideology  and  programme.
 They  contested  more  than  30  seats  and  they
 got  only  three.

 The  point  has  been  made  about  the  emer-
 gence  of  the  regional  party  known  as  Jamaat-
 e-Islami  in  the  Kashmir  valley.  Hcie  I  would
 like  to  clear  one  or  two  points.  Firstly,  this
 element  came  into  being  as  a  recognised  politi-
 eal  party  to  take  part  in  the  clections  in  the
 last  mid-term  poll  to  the  Lok  Sabha,  and  this
 is  the  second  time  that  they  took  partin=  the
 elections  to  the  State  Assembly.  They  con-
 tested  more  than  35  seats,  but  they  got  only
 five  seats  Compared  to  the  mid-term  poll  to
 the  Lok  Sabha,  this  time  the  total  vores  got
 by  the  Jamaat-e-Islam:  was  much  less  than
 what  they  got  in  the  mid-term  poll.  Though  it
 is  a  matter  of  concern  for  us  that  such  com-
 munal  parties  have  come  up,  lam  _  fully  con-
 fident  that  there  is  a  strong  political  leadership
 available  in  Jammu  and  Kashmir  and  under
 the  overall  leadership  of  Shrimati  Indira
 Gandhi  at  the  centre  we  shall  certainly  be  able
 to  fight  these  new  communal  trends,

 There  is  another  good  development  which
 has  taken  place.  Mr.  Mohiuddin  Karra,  the
 Founder-President  of  the  Political  Conference
 of  Jammu  and  Kashmir  has  been  for  a  number
 of  years  pleading  for  the  State’s  association  to
 Pakistan.  Now  he  has  changed  his  views  und
 he  says  that  Kashmir's  accession  to  India  is
 final  and  irrevocable.  We  welcome  this  change
 in  his  views  and  we  hope  keeping  in  view  the
 other  political  developments  which  have  taken
 place  all  over  the  country,  he  would  further
 change  his  views  and  sce  that  he  also  contri-
 butes  to  the  speedy  development  of  the  State.
 Though  he  has  expressed  his  confidence  in  the
 accesion  of  the  State  to  India,  he  says  some
 kind  of  autonomy  should  be  given  to  the  State,
 My  hon.  friend  from  the  DMK.  who  preceded
 me  also  spoke  about  State  autonomy.  Bat
 when  I  analyse  the  results  of  the  elections  and
 look  at  the  change  in  the  attitude  of  the  people,
 J  coms  to  the  conclusion  thatthe  people  do
 not  want  to  give  more  autonomy  to  the  States.
 They  only  want  that  whetever  programme  fur
 speedy  economic  development  is  initiated  at
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 the  centre,  that  should  be  implemented  with
 greater  specd  in  the  States  by  the  State  Govern-
 ments.  That  can  only  be  done  if  there  is  a
 good  deal  of  uniformity  in  the  political  and
 economic  programme  initiated  at  the  Centre
 and  in  the  States.  As  the  same  time,  the
 State  leadership  should  have  full  faith  in  the
 Central  leadership  and  the  Central  leadership
 should  have  full  faith  in  the  State  leadership
 to  tmplement  the  programmes  initiated  at  the
 Centre  or  in  the  States.  Keeping  in  view  these
 developments  and  the  changes  which  the  people
 demand,  I  think  a  better  coordination  between
 the  Centre  and  States  is  required  rather  than
 more  State  autonomy.

 Mr.  Mishra  was  talking  about  a  dialogue
 with  Mr.  Bhutto  and  asked,  why  not  we  call
 President  Bhutto  to  come  here  or  why  not  our
 Prime  Minister  go  to  Islamabad.

 SHRI  SHYAMNANDAN  MISHRA
 Both  of  them  have  said  that  they  are  prepared
 to  have  talks  without  any  pre  condition.  I
 asked,  what  is  coming  in  the  way  ?

 SHRI  INDER  J.  MALHOTRA  :  It  is
 only  you  who  are  coming  in  the  way  and  no-
 body  else.  When  you  say  there  should  be  a
 talk,  you  must  specify  what  you  mean  by  talk.
 Talk  regarding  what  ?  There  can  be  no  talk
 about  the  integrity  of  the  country  or  the  integ-
 rity  of  Jammu  and  Kashmir.  Unless  these
 points  are  clearly  mentioned,  and  understood,
 J  do  not  see  what  useful  purpose  will  be  served.

 SHRI  SHYAMNANDAN  MISHRA  :  Then
 why  does  the  Prime  Minister  say  that  she  is
 prepared  to  discuss  without  any  pre-condition  ?

 SHRIINDER  J  MALHOTRA  :  I  heard
 you  patiently.  Please  hear  me  also  patiently.
 Basically  we  are  not  opposed  to  this  kind  of
 dialogue.  But,  before  it  is  done,  issues  must
 be  clearly  understood,  and  issues  should  not
 be  allowed  to  be  confused  by  Pakistan  or  any
 other  country.  We  are  not  interested  in  keep-
 ing  the  prisoners  of  war  of  Pakistan  in  our
 country  a  moment  longer  than  required.  At
 the  same  time,  we  ara  not  prepared  to  link  up
 the  prisoner  of  war  issue  with  the  Kashmir
 problem.  In  fact,  there  is  no  Kashmir  prob-
 lem  today.  With  the  emergence  of  Bangladesh,
 even  those  political  leaders  who,  for  a  nuniber
 of  years,  have  been  pleading  for  the  States‘s
 accession  to  Pakistan  have  changed  their  views
 today,  So,  when  their  isa  rapid  change

 coming  in  those  political  elements  who  were
 eatlier  pleading  for  the  State’s  accession  to
 Pakistan,  where  is  the  Kashmir  issue  about
 which  President  Bhutto  wants  to  talk  ?  The
 only  issuer  on  which  we  are  prepared  to  talk
 with  Mr,  Bhutto  are  the  prisoners  of  war  and
 the  recognition  of  Bangladesh  so  that  all  other
 connected  problems  can  be  solved  to  the  bene-
 fit  of  a)l.

 In  the  end  Sir,  I  thank  you  and  I  once
 again  support  the  motion  of  Thanks  on  the
 President's  Address.

 et  रामसहाय  पांडे  (राज नन्द  गांव)  :  श्री

 पीठाधीश  जी,  आपने  बड़ी  कृपा  की  राष्ट्रपति  जी
 के  प्रति  कृतज्ञता  ज्ञापन  का  अवसर  दिया,  इसके
 लिये  बहुत-बहुत  साधुवाद  |  *

 एक  वर्ष  के  अन्दर  हमारे  राष्ट्र  ने
 जिस  प्रकार  लोकतंत्र  को  शाश्वत  जीवन  दिया

 ताकि  यह  स्थिर  हो,  एक  धारणा  दी,  मान्यता  दी

 और  यह  सम्भव  हो  सका  है  कि  हमारा  राष्ट्र  दूसरे

 राष्ट्रों  की  अपेक्षा,  चाहे  किचन  हो,  साधनों  की

 कमी  हो,  लेकिन  मूलभूत  लोकतंत्र  प्रणाली  प्रथा
 में  हम  संसार  के  किसी  भी  लोकतान्त्रिक  राष्ट्र  से

 पीछे  नहीं  हैं।  इसका  उदाहरण  स्वयं  जनता  ने

 दिया।  दो  चुनावों  के  संदर्भ  में  उसने  यह  सिद्ध
 किया  कि  हम  अपनी  समस्याओं  के  प्रति  जागरूक

 हैं,  लोकतन्त्र  की  दृढ़ता  के  प्रति  जागरूक  हैं,  उसकी

 प्रस्थापना  के  लिए  जागरूक  हैं  और  जागरूक  हैं

 हम  उस  दिशा  की  ओर  जाने  के  लिये  जहां
 समाजवाद  है,  एकता  है,  समानता  है

 श्री मनु,  बिखरे  हुए  राजनीतिक  दलों  की

 विदा  रधघाराओं  को  आप  देखें  तो  सबने  मिलकर  एक

 नारा  दिया  जनता  को  कि  लोकतन्त्र  खतरे  में  है

 श्रीमती  इन्दिरा  गांधी  के  नेतृत्व  में  लोकतन्त्र

 खतरे  में  है,  आओ,  हमारे  साथ  मिल  जीभों  और

 इंदिरा  को  हटाओ  |  श्रीमती  इन्दिय  गांधी  ने

 सिर्फ  एक  नारा  दिया  थ--लोकतन्त्र  की  वक्ता
 के  लिये  इस  देश  में  एक  बड़ी  भारी  समस्या  है
 गरीबी  हटाने  की  ।  हम  सारे  देख  के  साथ  स्रोत

 होकर  इस  संकल्प  को  लेकर  अरीदी  हुसैन  की

 विशा  में  बढ़ना  चाहते  हैं।  जनता  से  अपना  निरण
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 दिया,  श्रीमती  इन्दिरा  गांधी  को  बहुमत  दिया।

 जब  राज्यों  के  चुनाव  आये,  तब  इन्हीं  दलों

 ने  यह  कहा  कि  वह  तो  इन्दिरा  जी  की  हवा  थी,

 अब  राज्यों  के  चुनावों  में  स्थानीय  समस्याओं  में

 जनता  उलझेगी  और  स्थानीय  समस्याओं  पर

 श्रीमती  इन्दिरा  गांधी  का  प्रभाव  नहों  होगा  t

 आपने  देखा  कि  श्रीमती  इन्दिरा  गांधी  का  प्रभाव

 आश्वासन  के  स  थ,  विश्वास  के  साथ,  हम  कुछ

 करना  चाहते  हैं--  इस  निष्ठा  के  साथ,  सामने

 आया  और  जनता  ने  फिर  अपना  विश्वास  और

 पढ़ता  प्रकट  वी  और  राज  में  जो  निर्वाचन  हुए,

 बड़े  प्रचण्ड  बहुमत  के  साथ  कांग्रेस  का
 साथ  दिया

 और  बंडी  शान्ति  के  साथ  वहां  शासन  का

 संचालन  हो  रहा  है।  यह  दिखाई,  यह  बिलगाम

 स्वस्थ  परम्परा  से  बहुत  दूर  है।  यदि  विरोधी

 दल  स्वस्थ  दृष्टि  से  सोचे  और  जनता  को  भी  एक

 स्वस्थ  हृष्टिकोग  बताने  के  यि  अग्रहीत  करें  तो

 हमारे  लोकतन्त्र  की  स्वस्थ  प्रणाली  को  ओर  एक

 सुन्दर  श्रीगणेश  का  शुभारम्भ  होगा  t

 16-57  hrs.

 (Suri  R.  D.  BHANDARE  fn  th?  Chair.)

 कांग्रेस  (जीरो)  के  विरोधी  दल  के  नेता  श्री

 यामन--दन  जी  मिश्र  अभी  यहां  पर  बैठे  हुए  थे।

 कांग्रेस  (ओ)  की  राजनीति  स्पष्टत.  एक  गुस्से
 की  राजनीति  थी,  घृणा  की  राजनीति  थी,  पार-

 सामरिक  ईर्ष्या  की  राजनीति  थी।  में

 इसके  अन्दर  नहीं  जाना  चाहता  हूं,  उनके

 पीछे  कोई  एक  सौंठ  विचार  नही  था,  गुस्सा  थी,

 घृणा  थी  |  स्वतन्त्र  दक  की  राजनीति  धन्ना  पदों

 की  राजनीति  थी ।  स्वतन्व्र  व्यापार  करने  की

 सुविधा  उनको  दी  जाय,  किसी  प्रकार  का  सरकारी

 नियन्त्रण  न  हो,  यह  उनकी  राजनीति  थी  1  एस०

 एस०  पी०  की  राजनीति  दुराग्रह  और  शठता

 की  थी।  उन्होंने  कहीं  पर  किसी  भी  प्रकार  से

 स्वस्थ  वातावरण  के  निर्माण  में  कोई  योगदान  नहीं
 दिया  |  सी०  पी०  एम०  की  राजनीति  ह्त्या  और

 भर  विध्वंस  की  राजनीति  थी  ।  पश्चिमी  बंगाल

 में  जब  तक  श्री  ज्योति बसु  का  रिजीम  रहा,
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 हत्या यें,  भय,  लूट,  आगज़नी  से  वातावरण  श्तुन्घ

 रहा  ।  उन्होंने  एक  ऐसी  स्थिति  पैदा  कर  दी  थी

 जिससे  स्वयं  जनता  के  मन  में  आक्रोश  का  जन्म

 हुआ,  जनता  दुद  थी  t  इस  प्रकार  की  घटनाओं

 ने  इस  चुनाव  में  सिद्ध  कर  दिया  कि  श्रीमती

 इन्दिरा  गाड़ी  ने  जो  स्वस्थ  कार्यक्रम  दिया,  तो

 जनता  ने  भी  2I6  सीटें  देकर  उनको  प्रचण्ड

 बहुमत  प्रदान  किया  t

 जनसंघ  की  राजनीति  को  आज  तक  समझना

 बड़ा  कठिन  है।  जनसंघ  की  राजनीति  को  यदि

 अभी  मैं  कहता  फि  साम्पदायिकवादी  नीति  है  तो

 श्री  हुकमचंद  कछवाय  मेरे  गले  पद  जाते  |  अच्छा

 है  कि  बह  इस  समय  यहा  नहीं  है।  श्री  अटल

 बिहारी  वाजपेयी  जी  ने  अपना  भारत  नाट्यम  करके

 और  वाणी-विलास,  करके  समझते  थे  कि  सारा
 देश  उनके  साथ  है।  उनकी  राजनीति  में  राजे-

 महाराज  आ  गये  ।  आपने  उनके  भाषण  में  सुना
 होगा,  पराजय  के  बाद  जिस  प्रकार  गीडी  आंखों

 से  आंसू  टपकाते  हुए  मरसिया  पढ़  रहे  थे,  क्रितनी

 निराशा  उसके  मन  से  थी  ।  जनता  चाहती  है  कोई
 भी  राजनीतिक  दल  हो  जो  जनता  के  साथ  हों
 और  गरीबी  हटाने  की  बात  नारे,  स्वस्थ  पाइप-

 राओं  के  निर्माण  और  प्रस्थापन  की  बात  करे  तभी

 जनता  उसका  साथ  देगी।  लेकिन  राजे-महारा-
 जाओं  के  झण्डे  के  नीच  उनकी  दीपक  से  आरती

 उतारते-उठा रते,  यदि  जनसंघ  यह  चाहता  हो  कि

 वह  जनता  की  दृष्टि  में  प्रियपात्न  बन  सकेगा,  तो

 बह  कभी  नहों  बन  सकेगा  ।  महारानी  सिंधिया

 दीपक  लेकर  समझती  थीं  कि  हमार/  बहुमत  होगा,
 प्रिवी  पर्स  के  नाम  पर  उन्होंने  कहा  था  कि  चलो

 जनता  से  एडिक्ट  लो  i  उन्होंने  बड़े  अहंकार  से

 प्रिवी  पर्स  के  लिये  कहा  था  लेकिन  आज  न  राजे

 हैं,  न  महार,जे  हैं,  न  प्रेमी  पस  है,  न  प्रिवलेज  हैं,
 ने  प्लेट  है,  न  बिजली  की  सुविधायें  हैं,  कहीं  कुछ
 नहीं  है।  पेस  है,  लेकिन  उसके  अन्दर  कुछ  नहीं
 है।  थोडी  है  लेकिन  पैसा  नहीं  है।  जनता  ने

 राजनीतिक  क्षेत्र  में  उनकी  उठा  कर  फेंक  दिया 1

 वे  अपने  बेटे  को  मुख्य  मंत्री  बनाना  चाहती  थों।

 उन्होंने  कहा  थ--जनसंघ  का  चण्ड  बहुमत  मध्य

 प्रदेश  में  होगा  ।  मध्य  प्रदेश  में  प्रचण्ड  बहुमत  ती
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 क्या,  प्रचण्ड  अल्प  मत  भी  नहीं  है।  जिस  कीच

 में  उनको  विशाल  विजय  मिलती  थी,  वहां  से

 आज  वे  स्वयं  दस  हज़ार  वोटों  से  जीतीं  और

 उनके  तमाम  खड़े  किये  लोग  हार  गये  ।

 17  brs,

 सी०  पी०  आई०  की  राजनीति  एक  सामयिक

 राजनीति  है।  वे  समय  की  गति  को  पहचानते

 हैं।  यहां  पर  यदि  हम  यह  न  बताये  कि  हमारी

 कांग्रेस  की  क्‍या  नाते  है  तो  उचित  नहीं  होगा।

 हमारी  कांग्रेस  की  यथार्थवादी  नीति  है।  लोकतंत्र

 में  यथार्थवाद  की  ओर  जो  बढ़ता  है  वही  आगे

 बढ़  सकता  हैं,  वह  शक्ति  के  साथ  राष्ट्र  को  गति

 दे  सकता  है।  तो  हमारी  नीति  यथार्थवादी  नीति  है।

 देश  की  आवश्यकतायें  क्या  थीं,  इसको  हमने  समझा।

 देशकी  जनता  क्‍या  चाहती  है,  बह  हमने  समझा  |

 अकिंचनता  को,  निर्धनता  को  हटाना,  रोटी-ऋपया

 के  संस्कार  से  मंडित  करना--उत्तिप्ठत  जाग्रत  प्राप्य

 वरान्निबोधत्‌  |  इस  सम्बोधन  के  साथ  उठाना,

 चलाना,  अपने  कत्तव्य  का  बोध  कराकर  लक्ष्य  की

 सिद्धि,  क्रिया  की  सिद्धि  की  ओर  बढ़ाना  --यही

 हमारा  लक्ष्य  था  जिसको  जनता  ने  समझा  है  |

 आशिक  विकास  के  सम्बन्ध  में  राष्ट्रपति  जी

 ने  बड़ी  सुन्दर  बात  कही  है।  एक  मूलभूत  बात

 है  कि  हमारा  देश  कृषि  प्रधान  देश  है,  इसमें  सौ

 में  72  लोग  गांवों  में  रहते  हैं ।  उन्होंने  सिचाई

 की  ओर  थोड़ा  इशारा  किया  है।  मुझे  इस  बात

 का  बड़ा  दुख  है  कि  सिचाई  के  प्रावधान  में  हमने

 बड़ी  उदासीनता  का  व्यवहार  किया  है।  फटे

 किंग  फर्स्ट  का  प्रिसीपल  यह  है  कि  बायकाजिकली

 घरती  को  पानी  चाहिए।  पानी  मिल  जाने  के

 बाद  हाइब्रिड  सीड,  फर्टिलाइजर,  पेस्टीसाइड्स  यह
 सारे  साफिस्टिकेशंस  ब।द  में  आते  हैं।  सबसे

 पहली  आवश्यकता  पानी  की  है।  मापने  चौथी

 पंचवर्षीय  योजना  के  अंत  तक  पचास  प्रतिशत

 सिचाई  का  जो  प्रावधान  किया  था  उसमें  28

 प्रतिशत  तक  ही  पहुंचे  ।  22  प्रतिशत  हम  अभी  पीछे

 हैं।  इस  22  प्रतिशत  के  संकल्प  को  पूरा  करने  के

 लिए  जिसको  पूरा  करने  में  हम  पीछे  रह  गये  हैं,
 750  करोड़  रुपया  हमें  चाहिए  ।  हमारे  यहां  नदी

 नाजे  और  बड़ी-बड़ी  नदियां  हैं,  पानी  की  कोई
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 कमी  नहीं  है।  तीन  हजार  6  सौ  मिलियन  एकड़
 फीट  पानी  धरती  पर  ऊपर  से  बरसता  हैं।  लेकिन

 सिंचाई  के  प्रावधान  में  केवल  750  मिलियन

 एकड़  फीट  पानी  आता  है।  इस  प्रकार  आपने

 जितनी  योजनाएं  बनाई  वह  अधूरी  रह  गई  q

 इसलिए  मेरा  निवेदन  है  कि  फर्स्ट  किंग  फर्स्ट  को

 प्राथमिकता  मिलनी  चाहिए।  सिंचाई  की  एक
 नीति  होनी  चाहिए।  नाली,  नाले,  नदियों  को

 बांधकर  जल  को  खेतों  की  और  उन्मुख  कर  दें  तो

 फिर  किसान  आपसे  कुछ  नहीं  चाहता  1  जितना

 पानी  ऊपर  से  बरसता  है  वह  तो  ठीक  है।  लेकिन

 टैक  इरीगेशन,  लिफ्ट  इरीगेशन,  नालों  का  पानी,

 नदियों  का  पानी  जो  बेकार  चला  जाता  है  जिससे

 सिंचाई  नहीं  होती  है  उस  सबका  प्रावधान  कर

 दिया  जाय  योजना  में।  पंचवर्षीय  योजना  में,
 मैं  आपके  माध्यम  से  श्रीमती  इन्दिरा  गांधी,
 प्रधान  मंत्री  जी  से  प्रार्थता  करूंगा  कि  प्राथमिकता

 सिंचाई  को  देनी  चाहिए।  सिंचाई  को  प्राथमिकता

 देने  से  सेल्फ-जनरेटिंग  इकोनामी  का  सिलसिला

 पैदा  होगा  क्योंकि  खेती  से  जो  सामान  हम  पैदा

 करते  हैं,  उससे  79  परसेंट  फारेन  एक्सचेंज  प्राप्त

 करते  हैं।  किसान  श्रम  करता  है,  फारेन  एक्सचेंज

 मने  करता  है।  उसके  बाद  जो  नेशनल  इनकम
 30  हजार  करोड़  की  है  उसमें  आप  जो  प्राविद्धन

 करते  हैं  वह  केबल  5  हजार  करोड़  है।  जो

 रूपया  आता  है  वह  अग्रेरियन  इकोनामी  से  आता

 है।  किसानी  के  सेक्टर  से  आता  है।  लेकिन

 आप  उसमें  जो  प्लाऊ  बैक  करते  हैं  बह  सिर्फ  22

 प्रतिशत  है।  साध।रण  अर्से-व्यवस्था  का  नियम  हैं
 कि  जिस  सेक्टर  से  जितना  पैसा  आए  उतना

 प्लान  बैंक  होना  चाहिए।  इन्द्र  भगवान  की

 कृपा  से  तीन  जार  वर्ष  से  वर्षा  अच्छी  हो  रही

 है  ।  iL  करोड़  टन  के  करीब  हमारे  यहां  मनोज

 हो  रहा  है।  और  अब  हम  डेफिसिट  से  प्लेन्टी  की

 ओर  शिफ्ट  कर  रहै  हैं,  यानी  कमी  से  बहुतायत
 की  तरफ  बढ़  रहे  हैं।  जैसे  हमारे  यहां  85  लाख

 कपास  की  गांठें  हो  गई  तो  सवाल  उठा  कि  कैसे

 खरीदें  और  कहां  रखें  ?  किसान  को  रेस्यूनरेटिव
 प्राइस  देने  के  लिए  हम  बाध्य  हैं  जैसा  कि  गेहूँ  के

 मामले  में  हमने  किया १  गेहूँ  के  प्रोक््योरमेंट  भें

 किसान  को  अच्छी  कीमत  मिले  इसके  लिए  हमने
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 [श्री  रामसहाय  पांडे]

 प्रावधान  किया  है।  तो  अब  किसान  में  सेक्स  आफ

 कांशसनेस,  एक  आत्म-चेतना  का  भाव  पैदा  हो
 गया  है।  वह  अधिक  उत्पादन  करना  चाहता  है।
 किसान  चाहता  है  कि  उसके  हाथ  सदा  मिट्टी  में

 सने  रहें  ।  उसको  पानी  चाहिए।  हिन्दुस्तान  में

 जितना  भी  पानी  होता  है  उसका  पांचवां  हिस्सा
 यानी  20  प्रतिशत  मध्य  प्रदेश  को  प्राप्त  है।  लेकिन

 वहां  सिंचाई  केवल  6  प्रतिशत  है।  जिस  प्रदेश

 में  इतनी  विपुल  सम्पत्ति  हो,  जनसंख्या  भी  कम

 हो  घरती  अधिक  हो,  किसान  अधिक  हों,  लेकिन

 वहां  पर  पानी  न  हो  तो  यह  एक  बड़ी  भारी  दिव्य-
 अवस्था  और  कारण  हो  सकता  है।  में  विशेष

 निवेदन  करना  चाहता  हूं  जैसा  कि  डा०  के०  एल०

 राव ने  अपने  बयान  में  कहा  था  कि  मध्य  प्रदेश

 में  न  रेले  हैं,  न  यातायात  के  साधन  हैं,  न  सिचाई

 का  प्रबन्ध  ह ैऔर  न  औद्योगीकरण  है  ।॥  केवल  एक

 सिलाई  स्टील  प्लान्ट  है।  हम  चाहते  हैं  कि  एक

 कमीशन  बना  कर  जो  वहां  की  नेचुरल  सम्पदा  है
 उसका  सर्वे  कराया  जाय  ।  में  आपका  ध्यान  बिजली

 की  ओर  दिलाना  चाहता  हूं।  कोरवा  में  कोल  बेस्ड

 चमेक  इलेक्ट्रिक  प्क्ञान्ट  लगा  दिया  जाए  रिपोर्ट

 यह  है  कि  3  हजार  मेगावाट  बिजली  पैदा  करके

 6  प्रदेशों  को  दे  सकते  है--उत्तर  प्रदेश,  बिहार,

 पंजाब,  हरियाना,  राजस्थान  और  महाराष्ट्र  को

 कोयले  से  बनी  हुई  बिजली  हम  उनको  देंगे।

 हमसे  इन  प्रदेशों  वाले  कोप्ले  मांगते  हैं।  जब

 कोयला  मंगाते  है  तो  वेतन  इंग्रेज  होते  हैं
 उसमें  वेतन  की  सप्लाई  में  बडी  सुविधा

 होगी  ।  इसलिए  कोर  बेस्ड  थर मल्ल  प्लान्ट,

 जो  तीन  हज़ार  मेगावाट  बिजली  पैदा  कर  सकता

 है,  से हम  बिजली  सप्लाई  करने  का  दावा  करते

 हैं  इस  तरह  से  कोल  बेस्ड  फर्टिलाइजर्स  प्लान्ट

 भी  है,  उसको  भी  प्राथमिकता  मिलनी  चाहिए।

 एक  समस्या  और  है  जिसका  जिक्र  मैं  इस

 सभ्यता  के  युग  में  करना  चाहता  हूं  और  वह  है

 डाकू  समस्‍या  |  श्रीमन्‌  बंगला  देश  से  हम  निकट
 लिये  ।  उसको  स्वतंत्र  कराया।  पाकिस्तान  से

 युद्ध  हुआ,  उसमें  हम  विजयी  हुए  हमारी  ख्याति
 और  नीति  का  सारे  संसार  में  उदय  हुआ ।  आज  हमें
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 यह  सुनकर  बड़ी  प्रसन्नता  हुई  है  कि  श्री  पंत  जी  बड़ी

 लगन  के  साथ  इस  डाकू  समस्या  का  समाधान

 करने  जा  रहे  है  और  तीन  मंत्री  भी  इस  कार्य

 में  लगे  हैं  (ब्यान)  i

 आप  यह  देखिये  कि  चाकुओं  की  परम्परा  कहां
 से  आई  इस  परम्परा  का  जन्म  फ्यूडल  सोसायटी

 से  हुआ  t  तीन  कांस्टीट्येन्सीज  हैं  जहां  पर  ये

 डाकू  भरे  पड़े  है।  एक  है  भिंड  कांस्टीट्येन्सी  जो

 कि  महाराजा  सिंधिया  की  कास्टीट्येन्सी  है।  एक

 है  ग्वालियर  की  कांस्टीट्येन्सी,  जद्दा  पर  वे  लोग

 आ  कर  शरण  लेते  हैं।  वह  बॉरस्टीट्येन्सी  किस

 की  है  ?  श्री  अटल  बिहारी  बाजपेयी  जी  कीव

 एक  है  गुना  की  कांस्टीट्येन्सी  ।  बह  कॉंस्टीट्येन्सी
 किस  की  है  ?  वह  है  श्री  माधव  'राव  सिंधिया

 की  कांस्टीट्येन्सी  ।  यह  वह  क्षेत्र  है,  बह  बैल्ट  है
 जो  कि  डेकायट  इन्फेस्टेड  हैं  और  इनके  प्रतिनिधि

 है  महारानी  सिंधिया,  श्री  अटल  बिहारी  वाजपेयी

 और  श्री  माधवराव  सिंधिया  ।  इन  राज  परि-

 वारों  से  इनको  सहायता  मिलती  रही  ह ैऔर  भिड़

 की  रेवा इन्स  में  इनको  दौर  मिलती  रही  है  और

 ये  वही  रहते  है और  जो  माल  इकट्ठा  करके  लाते

 हैं  वह  ग्वालियर  के  पैलेस  मे  इकट्ठा  करते  है  या

 जो  उनके  दूसरे  फ्यूबडल्स  है  या  जो  उनके  सूबेदार
 लोग  है  वहां  जमा  करते  हैं  t

 इसलिए  समस्या  के  समाधान  के  लिए
 आदरणीय  जय  प्रकाश  जी  के  इस  प्रयत्न  की  सें

 सराहना  करता  हूं  -  अगर  कोई  नैतिक  विस्तार

 पदा  हो,  नैतिक  आचरण  का  उदय  हो  या  नैतिकता

 का  भाव  हो  और  यह  जो  सभ्यता  के  इस  युग  में

 डेकायटी  समस्या  से  जो  हम  उलझे  हुए  हैं,  इसका

 कोई  समाधान  हो,  इसके  लिए  हम  श्री  के०  सी०

 पंत  जी  से  यह  चाहते  हैं,  उन  से  यह  उपेक्षा  करते

 हैं  कि  वे  इस  समस्या  के  समाधान  के  लिए  कुछ
 करें  |  श्री  जय  प्रकाश  जी  और  अपने  बड़े  तरुण

 साथी  मुख्य  मंत्री  श्री  प्रकाश  चन्द्र  सेठी  जी  से  भी

 हम  आशा  करते  हैं  कि  कम  से  कम  हस  समस्या

 का  स्थायी  समाधान  कुछ  ह. ल  कुछ  होना  चाहिए

 इन  शब्दों  क ेसाथ  आप  वे  जो  हमें  समय

 दिया  है,  उसके  लिए  बहुत  धन्यवाद  |
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 att  रामचन्द्र  विकल  (बागपत)  :  आदरणीय

 सभापति  जी  महोदय,  मैं  श्री  अलगेशन  द्वारा  जो

 राष्ट्रपति  के अभिभाषण  पर  घन्यवाद  का  प्रस्ताव

 रखा  हुआ  है,  उस  के  समर्थन  के  लिए  खड़ा

 हुआ  हूं  ।

 सभापति  महोदय,  इस  धन्यवाद  प्रस्ताव  पर

 अनेक  माननीय  सदस्यों  के  भाषण  मुझे  यहां  सुनने
 को  मिले  ।  मुझे  मावसंवादी  कम्युनिस्ट  पार्टी  के

 नेता  श्री  गोपालन  जी  के  विचार  सुनने  का  भी

 मौका  मिला  ।  वे  प्रजातन्त्र  और  जहिरा  के  ऊपर

 बहुत  जोर  दे  रहे  थे  और  बंगाल  के  चुनावों  के

 आगे  वे  नहीं  बढ  सके  और  वहां  की  घटनाओं  को

 सुनाते  रहे  ।  उस  समय  मुझे  ऐसा  मास  हो  रहा

 था  जैसे  कोर्ट  'बनाकर  बाल्मीकि  ऋषि  बन  गये

 हों  और  वही  उपमा  मुझे  याद  आती  थी  उन  दिनों

 जबकि  वे  भाषण  कर  रहे  थे  कि  ये  महती  बाल्मीकि

 बन  गये  हैं  1  उन्होंने  असीरिया  और  जनतंत्र  के  बारे

 में  बहुत  बहुत  बातें  यहाँ  पर  कहीं।  मैं  नहीं  जान

 पाया  कि  उनकी  महिला  और  जनतंत्र  के  पीछे

 वास्तविकता  क्‍या  थी  ?  जो  उन  के  भाषण  में  ये

 बातें  आई  वे  अमली  रूप  में  मुझे  नजर  नहीं
 आती  |  प्रो०  हिरेन  मुकर्जी  ने  जो  स्वयं  भुक्तभोगी

 हैं  और  बंगाल  के  निवासी  हैं,  बहुत  अच्छे  शब्दों

 में  उनके  भाषण  की  एक  तौर  से  काठ  की  और

 बताया  कि  बात्तबिकता  से  परे  कितने  उनके

 विचार  हैं  और  उन  का  असर  रूप  दूसरा  ही  है।
 प्रो०  हिरेन  मुकर्जी  स्वयं  उन  बातों  के  भुक्तभोगी

 रहे  हैं  ।

 सभापति  जी,  राष्ट्रपति  जी  के  संभाषण  पर

 विरोधी  दलों  के  लोगों  ने  जो  बहुत  अधिक  जोर

 दिया  वह  इस  बात  पर  कि  युद्ध  के  दौरान  सारा

 श्रेय  प्रधान  मंत्री  जी  को  क्यों  मिल  गया।  इस

 बात  पर  उन  में  कुछ  बहुत  परेशानी  रही  और

 इसी  चीज  को  उन्होंने  बहुत  ज्यादा  कहा  ।  राष्ट्र-
 पति  जी  ने  तीन  चार  जगहों  पर  अपने  संभाषण

 में  इस  बात  का  जिक्र  किया  है।  उन्होंने  कहीं  भी

 एक  दल  की  चर्चा  नहीं  की।  अगर  माननीय

 सदस्य  इस  भाषण  को  पढ़ते  जैसा  कि  हरी  अटल

 बिहारी  वाजपेयी  जौ  ने  अन्तिम  रूप  से  कहा,  तो
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 उन  को  वास्तविकता  का  पत्ता  चल  जाता।

 अन्तिम  जो  पैराग्राफ  है,  उस  में  राष्ट्रपति  जी  ने

 यह  कहा  है  :

 “सम्मानीय  सदस्यों,  अन्त  में  मैं  आपका

 ध्यान  इस  बात  की  ओर  दिलाना  चाहता

 हूं  कि  गरीबी  के  खिलाफ  लड़ाई  किसी

 सैनिक  कार्रवाई  से  कम  बहादुरी  की  बात

 नहीं  है।  इस  महान  संघर्ष  के  लिए  कठिन

 परिश्रम  एवं  लक्ष्य  के  प्रति  गहन  निष्ठा  की

 आवश्यकता  है।  सतत्‌  परिश्रम  एवं  त्याग

 के  बिना  कभी  कोई  महान  कार्य  नहों  हुआ
 है  ।  मैं  इस  महान  देश  के  सभी  वर्ग  के  लोगों

 एवं  दलों  से  निवेदन  करता  हूं  कि  युद्ध  के

 समय  आप  लोगों  ने  जिस  एकता  की  भावना

 का  प्रदर्शन  किया,  देश  के  निर्माण  के  लिए
 भी  वैसी  ही  भावना  का  प्रदर्शन  करें  ad

 यह  राष्ट्रपति  जी  ने  स्वयं  अपने  भाषण  में  कहा

 है  ।  सभी  दलों  से  उन्होंने  अपील  की  है,  सारे  देश

 की  जनता  से  उन्होंने  अपील  की  हैं  और  जो  पारा

 अंय  है  वह,  उन्होंने  यह  कोशिश  की  है,  इस  देश

 की  तमाम  जनता  और  दलों  को  दिया  है।  मैं  यह
 जरूर  कह  सकता  हूँ  कि  लड़ाई  के  समय  पर  जो

 भावना  विरोधी  दलों  ने  इस  सदन  में  और  इस

 सदन  के  बाहर  दिखलाई,  उसके  लिए  वे  सराहना
 के  पत्नी  हैं,  उस  के  लिए  हमें  उन  की  सराहना
 करनी  चाहिए  [  राष्ट्रपति  जी  ने  अपने  भाषण  सें

 स्वयं  उस  की  सराहना  की  है।  तबर  इन  सब  बातों

 को  भूल  करके  हम  उन  सारी  अच्छी  बातों  को

 जो  देश  हित  में  हम  पीछे  कर  चुके  हैं  स्वयं  भी

 भुलाएं  या  हमारी  प्रधान  मंत्री  जी  वे  जो  कुछ
 किया  है  उसको  भुलाएं  या  देश  की  जनता  ने  जो

 काम  किये  है  उनको  भी  भुलाएं,  तो  यह  चीज  न

 तो  विरोधी  दलों  के  हक  में  ही जानी  है  और  न

 किसी  और  दल  या  राष्ट्र  के  हक  में  जाती  है।

 राष्ट्रपति  जी  ने  प्रारम्भ  में  ही  इस  बात  को

 कहा  है  :

 “राष्ट्र  एक  बहुत  बड़ी  परीक्षा  में  खरा

 उतरा  है।  बाहरी  आक्रमण  के  मौके  पर  देश

 ने  बहुत  बड़ी  एकता,  साहस,  संवेदनशीलता
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 [श्री  रामचन्द्र  विकल  |

 तथा  स्पष्ट  दृष्टिकोण  का  परिचय  दिया।

 इससे  संसार  को  यह  स्पष्ट  हो  गया  है  कि

 देश  के  लोग  किस  तत्व  के  बने  हैं  |  बंगला

 देश  के  साढ़े  सात  करोड  लोगों  की  आजादी

 और  जिन्दगी  खतरे  में  पड़  गई  थी  ।”

 तो  राष्ट्रपति  जी  ने  जो  प्रारम्भ  किया  है  उस  से

 भी  सारे  देश  की  जनता,  सारे  दलों  को  और  सभी

 को  उन्होंने  इस  तौर  से  लिया  है  जिस  से  हमारा
 देश  मजबूत  रहे  1

 ओर  तीसरे  पैराग्राफ  में  राष्ट्रपति  जी  ने

 कहा  है  :

 “इस  कार्य  में  संसद  ने  जो  मार्गदशंन  किया,

 राजनीतिक,  राजनीयक  तथा  सैन्य  सम्बन्धी

 नीति  और  निर्णयों  में  सरकार  ने  जिस  विवेक

 और  नेतृत्व  का  परिचय  दिया,  प्रशासन  के

 सभी  स्तरों  पर  जो  प्रभावकारी  किये

 संचालन  हुआ
 ee  "

 ag  राष्ट्रपति  जी  ने  संवाद  के  बारे  में  कहा  है
 जिस  में  सभी  विरोधी  दल  आ  जाते  हैं  तो  मैं

 नहीं  जान  पाया  कि  राष्ट्रपति  जी  के  अभिभाषण

 को  हमारे  माक्सिस्ट  कम्युनिस्ट  पार्टी  के  लोगों  ने

 सुना  नहीं,  सुनने  भी  नहीं  दिया  किसी  को,  मगर

 पढ़ने  की  भी  कोशिश  नहीं  की।  उस  भाषण  को

 उन्होंने  पढ़ा  नहीं  बरना  वे  इस  तरह  के  विचार

 न  रखते  (व्यवधान)  चुनावों  के  आगे  वे  बढ़  कर

 नही  दिये,  चुनाव  के  आगे  कोई  विस्तार  सुनते  को

 नहीं  मिला  t  यह  मैं  राष्ट्रपति  जी  के  भाषण  के

 सम्बन्ध  में  कह  रहा  था  ।

 सभापति  जी,  यश  प्रधान  मंत्री  जी  को  मिल

 गया ।  मैं  तो  एक  आस्तिक  व्यक्ति  रहा  हूं।
 सभापति  जी  “हानि,  लाभ,  जीवन-मरण,  यश-

 अपयश  विधि  हाथ”  ।  जब  यश  मिलना  था  प्रधान

 मंत्री  जी  को  तो  विरोधी  दलों  को  इस  मामले

 में  बहुत  ज्यादा  परेशानी  या  हैरानी  नहीं  होनी

 चाहिए  ।  यश  मिला  इस  बात  के  लिए  कि  देश  का

 नेतृत्व  संकट  कार  में  इस  रूप  से  किया,  इस
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 पढ़ता  से  किया,  इस  दूरदर्शिता  से  किया,  समय
 के  साथ  क्‍या  करना  चाहिए  उस  समय  के  अनुसार
 प्रधान  मंत्री  ने  देश  का  नेतृत्व  किया  यह
 स्वाभाविक  ही  है  ।  हम  यश  दें  या  न  दें,  आज

 इस  देश  के  विरोधी  दल  यश  दें  या  न  दें  लेकिन

 इस  देश  की  करोड़ों  जनता  इस  बात  को  कहती
 है  कि  प्रधान  मंत्री  जी  साहस,  हिम्मत  और

 दूरदर्शिता  मे  पं०  जवाहर  लाल  नेहरू  से  भी  आगे

 बढ़ी  हुई  है  |  यह  गांवों  के  लोगों  की  प्रक्रिया  मैं  -

 आप  को  बता  रहा  हूँ  और  यही  एक  कारण  है  कि

 विरोधी  दल  के  लोग  देश  की  जनता  की  भावनाओं

 को  पहले  तो  समझते  ही  नही  थे  मगर  इन  कुछ
 दिनों  मे  जो  हालात  हुए  उन  हालात  के  पहले  वे

 गावों  के  गरीब  लोगों  की  भावनाओं  को  समझ

 नही  पा  रहे  थे  {  देश  की  करोड़ों  जनता  प्रधान

 मंत्री  जी  का आभार  मानती  है  इस  बात  के  लिए
 कि  उन्होने  अपने  इस  नेतृत्व  में  देश  को  हर  माने

 में  सूट  किया  है,  हर  माने  में  स्वावलम्बी  किया

 है,  अन्न  के  मामले  में  हमारा  देश  स्वावलम्बी

 हुआ  है।  अमरीका  से  जो  अन्न  आता  था  वह  आना

 बन्द  हो  गया  है|  प्रधान  मंत्री  जी  ने  बड़े  गर्व  के

 साथ  देश  की  जनता  से  अपील  की  कि  अमरीका

 गव नं मेट  अन्न  के  बदले  में  हमारे  स्वाभिमान  को

 खरीदना  चाहेगी  या  हमारे  स्वाभिमान  को

 दस  लगाएगी,  तो  प्रधान  मंत्री  जी  ने  अनेक  बार

 कहा  कि  मैं  अपने  देश  की  55  करोड़  जनता  से

 एक  वक्‍त  भोजन  खाने  की  अपील  करूंगी  लेकिन

 अमरीका  के  सामने  इस  देश  के  स्वाभिमान  को

 बेचने  वाली  नही  हूं।  यह  कम  स्वाभिमान  की

 बात  नहीं  है  7  यही  कारण  है  कि  आज  हमारे  देश
 का  सम्मान  सारी  दुनियाँ  में  बढ़  रहा  है,  हमारा
 मस्तक  ऊँचा  हो  रहा  है  और  प्रधान  धोती  की

 हिम्मत  की,  उनके  साहस  की,  उनके  प्रयत्नों  की

 उनकी  बहादुरी  की  प्रशंसा  हो  रही  है

 बंगला  देश  को  मान्यता  देने  की  बात  भी

 थी।  वाजपेयी  जी  आ  गए  हैं।  उन्होंने  कहा  था

 कि  बंगला  देश  को  मान्यता  हमने  देर  से  दी  और

 अगर  पहले  दे  दी  होती  तो  इतना  खून  खराबा

 नहीं  होता  ।  मैंने  उसके  इस  भाषण  को  बड़ी  शान्ति

 के  साथ  सुना  था।  मैं  उनका  आदर  भी  बहुत
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 करता  हूं  ।  जब  युद्ध  बन्द  हो  गया  तो  उन्होंने  कहा
 कि  इसको  इतनी  जल्दी  बन्द  क्‍यों  कर  दिया  i

 यानी  खून  खराबा  पहले  भी  होना  था  और  बाद

 में  भी  होना  था  |  तो  इससे  अन्तर  क्या  पड़ा  ?

 लेकिन  मैं  यह  जरूर  कहना  चाहता  हूँ  कि  प्रधान

 मंत्री  न ेकहा  था  कि  समय  आने  पर  देश  की

 सरकार  बंगला  देश  को  मान्यता  देगी  ।  में  आपको

 बतलाना  चाहता  हूं  कि  भारत  सब  से  पहला

 दुनिया  में  देश  था  जिसने  बंगला  देश  को  मान्यता

 दी  और  भारत  द्वारा  मान्यता  देने  के  बाद  ही

 राज  जो  32-33  देशों  ने  मान्यता  दी  है,  उन्होंने

 बंगला  देश  को  वह  मान्यता  प्रदान  की  ।  पहले

 हमने  दी  और  बाद  में  उन्होने  दी  हमारा  देश

 इस  मामले  में  दुनिया  में  अग्रणी  रहा  और  सारी

 दुनिया  ने  हमारी  बात  को  माना।  पहले  किसी

 देश  की  हिम्मत  नहीं  हुई।  यह  हमारी  प्रधान

 मंत्री  की  दूरदर्शिता  का  प्रतीक  है  और  समय  की

 पहचान  की  बात  है  -  किस  समय  पर  कौन  काम

 होना  है,  इसको  उन्होंने  इन  दो  सालों  में  अनेक

 बार  दोहराया  है।  इससे  प्रधान  मंत्री  जी  की

 ख्याति  देश  में  तथा  जनता  में  बढ़ी  हैं  और  उन्होंने
 किस  समय  पर  कौन  सा  आप्रेशन  करना  है  सही
 साने  भें,  उसको  करके  दिखा  दिया  है।  एक  सफल

 डाक्टर  की  भांति  उन्होंने  पहले  फोड़े  को  पकने

 दिया  और  तब  उसको  फोड़ा,  तब  उसका  आप्रेशन

 किया  1  बंगला  देश  वो  सबसे  पहले  मान्यता  देकर

 एक  उदाहरण  उन्होंने  दुनिया  के  सामने  रखा  और

 दुनिया  ने  बाद  में  उसको  मान्यता  दी  ।

 अन्न  के  मामले  में  देश  आत्मनिर्भर  हुआ
 और  इससे  दुनिया  में  हमारे  देश  का  मान  बढ़ा।
 बंगला  देश  और  पाकिस्तान  की  इस  लड़ाई  को

 देखा  जाए  तो  मैं  सच्चाई  के  साथ  कहना  चाहता

 हूं  कि  सारी  दुनिया  में  सुरक्षा  के  मामले  में  हम
 आत्म  निर्भर  नजर  आते  हैं।  लड़ाइयां  दो  पीछे  भी

 लड़ी  गई  हैं  चीन  के  साथ  और  पाकिस्तान  के

 साथ  ।  लेकिन  जिस  बहादुरी  के  साथ,  जिस

 हिम्मत  के  साथ,  इस  लड़ाई  में  हमें  जीत  प्राप्त

 हुई  है,  हमारे  सैनिकों  ने  और  नेतृत्व  ने  इस  लड़ाई
 में  काम  किया  है,  उससे  पता  चलता  है  कि  पिछली

 दोनों  लड़ाइयों  से  हम  कुछ  भागे  गए  हैं  और  सेना
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 और  सुरक्षा  के  मामले  में  भी  हमारा  देश  आत्म-

 निर्भर  हुआ  है  -  हम  अन्त  और  सुरक्षा  के  मामले

 में  आत्म  निर्भर  हुए  हैं  ।

 लेकिन  जहां  हम  आत्मनिर्भरता  को  ओर

 बढ़े  हैं  वहां  यह  भी  सच  है  कि  हमारे  देश  की

 कुछ  आर्थिक  कठिनाइयाँ  भी  हैं,  इसमें  दो  रायें

 नहीं  हैं।  गरीबी  हटाने  का  नारा  सरकार  की

 तरफ  से  जरूर  लगा  और  प्रधान  मंत्री  जी  ने  इस
 तारे  को  दिया  |  राष्ट्रपति  जी  ने  अपने  अभि-

 भाषण  में  कहा  है  कि  सारे  देश  की  जिम्मेदारी  है,
 विरोधी  दलों  की  भी  जिम्मेदारी  हैं  कि  बहू
 गरीबी  मिटाने  के  काम  में  सहयोग  दें  t  उन्होंने

 कहा  है  कि  गरीबी  के  विरुद्ध  लड़ाई  किसी  बुद्ध
 से  कम  नही  है।  इस  में  हम  सबको  सहयोग  करना

 चाहिए  t  लेकिन  मैं  विरोधी  दलों  में  यह  भावना

 पा  रहा  हूं  कि  वे  इस  नारे  का  व्यंग्य  तो  करना

 चाहते  है  लेकिन  इस  काम  में  वे  सहयोग  करना

 नहीं  चाहते  ।  देश  को  आर्थिक  कठिनाइयों  में  आप

 सहयोग  करना  चाहते  है  तो  मैं  सच्चाई  से  कहना

 चाहता  हूँ  कि  गरीबी  हटाने  का  जो  काम  है  यह
 एक  शायर  की  उस  शायरी  से  मिलता  है:

 थमते  थमते  थमेगा  आंसू
 राना  है  कुछ  हंसी  नहीं  है

 देश  की  गरीबी  धीरे-धीरे  मिटेगी,  मेहनत  के  साथ
 मिटेगी  ।  मेहनत  करने  वाले  को  इस  देश  में  साधन

 और  सम्मान  जब  मिलेगा  तभी  देश  की  गरीबी

 मिटेगी  ।  गरीबी  केवल  आलोचना  से  या  कुछ
 लोगों  के  आगे  बढ़ने  से  मिट  जाएं,  ऐसा  मेरा

 विश्वास  कभी  नहीं  रहा  है।  इस  बात  को  मैं

 जवानों  के  बीच  में  भी  कहता  हूं,  विद्यार्थियों  के

 बीच  में  भी  कहता  हूँ,  जनता  के  बीच  में  भी

 कहता  हूं  fl  मैं  यह  कभी  नहीं  कहता  कि

 जवानों,  तुम्हारे  लिए  सब  चीज  हमको  मुहैया
 करनी  है।  आखिर  जिस  देश  का  भविष्य  जवानों

 पर  निर्भर  करता  है  तो  जवानों  का  भ्र विष्य  किस
 पर  निर्भर  करता  है,  यह  समय  में  नहीं  आता  है  a

 मैं  जवानों  के  बीच  में  यह  कहला  हूं  कि  जब  सारे

 देश  का  भविष्य  तुम्हारे  ऊपर  निर्भर  करता  है  तो

 तुम्हारा  भविष्य  किस  पर  निर्भर  करता  है,  यह
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 [श्री  रामचन्द्र  निकल  |

 तुम्हें  सोचना  होगा  ।  जबानों  का  भविष्य  उनके

 पौरुष  पर,  उनके  पुरुषार्थ  पर,  उनके  अदम्य

 विश्वास  पर,  उनके  मौर्य  पर  निर्भर  करता  2  t

 अगर  हम  गरीबी  मिटाने  के  नारे  का  व्यंग्य  उड़ाते

 रहे  और  लोगों  को  यह  कहते  रहे  कि  यह  तो  केवल

 सरकार  का  काम  है  तो  लोग  मेहनत  नहीं
 करेंगे

 मैं  एक  और  उदाहरण  देना  चाहता  हूं

 हमारे  पंजाबी  भाई  पाकिस्तान  से  उजड़  कर

 आए  ।  उनके  पास  जमीन  नहीं  थी,  कारखाने  नहीं

 थे,  ठिकाना  नहीं  था,  मुसीबतजदा  ये  लोग  थे  ।

 उन्होने  अपनी  आधिक  समस्या  को  जिस  तरह  से

 हल  किया  वह  भी  एक  उदाहरण  की  चीज  है  |

 उन्होंने  खेती  को  नमूने  के  साथ  किया।  व्यापार

 किया  तो  नमूना  एक  उसका  भी  पेश  किया  ।

 फैक्ट्री  या  इण्डस्ट्री  लगाई  तो  भी  पुरुषार्थ  के  साथ

 उस  काम  को  किया  ।  उजड़े  हुए  लोग  इस  देश

 में  अगर  बस  सकते  है  तो  बसे  हुए  लोग  क्‍या

 पुरुषार्थ  नही  कर  सकते  है,  यह  मेरी  समझ  में

 नही  आता  है।

 मैं  मानता  हूं  कि  देश  से  गरीबी  को  मिटाने

 के  रास्ते  में  कुछ  चीजें  घायल  है।  लेकिन  सारी

 जनता  को,  सरकार  को,  विरोधी  दर  के  लोगों

 को,  पुरुषार्थ  करने  वाले  लोगो  को,  मेहनत  करने

 वाले  लोगों  को,  किसानों  और  मजदूरों  को  हमे

 आदर  और  सम्मान  देना  होगा  और  जब  हमने

 ऐसा  किया  तभी  लोग  परिश्रम  करेंगे।  लेकिन

 आदर  और  सम्मान  आज  धन  वालों  को  मिलता

 है  फिर  चाहे  लाटरी  से  रुपया  कमाया  गया  हो

 या  जुए  से  कमाया  गया  हो  या  परमिट  से  कमाया

 गया  ही  ।  लेकिन  मेहनत  करने  वाले  को  सम्मान

 नहीं  मिलता  है।  उसको  सम्मान  मिलना

 चाहिए  |

 इस  देश  में  आप  किसान  की  हालत  को

 देखें  |  मेहनत  करने  के  बावजूद  भी  उसकों  अनेक

 समस्याओं  का  सामना  करना  पड़ता  है।  आज
 जब  उसकी  उपज  का  भाव  तय  करने  की  बॉल

 भाती  है  तो  उन  लोगों  से  ये  तय  करवाए  जाते
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 हैं  जो  किसान  की  समस्या  को  नहीं  जानते  और

 लागत  खर्चे  को  नही  देखते  हैं।  आप  देखिये  कि

 पिछले  साल  खाद  के  दाम  क्या  थे,  बीज  के  दाम

 क्या  थे,  औजारों  के  दाम  क्‍या  थे,  मजदूरी  कितनी

 मिलती  थी  और  आज  क्या  है।  सब  के  दाम  बढ़े

 है  -  खाद  पर  इस  बार  टैक्स  बढ़  गया  है।  आज

 जो  भाव  तय  किये  जा  रहे  हैं  बे  पिछले  साल  से

 भी  कम  तय  किये  जा  रहे  है।  मुख्य  मंत्रियों  का

 सम्मेलन  होने  वाकया  है।  मैं  निवेदन  करता  हूं  कि

 भाव  किसान  के  लागत  मूल्य,  मेहनत  और  चीजों

 के  दामों  को  देकर  तथ  आप  करें  ताकि  देश  का

 उत्पादन  बढ़े  और  देश  माल दर  और  खुशहाल

 ही।
 द्य  दादों  के  साथ  में  जो  धन्यवाद  का

 प्रस्ताव  रखा  गया  है,  उसका  समर्थन  करता  हू  ।

 श्री  अटल  बिहारी  वाजपेयी  (ग्वालियर  )
 मैं  एक  औचित्य  का  प्रश्न  उठाना  चाहता  हू  ।

 आप  देख  रहे  है  कि  सदन  में  मत्नरिमिडल  के  स्तर

 का  कोई  मंत्री  नही  है  ।  मै  जिस  दिन  बोला  था

 उस  दिन  भी  इसको  उठाना  चाहता  था  लेकिन

 चूकि  मुझे  स्वयं  बोलना  था  इस  वास्ते  मैने  इसको

 नहीं  उठाया  t  राष्ट्रपति  जी  के  अभिभाषण  पर

 चर्चा  के  समय  कोई  कैबिनेट  स्तर  वा  मंत्री  सदन

 में  नही  रहेगा  क्या  यह  तय  हो  गया  है?  आज

 तक  ऐसा  कभी  नहीं  हुआ  ।  आप  सदन  के  पुराने
 नम्बर  हैं  ।  मुझे  भी  सदन  का  तीसरी  बार  मैम्बर

 बनने  का  दुर्भाग्य  या  सौभाग्य  मिला  है  1

 MR,  CHAIRMAN  :
 voice.

 He  has  raised  his
 I  will  convey  it  to  Government.

 ett  अटल  बिहारी  बाजपेयी  :  यह  एक
 तरीका  बन  गया  है।  मंत्रिमंडल  का  कोई  सदस्य

 यहां  बैठ  नहीं  सकता  है  ?  क्या  राष्ट्रपति  जी  के

 प्रति  सम्मान  प्रदर्शित  करने  का  यह  तरीका  है  ?

 MR  CHAIRMAN  :  Note  has  been  taken.

 SHRI  8S.  M.  BANERJEE  (Kanpur):  By
 whom  ?  Not  even  the  Minister  of  Parlia-
 mentary  Affairs  is  here.  We  are  going  to
 report  to  the  President  tomorrow.

 THE  DEPUTY  MINISIER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
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 AFFAIRS  (SHRI  8.  SHANKARANAND)  :
 Shri  Vajpayee  has  come  into  the  House  just
 now.  Perhaps  he  may  not  know  that  the  Prime
 Minister  herself  was  present  here  till  a  few
 minutes  ago.

 MR.  CHAIRMAN  :  Shri  Kartik  Oraon.

 SHRI  MADHURYYA  HALDAR  (Mathu-
 rapur)  :  On  a  point  of  order.  There  is  no
 quorum  in  the  House.

 MR.  CHAIRMAN  Hy
 rung.  ०००००

 The  bell  is  being

 MR.  CHAIRMAN  :
 quorum.

 Now,  there  is

 SHRI  KARTIK  ORAON  (Lohardaga)  :
 Mr.  Chaiiman,  Sir,  I  rise  to  support  the
 Motion  of  Thanks  on  the  President’s  Address.

 AN  HON.  MLMBFR:  Why  ?  (/aterrup-
 tion).

 SHRI  KARTIK  ORAON  ;  Whereas  Mr.
 Atal  Bihari  Vajpayee  has  started  with  the
 concluding  remarks  of  the  President,  I  will
 start  with  him.  Here  is  a  letter  which  he  has
 written  to  Raj  Bahadurji  on  the  day  when
 the  Prime  Minister  was  to  be  felicitated  by
 the  Members  of  Parliament  (Jnterruption)
 My  point  is,  while  |  do  not  mean  anything
 against  anybody,  I  just  want  to  let  the  House
 know  that  when  an  hon.  Member  says
 something,  he  should  mean  it.  That  is  my
 point,  He  says,  eres

 SHRI  JYOTIRMOY  BOSU  :  Sir,  on  a
 point  of  order.

 MR.  CHAIRMAN  :  What  is  the  point
 of  order  ?

 SHRI  JYOTIRMOY  BOSU  :  He  was
 persuading  another  Member  not  to  spell  out
 something.

 MR.  CHAIRMAN  :  It  is  not  a  point  of
 order.

 SHRI  JYOTIRMOY  BOSU  :  It  is  very
 much  a  point  of  order,  with  all  my  deference
 to  you,  Sir.

 aft  कालिक  शराब  :  “प्रिय  राजबहादुर  जी,

 मुझे  खेद  है  कि  मैं  अभिनन्दन  समारोह  सें  शामिल
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 नहीं  हो  सकूंगा।  पूर्व  -निश्चित  कार्यक्रम  के

 अनुसार  मैं  बम्बई  जा  रहा  हूं,  अनुपस्थिति  के

 लिए  क्षमा  चाहता  हूँ  ।

 स्वाधीन  बंगला  देश  का  जन्म  और  इस  युद्ध
 में  भारत  की  महान  विजय  युग  परिवर्तनकारी

 घटनाएं  हैं।  ऐसी  गौरव  पूर्ण  घटनाएं  हमारे

 राष्ट्रीय  जीवन  में  पिछली  अनेक  शताब्दियों  में

 नही  घटीं  ।  गत  4  दिन  में  जो  कुछ  हुआ  है,

 बह  भारतीय  इतिहास  का  एक  सुनहरी  प्रृष्ठ

 है  i
 mW

 कितना  खूबसूरत  है  !

 “इस  पृष्ठ  पर  हमारे  जवानों  के  पराक्रम

 और  शौर्य  की  गाथा  अंकित  है।  सारे  संघर्ष

 बो  सफलता  के  स्वर्णिम  शिखर  तक  &

 जाने  का  श्रेय  यदि  किसी  एक  व्यवित  को

 दिया  जा  सकता  है,  तो  वह  है  हमारी  प्रधान

 मंत्री  श्रीमती  इन्दिरा  गांघी  i”

 श्री  अटल  बिहारी  वाजपेयी  :  मैंने  कहा  है,
 '  यदि  #सी  एक  व्यक्ति  ve

 थ्री  कातिक  उरांव :  “उन्होंने  इतिहास  को

 बदल  डाला  है,  जो  कुछ  कहा  भा,  उसे  करके

 दिखा  दिया  है।  विदेश-यात्रा  पर  जाने  से  पूर्व
 प्रधान  मंत्री  जी  ने  मुझे  मिलने  के  लिए  बुलाया
 था  |  उस  समय  जो  बीरता  हुई,  वह  मैं  आजीवन

 याद  रखूंगा  ys:

 7.32  hrs.

 (SHri  K.N.  Tiwari  in  the  chair]

 What  I  really  wanted  to  drive  at  was  that
 when  a  person  of  the  stature  of  Shri  Atal
 Bihari  Vajpayee  was  saying  something,  I  think
 that  he  meant  something  ;  that  when  he  speaks
 something  he  means  something.  And  he  is  on
 record  ;  he  cannot  deny  that.  He  has  rightly
 put  all  the  credit  on  the  Prime  Minister  and
 is  very  much  overjoyed  by  his  doing  so,  While
 I  was  hearing  his  speech,  I  was  a  little  surpri-
 sed  that  all  the  time,  he  was  indulging  in
 sabre-rattling  and  mudslinging,  setting  one
 patty  against  another  party.

 My  point  is  that  our  Parliament  should
 now  raise  its  stature  to  such  heights  that  if
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 {Shri  Kartika  Oraon]

 and  when  the  official  Benches  do  something
 good  from  the  Government  Benches,  the
 Opposition  should  support  it  wholeheartedly.
 Similarly  if  ever  we  find  something  wrong  in
 the  Congress  Benches,  we  should  point  out  that
 to  the  Government.  That  should  be  the
 spirit  of  this  House,  Therefore,  when  he
 says,  with  all  his  appreciation,  that  when
 Gen.  Manekshaw  mentioned  that  if  the  war
 had  continued  for  five  days  more,  then
 Pakistan  would  have  been  crippled  meets

 SHRI  ATAL  BIHARI  VAJPAYEE  :  I
 quoted  Gen.  Manekshaw.

 SHRI  KARTIK  ORAON :  Yes  ;  but  what.
 ever  you  had  said,  you  have  contradicted  your
 own  statement.  You  say,  Mr,  Kumarmanglam
 said  something  about  delayed  recognition  of
 Bangla  Desh  My  point  is  this.  When  Members
 of  Parliament  start  speaking  with  two  voices,
 where  will  the  poor  pzople  of  the  Villages  go  ?
 We  should  try  to  speak  what  we  see  and  we
 should  have  belief  and  conviction  in  what
 we  say.  Therefore,  I  negative  the  entire
 thing  said  by  him  in  the  House-everything.

 The  Opposition  parties  took  up  some
 portion  of  the  President's  Address  and  says
 here  is  a  lacuna.  They  should  have  in  fact
 talked  about  how  concrete  shope  should  be
 given  to  the  slogan  of  garibi  harao.  Instead.
 they  have  been  saying  that  somebody  indulged
 in  corrupt  and  bogus  voting  and  this  and
 that.  Let  me  say  that  everybody  had  done
 something  Wrong.  It  is  only  a  question  of
 degree.  Everybody  was  competing  with  each
 other.  Let  us  now  put  our  minds  together
 and  find  out  ways  and  means  so  that  no  such
 thing  is  tolerated.

 Here  comes  the  law  and  order  problem.
 We  have  to  develop  the  national  character  in
 the  country.  I  know  Mr.  Boru  is  here  I
 was  moving  about  in  Calcutta  immediately
 after  the  mid-term  poll  of  Lok  Saba  in  1971.
 People  said  that  everywhere  Indira  wave  was
 there  she  was  so  popular  in  that  area  too
 that  they  would  have  all  voted  for  Congress
 Party  in  97I  and  almost  al!  the  Lok  Sabha
 seais  from  West  Bengal  would  have  gone  to
 the  Congress  but  that  they  had,  12,000  or
 14,000  bogus  votes  in  every  Assembly  Consti-
 tuency  and  some  of  the  booths  were  comp-
 letely  captured,  Therefore  there  is  no  point  in
 sabré-rattling  now  and  saying  that  we  are
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 responsible  for  bogus  voting,  Try  to  search
 your  hearts  before  you  criticise  us.

 Some  of  the  good  things  had  been  high-
 lighted  in  the  President’s  Address  but  here
 they  come  forward  and  say  that  this  is  bad
 and  that  is  bad.  We  know  we  have  fought  a
 battle  of  the  billots.  Then  there  was  the  battle
 of  butlets,  Now  we  have  to  start  the  battle  of
 the  bellies.  Do  you  think  the  slogan  garibi
 hatao  is  a  misnomer  ?  You  belong  to  India
 and  you  know  that  there  are  people  in  the
 country  who  do  not  have  two  square  meals
 a  day.  Do  you  want  that  such  a  situation
 should  be  prepetuated  in  India.  It  should
 not  be  ?  Therefore,  I  say  that  there  should
 be  one  masterplan  for  the  whole  of  India,  for
 uniform  system  of  irrigation  all  over  the
 country  and  also  a  uniform  network  of  roads
 all  over  the  country.  There  should  be  indust-
 ries  everywhere  so  that  nobody  could  comp-
 lain  that  he  has  not  got  industries.  They
 should  follow  the  Industrial  Policy  Resolution
 of  956  everywhere.  When  big  projects  are
 constructed,  people  in  that  area  should  get
 employment  first.

 SHRI  JYOTIRMOY  BOSU
 violated  it  a  number  of  times.

 You  have

 SHRI  KARTIK  ORAON  :  You  have  also
 participated  in  it.  With  such  a  network  of
 irrigation  and  road  communications  and
 industrial  development,  people's  confidence
 would  be  gencrated.  We  are  in  a  different
 India  today,  on  India  which  is  committed  to
 meet  all  the  basic  requirements  of  the  human
 beings.

 We  are  very  conscious  of  Bangla  Desh,
 but  let  us  understand  that  Bangla  Desh  is
 not  only  a  country,  but  a  state  of  affairs  also
 where  the  less  privileged  people,  the  weaker
 sections  of  the  people,  are  cxploited  by  the
 more  powerfuf  ones  Let  us  sce  thal  even  in
 India  today  there  are  many  Bangla  Deshes.
 We  should  try  to  remove  from  them  fears  of
 exploitation  also  ;  they  should  also  be  liberated  .
 Tnat  is  the  task  before  us,

 For  instance,  in  Chottanagpur  and  San-
 thal  Pangana  area  there  are  lots  of  industries,
 all  big  industries  like  the  Heavy  Engineering
 Corporation,  Hindustan  Steel,  NCDC,  Bokaro
 etc  ,  but  what  do  the  people  in  this  arca  get  ?
 Nothing.  This  is  a  case  of  Bangla  Desh.
 This  isa  violation  of  the  Industriat  Policy
 Resolution  of  1956.  Iam  only  trying  merely
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 to  peint  out  the  mistakes  that  the  Govern-
 ment  is  making,  and  this  is  nota  criticism  of
 the  Government.

 In  the  Chota  Nagpur  area,  a  lot  of  tribal
 peop'e  live.  Under  the  Chota  Nagpur  Tenancy
 Act,  no  tribal  land  can  be  transferred  to  a
 non-tribal.  This  Act,  under  section  46(3)
 prohibits  any  civil,  criminal  or  revenue  court
 from  recognising  transfers  of  lands  in  contra-
 vention  of  this  Act.  But  after  independence,
 these  poor  tribals  have  lost  more  tands  than
 they  have  gained.  ‘There  are  some  lacunae
 in  this  Act  also.  There  is  a  provision  under
 which  land  can  be  transferred  with  the  permis-
 sion  of  the  Deputy  Commissioner.  Section
 49  permits  transfer  of  tribal  lands  for  the
 following  purposes,namely,charitable,  religious,
 education,  industrial,  irrigation,  building,
 access  to  land  used  or  required  for  any  of
 these  purposes,  mining  etc.  I  can  tell  you
 that  lands  have  been  given  to  all  the  big
 projects  by  the  tribals,  but  they  are  not

 getting  jobs  in  them.  They  are  refugees  in
 their  ewn  homes.  Recently  there  was  the
 case  of  the  Accountant  General  Employees’
 Housing  Cooperative  Society  who  acquired
 about  a  few  hundred  acres  of  land  belanging
 to  the  tribals  After  building  houses,  they
 have  sub-let  them  or  they  have  sold  them  at
 exorbitant  prices  to  big  business  magnates
 Now  they  are  claiming  another  lot  of  a  few
 hundred  acres  of  land  for  the  Co-operative
 Society.  Is  this  not  an_  indirect  way  of
 grabbing  land?  We  should  not  tolerate
 this.

 Only  the  other  day,  on  23rd  March,  I
 and  my  friend  Mr.  P.  K.  Ghosh,  M.  P.  saw
 the  Chief  Minister,  Mr.  Kedar  Pandey  and

 requested  him  that  this  sort  of  thing  should
 be  stopped.  The  tribal  people,  hoping  that
 they  would  have  some  bright  days,  overwhel-
 mingly  voted  for  the  Congress  Party,  but
 immediately  after  the  elections,  this  is  what
 is  happening.  We  pointed  this  out  to  the
 Chief  Minifter  and  he  asked  the  Deputy
 Conmissioner  to  stop  payment  of  compensa-
 tion  until  he  had  examined  it  in  detail.  Some
 compensations  have  been  paid  to  the  tribals,  but
 haw  ?  At  the  time  of  payment  in  the  lend  aqui-
 sition  offige,  they  were  made  completely  drunk
 and  everybody  was  paid  Rs.  800  or  Rs.  000
 less,  in  one  particular  case,  a  priest  who  wes
 supposed  to  have  received  Rs.  13,920,  was

 Raid  only  Rs,  900!  They  were  completely
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 not  the  way  to  have  garibi  hatao.  This  is
 garib  ka  hatao,  We  must  be  conscious  of
 the  various  problems  facing  our  country,  and
 try  fo  solve  them.  Even  though  we  have  not
 been  able  to  solve  the  tribal  problems  for  the
 last  25  years,  it  is  never  to  late.  Our  Govern-
 ment  should  say,  “Look  here,  Mr.  Deputy
 Commissioner  or  Chairman,  if  you  do  not
 deliver  the  goods  you  should  get  out."
 Government  should  tell  them,  ‘Deliver  the
 goods  or  get  out  !"  That  is  the  way  in|  which
 we  can  make  these  projects  yield  more
 resources.  They  should  have  given  us  an
 annual  dividend  of  Rs.  500  crores  by  now  and
 we  are  losing  that  money.  This  is  the  bottle-
 neck.  This  is  not  the  way  to  solve  the
 garibi  hatao  problem.  '

 Now  we  have  our  family  planning  pro-
 gramme  and  say  that  the  number  of  children
 should  not  exceed  three.  If  there  are  5
 members  in  a  family,  at  the  rate  of  Rs.  ३3  per
 head  per  day,  it  comes  to  Rs.  450  or  Rs.  500
 ainonth.  So,  every  family  must  get  a  mini-
 mum  of  Rs.  500  a  month.  That  is  the  only  way
 in  which  you  could  generate  confidence  in  the
 people.  Today  people  are  getting  Rs.l00 or  even
 less.  It  shouid  be  increased  to  Rs.  500  That  is
 the  basic  minimum  that  people  must  get.  Only
 then  the  slogan  of  garibi  hatao  will  be  more
 meaningful.  People  have  waited  long  enough
 and  they  cannot  be  satisfied  with  more  slogans,
 They  have  given  the  massive  mandate  to  one
 particular  party  because  our  Prime  Minister
 had  the  quality  to  inspire  confidence  into
 the  minds  of  the  people.  That  is  the  quality
 of  leadership.  A  leader  is  one  who  must
 belong  to  the  masses,  who  must  have  good
 intentions  and  who  should  not  try  to  lose
 temper.  Our  Prime  Minister  has  established
 that  she  alone  can  decide  the  destiny  of  India,
 The  opposition  parties  were  demanding  recogni-
 tion  of  Bangla  Desh  for  a  long  time.  Suppos-
 ing  we  had  recognised  Bangla  Desh  earlier,
 China  and  America  would  have  come  to  this
 country  and  there  would  have  been  a  world
 war  in  this  country.  This  great  lady  knows
 how  to  calculate  and  how  to  do  things  at  the
 proper  time.  She  dissolved  the  Lok  Sabha
 because  she  realised  that  with  a  slender
 majority,  no  drastic  action  was  possible......

 (व्य कय धान)  खिसियानी  बिल्ली  खम्भा  नोचे,

 बहु  हालत  आज़  इनकी  हो  रही  है  ।

 MR,  CHAIRMAN  :  He  should  conclude  |
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 SHRI  KARTIK  ORAON  :  Yes.  Sir.  I
 referred  to  one  case  in  Chotanagpur.  That
 must  be  looked  into.  The  tribal  problem
 and  the  problem  regarding  the  restoratiod  of
 Tana  Bhagat  lands  must  be  solved.  Tribals
 from  whom  land  have  been  seized  illegally
 should  be  given  back  their  lands.

 With  these  words,  I  whole-heartedly
 support  the  Motion  of  Thanks.

 श्री  र्द््प्रत  g  Fag  (बाराबंकी)  :  मान्यवर,

 मैं  आप  का  हृदय  के  धरा तरू  से  आभारी  हूं  जो

 आपने  मुझ  को  राष्ट्रपति  के  अभिभाषण  जेसे

 महत्वपूर्ण  विधय  पर  अपने  विचारों  को  प्रकट  करने

 का  अवसर  दिया  |

 मैं  राष्ट्रपति  के  अभिभाषण  के  सम्बन्ध  में

 जो  धन्यवाद  का  प्रस्ताव  यहा  पर  प्रस्तुत  किया

 गया  है,  उसका  समर्थन  करने  के  लिए  खडा  हुआ

 हूं-श्रीमन्‌,

 आदमी  वह  है  जो  धरा  का  भार  कन्या  पर  उठाये,

 बांट  दे  जग  को,  न  अमृत  बुन्द  अधरों  को  लगाये,

 है  जरूरत  राज  ऐसे  आदमी  की  विश्व  को  फिर,

 विश्व  का  विष-सिन्धु  पी  जाये,  मगर  हिचकी  न  आये।

 ऐसी  महान  नेता  श्रीमती  इन्दिरा  गांधी  की

 प्रजातान्त्रिक,  समाजवादी,  धर्मनिर्षेक्षाआ  की

 नीतियों  वाली  सरकार  के  सम्बन्ध  में  राष्ट्रपति

 जी  का  जो  अभिभाषण  हुआ  है,  उसका  मैं  हृदय

 से  स्वागत  करता  हूं

 श्री मनु,  भारत  की  प्रधान  मंत्री  श्रीमती

 इन्दिरा  गाभी  के  नेतृत्व  में  सम्पूर्ण  देश  की  समस्त

 जनता  का  कितना  अटूट  विश्वास  है  कि  देश  के

 लोक  सभा  हे  मध्यावधि  निर्वाचनों  मे,  बंगला  देश

 के  स्वाधीनता  संग्राम  में  और  अभी  देश  भर  में

 हुए  विधान  सभाओं  के  चुनावों  के  परिणामों  से

 हम  देख  चुके  ह ैऔर  जनता  का  विश्वास  है  कि

 उनके  नीतू  में  कांग्रेस  पार्टी  ऐसी  नीतियाँ

 निर्धारित  करेंगी,  ऐसे  सिद्धान्त  बसायेगी  जिससे

 देश  के  अन्दर  सामाजिक  न्याय  की  स्थापना  होगी
 और  आधिक  विषमता  समाप्त  होगी।  साथ  ही
 साथ  देश  विकास  की  दिशा  में  अग्रसर  होगा  और
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 श्रीमन्‌,  प्रसन्‍नता  की  बात  है  कि  सरकार

 देश  में  सामाजिक  संरचना  के  कार्य  में  लगी  हुई

 है  और  उसने  भारत  के  संविधान  मे  संशोधन  कर

 के  देश  में  जो  दो  प्रकार  की  नागरिकता  थी,  उस

 को  समाप्त  किया।  एक  और  जनसाधारण  की

 नागरिकता  और  दूसरी  ओर  देश  के  भूतपूर्व  देशी

 नरेशों  की  नागरिकता,  दोनों  में  बहुत  अन्तर  था।

 हमारी  जनप्रिय  सरकार  ने  यह  निर्णय  लिया  और

 उसके  पश्चात्  उनकी  थैलिया  और  उनके  विदेशी-

 शिकार  समाप्त  किए  यह  देश  के  अन्दर  सामाजिक

 संरचना  की  ओर  एक  महत्वपूर्ण  कदम  था  और

 एक  आधारशिला  थी  हमारे  देश  के  सामाजिक
 न्याय  की  ।

 हम  सरकार  से  इस  बात  का  अनुरोध  करना

 चाहते  है  कि  अगर  सरकार  चाहती  है  कि  देश  में

 सचमुच  समाजवाद  की  स्थापना  हो,  तो  उसके

 लिए  आवश्यक  यह  है  कि  देश  के  अन्दर  जाति

 रहित,  वर्ग  रहित  समाज  की  रचना  की  जाय

 और  इसके  लिए  आवश्यक  है,  बल्कि  अनिवार्य  है
 कि  देश  के  अन्दर  जितने  भी  नागरिक  है  उनके

 नाम  के  पीछे  अथवा  पहले  वर्ग  सूचक  अथवा  जाति

 सूचक  शब्दों  का  प्रयोग  न  हो,  उस  पर  निश्चित

 रूप  से  प्रतिबन्ध  लगाना  चाहिये।  यह  हमारे
 समाजवादी  समाज  की  संरचना  में  बहुत  बाधक

 है

 साथ  ही  साथ  अगर  हम  चाहते  है  कि  देश  मे

 समाजवादी  समाज  की  व्यवस्था  द्  तो  हमें  अन्त-

 जातीय  विवाह  को  अधिक  से  अधिक  प्रोत्साहित
 करना  होगा  ।  देश  की  जो  पिछड़ी  हुई  जातियां

 है,  हरिजन  जातिया  है  और  जो  महिलायें  है  उन्हे
 सिद्धान्त  रूप  में  ही  नहीं,  अपितु  व्यवहार  रूप  में

 भी  समानता  का  दर्जा  दिलाना  होगा  ।

 श्री मनु,  प्रसन्नता  की  बात  है  कि  सरकार

 भूमि  सुधार  के  कार्यक्रमों  को  तेजी  से  लागू  करता

 चाहती  है।  मे  आशा  करता  हूं  कि  सरकार  इन

 नीतियों  में  इस  प्रकार  की  व्यवस्था  करेगी  जिससे

 समस्त  देश  के  लिये  एकरूपता  की  नीति  अपनाई

 जाय  |  साथ  ही  साथ  सेरा  यह  भी  सुझाव  है  1:
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 बह  देश  के  निर्देश  वर्ग  को,  हरिजन  और  पिछड़ी
 जातियों  को  ,  ऐसे  परिवारों  को  जो  निर्धन  परिवार

 हैं,  उनको  वह  भूमि  मिलनी  चाहिये,  क्योंकि  अब

 तक  का  जो  अनुभव  रहा  है  वह  इसके  कुछ
 विपरीत  रहा  है।

 श्री मनु,  हमारा  देश  एक  कृषि  प्रधान  देश  है

 हम  चाहते  हैं  कि  देश  के  अन्दर--  देश  को  आत्म

 निर्भर  बनाने  के  लिए  कृषि  की  उन्‍नति  हो।  इस
 की  उन्नति  के  लिए  सिचाई,  खाद  और  नये  बीजों

 की  सुविधायें  अधिक  से  अधिक  किसानों  को  देने

 की  आवश्यकता  है  श्रीमन्‌,  मेरा  विश्वास  है  कि

 श्रीमति  इन्दिरा  गारी  की  जनकीय  सरकार  शीघ्र

 ही  कोई  ऐसा  कानून  भी  बनायेगी  जिससे  शहरी
 सम्पत्ति  का  भी  सीमांकन  हो  ।  हम  चाहते  हैं  कि

 उसके  लिए  3  लाख  तक  की  सीमा  की  आवश्यकता

 है।  यह  एक  उचित  निर्णय  होगा  और  इसके  द्वारा

 हम  सचमुच  समाजवाद  की  दिशा  में  एक  ठोस

 कदम  उठा  सकेंगे  ।

 में  दो  शब्द  उद्योगों  के  सम्बन्ध  में  भी  कहना

 चाहता  हूं।  समाजवाद  की  स्थापना  के  लिए
 आवश्यक  है  कि  सरकार  स्वयं  उद्योगों  के  क्षेत्र  में

 आगे  बढ़े  और  बड़े-बड़े  उद्योगों  की  स्थापना  करे  |

 साथ  ही  साथ  देश  में  जो  बड़े  उद्योग  हैं,  उनकों

 सरकार  स्वयं  अपने  नियन्त्रण  मेले,  उनका  राष्ट्र-
 करण  करे  और  उनसे  होने  वाली  आमदनी  को

 देश  के  विकास  में,  देश  के  धनी  और  निर्देश  वर्ग

 में  जो  असन्तुलन  है,  उसको  सन्तुलित  करने  की

 दिशा  में  लगाये  1  इसी  दिशा  में  मेँ  सरकार  को

 पुन:  याद  दिलाना  चाहता  हूं  कि  लोक  सभा  के

 मध्यावधि  निर्वाचन  के  वक्त  जनता  ने  उस  समय

 जौ  आवेश  दिया  था,  उनमें  एक  आदेश  यह  भी

 था  कि  सरकार  चीनी  मिलों  का  राष्ट्रीयकरण

 करेगी  ।  हमें  विश्वास  है  नक  हमारी  जनप्रिय

 सरकार  शीघ्र  ही  चीनी  मिलों  का  राष्ट्रीयकरण

 करेगी,  जिससे  देश  भर  के  जो  चंद  पूंजीपति
 परिवार,  जो  देश  के  कृषकों  का  शोषण  कर  रहे

 हैं,  उनके  रक्त  को  चूस  रहे  है,  वह  स्थिति  समाप्त

 ही  सके  ।
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 इन्दिरा  गांधी  देश  में  तेज़ी  स ेसमाजवाद  की  रखना

 करना  चाहती  है।  परन्तु  देश  की  वर्तमान  नौकर-

 शाही  के  द्वारा  उसमें  कठिनाई  आ  रही  है।  हम
 जानते  है  कि  हम  जिन  समाजवादी  नीतियों  को

 अपनाते  हैं,  उनके  कार्यान्वयन  में  देश  की  अफसर-

 शाही,  नौकरशाही  बहुत  बड़ी  बाधा  हमारे  सामने

 स्थापित  किये  हुए  हैं।  देश  में  समाजवाद  की

 स्थापना  तभी  होगी  जब  सरकार  इस  बात  की

 वप्रवस्था  कर  दे  कि  कानून  के  द्वारा  देश  के  अन्दर

 किसी  परिवार  की  अधिकतम  सीमा  निर्धारित  कर

 दी  जाय  कि  इससे  अधिक  सम्पत्ति  किसी  भी

 परिवार  के  पास  नहीं  होगी--बाहे  नेता  हो,
 बीस  में  हो,  व्यवसायी  हो  या  कृषक  हो  ।  यह
 सभी  पर  लागू  होना  चाहिये  ।

 अन्त  में  में  विदेश  नीति  के  सम्बन्ध  में  कुछ
 कहना  चाहता  हूं  4  मे  प्रधान  मंत्नी  जी  को  उनकी

 विदेश  नीति  के  सम्बन्ध  में  विशेष  रूप  से  बधाई
 देना  चाहता  हूं  ;  इस  विदेश  नीति  से  हमारे  मित्र

 देशों  की  संख्या  बढ़  रही  है,  देशों  से  मतभेद  दूर

 हो  रहे  हैं।  सोवियत  रूस  और  बंगला  देदा के

 साथ  जो  मैत्री  सम्बन्ध  हुए  है,  ने  बहुत  ही  महत्त्व-

 पूर्ण  है कौर  जिनकी  स्वर  प्रशंसा  हो  रही  है।

 मुझको  अभी  हाल  में  भारत  के  प्रतिनिधि  के  रूप

 में  संयुक्त  राष्ट्र  संघ  के  महाअधिवेशन  में  जाबे  का

 अवसर  मिला  था।  वहां  भी  मैने  अनुभव  किया

 कि  भारतवर्ष  ने  जन तंत्न  और  धर्मनिरपेक्षता  की

 दिदा  में  जो  कदम  उठाये  हैं,  उससे  भारत  का

 गौरव  न  केवल  भारत  में,  एशिया  में,  बल्कि  विश्व

 के  समुदायों  में  बहुत  ऊंचा  उठा  है

 सदन  के  सम्मानित  विरोधी  दलों  के  नेताओं

 ने  पिछले  चुनावों  की  निष्पक्षता  के  बारे  में  जो
 बातें  कही  हैं,  मै  केवल  एक  बात  कह  कर  समाप्त

 करना  चाहता  हूँ।  मुझको  अखिल  भारतीय  कांग्रेस

 कमेटी  ने  पिछले  चुनावों  में  अपना  प्रतिनिधि  बना

 कर  ग्वालियर  सम्भाग  में  भेजना  था।  वहां  पर  मुझे
 जिला  मुरैना  के  केशवपुर  क्षेत्र  के  कार्यकर्ताओं  ने

 एक  पत्र  दिया  था,  जिसके  अनुसार  जनसंघ  पार्टी

 ने  चुनावों  में  डाकुओं  का  सहास  लेकर  हमारे
 मांगे  कीमतों  की.  मजा. का  हसीम  STMT
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 [श्री  है  कलाप  सिंह ]

 हमारे  विरोधी  दलों  के  सम्मानित  सदस्यों  ने

 जी  विचार  यहां  पर  प्रकट  किये  हैं,  मेरी  समझ  में

 वे  इस  बात  से  सहमत  हैं  कि  जो  हमारी  नीतियां

 हैं,  उनको  आगे  बढ़ाया  जाय  |  उनको  केवल  इस

 बात  का  संदेह  है  कि  हम  अपनी  नीतियों  को  आगे

 बढ़ा  सकेंगे  अथवा  नहीं  |  मैं  उनसे  यही  कहना

 चाहता  हूँ---

 कया  खबर  है  कोशिशे  नाकाम  ही  काम

 आजाये,

 मेरे  आगाज  पे  हससा,  मगर  अन्जाम  के

 बाद  |

 इन  शब्दों  के  स,थ  मै  राष्ट्रपति  के  अभिभा-

 ऋण  का  हृदय  से  समर्थन  करता  हूं  और  आपको

 पुन:  धन्यवाद  देता  हूं  t

 सभापति  भमहोबय  :  चूकि  यह  अना उन्स  हो

 चुका  है  कि  कल  प्राइम  मिनिस्टर  जबाव  देंगी,  इस

 लिए  अब  में  किसी  दूसरे  को  बुलाने  मे  असमर्थ  हूं  ।

 श्री  राज  बहादुर

 38  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 NiIntH  RePort

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 FRANSPORT  (SHRI  RAJ  BAHADUR)  :
 I  beg  to  present  the  Ninth  Report  of  the
 Business  Advisory  Committee.

 ——  Saal  —

 MOTION  OF  THANKS  ON  PRESIDENT'S
 ADDRESS  Contd.

 भी  शिवनाथ  लिए  (सुकून)  :  सभापति  जी,

 राष्ट्रपति  जी  ने  पिछले  i2  महीनों  में  हमारे  देश

 में  जो  खास-नखास  बातें  होती  F  उनकी  और  संदेश

 किया  है।  हमारी  प्ररशाब्ट्र  नीति  के  सम्बन्ध  सें

 और  हमारे  देग  के  अन्दर  बहादुरों  ने  जो  बहादुरी

 दिखाई  उसके  हम  में  उपदेश  क्रिया  है  किन  ,
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 राष्ट्रीय  जगत  में  आज  हमारे  देश  का  जीतता

 मान  बढा  है  उतना  पहले  कभी  नहीं  बढ़ा  था

 राज  दुनिया  की  सभी  ताकतें  हमें  इस  बात  से

 आंकने  लग  गई  है  कि  हिन्दुस्तान  एक  बहुत  बड़ी

 ताकत  बन  गया  है  यह  जो  सारा  श्रेय  है  वह
 किसको  देना  चाहते  है  ?  हमारे  जनसंघ  के  नेता

 श्री  वाजपेयी  जी  कहते  है  कि  पावर  का  कसेन्ट्रेशन

 बहुत  हो  गया  है।  में  निवेदन  करना  चाहूँगा  कि

 पावर  का  कसे  ट्रेन  किसने  दिया  है  ?  देश  की

 करोडों  जनता  ने  दिया  है।  इस  बात  का  श्रेय  भी

 हम  जनता  को  देना  चाहें  तो  इसमें  कोई  दूसरी
 बात  नहीं  है।  आज  हमारे  देश  की  प्रधान  मंत्री

 श्रीमती  इन्दिरा  गाधी  जिस  प्रकार  की  नीति  पर

 चल  रही  हैं,  उसपर  समूचे  देश  को  विश्वास  है।
 आप  कहते  है  कि  कांग्रेस  ने  जो  बहुमत  लिया  वह
 गलत  तरीके  से  लिया  ।  लेकिन  में  निवेदन
 करूंगा  कि  967  के  चुनावों  के  बाद  विरोधी  दलों

 का  जो  रवैया  था  वही  इसके  लिए  जिम्मेदार  है
 कि  काग्रेस  को  प्रबल  बहुमत  मिला  |

 राष्ट्रपति  जी  मे  अपने  अभिभाषण  में  कहा  है
 कि  पिछले  महीनों  में  जो  घटनाए  घटी  हैं  उनसे

 हमारे  देश  का  गौरव  वढ़ा  है।  राष्ट्रपति  जी  ने

 बहुत  सी  बातो  की  तरफ  संकेत  पिया  है  लेकिन

 कुछ  ऐसे  मुद्दो  की  तरफ  में  सदन  का  ध्यान

 दिलाना  चाहता  हूं  जो और  होने  चाहिए  ।  एक
 तो  हमारा  जो  खेती  का  उत्पादन  है  उसके  व्यापार

 का  राष्ट्रीयकरण  होना  चाहिए  क्‍योंकि  माज़  भी

 किसानों  को  वाजिब  कीमत  नहीं  मिलती  है।
 आज  हमारी  सरकार  की  जो  नीति  है  वह  दोषपूर्ण

 है  और  उससे  किसान  को  नुकसान  होता  है।

 इससे  खेती  का  उस्ताद  आगे  घटने  वाला  है।

 इसलिए  जितने  भी  फूडग्रेन्स  है,  जितनी  खेती  की

 पैदावार  है  उसका  राष्ट्रीयकरण  हो

 दूसरे  शिक्षा  की  प्रणाली  में,  में  बार-बार

 कहत।  हूं,  सुधार  होना  चाहिए।  लेकिन  कोई
 कंक्रीट  चीज  हमारे  सामने  नहीं  जा  रही  है  शिक्षा

 में  इस  तरह  का  सुधार  ही  जिसमे  कि  निरीक्षण

 लाइन  प्र  हम  चल  से  |

 तीसरे,  देश  के  जो  पिछड़े  हिस्से  हैं  उनका

 मेडक्मामें  २  ह:  wt  wart
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 अफेक्टड  रियाज़  है  उनको  कंट्रोल  करने  के  लिए
 आल  इण्डिया  बेसिस  पर  विचार  करने  के  लिए
 कमीशन  बनाया  जाय  i  जितने  डेज़टे  के

 भाग  हैं  उनका  डेट  मिटाने  के  लिए  और  जहां

 फ्लू  होते  हैं  उनको  कंट्रोल  करने  के  लिए  यह
 आवश्यक  है

 आखिरी  बात  यह  है  कि  हमारे  यहां  ग्राम

 पंचायत  समिति  और  जिला  परिषदें  बनी  है  |  एक
 समय  था  जब  कि  हम  सत्ता  के  विकेन्द्रीकरण  की

 ओर  जा  रहे  थे।  लेकिन  पिछले  आठ  दस  सार

 में  उनका  जो  लकद  हमारे  सामने  आया  है  उसका

 हमे  अध्ययन  करना  चाहिए,  उस  पर  री-थिंकिंग

 होनी  चाहिए  |  हमारी  पंचायतें,  पंचायत  समि-

 तियों  और  जिला  परिषदों  का  क्‍या  रूप  होना

 चाहिए  उसपर  ध्यान  देना  चाहिए।  मेरी  ऐसी
 मान्यता  है  कि  एक  पंचायत  और  एक  कोआपरेटिव

 Printed  at  Shahdara  Printing  Press,  K-I8,  Navin  Shahdara,  Delhi-32.
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 सोसाइटी  इस  प्रकार  की  यूनिट  बनाई  जाय  जो

 अपने  अन्दर  सेल्फ  सफिष्येंट  हो और  एक  वायरस

 यूनिट  बन  सके  ।  दस  पन्द्रह  हजार  की  आबादी

 पर  एक  पंचायत  बने  और  एक  को-आपरेटिव

 सोसायटी  बने  ताकि  गांवों  के  विकास  की  ओर

 हम  अपना  ध्यान  लगा  सकें  |

 इन  शब्दों  के  साथ  मे  राष्ट्रपति  जी  के  अभि-

 भाषण  पर  जो  धन्यवाद  का  प्रस्ताव  उपस्थित  हुआ

 है  उसका  समर्थन  करता  हूं  ।

 MR.  CHAIRMAN :  The  House  now  stands
 adjourned  to  meet  again  at  il  A  M.  tomorrow.

 8.04  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Tuesday,  April  4,  1972{

 Chaitra  15,  1894  (Saka)

 hie  nna
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